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RAJYA SABHA

Wednesday, the 23rd February, 2011/4th Phalguna, 1932 (Saka)
The House met at eleven of the clock,
[MR. CHAIRMAN in the Chair]
RE. DEMANDS OF WORKERS
MR. CHAIRMAN: Question 21.

SHRI D. RAJA (Tamil Nadu): Sir, we have a submission to make.

---(Interruptions)...

MR. CHAIRMAN: One at a time please. ...(Interruptions)... What is
that? ...(Interruptions)...

oA AgFag AT (@R ) @ W, IS A JE Aolgy WPl F AHAe 3T
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N wmafad ;- &F & ...(@IUA)... Thank you. Please don"t intervene
now.
---(Interruptions). ..

SHRI D. RAJA: Sir, several lakhs of workers ...(Interruptions)...

MR. CHAIRMAN: The point has been made. ...(Interruptions)...

SHRI D. RAJA: Sir, one small submission ...(Interruptions)...

MR. CHAIRMAN: Would the hon. Minister like to say something?
---(Interruptions)... Question 21. ..._(Interruptions)... Will you please

resume your places?

AN TgAROT 9ifor GAAT) ;- INTUC 3EH Bl ... (EEauE)... 33T afaw)
-(SFAUTA) ... 3T gER AL W al ... (SFAUR). ..

Nt wawfa @ U S SEUl .. (EEEUR)... 9o S, 39 d8  Ssv)

---(Interruptions)... Please listen to the hon. Minister.
At 3relt IraR W (MER) : W, A9y & #ad g ... (S¥aum). ..

MAdt gar FRAG @R FE) 0 W, FAAGQY W FAA T MW fF
.. (cFaU) . . .

N FgARM™OT QoY - W, AN S T ZH qEY H .. (SHAUR). ..

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING; THE MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS; THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND TECHNOLOGY AND THE MINISTER OF STATE IN THE
MINISTRY OF EARTH SCIENCES (SHRI ASHWANI KUMAR): Sir, | have understood
the spirit and sentiments of the Members on the issue of measures that
they have sought to invoke for the welfare of the labour class. Sir, 1
want to state that the UPA Government and the Congress Party remain
irrevocably committed to all welfare measures of the labour class. 1

would, dutifully, convey the sentiments to my
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colleague, the Minister for Labour, for his most thoughtful consideration

in the matter. ...(Interruptions)...

MR. CHAIRMAN: Thank you. ...(Interruptions)... Question 21. Mr. Raja,
please. ...(Interruptions)...

SHRI D. RAJA: Sir, this is a very serious issue.

---(Interruptions)...

MR. CHAIRMAN: Mr. Raja, please. ...(Interruptions)... 1| have not

given you the permission to. ...(Interruptions)...

SHRI D. RAJA: The Prime Minister must have a dialogue with the trade

unions. ...(Interruptions)...
MR. CHAIRMAN: Please. ...(Interruptions)...
SHRI D. RAJA: Sir, this call has been given by ...(Interruptions)...

MR.  CHAIRMAN: Please allow the Question Hour to proceed.

---(Interruptions)...

SHRI D. RAJA: This call has been given by all trade unions including

the INTUC. ...(Interruptions)...

MR. CHAIRMAN: Please. You are not being heard. ...(Interruptions)...
This is not going on record. ...(Interruptions)... Then, what is the
point? ..._(Interruptions)...

SHRI D. RAJA: *

MR. CHAIRMAN: Every issue discussed in this House is a serious issue.

---(Interruptions). ..
SHRI D. RAJA: *

MR.  CHAIRMAN: Please allow the Question Hour to proceed.

---(Interruptions). ..

SHRI D. RAJA: *

$t wawfa @ 9 S SBUl ... (FAUW)... U907 S, 339 d5  SBUl
..(FgaueT) ... Question 21 please. ...(Interruptions)... wWfor 3, Toiler 319
§5 BT ... (SFIAYUW). . .

At el IeTaT AW - WY, A HY FEAT H A ... (SFAUWA) ... FEA 3T HaATT
FIT g THhaT ¥l - . . (SHAUWT). . .



*Not recorded.



A wafa : § ST FUAT HG T do S| .. (AU ... T &N GHIT

.(FUAYTT) ... U@ HEAT 21 ... (s¥aUR)... Mr. Ahluwalia, are you raising
the question? ...(Interruptions)... Please. ...(Interruptions)... Please

resume your places. 39 &5 ST ...(c¥aYUE)... wWior S, 39 S5 BT
...(Interruptions)... Please resume your places. Hon. Members, |1 am
deeply distressed to say in the House that something was discussed this
morning. In view of its importance, a certain format was agreed. Now, if
this is the manner in a which what was agreed is violated, then 1 don"t
see any purpose of any group of Members coming and talking to the Chair
about something which they feel like. The Chair appreciates the alike
genuineness, but please adhere to what had been agreed. What is the point
in disrupting the Question Hour? It is your hour. Thank you. Question 21

please.

ORAL ANSWERS TO QUESTIONS
Disposal of mercy petition cases

*21. SHRI S.S. AHLUWALIA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the details of convicts awarded death penalty, duly confirmed by
the Supreme Court, whose mercy petitions have been pending before the
President as on 31 December, 2010, indicating the dates of confirmation
by SC and receipt of respective mercy petitions by the President and

details of proceedings thereon till date;

(b) the average time taken in the disposal of a mercy petition
indicating cases in the last three decades which took shortest and the
ones that took longest period Tfor disposal and for execution of

petitioners; and

(c) the chronological details of proceedings till date of mercy

petition of the 2001 Parliament attack convict?

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): (a) to (c) A

Statement is laid on the Table of the House.
Statement

(a) The details of cases of prisoners on death row where mercy

petitions were pending as on 31lst December, 2010 1is given in the



Statement-1 (See below).



(b) The power under Article 72 of the Constitution does not contain
any limitation as to the time in which the power conferred shall be
exercised. However, during the last three decades, the shortest time
taken in disposal of the mercy petition was 18 days (September, 1992) and
the longest time taken was 11 years, 11 months and 18 days (February,
2011).

(c) The chronological details of proceedings of mercy petition of
the 2001 Parliament attack convict Mohd. Afzal is given in the Statement-
1.

Statement-1

Details of cases of prironers on death row where mercy
petitions are pending (As on 31.12.2010)

S1. Name of Condemned Date of Year of Status of the case.
No. prisoner (s) & State confirmation receipt of
by Supreme Mercy
Court of India Petition

1 2 3 4 5

1 Gurmeet Singh, 28.09.2005 2007 Submitted to the
Uttar Pradesh President"s

Secretariat

on 18.05.2007 and
resubmitted on
09.12.2009. Decision

awaited.
2 Mohan and Gopi, 12.05.1998 1999 Submitted to the
Tamil Nadu President”s
Secretariat
on 09.07.1999 and
resubmitted on
09.08.2005 &
30.07.2010.
Approved by the
President of India
on 04.02.2011.
Decision

to commute the death

sentence into life



imprisonment

communicated to the
Government of Tamil
Nadu on 14-02-2011.

10



1 2 3 4 5
3 Molai Ram and 26.10.1999 2000 Submitted to the
Santosh Yadav, President®s
Secretariat
Madhya Pradesh on 28.05.2001 and
resubmitted on
02.05.2005 &
26.08.2010.
Approved by the
President of India
on 04.02.2011.
Decision
to commute the death
sentence into life
imprisonment
communicated to the
Government of Madhya
Pradesh on 14-02-
2011.
4  Dharam Pal, Haryana 18.03.1999 1999 Submitted to the
President”s
Secretariat
on 07.02.2000 and
resubmitted on
11.07.2005 &
10.09.2010.
Decision awaited.
5 Mahender Nath Das, 14.05.1999 2000 Submitted to the
Assam President”s
Secretariat
on 21.06.2001 and
resubmitted on
20.04.2005 &
21.10.2010.
Decision awaited.
6 S.B. Pingale, 13.04.1999 2001 Submitted to the

11



Maharashtra

Secretariat

29.11.2010.

President”s

on 08.04.2004 and

resubmitted in June

2005 and on

Decision awaited.
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1 2 3 4 5
7  Jai Kumar, Madhya 11.05.1999 1999 Submitted to the
Pradesh President”s
Secretariat
on 21.07.1999 and
resubmitted on
02.05.2005 &
13.01.2011.
Decision awaited.
8 Suresh and Ramji, 02.03.2001 2002 Submitted to the
Uttar Pradesh President”s
Secretariat
on 08.04.2004 and
resubmitted on
21.06.2005 &
19.02.2011.
Decision awaited.
9 Murugan, Santhan 11.05.1999 2000 Submitted to the
and Arivu,Tamil Nadu President”s
Secretariat
on 21.06.2005.
Decision
awaited.
10 Sheikh Meeran, 05.07.1999 2000 Submitted to the
Selvam and President”s
Secretariat
Radhakrishnan, on 24.11.2003 and
Tamil Nadu resubmitted on
08.08.2005. Decision
awaited.
11 Sattan and Guddu, 29.04.2009 2009 Under examination in
Uttar Pradesh MHA.
12 Om Prakash 05.12.2002 2003 Submitted to the ,

Uttarakhand
Secretariat

received

12.09.2007,

13

President”s

on 14.05.2004 and
resubmitted on
11.07.2005 and

back in November
2007. Based on his
mother®s fresh mercy
petition of

the comments of



State

called

his

Government were

for on the issue of

exact age. Comments
of State Government
were received on

22.06.2010. The case

now under further
examination in MHA.
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1 2 3 4 5
13 Devender Pal Singh, 22.02.2002 2003 Submitted to the
Delhi President”s
Secretariat
on 09.08.2005.
Decision
awaited.
14 Simon, Ghanaprakash, 29.01.2004 2004 Submitted to the
Madaiah and Bilavandra, President”s
Secretariat
Karnataka on 02.05.2005.
Decision
awaited.
15 Praveen Kumar, 15.10.2003 2004 Submitted to the
Karnataka President”s
Secretariat
on 08.09.2005.
Decision
awaited.
16 Satish,Uttar Pradesh 08.02.2005 2007 Submitted to the
President”s
Secretariat
on 14.07.2008.
Decision
awaited.
17 Sushil Murmu, 12.12.2003 2004 Submitted to the
Jharkhand President”s
Secretariat
on 12.04.2005.
Decision
awaited.
18 Mohd. Afzal, Delhi 04.08.2005 2006 Under examination in
MHA
19 Saibanna, Karnataka 21.04.2005 2007 Submitted to the
President”s
Secretariat
on 28.09.2007.
Decision
awaited.
20 Kunwar Bahadur Singh 19.07.2005 2005 Submitted to the

& Karan Bahadur Singh,
Secretariat

Uttar Pradesh
Decision

15

President"s

on 05.01.2006.



21 Laliya Doom and
Shiv Lal, Rajasthan
Secretariat

Decision

20.02.2004

2004

awaited.

Submitted to the
President"s

on 02.05.2005.

awaited.
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1 2

3 4

5

22 Jafar Ali,
Uttar Pradesh
Secretariat

Decision

23 Sonia and Sanjeev,

05.04.2004 2006

15.02.2007 & 2007

Submitted to the
President"s

on 18.08.2006.

awaited.

Submitted to the

Haryana 23.08.2007 President”s
Secretariat
on 11.02.2008 and
resubmitted on
21.05.2009. The
President”s
Secretariat
vide their note
dated
04.02.2010 sought
certain
clarification
from MHA. After
obtaining the advice
of
the Department of
Legal Affairs, the
clarification was
furnished to the
President®s
Secretariat
on 05.03.2010.
Decision
awaited.
24 Bandu Baburao 10.07.2006 2007 Submitted to the
Tidake, Karnataka President”s
Secretariat
on 23.10.2008.
Decision
awaited.
25 Bantu, Uttar Pradesh 23.07.2008 2009 Under examination in
MHA .
Statement-11

Details of Chronology of events in the mercy petition case of condemned

prisoner & Parliament attack convict Mohd. Afzal

17



October 3, 2006

After dismissal of the petition by the Supreme
Court of India, Smt. Tabasum Afzal, wife of the
condemned prisoner Mohd. Afzal preferred petition
before the President of India under Article 72 of
the Constitution of India praying for commutation

of death sentence of her husband.

18



October 4, 2006 On receipt of the petition, the Government of NCT
of Delhi were requested to stay the execution of
death sentence upon the condemned prisoner till
the decision of the President is conveyed to them.
The Government of NCT of Delhi were also requested
to furnish their recommendations in regard to

grant of clemency to the condemned prisoner.

November 9, 2006 The Government of NCT of Delhi forwarded a
petition addressed to the President of India from
the condemned prisoner, Mohd. Afzal praying

commutation of death sentence upon him.

June, 2010 Comments of the Government of NCT of Delhi have
been furnished by the Lieutenant Governor of Delhi
and same is under examination in this Ministry for

submission to the Hon"ble President of India.

SHRI S.S. AHLUWALIA: Sir, the answer is half. They have not answered
part (b) of my question. Sir, just see part (b) of the question. Sir, 1
need your protection in this. They have not given any answer to part (b)
of the question. ...(Interruptions)... You have not given any answer to

part (b) of the question.

MR. CHAIRMAN: It is there. It is written here (a) to (c). There is
(b) in a paragraph.

SHRI S.S. AHLUWALIA: In paragraph (b), there is no answer for that.
SHRI M. VENKAIAH NAIDU: The paragraph is there.
MR. CHAIRMAN: Please raise the Supplementary.

SHRI S.S. AHLUWALIA: In the case of Afzal Guru, the mercy petition
was given on 3rd of October, 2006 and the same mercy petition was
referred to the Government of NCT of Delhi on 4th of October, 2006 to
furnish their comments. Since then, Sir, 15 reminders were sent to the
NCT, Delhi and the Lt. Governor, Delhi had again given some comments on
June, 2010, after 15 reminders. Why was the action not yet taken? Four
years have already passed; 15 reminders were sent but no action has been

taken by the President.

SHRI P. CHIDAMBARAM: You will recall, Sir, that 1 took over on the

19



1st of December, 2008. ...(Interruptions)...
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SHRI S.S. AHLUWALIA: The process is continuing irrespective of the

date as to when you took over.
SHRI P. CHIDAMBARAM: Am 1 not allowed to answer the question?
MR. CHAIRMAN: Please listen to the reply.

SHR1 P. CHIDAMBARAM: 1 didn"t interrupt a question. You shouldn®t

interrupt the first sentence of my answer.

Then, for that part of the UPA-1"s turn, we were preoccupied with a
number of issues and therefore | did not spend enough time on these
matters. But in May, 2009, after the UPA-11 Government was formed, 1
devoted some time to study the matter. What I found was that these mercy
petitions have been dealt with by the Ministry in a particular way but
decisions were not forthcoming. In fact, between the period 1998 to May
2004, 14 cases were submitted to the President; but there was no decision
in any case. Sir, 14 cases were submitted; but there was no decision.
Between May 2004 and November, 2008, the 14 cases were resubmitted and an
additional 14 cases were submitted, making it a total of 28. There were
decisions in 2 cases. After May 2009, 1 have caused to be submitted 13
cases and 7 decisions have been arrived at. So, the record is very clear;
14 = 0; 28 = 2; 13 = 7. So, | am of the view and I submit respectfully
that the procedure that 1 am now following is a procedure that is likely
to lead to decisions being taken. So, what we are doing is, we are
submitting each case in the order in which the death sentence was
pronounced by the court and the mercy petition was received in the

Ministry of Home Affairs.

We are submitting these cases one by one. We have re-submitted 13
cases to the hon. President; seven decisions have come; six are pending.

Obviously, 1 cannot comment on the President®s actions.

SHRI S.S. AHLUWALIA: Sir, the Home Minister is helpless and he is not
able to comment on the decisions taken by the President. 1 had asked a
very pertinent question in the "b" part of my question: In the last three
decades, how many people were hanged and how much time it took to take
the decision? Sir, here is a case of Mr. Kehar Singh. 1 condemn the
brutal assassination of the then Prime Minister, Shrimati Indira Gandhi
by two assailants, Beant Singh and Satwant Singh. Beant Singh was killed

at the spot and Satwant Singh was hanged later. But Kehar Singh was an

21



innocent person who had nothing to do with the assassination. He had only
visited the Golden Temple with Beant Singh and that is why he was hanged.

Tne Supreme Court judgement on his case

22



came on 16th December, 1988 and he was hanged on 6th January, 1989. While
admitting the lapses, the then President, Shri R. Venkataraman, described
the decision to hang Kehar Singh as being politically motivated. He
wrote, "Kehar Singh"s case raised a few queries in my mind. Should not

the President..."
MR. CHAIRMAN: Question, please.

SHRI S.S. AHLUWALIA: Sir, I am asking a question. I am quoting from
the late President®"s autobiography. 1 just want to tell the Government
that he raised this question through his autobiography whether President
should have the power to bypass the decision or aid and advice of the
Government while taking a mercy petition into consideration. Is the
Government considering that issue? In the case of Kehar Singh, why was
such hurry shown? How much time did it take to decide on the case of

Kehar Singh, to reject his mercy petition?

SHRI P. CHIDAMBARAM: Sir, you will kindiy appreciate, obviously, I am
in no position to comment on why Kehar Singh®"s case was decided in the
manner in which it was decided way back in 1989. The law on the subject
is quite clear. Both in Maru Ram"s case and in another case, the Supreme
Court has held that the advice of the Government in the matter of
exercising the power of mercy under Article 72 of the Constitution is
binding on the President. The law is clear. We see no reason to now make

any change in the law. ..._.(Interruptions)...
MR. CHAIRMAN: Shri Ramgopal Yadav.

SHRI S.S.  AHLUWALIA: Sir, the answer has not been given.

---(Interruptions). ..

MR. CHAIRMAN: If you are not satisfied with the answer, please follow

the procedures. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, 1| need your protection. 1 had asked a
specific question in the "b" part of my question. He is not giving an

answer. He is evading questions. ...(Interruptions)...

MR.  CHAIRMAN: If you are not satisfied, please vraise it
appropriately. But this is not the place for it. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, | had asked a specific question and 1 am

not getting a specific answer. ..._.(Interruptions)...

23



At TgaAREer oY - @I FRleT| ... (SEAU). ..
ot gamafa : @for Sft, 39ew H@aTer € B, 39 §5 ARSI ... (SHEHUW). ..

SHRI S.S. AHLUWALIA: What is the appropriate forum

---(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, it is a question of system. The question
is very clear and we are not getting the answer. The question is about
the average time taken in each case, the number of cases and the amount

of time they take. The answer has not been given. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, | had asked a specific question. He is not

answering. In the last three decades. ...(Interruptions)...

MR. CHAIRMAN: 1 am afraid, we need a discussion on this. We cannot

decide this in the course of supplementaries. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: I am not asking him any questions. 1 am
talking about the system of answering questions. The Chair must protect
the rights of the Members. If the question is specific, the answers must

be specific too. They are not. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Or else, the question should not be allowed at
all.

MR. CHAIRMAN: All right. Let us hear the Minister.

SHRI P. CHIDAMBARAM: Sir, there is no time limit for the exercise of
the power. ...(Interruptions)... Therefore, there is no meaning in
saying, we will add up the number of cases, add up the time and divide.
That average is, purely in arithmetical or mathematical terms, a
meaningless statement. | have given details; the shortest time taken was
18 days and the longest time taken was 11 years, 11 months and 18 days.
This is the best answer that can be given to a question which asked for
an answer that, in my respectful submission, arithmetically and

mathematically means nothing. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, 1 had asked a question citing cases.

---(Interruptions). ..

MR. CHAIRMAN: Allow your colleague to ask the next supplementary.

W. TH M AET : AAA mercy petition HRAT HEAUE & Hfeoe-72 H
Fedd & Sl § 3R 3@ W A o gEg-den AuiRa 787 81 Ay g & S & A
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F U, ded & IHa FIS 3MeardT aN?
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SHRI P. CHIDAMBARAM: Sir, this is an exercise of power by the highest
constitutional functionary in the country, that is, the President of
India. 1 think It will be inappropriate to prescribe a time-limit. But,
as | said, the procedure that 1 am following since May 2009 has yielded
results. Thirteen cases have been submitted and seven have been decided.
You contrast that with the previous four years and the previous six
years. This is yielding results. So, | see there is no reason now to Ffix
a time-limit. I am-confident that the cases will be decided

expeditiously.

DR. MANOHAR JOSHI: Sir, the question before the House is a serious
one. | do not think that there will be such a difficulty that the
procedure is not possible to amend. My question to the hon. Minister is:
Are you seriously thinking of amending the procedure? Secondly, Afzal
Guru was the person behind the attack on Parliament which is a very
serious offence. For five years, he is not hanged. People are agitated
and they think that there is politics behind not hanging him. Since he

belongs to minority community, he has not been hanged.

SHRIMATI BRINDA  KARAT: Sir, this is very objectionable.

---(Interruptions). ..
MR. CHAIRMAN: Question please. ...(Interruptions)...

SHRIMATI BRINDA KARAT : This is highly objectionable.

---(Interruptions). ..

DR. MANOHAR JOSHI: People level charges ...(Interruptions)... People
are agitated on this issue. ...(Interruptions)... He belongs to the
minority community and, therefore, Afzal Guru has net been hanged.

---(Interruptions). ..

MR. CHAIRMAN: Joshiji, please ask the supplementary.

---(Interruptions). ..

SHRI SITARAM  YECHURY: Sir, expunge it from the record.

---(Interruptions)... It cannot go on record. ...(Interruptions)...

DR. MANOHAR JOSHI: If the Government is intentionally doing it, 1
would like to condemn it. ...(Interruptions)... | want the Government to
take action immediately and a specific assurance should be given to the
House and the entire country that Afzal Guru will be hanged in a period

of one month. Can the hon. Minister do it?

26



SHRI P. CHIDAMBARAM: Sir, | deeply regret the insinuation made by the
hon. Member. 1 have great respect for the hon. Member but the insinuation

he made, I think, is totally

27



unparliamentary and totally uncalled for. Sir, as 1 said, |I am following
a particular principle. The date on which the sentence of death was
pronounced upon the accused/convict and the date on which the mercy
petition was received, | have gone down up to No. 13. Thirteen cases have
been re-submitted and we have got orders on seven. As | have said,
contrast that with what happened in the previous twelve years or so. Now,
there is iIn the list, at a higher order, the cases of three accused found
guilty of assassination of former Prime Minister of India, Rajiv Gandhi.
There is another case which is another terrorist case where nine people
were Kkilled. There 1is another case which is a terrorist case where
twenty-two people were killed. In all these cases, 1 am not looking at
the religion or the caste or the race of the accused. | am treating all
accused who have been given the death sentence as convicted persons who
have applied to the President of India for mercy and 1 will treat each
one of them without fear or favour, without prejudice and without
discrimination. 1 do not look at the religion or the caste of an accused,
and, 1 think, the whole House will agree that we should not do look at

these factors. ...(Interruptions)...
A TgaREer ey - FRlGT, ... (FAUE) ..
st wafy . oty S, 39 S5 ST whe|

SHRI RAM JETHMALANI: Sir, let the hon. Minister realize the
Constitutional Impropriety of the answer that he has given.

---(Interruptions)...
MR. CHAIRMAN: Mike Please.

SHRI RAM JETHMALANI: Sir, we have a form of Government, in which the
President is the Constitutional Head. When you say that you cannot
comment upon the delay in the President®s Office, you are really telling
us that you have no answer to a delay in your own office. It is your

delay. It is not the delay by the President"s office.

That apart, Sir, 1 hope the hon. Minister is aware that there is a
Supreme Court judgement in which they have considered the question of
delay at all stages in the process leading ultimately to the execution of
the sentence, and, they have remarked tnat more than two years® delay in
executing a sentence is itself a ground for compulsory commutation. You

are lucky that people are not applying to the Supreme Court now that
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their cases should be compulsorily commuted. Will you please look into

this matter?
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SHRI P. CHIDAMBARAM: Sir, I am aware that the Supreme Court has said
that undue delay could become a ground for commutation. The point I am
trying to make is that 1 cannot now explain or wish away the delay that
happened between 1998 and 2004 and also the delay which happened between
2004 and November, 2008. Those are cases. ...(Interruptions)... Please

listen to me. 1 know, it is embarrassing but please listen to me.

These cases have not been delayed in the Ministry of Home Affairs. As
I said, these cases were submitted. Once 14 cases were submitted, and,
then, 14 plus 14, were resubmitted, but there was no decision except in
two cases, which were resubmitted between 2004 and 2008. Now, we have
decided to resubmit the cases once again with a request that a decision
be made as early as possible. And, since May 2009, we have resubmitted 13
cases, and, | have obtained a decision in seven cases. There is no delay
in the Ministry of Home Affairs but | cannot comment on the time taken by

the hon. President of India.
TR T e Juwe 3 HEtadacHS geanT
*22. ot sorad R FRIN : FA wed BEw 70 F@ A f Fuwr K

(F) Frg WHR IR TR TAEAT ART JAHA T AAGA Tl e g e,
Tt 3R TTURTT EERTATCHS Tl &oF & 32T A Hled-dhid A ASFTAT TS ST WJY
s

@) ferd i ast & ke 50 A & 3ia9d & 1S [T F™ar & IsIgarR aor
AeErR @ Far & 3R

(1) STAEIATS  FEw, AT Agd Adeor A (J.0A.TA. . HR.TA.) 3R FY
TJUT ALY 9RT I A TR o (. TH.TH. ) ATl & 3iddd o veid e
ST & 9T IR TR AR F qhT HT HAACUS FAT 87

el e &= G Faa AT : (F) T (@) TH [AROT I ged W @ @ I
gl

faavor

@ IR (@ Wl T @R w1 gee wET AT H AT gl HRT WHR Bl
T el # gee we & v fAcd 3R deedihl @euea §iaad giaud suest
FHL 396 YA A AGE Al §l AR WHR @R 3§ HOY #H Tos S W Ageaqor
et & @ femfaf@a seer §:

(i) SEElde #g® TS A Ao AN (SUATAgINTA) & MRl e 3T
T TeF @ AT i auf & e o 4RI & av¥-ar =ik Jarer-| F R o
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g @ gfao)
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(i)or 3R #AFd SR & AT ol gEE glwr fGew @t whe
(FEAvHTETAS) : Uod A avt & e T «e i & a¥-ar =@l faawer-1) 7
fer v &1 ¢ ef@w)

Giii) A A AR F -G F 3T ART g U gAarer giaem fawm deer
THH : 39 ThH Jol$, 2009 & UREH N 78 M| 3§ THA & ded a¥ 2009-10
& 2N 3ok 9ol & AT 5 i3 FUC 1 GRS i TS|

(iv) FEfceR & Ml A FFA (WISARGEM) : 38 A & dgd Uod dief asft &
2T IR Tl B AR ae iR iy i oS

(&3 9T )
T 2007-08 2008-09 2009-10
3R (AR =T 0.11 3.90
IS (ASRA) = 0.72 6.00
TEE LT P 3.00
AT (FFMAS) LT 0.07 5.00
Rl = =T 4.00
Tol Y 0.90 21.90

(v) YdfeeR &F & omef & T 10% woh #7ed gauer: o & asf & ke SR aerfer
¥ g¥-arR =k Fefa@d §

(GRIEIRTIED
T 2007-08 2008-09 2009-10
IO TG2T 64.46 16.03 28.56
3EH 26.90 9.40 17.82
aforgR 6.86 20.92 12.82
AT 3.37 5.09 10.55
AR 37.55 28.08 17.04
AT 35.85 32.84 19.60
RafFwa 54.19 34.59 15.18
g 40.82 17.65 21.99
el 270.00 164.60 143.56

(vi) Y e AeEl Rg awar AEr d@eth o s@ ®he & dgd S el
faf@a arifesr & g s &:
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(@3 T H)

T 2007-08 2008-09 2009-10
33 Er 0.00 0.00 105.09
T 0.00 6.53 331.05
Follch 0.00 0.00 5.51
AL e 0.00 0.00 15
Searade (1) 0.00 0.00 0
Bedrddg (2) 0.00 0.00 265.6
e 6.38 0.00 0.00
TR 11.72 0.00 0.00
ol 18.10 6.53 752.24

@M a¥ 2001 H FHOET, JT-Irenfadr 3R afds: Afaefde qur e & e
¥ AEAqUl 3T AGU/ARY FHEI & HUR W 65 A H Sfalelellel algh TS AT
ARROT A (SITATIIIRTA) & A HTEATAT 3R A 'eeh H nffAer fomar amam g
el ATUAT 3R AT "eHh & dgd MAST 8r FU 0 37 @ TR o iR Astter
TR & fau aglr gfAgrdr glawr fawa @t whie (PSSvarauad) & ded TgRar &
e

faavor-/

faeer &t avf @ GRIT (S U U AN UH) FhIA 3 dgd
SR &RIfer &7 ay-arw sINT

(7@ T #H)
oA F Usd /99 eTiad & & AH SR faRed wedT FerEdar
Fr afr (Tdw)

2007-08 2008-09 2009-10
1 2 3 4 5
1 3T geer 48916.54 18898.95 24885.07
2 U &2 2006.94 2053.91 2006.94
3 3| A 791.26 6321.15 7112.41
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1 2 3 4 5
4 R 461.93 1955.62 7441.39
5 B HIE 1272.80 0.00 12145.60
6 anar 0.00 0.00 0.00
7 pE ] 24563.54 47035.34 47788.21
8 gRarom 1339.84 9147.46 0.00
9 fRATIST ewr 0.00 0.00 2619.01
10 ST dUT FIHR 6877.36 2500.00 0.00
11 FREs 0.00 6682.46 5384.66
12 Fellesh 18766.61 12992.94 21578.53
13 Erel 6319.93 3350.50 2439.45
14 ALY e 7914.35 15931.43 12343.27
15 HAERTSE 56827.52 88349.54 88649.86
16 AT 580.66 0.00 2883.37
17 AT 0.00 490404 0.00
18 IGEIRE] 378.41 0.00 756.82
19 BICICE 179.00 389.26 1702.81
20 33T 9978.37 3338.00 2491.60
21 CEIc 4145_29 4939.22 3346.62
22 ST 10654.03 20281.38 2826.10
23 RafFwa 538.20 538.20 1663.87
24 QIGCGIC 16093.02 26586.11 37723.44
25 EEN 0.00 1760.85 2250.00
26 3cdl uger 21365.55 43078.75 47632.21
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1 2 3 4 5

27 3cdi@s 1523.85 2678.56 7546.69
28 qieg#T Famer 5687.25 22857.17 27717.88
29 feeelr 0.00 2220.58 17248.00
30 qo?gflfl' 4068.00 993.20 0.00
31 PEILI 1544.92 405.20 0.00
el 252795.17 350189.82 390183.81

faavor- 1/

Rge &7 auf @ e (ZTESTHCHTHEY) FhIH & dgd SIRT LRI T SINT

(1@ T #H)
HH T. Uog /49 afad &4 F A\ S HfARFT Feir g TR
Fr TR (TET)

2007-08 2008-09 2009-10
1 2 3 4 5
1 3T e 23546.05 75586.14 476.88
2 | 1645.22 6946.79 0.00
3 JFUTTTS gGer 0.00 1771.19 0.00
4 BR 2689.06 4342.50 0.00
5 TG 4289.00 0.00 0.00
6 gey R gdell 0.00 26.00 719.89
7 GH U9 gdig 0.00 31.00 0.00
8 pE ] 2678.67 12169.72 0.00
9 afar 0.00 0.00 0.00
10 g 4190.00 2524.58 0.00
11 AT or 392.12 85.59 0.00
12 SRES 4003.32 0.00 0.00

35



13 ST dUT FIHR 2724.25 1508.92 0.00
14 el 5194.27 8783.42 0.00
15 Felleh 6091.10 14891.23 0.00
16 AT T 10864.06 12973.95 0.00
17 HAERTSE 10174.78 88262.02 14072.30
18 afoTqR 644 .49 2200.95 0.00
19 AT 0.00 644.97 0.00
20 eiR#A 0.00 699.77 0.00
21 ATMTeE 0.00 0.00 190.75
22 33T 2435.04 4410.38 0.00
23 CEic 7587.04 8367.20 0.00
24 gl 0.00 0.00 1567.20
25 AT 3555.94 19181.70 0.00
26 AR 735.08 1085.40 0.00
27 ELLY 2005.00 1577.38 0.00
28 GIGCCIE 10493.39 29231.75 1935.35
29 3cdl gger 10340.11 16865.73 10918.80
30 EIRICES 0.00 2469.3 0.00
31 qfget semer 4122 .00 11388.41 0.00

Fel 120400.01 328025.99 29880.00

Infrastructural support for urban local body administrations

T*22. SHR1 BHAGAT SINGH KOSHYARI: Will the Minister of URBAN
DEVELOPLMENT be pleased to state:

(a) the schemes of Central Government being run with the aim of
providing financial, technical and institutional infrastructural support

for strengthening urban local body administrations;

toriginal notice of the question was received in Hindi.
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(b) the details of State-wise and scheme-wise financial assistance

given under this head during the last three years; and

(c) the criteria for selection of eligible urban local bodies for
providing benefits under Jawaharlal Nehru National Urban Renewal Mission
(INNURM) and Urban Infrastructure Development Scheme for Small and Medium

Towns (UIDSSMT)?

THE MINISTER OF URBAN DEVELOPMENT (SHRI KAMAL NATH): (a) to (c) A

Statement is laid on the Table of the House.
Statement

(a) and (b) Strengthening of Urban Local Bodies is basically a State
Subject. Government of India supplements their efforts by providing
financial, technical and institutional infrastructural support for
strengthening urban local body administrations. Details of the important

schemes operated by Government of India in this regard are as follows:

(i) Urban Infrastructure and Governance (UIG) component of Jawaharlal
Nehru National Urban Renewal Mission (IJNNURM):- The year wise details
in respect of amount released for the last three years are given in

the Statement-1 (See below).

(ii) Urban Infrastructure Development Scheme for Small And Medium Towns
(UIDSSMT) :- The year wise details in respect of amount released for

the last three years are given in the Statement-11 (See below).

(i) Urban Infrastructure Development Scheme for satellite towns

around seven mega cities:-

The Satellite Towns scheme was launched in July, 2009 and the fund
released under this Scheme during 2009-10 is Rs.5.00 crore for Uttar

Pradesh.
(iv) North Eastern Region Urban Development Programme (NERUDP)

Under NERUDP following amounts were released to the project States

during last three years:-
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(Rs. 1n crore)

States 2007-08 2008-09 2009-10
Agartala (Tripura) Nil 0.11 3.90
Aizwal (Mizoram) Nil 0.72 6.00
Gangtok Nil Nil 3.00
Kohima (Nagaland) Nil 0.07 5.00
Shillong Nil Nil 4.00
Total Nil 0.90 21.90

(v) 10% Lump Sum Provision for the benefit of North Eastern Region:-
Year-wise funds released for the last three years is as under:-

(Rs. in Crore)

States 2007-08 2008-09 2009-10
Arunachal Pradesh 64 .46 16.03 28.56
Assam 26.90 9.40 17.82
Manipur 6.86 20.92 12.82
Meghalaya 3.37 5.09 10.55
Mizoram 37.55 28.08 17.04
Nagaland 35.85 32.84 19.60
Sikkim 54.19 34.59 15.18
Tripura 40.82 17.65 21.99
Total 270.00 164 .60 143.56

(vi) Capacity Building Scheme for Urban Local Bodies (CBULB):- Funds
released under this scheme are shown in the table below:-

(Rs. in lakhs)

States 2007-08 2008-09 2009-10
1 2 3 4
Orissa 0.00 0.00 105.09
Kerala 0.00 6.53 331.05
Karnataka 0.00 0.00 5.51
Madhya Pradesh 0.00 0.00 15
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Chhattisgarh (1) 0.00 0.00 0
Chhatissgarh (2) 0.00 0.00 265.6
Bihar 6.38 0.00 0.00
Gujarat 11.72 0.00 0.00
Total 18.10 6.53 752.24

(c) 65 Cities, on the basis of population as per census 2001, and
State Capitals and other cities/Urban Agglomeration (UAs) of
religious/historic and touristic importance have been included in Urban
Infrastructure and Governance (UIG) component of JNNURM. All other towns
which have not been included under UIG are eligible for assistance under
Urban Infrastructure Development Scheme for Small and Medium Towns
(UIDSSMT) .

Statement-1

Year-wise details of amount released under JNNURM Scheme for

the last three years

(Rs. in lakhs)

S.No. Name of State/UT Amount of Additional Central

Assistance (ACA) released

2007-08 2008-09 2009-10

1 2 3 4 5

1 Andhra Pradesh 48916.54 18898.95 24885.07
2 Arunachal Pradesh 2006.94 2053.91 2006.94
3 Assam 791.26 6321.15 7112.41
4 Bihar 461.93 1955.62 7441 .39
5 Chattisgarh 1272.80 0.00 12145.60
6 Goa 0.00 0.00 0.00
7 Gujarat 24563.54 47035.34 47788.21
8 Haryana 1339.84 9147 .46 0.00
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1 2 3 4 5
9 Himachal Pradesh 0.00 0.00 2619.01
10 Jammu & Kashmir 6877.36 2500.00 0.00
11 Jharkhand 0.00 6682 .46 5384.66
12 Karnataka 18766.61 12992.94 21578.53
13 Kerala 6319.93 3350.50 2439.45
14 Madhya Pradesh 7914.35 15931.43 12343.27
15 Maharashtra 56827 .52 88349.54 88649 .86
16 Manipur 580.66 0.00 2883.37
17 Meghalaya 0.00 4904.04 0.00
18 Mizoram 378.41 0.00 756.82
19 Nagaland 179.00 389.26 1702.81
20 Orissa 9978.37 3338.00 2491.60
21 Punjab 4145.29 4939.22 3346.62
22 Rajasthan 10654.03 20281.38 2826.10
23 Sikkim 538.20 538.20 1663.87
24 Tamil Nadu 16093.02 26586.11 37723.44
25 Tripura 0.00 1760.85 2250.00
26 Uttar Pradesh 21365.55 43078.75 47632.21
27 Uttarakhand 1523.85 2678.56 7546 .69
28 West Bengal 5687.25 22857.17 27717.88
29 Delhi 0.00 2220.58 17248 .00
30 Puducherry 4068.00 993.20 0.00
31 Chandigarh 1544 .92 405.20 0.00
TOTAL 252795.17 350189.82 390183.81
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Statement-11

Year-wise details of amount released under UIDSSMT Scheme
for the last three years

(Rs. in lakhs)
S.No. State Amount of Additional Central
Assistance (ACA) released

2007-08 2008-09 2009-10
1 2 3 4 5
1 Andhra Pradesh 23546.05 75586.14 476.88
2 Assam 1645.22 6946.79 0.00
3 Arunachal Pradesh 0.00 1771.19 0.00
4 Bihar 2689.06 4342.50 0.00
5 Chattisgarh 4289.00 0.00 0.00
6 Dadra & Nagar Haveli 0.00 26.00 719.89
7 Daman & Diu 0.00 31.00 0.00
8 Gujarat 2678.67 12169.72 0.00
9 Goa 0.00 0.00 0.00
10 Haryana 4190.00 252458 0.00
11 Himachal Pradesh 392.12 85.59 0.00
12 Jharkhand 4003.32 0.00 0.00
13 Jammu & Kashmir 2724.25 1508.92 0.00
14 Kerala 5194 .27 8783.42 0.00
15 Karnataka 6091.10 14891.23 0.00
16 Madhya Pradesh 10864.06 12973.95 0.00
17 Maharashtra 10174.78 88262.02 14072.30
18 Manipur 644 .49 2200.95 0.00
19 Meghalaya 0.00 644 _97 0.00

41



1 2 3 4 5

20 Mizoram 0.00 699.77 0.00
21 Nagaland 0.00 0.00 190.75
22 Orissa 2435.04 4410.38 0.00
23 Punjab 7587.04 8367.20 0.00
24 Puducherry 0.00 0.00 1567 .20
25 Rajasthan 3555.94 19181.70 0.00
26 Sikkim 735.08 1085.40 0.00
27 Tripura 2005.00 1577.38 0.00
28 Tamil Nadu 10493.39 29231.75 1935.35
29 Uttar Pradesh 10340.11 16865.73 10918.80
30 Uttrakhand 0.00 2469.3 0.00
31 West Bengal 4122.00 11388.41 0.00
TOTAL 120400.01 328025.99 29880.00

M sora R FRI@ - goofa Agley, wEfeay, SFA-F:9AR, 3ooR@s e RaAM
veer @1 aRkfeufaar @A €1 ¥ @l T fadw Avh & Tw €1 #H 3ue AtemE § A
FA S & S Tredr § f Far qafeR 3R SE-heaAR f ke Seavrs AR feATaer e
#H JINNURM TG UIDSSMT & Tdfad T et & #ff a9 & garr T 10 gfaed &
rer AT & HFd FE? AIR, 3 oAl H 10 gfdd Ferere AL e Siar
gl Faor @ Tt H, o e ToF §, 3% N9 [t F# gE 10 gfavd B awar g
FIT 39 9l & VUG fAwrdi w of 10 yfaerd & Hfdardar & gad 60

M FAT AT : W, Tg S Ao 8, 66 6 T W g gob § AR 129 v # 39
W gAfdER fRar o @1 g R R geR @A geue fRar Svl Rod o oget Ao
St THRAUIRGE OIS g3 ¥, SHH o 3oTd §U SH W IGRT IR AT Seen R e
T TSAT H R R AT FErIdr & S|

At sera T FRI - AR, dfF AW # Sh F wer % anegdt deer & fav
EH Ad FER ¥ AF-fErR &, #H #h o F §aer gwar § Forerad d A
3ceRIEs, fRaTerer
IR FF-HAR dF ol g3 feAe &7 9 9gor &1 &l ANl & W Ade A gl
g A ¢,
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AfReT MEIET Sedt o W &, SHfav ggret & off oik-8i «1d FTal & 3T g W@ &l 39
S € T wied & fogre @ 3R iffis foere & o ggl sgd @ oW o W & A
IO SeFAT A § T Sfg 39 A FSA SIS, ar INNURM & 3 s Srdr-ord
SR W FE A I AT A F AU 39 FE AV DA FAGN? gq9F Ggs F AT
gomae off gl e 3R g8l & S SR-oie Wg §, g8 A% e A Tfa 8 |
FIT 3T 3H ISl & AT 3efoh folv faTR ST

M FAT AT : W, §H 3 T Aell & IR F IR A F=ifF 39 & 397 o
e H TFEARTE T ured @ Tr § A-&we el she ¥, @R el SeiE §,
3cRIEs 3R RATT U 39 o8 &1 oo ©: T 7 sHA g4 St wioAsar s § ua
S g 9ed §U ¥, 3% AR $H W HGRT § fAuR hAT SAREM IR AT Joed
YA gerrdl @ IelT F fo@ aR g & &, o g4 Confeer wARE & wET aReb 3E@ A
T & o A HT I L

MS. MABEL REBELLO: Sir, there are two Annexures in the reply given by
the hon. Minister and both of them seem to be almost identical. The
second Annexure shows that zero assistance was given to the State of
Jharkhand during 2008-09. Again, during 2009-10, zero assistance was
given to the State of Jharkhand. Sir, you see the figures. They show that
developed States are getting more money, more Central assistance than
developing States. With this, the gap between the developed States and
the developing States 1is increasing. States like Jharkhand and other
poorer States, affected by Left Wing Extremism, are not getting any
special assistance from the Central Government. Does the Minister have
any intention to help the poorer States so that they come at par with the
developed States? Otherwise, there will be tremendous gap between the
developed States and the developing States and there will be a lot of

problems for the country. What is the Minister planning to do about this?

SHRI SAUGATA RAY: Sir, what the hon. Member has said is true. In
2007-08, no Central assistance was given to the State of Jharkhand for

Urban Infrastructure and Governance. And also ...(Interruptions)...

MS. MABEL REBELLO: He should say why Jharkhand was not given any
assistance. ...(Interruptions)... What he is saying is mentioned here in

the reply. ...(Interruptions)...
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MR. CHAIRMAN: Please. ...(Interruptions)...

SHRI SAUGATA RAY: The Centre does not give assistance on its own. The
States have to submit a proposal with a proper detailed project report.
If a State does not give a proposal, how can the Centre suo motu, on its
own, give any assistance? It is obvious that there was no proposal from

Jharkhand in 2007-08 as far as UIG is concerned.

MS. MABEL REBELLO: No, Sir, it 1is wrong. It 1is not so.

---(Interruptions)...

MR. CHAIRMAN: Please, ...(Interruptions)... You have asked one

question. ...(Interruptions)...

MS. MABEL REBELLO: Jharkhand had submitted a proposal, Sir.

---(Interruptions)... It is the duty of the Government to see that poorer
States are assisted. What is the meaning of this answer?
---(Interruptions)... There is no meaning at all. .._(Interruptions)...

MR. CHAIRMAN: If the answer is wrong, please challenge it, but not

here. ...(Interruptions)...

SHRI RAJIV PRATAP RUDY: She is saying that the Jharkhand Government
had submitted a proposal and the Minister is saying that they had not

submitted any proposal. ...(Interruptions)...

MR. CHAIRMAN: 1f the answer is wrong, there is a procedure for

challenging it. ..._.(Interruptions)...

MS. MABEL REBELLO: The Minister does not want to understand.

---(Interruptions)... He does not know the ...(Interruptions)...

SHRI1 RAJIV ~ PRATAP  RUDY: They had submitted a proposal.

---(Interruptions). ..

MR. CHAIRMAN: Rudyji, please ...(Interruptions)... Just one minute.

---(Interruptions)... Please. ...(Interruptions)...

SHRI KAMAL NATH: Sir, | appreciate that the hon. Member*®s concern for
the poorer States is as much as mine. Of course, the Government is going
to look at States which are the poorer States and the more backward
States; not only the poorer States, but also the smaller municipalities

and
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more backward municipalities and the Nagar Panchayats. It is a fact, Sir,
which has been said earlier, that these schemes are not suo motu dealt
with by the Central Government. They are proposed by the State

Governments.

The State Government has a State-level Committee which First approves
it. That State-level Committee sends it to the Central Government. A
municipality or a municipal corporation could have made a scheme. But
that scheme may not have necessarily been approved by the State-level
Committee. Once the State-level Committee approves the scheme, it comes
to the Central Government. The Central Government at its level and its
Committee approve it. If the hon. Member has any specific scheme, which
she feels has not been dealt with by the Centre, 1 will be happy to

receive it and attend to it.

DR. ASHOK S. GANGULY: Hon. Minister, there were reports in the media
that the Chief Minister of Arunachal Pradesh had expressed deep distress
at the absence of roads and because the Chinese had objected to the Asian
Development Bank funding the roads to important border posts. As a
consequence, the border posts are not connected to ltanagar. People find
it very difficult to communicate, to travel to more sensitive border
areas where huge infrastructure is being built by the Chinese. What are
the steps being taken in order to provide relief particularly to

Arunachal Pradesh?

SHRI KAMAL NATH: Sir, if he had asked me this question two months ago
when 1 was the Minister of Road Transport, 1 would have been happy to
answer it. Nonetheless, I will tell the hon. Member that there is a
special scheme for roads and highways in the North-Eastern Region which
is being implemented and the President 1iIn her Address has also

highlighted it.

SHRI P. RAJEEVE: Sir, for implementing the JNNURM project, land
acquisition cost is a major component. But it is not included in the
JNNURM project. 1 would like to know whether the Government has any plan

to give provisions for land acquisition cost under the JNNURM.

SHRI SAUGATA RAY: Sir, as the hon. Minister has replied, the JNNURM
project was conceived in 2005. From the beginning, it was decided that
land acquisition cost would not be given except for the North-Eastern

States and Jammu and Kashmir. As the Minister has pointed out, we are
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having a review of the JNNURM. In the next Plan, maybe a new Mission will

come and then,
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going by our experience in implementing the JNNURM in the present way, it
will be looked into whether the land acquisition cost could be included.
But as of now, except for Jammu and Kashmir and the North-Eastern States,

there is no provision for giving cost of land.
Increase iIn interest rate on EPF

*23. SHRI R.C. SINGH: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a) whether it is a fact that the Central Board of Trustees had
decided to increase the rate of interest on EPF from present 8.5 per cent

to 9.5 per cent;
(b) if so, the details thereof;

(c) whether the Ministry has been able to take up this matter with

the Ministry of Finance for a positive decision; and
(d) if so, the details thereof?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (@)
to (d) A statement is laid on the Table of the House.

Statement

(a) to (d) Yes, Sir. For the financial year 2010-2011, 9.5% rate of
interest on EPF has been recommended by the Central Board of Trustees,
Employees® Provident Fund [CBT(EPF)] in the 190th meeting held on
15.09.2010 based on the funds available in the interest suspense account.
The Ministry of Labour & Employment has forwarded the recommendation of
CBT to the Ministry of Finance (Department of Financial Services) for

approval .

st 3m.AY. RE : W, ﬁﬂmaﬁaga—agaum%sﬁﬁﬁmﬁaﬁéés
2009-2010 & f3lisle 1 facd #Farerm & 9 Siom gl & &N #AQET F g ST AR §
% a8 3HH Fa & oF] X URE? HifE, I§ 2010-2011 § FEH o] FEN AT 3R 3T
Ig ¥ @Ad T NG 1 W gl IE A & T6 F9 aF ¢ I U, TJ§ A A
e §?

Mt Afeawrela @@ : W, 30 A s Buede # deT g1 87 pursue W W E
& sHal Seg-@-Siee ad A g7 A & Id dw Rl 7 R gloa A @ FHo
ool T gl IR AT
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N MY Tog JJAT : T, SICIAR FHAT FTAGT ol | &l ... (STIYURA). ..
Nt gamafa - A% S, colle ... (cgaunT). ..

Mt IR, R : W, T8 399 & 37 &1 S I 1700 IS TAC FICAH 3HBE
gl 30 W A% Wi & &, S99 & 393 9\ & Il

W, AV g FAS Fg § O AN AQlew @ Uk IR fRAr amm or T @ s
A & AR T @ T § e sREET & "20 I 20 ¥ SRt wAAdy § #F AN
FEIET A Sl e § [ AT F gorcien T H hAARE F FEA 95T " TS §, A
FIT 3TPT 20 HT WE W "10 I 10 ¥ TG W, T 50 o@ 3dR A1 amenfead g
Hh?

M APTFET @A : T WA e §| IR d qAU WA STel, of H IEH FeX <
&, Fifdk TE g G Seee F an # g

SHRI N.K. SINGH: Sir, will the Minister kindly enlighten this House
whether given the volatility in the behaviour of prices, is there any
scheme for an automatic indexation of the rate of return on interest

which the EPF follows with the average behaviour of inflationary trends?

At wfeadrela @@ : A s aar FHem f& S tripartite BEew fom Smr @
IR gmeR, v @1 3% I SE-fod institutions & 39T W@ #@ed §, 34
institutions & S Fo of # gewwe 3nwem, a@ g7 RBEdsge #d ¢, o inflation
nfe qudr A & saq FS FEYU TG B

ot SEaARMEOT GIfOr - AR FHMTT AT, AAAT H FEEEAT & SR A dgdl o &
A Bl ... (FAUR). ..

st womafa - w7, S T FaTe qfvvl .. (sEaue). ..

M TgAREOT W @ W, Ig TAT Sd Al 9 @ T g1 AT s FAr Ter
A € AR e qa f FEH dod 3 IRESA B FEG F AR gEAA @ @ L
.. (IR . ..

oA gamafy - ST, 39 garer qfowl ... (sgEuE). .

AN TEARIOT qIfOT - W, I 589 related §1 W, §F A T Th T H ANT
X § & e &X 9.5 gfderd glem =fgul s weaAedt gAR WS & AF, wnsdgdHr
F AT IN.W. g o @6 dt W qor1 § & & o 9 58 AAa & f&ed #=ro
F AN FRIR &I & 33T § AT g2 §0% 3ok & hdd Ush aFg for@r m § & g
put up fRar gl
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AN gomafa - 3YFT U FAT g2

At TEARMEOT GO - WX, AT g AT-Ienm g g 6 9.5 gfawd el &X e o
g Swel? Fife I8 FEORT & ST €1 FF P G- # 9 A gl I TN A
3R o 4T # L (cgEuT) .

st gamafa - S §, AT | ... (SHAYW). ..

At FgaREor @it : Ag §@9 9w g .. (SEuE) ... W, gEw I ¢ fF a9 e
H rerfod &1 & IR F f&ar mar § ... (cuaEnT). ..

ANt gamafa - @for S, ool ... (egaemeT) ...

At TgaArREer wfer @ W, IE INET P AFCT gl ... (FIURT) ... IIST &1 &
FHIR 3R VG Aolgy &, 39 A ¥ FO Ja WHX qTh T cgaedr :E ar w7¢?

st gafa - 39 TR Had #& FaE Q9]

At Afeaaeld @@ @ W, Ig ST & aN A FIeAA g1 ... (FFAUWT) . ..

st goHIfd : 39 Fadl FeRe & TN H JAd§ |

Mt afeasea @@ : A@E F 9.5 wde RedAs frar B, a@ e RBudde &
ufSer g1 #Ar 7w wer & F1S Ao A€ 81 We are pursuing it. 1 am hoping that
the Finance Department may definitely give approval.

Mt SaRed At S ;. @ofa ARy, o I8 ReAz R wmm ar, 3@ @Ew
ST 1 ¥ Fhr FH A 3TF 9 situation 3ds fast Icordr o WY § B 3l Sww
Buifeca & FR HT 10.25 d & T &d &1 Tg swenfaat & dar g, sga @ &t
AT FT glaT TgT? ITE IAHC U RABAT e 10 Wi & T G & T
Nepsises soef?

ot Afeadela @@ - W, @ A DN T FA R . (FAUE) - .
ot ST AFRATT S @ Ig A g g AT Al ... (SUAURT). . .

ot AfPaFeT @@ - &% g T§ O FAG A gldr §1 T tripartite AT g1 3T
r ordt g 81 38 3 gfEw F ofisd off A gid §, o 3o o a¥ R % 8.5
AT #T 9T 9.5 Wde T Afgy, Fifh sHH ST T FABE 1731.00 FS &l
If that is included, d@ 9.5 WIT FeWe ¢ THhd ¢l Hed & o ¥ Bdw=r ¢, 3
g7 Repds fFar & 3R 39H approval 3ma & &7 39!
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implement W ITg g ot T ara ofr gr g1 IE AT 15.9.2010 Fr g‘é off, 39
gFd I8 ¥ fRar I & & gFe 5@ AEES # 29.10.2010 & dem Y, TE /E &-
N A 9T ;... (SHAUE) - ..

Non-finalisation of accounts by some PSUs

*24_. SHRI SABIR ALI: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(a) whether it 1is a Tfact that there are some Public Sector
Undertakings which have not finalized their accounts for the last many

years; and

(b) if so, the names of those undertakings and the corrective steps

being taken in the matter?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (&) and
(b) A statement is laid on the Table of the House.

Statement

(a) No, Sir. As far as the Ministry of Commerce and Industry is
concerned, there are no Public Sector Undertakings which have not

finalized their accounts for the last many year.
(b) Does not arise.
MR. CHAIRMAN: Q.No.24. Shri Sabir Ali. Member is not present.
[The questioner Shri Sabir Ali was absent]

MR. CHAIRMAN: Any supplementaries on Q.No.24?

ot TolT g F ;@A S, Sgd HeNS & A, HeAd & Ay FS g 9
T AT FJeR W AT § AR 3H 9T F A H AGGT FHAT S of Hg fear § & @t aw
3% HATGT FI Ha §, 379 JgI VAT IS public sector enterprises & &, o&
39T o faarer @ Jfaw ®9 A Gam g afg 3§ ued # e & ¢&T S, df he has
talked about public sector undertakings and if such a question is listed
in your Department, you should have sent that to the Department of Public
Enterprises and got an answer. Instead of wasting the time of this House
on accepting such a question and just giving a one-line answer “that we
are nothing like it" is a matter of grave concern. Why should it happen
like this, Sir? Why should we waste the precious time of the House? He

should have sent it to the concerned Department.
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MR. CHAIRMAN: Thank you. Let us hear the Minister now.

SHRI RAJIV PRATAP RUDY: How can this House be rijn like this by

getting one-line answer?

MR.  CHAIRMAN: AlIl right. Let wus hear the Minister now?

---(Interruptions). ..

SHRI RAJIV PRATAP RUDY: And you are a responsible Minister. You are
responsible. You are aware; you could have done this.

---(Interruptions)...

SHRI ANAND SHARMA: Sir, first of all, with due respect, I would like
to say that what the hon. Member has said is most regrettable. A Member
has to understand that Members have the privilege and right to ask any
question and that the Ministry does not assign the question to itself;
that is done by the House itself. | have given an answer about the PSUs,
the seven PSUs, which are not under the Ministry of Commerce. Beyond
that, 1 could not have given the answer which is not the remit of my
Ministry. But to say “that it is not responsible on my part® is

unfortunate. He should not have said it.
MR. CHAIRMAN: Thank you. Thank you. Any other supplementary on this?

SHRI RAJIV PRATAP RUDY: What is the point in seeking supplementaries
when the main question is not being answered, Sir? @& & g &, a

HCFHCT gl T TTI?
At sienarer g - @emafa off, # O AEIH ¥ AGGNT FHAT ST F IO aedm §
& Far 3 3@ (AW & g FA9ew FE 3T FAAGT H FAE I AT AT SaM?
. (SgEUW) . . .

MR. CHAIRMAN: If there has been a mistake, that shall be looked into.

Thank you very much.
Steps to end contract jobs system

*25. SHRIMATI T. RATNA BAIl: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government is taking steps to end the system of contract

jobs and outsourcing;

(b) if so, the details thereof; and
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(c) if not, the reasons therefor?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (@)
to (c) A statement is laid on the Table of the House.

Statement

(a) to (c¢) The issue of employing contract labour is governed by the
provisions of the Contract Labour (Regulation & Abolition) Act, 1970. The
establishment employing contract labour has to abide by the provisions of
the said Act. Section 10(1) of the Act authorizes the appropriate
Government to prohibit employment of contract labour in any process,
operation or other work in any establishment after consulting the Central
Advisory Contract Labour Board (CACLB)/ State Advisory Contract Labour
Board (SACLB). The appropriate Government under the Act examines the
cases of specific establishment(s) brought before it and after following
the procedure, where conditions laid down under Section 10(2) of the Act
are satisfied, prohibits the employment of contract labour by issuing
notification. Thereafter, that specific establishment can not employ

contract labour in the job mentioned in the notification.

There is no proposal with the Government to end the system of

contract jobs and outsourcing.

SHRIMATI T. RATNA BAl: Mr. Chairman, Sir, my supplementary relates to
outsourcing of jobs. The young generation is doing the jobs in the night
time in various BPOs. People like SCs/STs/BCs and other minorities are
using the opportunity to get Government jobs. Sir, will the Minister
please state whether it is true that the Government is the biggest
employer of contract labour in India? If so, what steps iIs the Government
taking to ensure that the minimum wages are provided to the contract

labour employed by the Government?

SHRI MALLIKARJUN KHARGE: Sir, 1 agree that in Government also, there
is an outsourcing, and also a contract labour system. We had constituted
a Tripartite groups to give a report and suggest the ways of means on how
to regulate the contract labour, particularly their confirmation, wages
and service conditions. According to the Act, for all these things, most
of the States do not take steps. The question is how to effectively
implement the provisions of the Act. For that purpose, we have already

constituted a Group, and its Report we are considering. Based on that, an
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amendment if necessary, that will be considered.
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MR. CHAIRMAN: Thank you.

SHRIMATI T. RATNA BAI: Sir, will the Minister please state whether
the Government is planning to increase the accountability of principal

employer with regard to contract labour?

SHR1 MALLIKARJUN KHARGE: Naturally, our people are examining all the

matter, and whatever the Report comes, that will also be considered.
MR. CHAIRMAN: Thank you. Shri Rangarajan.

SHRI T.K. RANGARAJAN: Sir, 1 want to know whether the Minister is
agreed to consider that the perennial nature of job is there in almost
all Central public sector undertakings and the Railways; and whether the
Minister is prepared, before confirming them, to consider the principle

of "equal wage for equal work".

SHRI MALLIKARJUN KHARGE: Sir, 1 am telling you that all such
difficulties are there, and 1 also know that in many places, regular
workmen are required, but people are still employed on contract labour,

and also, outsourcing they give.

We are thinking on how we can overcome that and we have constituted a
tripartite Groups. 1 am hopeful of that. We will be able to solve some of

these problems.

MR. CHAIRMAN: Miss Anusuiya Uikey. ...(Interruptions)...

SHRI T.K. RANGARAJAN: Sir, the workers are working for 20 to 25
years. ..-(Interruptions). .. They are working for 25 years.

---(Interruptions). ..

MR. CHAIRMAN: No. One question, please. You have asked one question.

Miss Anusuiya Uikey.

A ITHFH JF 1 AT FAUT AT, H AT FA ST F g SAAA AT §
& o1 S HAlgll FT Helo[d FAUT S IISTel, FAUA, IRA FA H SHE TAT T
& fou Rfecar giaur e 3ucdey w08 S 82 afe aE ar &% Fa1 HROT §2 AT gEr
U TE AT Th AT, ..

A womafy : vw & @A Rl

M wfeawre @@ - 95 O W # DA §, 3N State"s sphere # $5E &,
ar saer ¥e gfadic #d § IR 3R Central Government & Sphere # Z3&IST AT
gy &, o 3@ ded
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IGAHE P §l VFe F qg NI & F SIdofg o ggd W SHEl § §H Fooie I W@ E
5 a5t W ghu & & 7 @ P FE W e f Foew #F, AR aweds
& FhE 7, & SE-f5w s WA agiedd A8 §, T AR S asdfie Slegded gl
€, T8 @ Tg g@en A AT, AT A FHAT T PR FHE

SHRI JESUDASU SEELAM: Sir, there are certain establishments which do
not fill up the regular posts in the name of outsourcing and thereby by-
passing the rule of reservation. Will the hon. Minister be able to throw
some light on this exploitative system? Will he introduce reservation in
outsourcing also, especially, where there are skilled personnel? This is
causing concern and we have brought it to the notice of the Minister
several times. Will he ensure the implementation of the principle of
reservation for skilled personnel with a higher remuneration, even if

there is a system of outsourcing?

ot Affawe @@ : W, Fleede AW TEoNA U WIARE Ve A oEw A
INREAT-3NREAT FiegFe AR N TSIl Il A &1 Vae &F Rorded 7 ougeer =& §, ar
A% foU g 38 T 9 ¥ diddd e gl AR dga daede 7 oY AefAsee,
FEH $9@ W AR sHH RNordee off W@a 1 HIfver &Y, ofder JEcader § welr-aelr tar
giar & T St ¢y 1| ad §, @H &} 60 days, 120 days, 38 AT giaumw ar
vEr RS sEdiel e a5 FfdT g Afhad S regular jobs &, 378 &H 3HA A
T R AR & g

MR. CHAIRMAN : Q. No.26 ..-(Interruptions). .. Q. No.26

...(Interruptions)...

At WA TYog RE : AWGAT FHYT ST ... (FAURT) ... AGE GAET S,
FAR g A TH AR M Ao F oA TG B ¥ g [F qoe & oaw & ad Fer
I TN Rera §1 g9 3w e & ©@ 8

st gomafa : colieT ... 379Tem FATA|
Improving security measures in NE States

*26. SHRI RAJEEV SHUKLA: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether Government has enquired into the matter of increase in
the number of cases of kidnapping, extortion and abduction by militants

in the north-eastern States;
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(b) if so, the details thereof and reaction of Government thereon;

and

(c) whether Government proposes to improve the security measures in

the north-eastern States?

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): (a) to (c) A

Statement is laid on the Table of the House.
Statement

(a) and (b) The security situation in North Eastern States, in
comparison to previous years, has improved considerably. However, there
are reports of various militant organizations/groups indulging in
extortion and kidnapping/abduction in some North Eastern States. Details
of extortion cases reported are not Centrally maintained. Whenever
specific cases in respect of such activities are reported, cases are
registered and action, as necessary, is taken. Number of persons
kidnapped/abducted during the last three years (and upto January 31,
2011), is as below:

States 2008 2009 2010 2011
(upto 31.1.11)

Assam 102 91 72 5
Meghalaya 5 4 11 0
Tripura 44 18 31 0
Arunachal Pradesh 75 30 15 1
Nagaland 110 35 42 0
Mizoram 0 0 0 0
Manipur 80 52 43 0]
ToTAL 416 230 214 6

(c) Concerted efforts are being made by the State Governments in the
region to counter such activities of the groups. The Central Government
is supplementing their efforts through various measures such as
deployment of additional Central Security Forces for carrying out
intensive counter insurgency operations and providing security for

vulnerable installations and projects, based on
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threat assessments; sharing of intelligence; Tfinancial assistance for
strengthening of the local Police Forces and intelligence agencies under
the Police Modernization Scheme; assistance for strengthening various
aspects of security apparatus and other aspects of anti-militancy
operations by way of reimbursement of Security Related Expenditure;
raising of additional Forces in the form of India Reserve Battalions;
etc. The Central Government 1is maintaining close and continuous

coordination with the State Governments in the region.

SHRI RAJEEV SHUKLA: Sir, from the answer of the Minister 1 am happy
to discover that there is a substantial decline in such incidents in the
North East. But what 1 am told, which I want to verify from the hon.
Minister, is that still the extortion activities are going on and more
than Rs.100 crore 1is being collected every year from traders and
transporters, and even from Government employees on the basis of their

pay scales. Is it true? 1 want to know from the hon. Minister.

SHRI P. CHIDAMBARAM: Sir, there are reports which appear to confirm
what the hon. Member is saying. 1 would support his statement. There is

extortion and even Government servants are not exempted.

SHRI RAJEEV SHUKLA: Mr. Chairman, Sir, my second supplementary is:
how much support are these groups getting from cross border? How much is
the Government of Bangladesh cooperating with us in order to nab these

people?

SHRI P. CHIDAMBARAM: Sir, many leaders of these groups had found
sanctuaries across the border. In that sense, a significant number of
leaders from across the border are directing these groups and extending
support. They also have training camps across the border. On the second
part of the question, the cooperation extended by Bangladesh, especially

after the Prime Minister, Sheikh Hasina, took over, has been splendid.

A shefarer s @ gegar FEHfa FwElGT, # U AIH § AW #N oS &
Sl WEdT § R gHe ¥@ uer @ el SIgE sgu A 9w g Ienmadrdy o i &
Aot M &, WER F 390 aud & feIr &, Ioor R g, dfRd 3w f9a @AY
FII-FAT SIS §H 9o g &, S qUam ¥ Fefd §?

SHR1 P. CHIDAMBARAM: Sir, I am not aware of a case where the Head of
the Chinese Spy Bureau met with some of these leaders. There was indeed a

case of a Chinese lady who had met
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some of these leaders. But on investigation, we were not able to
establish that she was a spy. She claimed to be a journalist. There was

no evidence to point that she was a spy.-

off Reashia At @ X, # @ GEd § 6 3wH & I A IRUTAE F AREAeS
T S X " §, a6 il & A @ SUQT HHI & §e g A §| G FIEyT F FROT
TF ¢ & §¢ gl W Yod AAEd i w ¥ gn A o SFaeR ogwar o w@r g1 #
g ST ARl § o g AAE) & we F 3@ d6ey 7 39 po fERd &
GEAT H I W} 87

SHRI P. CHIDAMBARAM: Sir, actually this does not arise from this
question, but 1 am talking from memory. If the hon. Member is talking

about the rail link between Silchar and Imphal, yes, we are....

SHRI  BISWAJIT DAIMARY: Sir, |1 am talking about Rangia to

Murkongselek.
SHRI P. CHIDAMBARAM: Sir, | would require a separate notice.
MR. CHAIRMAN: Please give a separate notice for it.

SHRI M. VENKAIAH NAIDU: Sir, is the hon. Home Minister aware of the
fact that large-scale extortions and complaints are going on unregistered
in the North East States? Even Ministers, MLAs and activists of political
parties have to pay monthly instalments to these underground
organizations. Do you have any specific information that one of the Chief
Ministers was given a threatening letter saying that you have given only
this much and what about the remaining amount? 1 am talking about

Manipur.

SHRI P. CHIDAMBARAM: Sir, as | said in my answer to the earlier
question, | am aware that there is a considerable degree of extortion and
the Government servants are also not exempt. It is quite possible that
public servants are also paying money to extortionists. But on the
specific statement made by the hon. Member, 1 have no information that

such a demand was made from the Chief Minister.
Fighter aircraft crashes

*27. SHRI T.M. SELVAGANAPATHI: Will the Minister of DEFENCE be

pleased to state:

(a) whether it is a fact that in the year 2010, crashes of a total
of 10 IAF aircraft took place;
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(b)

if so, the details thereof;
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(c) whether it is also a fact that during the current year till now

a series of IAF aircraft crashes have taken place; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M.
PALLAMRAJU): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) to (d) During the year 2010 (1st January, 2010 to 31st December,
2010), 12 accidents of Indian Air Force (IAF) aircrafts took place. In
these accidents 5 pilots, 11 service personnel and 4 civilians were
killed.

During the current year (1st January, 2011 to 18th February, 2011),
one accident of IAF aircraft has taken place. No pilot/service personnel

or civilian was killed in this accident.

SHRI T.M. SELVAGANAPATHI: Mr. Chairman, Sir, the Indian Air Force is
the world®"s fourth largest air force. At the same time, as for the
crashes or accidents occurred of the Indian Air Force MIG 21, the hon.
Minister was on record sometime back saying that there were 265
accidents, leaving 150 pilots dead. The MIG 21s in the Air Force are
obsolete, old and unmanageable. What remedial measures is the Government
proposing to upgrade the flight safety in order to check the recurrence

of these accidents and crashes?

SHRI M.M. PALLAM RAJU: Sir, a number of measures are being taken to
ensure flight safety. Subsequent to any air crash, a Court of Inquiry is
established, and a thorough investigation is done. Sir, as you know, a
majority of Air Force Squadrons constitute MIG series aircraft, which are
becoming obsolete. We are phasing them out gradually, and there is a very
good modernization plan on the anvil in the Indian Air Force which will

ensure induction of more modern and better aircraft.

SHRI T._.M. SELVAGANAPATHI: Sir, my second supplementary is this. The
phasing out of MIG-21 is imminent today. There are two issues involved in
this. One is the acquisition of new fighter aircraft, and the other one
is indigenous development. In both the fields, the Indian Air Force is
lagging behind. Is it a fact that the Medium Multi-Role Compact Aircraft

can only be inducted in the
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year 2020, and that indigenous development of our aircraft is unduly
delayed? Therefore, the MIG-21, which is supposed to be phased out in
2011, ...

MR. CHAIRMAN: Please stick to your supplementary.

SHRI T.M. SELVAGANAPATHI: 1 would like to know what steps the
Government is taking for faster acquisition and also developing our

indigenous system.

SHRI A_K. ANTONY: Sir, as my colleague has just now spelt out, a
substantial number of Squadrons of fighter aircraft are of MIG Series.
The Government and the Indian Air Force have got a clear-cut plan for
replacing them in a phased manner. According to the Air Force, by the
year 2017, the entire MIG Series will be replaced in a phased manner,
that is, from 2014 onwads. By that time, there is another plan to induct
most modern aircraft. One is induction of a sufficient number of Sukhoi
Fighter Aircraft. That is going on as per plan. Already Sukhois are
inducted into the Air Force. Another one, as the hon. Member pointed out,
is the LCA. 1 am glad to inform the House that last month, the 10C of the
LCA was successfully completed, and very soon, the LCA will be inducted
into the Indian Air Force. Already, the Air Force has ordered for 20
aircraft, and another 20 are going to be inducted. Even though there were
delays earlier, things are on track now; so, LCAs also will be inducted.
There is another proposal for acquisition of 126 MMRCA. That will also be
done in time. It is going to happen, as the Member has said, in 2020. The
MMRCA will be inducted before that. So, now, a large number of
acquisitions are taking place. Whatever has happened in the past is all
history. 1 also feel sorry about that. Now, a series of acquisitions are
taking place. These include Sukhoi, LCA and, ultimately, MMRCA. So,
things are now on track. But, in the past, because of historical reasons,
we were not able to acquire enough most modern aircraft. This was the

sorry state of affairs.

SHRI V_P. SINGH BADNORE: 1 have a specific supplementary on this. Is
it not a fact that after the breakup of the Soviet Union, the spare
parts, which we used to get on Government-to-Government basis, are now
being given to us by private companies which have taken over warehouses,
etc.? Also, the spare parts are not of quality. They are not even

certified by the Government, and this 1is the root-cause of these
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accidents.
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SHRI A_K. ANTONY: No; no, that is not correct. Sir, one part of what
the hon. Member has stated is correct. After the disintegration of Soviet
Union, some of the factories, which produce components, are now in
Russia, Ukraine and Belarus. As a result, there are some slippages in
delivery of spare parts. But we are now trying to get the delivery of

spare parts as quickly as possible.
SHRI V_P. SINGH BADNORE: Quality?

SHRI A.K. ANTONY: Quality is all right. There is no complaint about
quality, by and large. But if there have been any complaints, we have
always returned the delivery. About quality, there are no complaints. But
complaints are there regarding time schedules. That is a serious problem.

We are trying to address that.
MR. CHAIRMAN: Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Foreign private detective and investigating agencies

*28. SHRI RAM KRIPAL YADAV: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) how many foreign private detective and investigating agencies

are registered with Government for providing their services in India;
(b) the criteria for registration of these agencies;

(c) whether Government is aware that many of these agencies are

working in the country without any registration with Government;

(d) whether Government is aware that many retired officers of
Government intelligence agencies are working in these agencies

immediately after their retirement from Government service; and

(e) the details of action taken in those cases as they may be
providing secret information regarding Government, collected during their

service to the private clients?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (@) to (¢) There is no Central law

for the registration of detective and
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investigation agencies. Hence, information sought under these parts is
not available. Whether such agencies are registered with the State

Governments under any State law applicable in that State is not known.

(d) and (e) Employment in a commercial venture/enterprise by a
government servant after retirement is governed by rules which mandate
the government servant to seek prior permission for employment within one

year of retirement. No such case has come to the notice of Government.
Timely justice for rape victims

T*29. DR. PRABHA THAKUR: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether in many cases, rape victims do not get Justice for years

together;

(b) whether Government intends to set a time-limit of 15 days to one
month for family courts to deliver justice in rape cases by adopting the
procedure of getting medical reports immediately from three separate

hospitals; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a) Data relating to time taken in trial of

cases of rape is not maintained.

(b) and (c) There is no proposal to amend the Code of Criminal
Procedure, 1973 for trial of the offence of rape by a family court. Rape

cases are tried in a Court of Session.
Guidelines on power Generation in SEZs

*30. SHRIMATI VIPLOVE THAKUR: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether there is difference of opinion between Department of
Commerce and Department of Revenue on the question of setting up Power

Plant in Special Economic Zones (SEZs);
(b) if so, the details thereof;

(c) whether any guidelines on power generation, transmission and

distribution in SEZs have been issued by Government; and
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(d) if so, the details thereof?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (a) to (c)
The guidelines on power generation, transmission and distribution in SEZs
which include setting up of power plants in SEZs have been issued on 27th
February, 2009, in consultation with the concerned Ministries/Departments

including the Department of Revenue.

(d) These guidelines, inter-alia, include the following provisions:-
Constituents to whom power can be supplied, Licensing for distribution of
power, Determination of tariff, Levy of duty on power supplied to DTA and
applicability of other Acts, Rules and Resolutions issued by the Ministry

of Power from time to time.
Online registration of FIRs

*31. SHRI RAJKUMAR DHOOT: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that there are complaints that the police

avoids to register FIRs;

(b) if so, whether Government would introduce a system of online
registration of FIRs in all district headquarters and Kotwalis, to speed

up justice; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (a) to (c) By and large, the police register all complaints and

where offences are prima facie indicated, register an FIR.

Online registration of complaints are being facilitated through Crime
and Criminal Tracking Network and System (CCTNS) i.e. a Mission Mode
project of Ministry of Home Affairs. Government has sanctioned Rs.2000
crore for implementation of the project. Under this project, police
stations across the country and all supervisory offices responsible for
criminal investigation will be provided with computers and accessories
with a software application built in, in order to facilitate registration
and investigation of criminal cases. The project provides for an online
citizen services portal through which citizens can lodge their complaints

and track the status of those complaints.
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Attracting talented scientists towards DRDO

*32. SHRI SANJAY RAUT: Will the Minister of DEFENCE be pleased to

state:

(a) whether it is a fact that many top scientists have quit their
jobs in Defence Research and Development Organisation (DRDO) during the

last three years;

(b) if so, the reasons therefor and Government®"s reaction thereto;

and

(c) the details of steps taken or proposed to be taken by Government

to arrest this trend and attract more talented scientists to DRDO?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (&) and (b) No, Sir. Only
one distinguished scientist left Defence Research and Development

Organisation (DRDO) on voluntary retirement in the last three years.

(c) The following incentives have already been granted to restrict

attrition of scientists and also to attract more talented scientists to

DRDO:

- Two additional increments on promotion to each Grade;

- Up to six variable increments on promotion granted on fast tract;
- Professional update allowance;

- Fast tract promotions through assessments;

- Opportunity to acquire higher qualifications at reputed institutes

viz. IIT"s/11Sc, etc. as DRDO sponsored candidate;

- Young Scientist, Scientist of the Year and other DRDO Awards in

recognition to their contributions; etc.

In addition, excellent infrastructure facilities have been created at

work places and residential complexes.
World Bank loan for water supply in major cities

*33. SHRIMATI  SHOBHANA BHARTIA: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether Government proposes to utilize a $ 1 billion loan from

the World Bank to start round-the-clock paid water supply facilities in
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12 major cities across the country;
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(b) if so, the details thereof;

(c) whether Government has already identified the cities and would
be contributing to the development of the water supply facilities in

those cities;
(d) if so, the details thereof; and

(e) whether the World Bank has put any conditions on the utilization

of the loan and if so, the details thereof?

THE MINISTER OF URBAN DEVELOPMENT (SHRI KAMAL NATH): (a) and (b) No
such loan has been sanctioned by the World Bank. Ministry of Urban
Development has prepared a Preliminary Project Report (PPR) for World
Bank Loan up to US$ 1 billion for a water supply project which has been

forwarded to Department of Economic Affairs for consideration

(c) and (d) Government of India has not yet selected any city in the
PPR. The PPR envisages that the proposed World Bank Loan would be

available to interested States on back to back financing basis.
(e) Does not arise.
Assistance to States affected by LWE

1t*34. SHRI RUDRA NARAYAN PANY: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether a decision was taken in a meeting of Chief
Ministers/Governors of seven States affected by Left Wing Extremism
(LWE), held under the Chairmanship of Hon"ble Prime Minister on 14 July,
2010, that these States will be given more assistance in the areas of

security and development;
(b) if so, the details of progress made in this direction so far;

(c) the number of Left Wing Extremism incidents, 1i.e. naxalite
attacks, that took place all over the country from 15 July, 2010 till

now; and

(d) the State-wise details of total number of civilians killed in

these incidents?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (a) Yes, Sir.
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(b) The following steps have been, inter alia, taken in pursuance of

the decisions taken in the meeting of Chief Ministers/Governors of seven
LWE affected States held on 14th July, 2010 under the Chairmanship of

Prime Minister:

)

ai

An Integrated Action Plan (1AP) for 60 Selected Tribal and Backward
Districts, inter alia, including 48 LWE affected districts has been
approved on 25th November, 2010 and implementation of I1AP is
underway . The scheme  will focus on strengthening public
infrastructure and services such as school buildings, Anganwadi
Centres, Primary Health Centres, Drinking Water Supply, Village
Roads, Electric Lights in public places such as PHCs and schools etc.
in indentified districts. The I1AP will be implemented with a block
grant of Rs. 25 crore and Rs. 30 crore per district during 2010-11
and 2011-12 respectively.

A Unified Command has been set up in each of the States of
Chhattisgarh, West Bengal, Jharkhand and Orissa to carry out

carefully planned anti-naxal operations.

(i) Central Government has sanctioned additional 12000 Special

av)

()

Police Officers (SPOs) to the States of Chhattisgarh, Jharkhand,
Orissa, Andhra Pradesh and Maharashtra for strengthening the
intelligence network and as greater support to the security forces to

launch anti naxal operations.

Central Government has set up an empowered Group of Officers to
modify existing norms/guidelines 1in implementation of various
development schemes in LWE affected districts. So far, 10 meetings of
the Empowered Group have been held and various dispensations have
been made in norms, guidelines of developmental schemes being

implemented in LWE affected districts.

The outlays under Security Related Expenditure (SRE) Scheme, which is
meant for reimbursing expenditure incurred by the States on anti
naxal operations and special Infrastructure Scheme, which is meant
for filling critical infrastructure gaps in LWE affected districts,

have been enhanced.
(c) and (d) The details are given in Statement.
Statement

State-wise details of naxal violence from 15th July, 2010
to February 14, 2011
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SI1_.No. State Incidents Civilians killed
1 2 3 4
1 Andhra Pradesh 55 17
2 Bihar 167 36
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3 Chhattisgarh 325 89
4 Jharkhand 277 75
5 Maharashtra 62 25
6 Madhya Pradesh 1 0
7 Orissa 126 36
8 Uttar Pradesh 2 0
9 West Bengal 181 118
TOTAL : 1196 396

Blacklisting Israel Military Industries Ltd.

*35. SHRIMATI BRINDA KARAT: Will the Minister of DEFENCE be pleased

to state:

(a) whether it is a fact that the Israel Military Industries Ltd.,
which had been recommended for blacklisting by CBI has been removed from

the blacklist and no penal action has been taken against them; and
(b) if so, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI A_K. ANTONY): (a) No, Sir. CBI had
registered a case against Shri Sudipta Ghosh, former DGOF and some others
in May, 2009. After examining the FIR lodged by CBI, the Ministry of
Defence had decided to put on hold all contracts with the companies
involved in the CBIl case, in its order dated 28.5.2009. The above order
was contested by some of the companies before the Delhi High Court. The
Delhi High Court after hearing both sides set aside the order in its
judgement dated 11.2.2010 directing that penal action against the
companies can be taken only after following the principles of natural
jJustice. Accordingly show cause notices were issued to all the companies
based on the contents of the FIR lodged by CBI. Replies were submitted by
the companies denying the allegations and seeking specific evidence based
on which penal action was proposed against them. When the information was
sought from CBI, they informed that the charge sheet in this case will
soon be Tfiled. CBI filed charge sheet in June 2010 wherein it has

recommended blacklisting of the Israel Military Industries, Israel
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alongwith five other firms of Indian
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and foreign origin for being involved in illegal gratification. Fresh
show cause notices have been issued to IMI, Israel and other firms based
on the contents of the charge sheet. IMI, Israel in its interim reply has
requested to provide all documents and other substantiating material. The
firm has been provided with the available documents in the Ministry and
has been directed to submit their reply to the show cause notice within a
period of 15 days by OFB. A decision regarding the penal action will be
taken after examining the reply of IMI and in consultation with the

Ministry of Law and Justice and CVC.
(b) Does not arise.
Slow industrial growth rate

*36. SHRI N. K. SINGH: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(a) whether Government is aware of the low industrial growth rate

that was reported for the months of August, September and November, 2010;
(b) the reasons for the slump in growth rate; and

(c) the steps taken by Government to bring the industrial growth

rate back on track?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND SHARMA): (a) to (c)
Industrial growth, measured 1in terms of the Index of Industrial
Production (1IP), witnessed Tfluctuation 1in the current year. Overall
growth remained moderate in September, November and December 2010.
Monthly growth numbers, however, are not reflective of the trends as this
is considerably influenced by the base and other exogenous factors. The
cumulative growth in the financial year at 8.6% during April-December
2010 is aligned to the growth achieved in the same period of the previous

year.

Moderation in the IIP growth in September and December was on account
of a negative growth in capital goods. Near stagnation of the production
of consumer non durable goods also affected the overall industrial

performance. Sectoral growth of IIP is indicated in Table below:
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Basic Capital Interme Consumer Consumer Overall Manufac-
Goods goods diates Durables Non 1P turing

Durables

Year on year growth (Fiscal Year) in per cent
2008-09 2.6 8.2 -1.8 4.7 6.1 3.2 3.3
2009-10 7.2 20.9 13.6 24.6 0.4 10.5 11.0

Year on year growth in per cent

April®10 9.1 64.1 10.8 32.1 4.8 16.6 18.0
May " 10 8.2 37.2 11.0 23.7 1.0 12.2 12.9
June®10 3.3 7.5 9.7 26.5 2.0 7.2 7.4
Jul*10 5.2 65.0 9.8 22.5 1.1 15.1 16.5
Aug®10 4.2 2.5 11.3 27.1 1.5 7.3 8.0
Sep”10 4.7 -3.6 11.2 10.8 1.9 4.9 5.2
Oct"10 8.8 21.5 10.6 30.9 0.1 11.3 11.9
Nov*®10 6.4 12.8 2.3 4.4 -4.6 3.6 3.2
Dec"10 5.2 -13.7 6.6 18.5 -1.1 1.6 1.0

April-December (growth in per cent)
2009-10 6.1 11.2 12.5 22.6 1.4 8.6 8.9

2010-11 6.1 16.7 9.2 21.41 0.7 8.6 9.1

The major focus areas for improving the industrial climate during the
11th Plan have been the creation of world class infrastructure and
devising regulatory mechanism to reduce transaction costs; promotion and
facilitation of industrial investment including the foreign direct
investment; improvement in business environment; development of
industrial infrastructure through public private initiatives; removal of
regional industrial imbalances; and development of industry relevant

skills.
Unemployment in the country

*37. SHRI N. BALAGANGA : Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:
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(a) the number of unemployed persons in the country at present;

(b) whether Government proposes to provide social security to these

unemployed persons;
(c) if so, the details thereof;

(d) whether Government proposes to cover all the persons who could

not be provided employment within specific period; and
(e) if so, the details thereof?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (&)
Labour Bureau has conducted the household survey on employment-
unemployment in 300 districts covering 28 States/UTs in the country for
the reference period April, 2009 - March, 2010. As per results of this
survey, total number of unemployed persons (all ages) on usual principal

status basis has been estimated at 39.96 million during 2009-10.

(b) to (e) Presently, there is no proposal before the Ministry of
Labour & Employment to provide social security to unemployed persons in
the country. The Unorganised Workers®™ Social Security Act, 2008 has since
been enacted. The Act provides for constitution of National Social
Security Board which shall recommend social security schemes viz. life
and disability cover, health and maternity benefits, old age protection
and any other benefit as may be determined by the Government for
unorganized sector workers. For providing smart card based cashless
health insurance cover of Rs. 30,000/- per annum to such workers, the
"Rashtriya Swasthya Bima Yojana® was launched on 1st October, 2007. The
scheme became operational from 01.04.2008. All BPL families would be
covered under the scheme. To provide death and disability cover to rural
landless households between the age group of 18 to 59 years, the
Government launched the "Aam Admi Bima Yojana"™. Indira Gandhi National
Old Age Pension Scheme provides for old age pension to all citizens above

the age of 65 years and living below the poverty line.
Adulterated oil recovered by police

1*38. SHRI MOTILAL VORA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that police had found one lakh litre of

adulterated oil in six tankers at Asola Bhati area of Delhi;
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(b) whether culprits had also installed CCTV so as to keep a tab on

every activity at the place;

(c) the officers found responsible for illegal use of the land and

illegal construction over it; and
(d) the steps taken by Government to hold culprits?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (@) Yes, Sir. The Jlocal police of P.S.
Fatehpur Beri, Delhi conducted a raid in the night of 4/5.12.2010 and
seized approximately 3 lakh litres of adulterated light diesel oil (LDO)
from 13 underground tanks and 8 Trucks (Tankers) from the Asola Bhatti

area of Delhi.
(b) Yes, Sir. Four CCTVs were found on the spot.

(c) As of now, no officer has been found responsible for allowing
illegal use of the land and illegal construction over it. However, a case
under Section 81 of Delhi Land Reforms Act, 1954 has been Instituted

against the owner of the land.

(d) A case vide FIR No. 276/10 dated 05.12.2010 under Sections
420/285/120-B IPC & 7/10/55 of Essential Commodities Act was registered

at P.S. Fatehpur Beri, Delhi and five persons have been arrested.
Sub-ways by NDMC

1*39. SHRI MOHAN SINGH: Will the Minister of URBAN DEVELOPMENT be

pleased to state:

(a) the expenditure to be incurred on the dozens of planned sub-ways

by NDMC to be constructed in Connaught Place of NCR region of Delhi;

(b) whether the utility of these sub-ways has been ascertained, if

so, the time by when this project would be completed; and
(c) whether the project has affected the business in the area?

THE MINISTER OF URBAN DEVELOPMENT (SHRI KAMAL NATH): (a) NDMC has
informed that the expenditure to be incurred on construction of 8 new

sub-ways in Connaught Place isRs. 26.19 crore.

tOriginal notice of the question was received in Hindi.
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(b) NDMC has also informed that the utility of these sub-ways has
been ascertained and this project is expected to be completed by March

2013.

(c) NDMC has further informed that no such impact study has been
done by it.

Resolving Kashmir issue

*40. DR. JANARDHAN WAGHMARE: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether during his visit to Jammu and Kashmir recently the Union
Home Minister has asked the leaders to contribute to the process of
finding a solution to the Kashmir problem and come wup with a

comprehensive document;

(b) if so, whether the various political leaders have given their

views to the Central Government on Kashmir problem;
(c) if so, the details thereof; and

(d) the reaction of Government on such views and to what extent the

Central Government is likely to resolve the Kashmir problem?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (a) Yes, Sir.

(b) to (d) The Government have appointed a group of interlocutors to
begin the process of a sustained dialogue with all sections of the people
of Jammu and Kashmir, including political parties/groups, youth and
student organizations, civil society organizations and other
stakeholders. The interaction of interlocutors with all groups continues.
Government are hopeful of resolving the Kashmir problem through sustained

dialogue.

The reports submitted by the interlocutors so far deal mainly with

confidence building measures.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
FDI in single and multi-brand retail business

t*156. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of COMMERCE AND
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INDUSTRY be pleased to state:
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(a) the cap on wholesale and retail Foreign Direct Investment (FDI)
in single brand and whether Government is contemplating to bring about a

change in it; and

(b) the present limit of wholesale and retail Foreign Direct

Investment in multi-brand and whether any change is under consideration?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) Foreign Direct Investment (FDI), up
to 100%, 1is permitted in Cash & Carry Wholesale trading/Wholesale
trading. FDI up to 51% is permitted in Single Brand product retailing. No

change is presently under consideration of the Government.

(b) FDI in Multi Brand detail Trading is presently prohibited.
Government has received suggestions from associations/trade bodies for
allowing FDI in multi-brand retail. The Department of Industrial Policy
and Promotion had released a Discussion Paper on the subject of "Foreign
Direct Investment in Multi-Brand Retail Trading®, with the aim of
generating informed discussion on the subject and obtaining the views and
comments of various stakeholders. Comments have been received from a
number of stakeholders, including Ministries/Departments of the
Government of India. Government has yet to take a final view in the

matter.
Delay in projects sanctioned under FDI

157. DR. T. SUBBARAMI REDDY: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether projects have come up as per the agreements made with

various States under the sanctioned Foreign Direct Investment;

(b) if so, the details thereof along with reasons for delay in

starting the projects and violation of agreements;

(c) whether the actual FDI inflow is less than the sanctioned FDI

during the last three years; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (@) Under the extant policy on Foreign
Direct Investment (FDl), FDI can be brought into India either through the

automatic route or the Government approval
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route. Most of the sectors/activities are open to FDI under the automatic
route and there is only a limited list of sectors in which FDI is allowed
with prior approval of the Government. FDI in sectors/activities, to the
extent permitted under the automatic route, does not require any prior
approval by the Government. For FDI requiring prior approval of the
Government, the Foreign Investment Promotion Board (FIPB) considers
applications and makes recommendations to the Government for approval.
The procedure for according approvals for Foreign Direct Investment does

not involve agreements with State Governments.
(b) Does not arise.

(c) and (d) Details of total FDI equity inflows and FDI approved
through the FIPB Route are as under:

(in US $ million)

Year Total FDI Equity Inflows through both FD1 Approved through
automatic and FIPB routes the FIPB Route
2007-08 24,575 4,297
2008-09 27,331 9,580
2009-10 25,834 1,828
2010-11 16,039* 6,647**

* April- December, 2010

** April-November, 2010
FDI in multi-brand retail sector

158. SHRI S. THANGAVELU:
SHRI. K.E. ISMAIL:
SHRI D. RAJA:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government has proposed to allow 51 per cent Foreign

Direct Investment in the multi-brand retail sector;

(b) whether Government has got feedback from different State

Governments and concerned Union Ministries regarding this proposal;

(c) whether the State Governments have argued that allowing foreign

investment in retail sector would improve the required infrastructure and
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provide a remunerative price to farmers for their produce;
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(d) if so, the details thereof and whether Government has
constituted any committee to analyse the pros and cons of allowing FDI in

multi-brand retail sector; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (e) The existing policy allows
for 51% Foreign Direct Investment (FDI), in only single brand retail
trade, subject to specified conditions. Government has received
suggestions from associations /trade bodies for allowing FDI in multi
brand retail. The objective is to enhance the operational efficiency of
back-end infrastructure in the retail sector, reduce wastage in the
agricultural sector, enhance benefit to producers, integrate the retailer
in the value chain and benefit consumers through greater competition.
Towards this end, the Department of Industrial Policy and Promotion had
released a Discussion Paper titled "Foreign Direct Investment in Multi-
Brand Retail Trading'”, with the aim of generating informed discussion on
the subject and obtaining the views and comments of various stakeholders.
Comments were received from a number of stakeholders, including State
Governments as well as Ministries/ Departments of the Government of
India. Some State Governments have supported allowing FDI in retail on
the ground that this will encourage investments in back-end
infrastructure, reduce wastage and provide better price to farmers. An
inter-Ministerial Committee was constituted to examine the comments
received on the Discussion Paper. Government has yet to take a final view

in the matter.
Sale of excess power by SEZ developers

159. SHRIMATI GUNDU SUDHARANI :
SHRI JAI PRAKASH NARAYAN SINGH:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether it is a fact that a developer of the Special Economic
Zone (SEZ) is empowered to sell the excess/surplus power from its captive

power plant to Domestic Tariff Area;
(b) if so, the details thereof;

(c) whether the developer of the SEZ is allowed to sell surplus

power to the nearby industry directly or will it be routed through the
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State Electricity Boards or the power distribution company as the case

may be;
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(d) whether the SEZ developer is liable to pay normal duties and
taxes for the consumables and raw materials used for the surplus power

generation; and
(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (@) and (b) In terms of guidelines
issued on 27th February, 2009 regarding power generation, transmission
and distribution in SEZs, power can also be supplied to Domestic Tariff

Area.

(c) The sale of power by the SEZs is subject to the provisions of
Electricity Act, 2003, Electricity Rules, 2005 as amended from time to
time and various power resolutions issued by the Ministry of Power and

also subject to other stipulations issued from time to time.

(d) and (e) A Power Plant set up as an infrastructure in the non-
processing area by the developer will be entitled to fiscal benefits only
for its initial setting up and no fiscal benefit will be admissible for

its operation and maintenance.
Increase in FDI in telecom sector

160. SHRIMATI GUNDU SUDHARANI :
SHRI JAI PRAKASH NARAYAN SINGH:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether there is a revised proposal for the consideration of
Group of Ministers (GoM) for calculation of direct and indirect equity in

sectors attracting cap on Foreign Direct Investment (FDI);
(b) if so, the details thereof; and

(c) whether there would be any further increase in FDI in the

telecom sector with the implementation of the revised proposal?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (&) No, Sir.

(b) and (c) Do not arise.
Foreign investment in States

161. SHRIMATI KANIMOZHI: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:
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(a) what is the State-wise foreign investment over the past three

years;

(b) whether the total foreign investment has decreased during the

period and if so, the reasons therefor; and

(c) whether any decision has been taken on introducing FDI in retail

sector at the World Economic Forum in Davos and if so, details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) The equity inflows of Foreign Direct
Investment (FDI), as reported by the Reserve Bank of India (RBI),
Regional Office wise, during the last three years, 1is enclosed as
Statement (See below). The break-up is as per receipts by the regional
offices of the RBI in the country and cannot be fully equated with State-
wise inflows, as companies having headquarters in one State may have
operations in one or more States and some RBI Regional Offices cover more

than one State.

(b) FDI equity inflows, between April, 2007 to December, 2010, are

as below:
Financial Year FD1 equity inflows
(in US$ million)

2007-2008 24,575
2008-2009 27,331
2009-2010 25,834
2010-2011 16,039
(April to

December, 2010)

Under the liberalized economic environment, investment decisions of
investors are based on the macro-economic policy framework, economic
environment in the host and investing countries, investment policies of

transnational corporations and other commercial considerations.

(c) No, Sir.
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Statement

Financial Year wise FDI Equity Inflows between April, 2007 to December, 2010

(Amount of FDI Equity Inflows Rs. in Crore & Us $ in Million)
SI. Regional Offices States Covered 2007-08 2008-09 2009-10
2010-11
No. of RBI Apr-Mar Apr-Mar Apr-Mar Apr-Dec
Rs uss Rs uss Rs us* Rs uss

1 2 3 4 5 6 7 8 9 10 11
1 Hyderabad Andhra Pradesh 3,952.88 990.71 5,405.70 1,237.81 5,710.05 1,202.74 4,750.35 1,040.37
2 Guwahati Assam, Arunachal 11.00 2.73 176.47 41.54 50.93 10.89 0.10 0.02

Pradesh, Manipur,

Meghalaya, Mizoram,

Nagaland, Tripura
3 Ahmedabad Gujarat 7,215.20 1,799.71 12,747.46 2,825.76 3,876.30 807.00 1,945.24 426.92
4 Bangalore Karnataka 6,485.94 1,615.63 9,143.39 2,026.38 4,852.22 1,029.21 5,196.57 1,125.74
5 Kochi Kerala, Lakshadweep 144 .91 36.32 355.22 81.87 606.48 127.97 140.25 30.88
6 Bhopal Madhya Pradesh, 152.46 37.79 209.36 44 .47 254 .56 54.22 1,910.96 410.84

Chhattisgarh
7 Mumbai Maharashtra, Dadra & 41,555.25 10,383.07 57,065.76 12,430.57 39,408.89 8,249.1823,804.33 5,243.22

Nagar Haveli, Daman

& Diu
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1 2 3 4 5 6 7 8 9 10 11
8  Bhubaneshwar Orissa 30.26 7.47 42.39 8.68 701.76 148.93 52.91 11.46
9  Jaipur Rajasthan 164.93 41.10 1,656.12 342.86 148.74 31.10 200.55 44 .34
10 Chennai Tamil Nadu, Pondicherry2,264.11 557.56 7,756.73 1,724.14 3,653.25 773.80 5,073.77 1,122.53
11 Kanpur Uttar Pradesh, Uttranchal13.93 3.53 0.00 0.00 226.85 48.25 443.84 96.96
12 Kolkata West Bengal, Sikkim,
Andaman & Nicobar Islands1,795.35 453.19 2,089.46 489.17 531.25 115.32 388.80 86.25
13 Chandigarh Chandigarh, Punjab, Haryana,
Himachal Pradesh 174.69 42.16 0.00 0.00 1,038.10 223.91 1,383.67 303.97
14 New Delhi Delhi, Part of UP
and Haryana 13,747.85 3,410.36 7,942.61 1,868.09 46,196.52 9,694.59 9,846.16 2,159.94
15 Panaji Goa 182.20 45.84 133.96 28.58 807.74 168.99 1,366.45 300.04
16 Region Not 20,751.12 5,148.25 18,300.26 4,180.90 15,056.00 3,148.3016,672.66 3,635.69
Indicated
GRAND TOTAL 98,642.09 24,575.43 123,024.88 27,330.82 123,119.65 25,834.4173,176.60 16,039.17
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Export under the Commodity Boards

162. SHR1 K.N. BALAGOPAL: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) how many Commodity Boards are functioning under the Ministry;

and

(b) what is the total export in the last five years by each sector

which comes under these Boards?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (@) There are five Commodity Boards
namely Tea Board, Coffee Board, Rubber Board, Spices Board and Tobacco
Board functioning under the Department of Commerce, Ministry of Commerce

& Industry.

(b) The details of export during Ilast Tfive years of these

commodities are given below:

(Quantity in Tonnes & value in Rupees crore)

Year Tea Coffee Rubber Spices Tobacco

Qty. Value Qty. Value Qty. Value Qty. Value Qty. Value

2005-061966701793.58 201555 1510.38 73830 458.29 3503632627.62 1668691413.47

2006-072181502045.72 249029 2007 .90 56545 513.74 3737503575.75 1809881723.42

2007-081853201888.68 218996 2046.29 60353 494 .31 4442504435.50 2053472022.78

2008-091906402381.79 197173 2242.68 46926 450.20 4705205300.25 2248673388.43

2009-102134303038.69 195068 2061 .38 25090 250.60 5027505560.50 2595664402 .29

ToTAL 100421011148.4610618219868.632627442167.14214163321499.621037637
12950.39

Report of the Council on Loss making PSUs

163. SHRI R.C. SINGH: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(a) whether it is a fact that the council constituted by the Central
Government for assessing loss making Public Sector Units and suggesting
the ways for revival or closure or sale out for those industrial units

that are not possible to revive, has submitted its report to Government;
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(b) if so, the details thereof;

(c) whether it has suggested for closure and out right sale of some

units;
(d) if so, the details thereof;

(e) whether the council had suggested any measures for the workers

involved in those units; and
(F) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) As per information furnished
by Department of Public Enterprises, no Council for assessing loss making
Public Sector Units has been constituted by the Central Government.
However, the Government have set up Board for Reconstruction of Public
Sector Enterprises (BRPSE) vide Resolution in December 2004 as an
advisory body to advise the Government, inter alia, on the revival and

restructuring of sick Central Public Sector Enterprises (CPSEs).

(c) and (d) Board for Reconstruction of Public Sector Enterprises
(BRPSE) has given its recommendations for revival of 59 Central Public
Sector Enterprises (CPSEs) and closure of 3 CPSEs viz. (i) Bharat Yantra
Nigam Ltd., (ii) Bharat Ophthalmic Glass Ltd., and (iii) Hindustan
Vegetable Oils Corporation Ltd. Out of 59 cases recommended for revival,
the Board recommended revival through joint venture/disinvestment in case
of (i) NEPA Ltd., Nepa Nagar, MP, (ii) Richardson & Cruddas Ltd., Mumbai
(iii) Tungabhadra Steel Products Ltd., Bellary, Karnataka (iv) Hindustan
Cables Ltd., Kolkata, (v) HMT Chinar Watches Ltd, Jammu (Jammu &
Kashmir), (vi) Central Inland Water Transport Corporation Ltd., Kolkata

and (vii) Scooters India Ltd.

(e) and () The Board considers revision of pay scales of executives

and workers as part of the revival proposal.
Expansion of activities of Cashew Development Board in Dang, Gujarat

164. SHRI PARSHOTTAM KHODABHAI RUPALA: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether the Ministry has received any representation to expand
activities of Cashew Development Board in Dang District of Gujarat State

as many tribal farming communities are engaged in cashew farming;
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(b) if so, what action has been taken in this regard; and

(c) by when and the details of activities that will be conducted by

Cashew Development Board in Dang district?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (c) Sir, there is no such Cashew
Development Board under this Ministry. However, the Department of
Commerce 1is in receipt of letter dated 18.12.2011 (followed by similar
letters dated 14.1.2011 and 24.1.2011) from Shri Parshottam Rupala,
Member of Parliament addressed to the Commerce and Industry Minister
requesting expansion of activities of Cashew Development Board in Dang,

Gujarat. The letter dated 18.12.2010 has been replied to on 21.1.2011.
Export of rice and wheat to Bangladesh

165. SHRIMATI SHOBHANA BHARTIA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government has recently decided to export five lakh
tonnes of rice and wheat to Bangladesh despite a ban on outward shipments

of the foodgrains;

(b) if so, whether the Minister has recently held talks with his

counterpart in Bangladesh at New Delhi and signed an MoU;
(c) if so, the details thereof; and

(d) to what extent would India benefit from such an MoU with

Bangladesh?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (&) Yes Sir. Empowered Group of
Ministers(EGoM) in its meeting held on 26.07.2010 decided to allow on
diplomatic basis, export of 3 lakh tons of Non basmati parboiled rice and
2 lakh tons of wheat to Bangladesh from Central Pool Stocks of Food
Corporation of India(FCl).

(b) Hon"ble. Minister for Food and Disaster Management Dr. Muhammed
Abdur Razzaque, People®s Republic of Bangladesh met Minister of
State(Independent Charge), Consumer Affairs, Food and Public Distribution

on 9th February, 2011 and requested to expedite the export of above
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quantity of rice. Dr. Razzaque also met Minister of Commerce and Industry
on 12th February, 2011. No MOU has been signed between the two countries

with regard to export of foodgrains.
(c) and (d) Do not arise in view of (b) above.
Reduction of FDI in pharmaceutical sector

166. SHR1 R.C. SINGH: Will the Minister of COMMERCE AND INDUSTRY be

pleased to state:

(a) whether it is a fact that allowing 100 per cent FDI through
automatic route in pharmaceutical sector is causing a lot of problems not
only with regard to availability of cheap drugs but also acquisitions by

foreign Multi National Companies;

(b) whether it is also a fact that many sections are demanding for
reduction of FDI in pharma sector from the present 100 per cent to 40 per

cent;
(c) if so, the details thereof;

(d) whether any consultations in this regard have been held with

stakeholders and others; and
(e) if so, the outcome of such consultations?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (e) As per extant Foreign Direct
Investment (FDI) policy, 100% FDI is allowed in the automatic route in
the Drugs & Pharmaceuticals sector. Concerns have been expressed that the
recent takeovers of Indian Pharmaceuticals Companies by Multi National
Companies would result in their gaining market supremacy affecting the
prices of generic drugs. Stakeholders have made suggestions to address
these concerns. The suggestions include imposing a cap of 49% and
shifting FDI in the pharmaceutical sector from the automatic route to
Government route. The Government has initiated Inter-Departmental

consultations on how best to address this issue.
Opposition to FDI in retail sector

T167. SHRI SHIVANAND TIWARI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether it is a fact that the members of the Confederation of
All India Traders (CAIT) are expressing indignation at Government"s
decision to open up the retail sector for Multinational companies because

it would adversely affect their production and employment opportunities;

(b) if so, whether Government proposes to take consensus-based
decision after considering problems of Confederation of All India

Traders; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (&) The Department of Industrial Policy
and Promotion had released a Discussion Paper on the subject of "Foreign
Direct Investment in Multi-Brand Retail Trading®, with the aim of
generating informed discussion on the subject and obtaining the views and
comments of various stakeholders. Views and suggestions on the discussion
paper were vreceived from a number of stakeholders, including the
Confederation of All India Traders (CAIT). CAIT has opposed FDI in multi-
brand retail trading, mentioning 1its possible adverse impact on

employment and retail trade.

(b) and (c) All the views/suggestions received in response to this
Discussion Paper will be carefully considered by the Government before

taking an appropriate decision.
Threat to chemical exports by EU"s legislation

168. SHR1 A. ELAVARASAN: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether the European Union"s legislation popularly called REACH-
Registration Evaluation Authorisation and Restriction of Chemical
Substances, threatens 24 per cent of India®s chemical exports by pushing
up the cost per exporter per chemical by Rs.50-60 lakhs according to a

data collected by the Ministry;
(b) if so, the details thereof;

(c) whether Government is examining the possibility of challenging
the EU"s legislation at the WTO since it violates two basic principles of

WTO i.e. most favoured nation and technical barriers to trade; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) and (b) Yes, Sir. However, the cost
per exporter per chemical varies widely from Rs. 3.25 lakhs to Rs.80.00
lakhs, depending upon the hazardous nature of chemical, the volume of
chemical, the number of registrants for the said chemical and the status

of the exporter.

Initially, there was an apprehension in the industry that REACH might
adversely impact exports of India. Government of India has provided
support to the industry including financial assistance for creating
awareness on the various provisions of REACH, facilitation for pre-
registration through export Promotion Councils. Concerns of Indian
industry on REACH have also been apprised to concerned authorities in

European Commission.

(c) and (d) India has been doing bilateral consultation with the
European Union on the REACH regulation and has also raised its concerns
on this issue in the Technical Barrier to Trade Committee (TBT) of the
World Trade Organisation(WTO) This is a normal procedure that precedes

challenging any measures in the WTO.
Financial aid to boost fish exports from Goa

169. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the quantum and value of fresh and dry fish exported from Goa

during the last five years;

(b) whether Central Government has given any financial or
infrastructure assistance to the State Government to boost fish exports

from Goa; and
(c) if so, details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (@) There was no export of dried fish
from Goa Port during the period 2005-06 to 2009-10. During the same
period i.e. between 2005-06 to 2009-10, 900 kgs of fresh fish valued at
Rs. 1,54,000 was exported only during 2007-08 from Goa port.

(b) and (c¢) No, Sir.
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Export of onion, tomato and pulses

170. SHR1 JAl PRAKASH NARAYAN SINGH: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether prices of pulses which are rising for the past few

months are likely to fall by March this year;
(b) if so, the details in this regard;

(c) whether Government exports onion, tomato and pulses to the USA,

European Union and SAARC countries; and

(d) if so, the details of exports during the last two years and what

are the reasons for export when domestic demand is very high?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (&) and (b) The prices of the
commodities are determined by the market forces depending upon several
factors including domestic and international demand & supply situation,

cost of production etc.

(c) and (d) Export activity is driven by the demand and supply
factors. Wherever, there is scarcity or short supply of the produce in
the domestic market, government takes initiative like ban of exports to
ensure availability of such products to consumers at reasonable price.
Currently, export of onions and tomatoes are allowed, whereas export of
pulses (except kabuli chana) is banned. The details of export of onions
and tomatoes to the USA, EU & SAARC countries during 2008-09 & 2009-10

are as under:

(Qty in Metric Tonnes, Value in Rs. Lakh)

Product 2008-09 2009-10

Qty Val Qty Val
Tomatoes
a) SAARC 111849 11185 95231 9137
b) EU 3.49 0.06 4.21 0.15
c) USA 1.90 0.20 0 0
Onions
a) SAARC 1295098 140522 1340472 187804
b) EU 5330 709 7768 1267
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c) USA

151

25

58

Source: APEDA
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Expansion of coffee plantation in Andhra Pradesh

171. SHR1 SYED AZEEZ PASHA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Coffee Board propose to expand and encourage coffee

plantation in the Eastern Ghats region of Andhra Pradesh and Orissa;

(b) whether any agro-climatic survey has been done of the potential

areas in Andhra Pradesh and Orissa for coffee cultivation;
(c) when was such an agro-climatic survey done for the Coffee Board;

(d) what steps will be taken by the Coffee Board to expand coffee

cultivation beyond traditional areas; and

(e) measures proposed to introduce new varieties of coffee suitable

for Andhra Pradesh and Orissa?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) Yes, Sir. Coffee Board is promoting
coffee cultivation in Non-Traditional areas in the country namely Andhra
Pradesh and Orissa covering an area of 50786 Ha with post monsoon

estimate of 5865 MT production of coffee.

(b) and (c) Coffee Board has conducted the survey to identify the
potential areas for coffee cultivation in the states of Andhra Pradesh
and Orissa.The first techno-feasibility survey for identification of
suitable areas for coffee cultivation in the states of Andhra Pradesh and
Orissa was conducted in 1959 and subsequently during the period of 1984
to 1989 wherein it was found that the eastern ghats which traverse the
north eastern part of AP and southern part of Orissa in Koraput district

had potential for coffee cultivation.

(d) In Andhra Pradesh, the State Government took an initiative to
cover 24,000 Ha and sought the Coffee Board support for the expansion
through the XI Plan programmes. Board proposed to expand coffee area by
24000 Ha in Andhra Pradesh and 1100 Ha in Orissa by providing financial
support @ Rs. 15000 per Ha. As of now, 18,888 Ha in AP and 200 Ha in

Orissa has been
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brought under coffee during the current plan period so far. Coffee Board
is also providing technical and financial assistance for raising of mixed
shade trees, construction of drying yards, purchase of pulpers as well as
on farm training and market support. Out of Rs. 45 Crores allocated for
the development of coffee in NTA during XI Plan period, Rs. 40 crores is
for Andhra Pradesh and Rs. 5 Crores is for Orissa. Further, the Board is
extending support for expanding coffee cultivation in the states of
Assam, Meghalaya, Mizoram, Nagaland, Tripura, Arunachal Pradesh and
Manipur namely the States in North Eastern region covering an area of 850
Ha by providing financial support @ Rs. 20000 per Ha and consolidation of
1000 Ha by providing support @ Rs. 15000 per Ha. during the Xl Plan
period. Coffee Board is also providing technical and financial assistance
for supply of seedlings/shade saplings, construction of drying
yards/Trays, purchase of pulpers as well as on-farm training and market
support. The total financial outlay for coffee development activities in

North Eastern Region during Xl Plan period is Rs. 20 crores.

(e) Coffee Board is also promoting region specific varieties that
are suitable for cultivation in different coffee growing regions of the
country. Accordingly, varieties like SIn.9, SIn.5A, SIn.5B and SIn.6 etc
which are found suitable for non-traditional areas are being promoted for

cultivation in the states of Andhra Pradesh and Orissa.
Steps to enhance production of coffee in AP

172. SHRI SYED AZEEZ PASHA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether coffee output in India during 2010-11 has grown by 36

per cent;

(b) whether it is a fact that total production will touch 308,000
tonnes in 2010-11;

(c) how much of this production is from Andhra Pradesh;

(d) whether it is also a fact that Government is not encouraging new

areas in Andhra Pradesh;
(e) the steps proposed to enhance production in Andhra Pradesh; and

() the role of the Coffee Board in not focusing on new areas for

coffee growing?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) Coffee Board"s post monsoon
estimation of crop in respect of 2010-11, stands at 2,99,000 MT showing

an increase of 3.24% in overall production as compared to the last year
production.

101



(b) The post blossom estimation of crop was 3,08,000 MT. However,
the post monsoon estimation of crop for the year 2010-11 is placed at
2,99,000 MT.

(c) Out of the total production estimated for the year 2010-11, a
crop of 5,565 MT is expected from Andhra Pradesh.

(d) to () No, Sir. Coffee Board, under Development Support Scheme,
is promoting coffee cultivation in Non-Traditional areas (NTA) in the
country which covers both Andhra Pradesh and Orissa. In Andhra Pradesh,
the State Government took the initiative to cover 24,000 Ha and sought
the Coffee Board support for the expansion. Through the Xl Plan
programmes Board provided financial support @ Rs. 15000 per Ha. for the
same as of now for 18,888 Ha. has been brought under coffee during the
current plan period. Coffee Board 1is also providing technical and
financial assistance for raising of mixed shade trees, construction of

drying yards, purchase of pulpers as well as “on- farm®" training and
market support. Out of Rs. 45 crores allocated for the development of
coffee in NTA during XI Plan period, Rs. 40 crores is exclusively for
Andhra Pradesh. Coffee Board is encouraging growth of coffee in the non

traditional areas so as to bring newer areas under coffee.
Losses to tobacco farmers due to cyclonic rains in 2010

173. SHRI SYED AZEEZ PASHA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether the Tobacco Board of India has noted the severe crop
losses suffered by Andhra tobacco farmers due to heavy cyclonic rains in

2010;

(b) in what manner Government has reacted to help tobacco farmers to

face these losses;
(c) the details of assistance given;

(d) whether any subsidy will be given to farmers for their exports

this year; and

(e) the measures proposed to restore the financial viability of

tobacco farmers by the Tobacco Board?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (c) Yes, Sir. The Government of
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India has sanctioned compensation to the affected tobacco Tfarmers @
Rs.6,000/- and Rs.4,000/- per hectare for fully and partially damaged

crops respectively with a total expenditure of Rs. 27.50 crore.
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(d) There is no scheme for providing export subsidy to the farmers.

(e) Based on the request of the Tobacco Board, bankers have
rescheduled tobacco crop loans/sanctioned additional crop loan for this

crop season.
Expediting Doha round talks

174. SHR1 T.M. SELVAGANAPATHI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that Government is considering to expedite

conclusion of Doha round talks;
(b) if so, the steps taken by Government in this regard;

(c) whether it is also a fact that Government had held discussion

with many countries in this regard; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (d) The Members of the World
Trade Organisation (WTO), including India, are actively engaged in the
Doha Round of negotiations towards its early conclusion. India believes
that a rules-based multilateral trade regime best serves the interests of
global trade and the requirements of developing countries. Following a
stalemate in the negotiations after a mini-Ministerial meeting in the WTO
in July 2008, India sent out a strong signal of support by hosting an
informal Ministerial meeting in New Delhi, in September 2009, to re-

energise the Round. Negotiations resumed in the WTO soon afterwards.

In the WTO, India has been closely involved in the negotiations and
regularly holds bilateral and plurilateral discussions with other
countries on various aspects of the negotiations, towards a balanced and
development-oriented conclusion of the Round. Further, India has actively
participated in various international meetings at which the Doha Round
was discussed, including meetings of Ministers held on the sidelines of
the World Economic Forum in Davos, Switzerland in January 2011. India
also supported the Declaration of G-20 leaders at their Seoul Summit in
November 2010, which, inter alia, called for a successful, ambitious,

comprehensive and balanced conclusion of the Round in 2011.
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Field trials of GM rubber

175. SHRIMATI T. RATNA BAI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether the field trials of Genetically Modified rubber were
held in designated experimental sites inside research farms of the Rubber

Research Institute of India in Kerala and Maharashtra;
(b) if so, the details thereof; and
(c) the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (c) Rubber Board of India has
received permission from the Genetic Engineering Approval Committee
(GEAC), Ministry of Environment and Forests, Government of India to take
up field trials in 0.5 ha each in the research farms of RRII in Kerala
and Maharashtra. However, Rubber Research Institute of India has not done

any field trials with genetically modified rubber so far.
SEZs contribution in exports

176. SHRIMATI T. RATNA BAI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that Special Economic Zones (SEZs)
contributed 35 per cent to the country®s exports in 2009-10; and

(b) if so, the item-wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) The total Exports of Rs. 2,20,711.39
crore approximately have been made from SEZs during the year 2009-10
against Rs. 8,45,534 crore of total exports of the country for the said

financial year.

(b) Major sector-wise break-up of exports from SEZs during the year
2009-10 is given below:

105



S.No. Sector Exports during 2009-10

(Rs. Crore)

1 Biotech 456.48
2 Computer/ Electronics software 45784.26
3 Electronics Hardware 17417.39
4 Electronics 930.62
5 Engineering 4183.90
6 Gems and Jewellery 43828.97
7 Chemicals & Pharmaceuticals 73971.99
8 Handicrafts 49.77
9 Plastic and rubber 688.24
10 Leather, footwear and sports goods 449 .64
11 Food and Agro Industry 368.94
12 Non-conventional Energy 1398.09
13 Trading & Services 24884.22
14 Textiles & garments 3313.24
15 Misc. 2985.64

ToTAL 220711.39

New IlP series

177. SHR1 PARIMAL NATHWANI: Will the Minister of COMMERCE AND
INDUSTRY be please to state:

(a) whether Government is working on a new Index Tfor Industrial

Production (11P) Series;
(b) if so, the highlights of the new IIP Series;
(c) how it is an improvement over the existing IIP; and
(d) how the proposed IIP series deals with volatility in the 11P?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (d) Yes, Sir. It is proposed to
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revise the base year

107



of the Index of Industrial Production (1IP) so as to capture the changes
in the structure and composition of the industry. The proposed series
will have a new weighting diagram and a product basket which would better

reflect the industrial scenario.
Action by DGFT against PSIC agencies

178. DR. K.P. RAMALINGAM: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether the Directorate General of Foreign Trade has blacklisted
and suspended 12 agencies which issue Pre-shipment Inspection Certificate
(PSIC) and is in the process of reviewing the case of other 87 remaining

agencies in its panel;
(b) if so, the details thereof;

(c) whether these agencies misused authority and issued PSIC without
physical inspection and some of the agencies were even found to be

subcontractors; and

(d) if so, the details thereof and the action taken by Government to

revamp the selection process of these agencies?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (a) to (d) DGFT has recently de-listed
19 Agencies. Letters were issued to all the Pre-shipment Inspection
Agencies (PSIA) to furnish the information in the prescribed proforma
during the review process. No response was received from 16 Agencies and
3 Agencies replied stating that they do not wish to continue as PSIA.
Therefore 19 PSIAs were delisted vide Public Notice No.27 dated
04.02.2011 which 1is enclosed as Statement (See below). Two PSIAs have
been suspended vide Policy Circular No. 16 (RE-2010) 2009-14 dated
4.2.2011, since they had issued wrong Pre-shipment Inspection

Certificates and enclosed as Statement-11 (See below).

The selection process of PSIA requires consideration of applications
by an Inter-Ministerial Committee (IMC) consisting of technical members
from Ministry of Home Affairs, Department of Industrial Policy &

Promotion and Ministry of Steel.
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Statement-1

List of 19 PSIA which were delisted vide Public Notice No.27
To be published in the Gazette of India Extraordinary

(Part-1, Section-1)

Government of India
Ministry of Commerce & Industry
Department of Commerce
Directorate General of Foreign Trade
Udyog Bhawan, New Delhi-110 011

Public Notice No. 27th/2009-2014 (RE- 2010)
The 4th February, 2011

Subject : Delistment of Pre-Shipment Inspection Agencies from Appendix 5
of Handbook of Procedures Vol-1 (Appendices and Aayat Niryat
Forms) 2009-2014.

In exercise of powers conferred under paragraph 2.4 of the Foreign
Trade Policy, 2009-2014, the Director General of Foreign Trade hereby
makes the following amendment in Appendix-5 (List of Inspection and
Certification Agencies) of Handbook of Procedures Vol. 1 (Appendices and
Aayat Niryat Forms) 2009-2014.

The following agencies are hereby delisted from Appendix 5 of H.B.P.
(Vol-1):

S.No. Sr. in Appendix 5 Name of the agency
1 2 3
01. 49 Intertek Testing Sevices Korea

10F, Imkwang Building

267 Mikeun-Dong
Seodaemoon-Ku Seoul 120-020,
Korea

Tel: (82) 23605255

Fax: (82) 23605266

Info seoul@intertek.com

02. 32 Intertek Testing Services
19/F Golden Centre
188 Des Voeux Road Central,
Hong Kong
Tel: (852) 2310 9923
Fax: (852) 2370 2284
Info.hongkong@intertek.com
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3

03. 46

04. 39

Guayaquil,

info.ecuador@intertek.com

05. 31
Bogota

5664/615

1956

06. 36

Info.Johannesburg@intertek.com

Intertek Testing Services do
Brasil Ltd.

A V. Indianapolis 2181,

Sao Paulio-SP 04063-064 Brazil
Tel: (565) 1150719200

Fax: (55) 115585 1362
Info.saopaulo@intertek.com

Intertek Testing Services

Victor Emilio Estrada 114

Entre Balsamosy Circunvalacion
Norte Urdesa Central

Ecuador

Tel: (593) 4 2 880150/699/784/
881 876 Fax: (593) 42880140/
142/152

Intertek Testing Services Ltd.

FTS/INTECO Divisions
Transversal 14 No.126A-10

Oficina 501, Santa Fe de

DC, Colombia
Tel: (57) 1615 5654/615

5670, Fax: (57)16271953/627

Info._bogota@intertek.com

Intertek Testing Services

AMR Office Park, 1st Floor

Concord Road East

Bedfordview

Johannesburg, SOUTH AFRICA
Postal Address P.0O. Box 280,

Bedfordview 2008 Gauteng

Province, South Africa

Tel: (27) 11 455 2568

Fax: (27) 11455 4017/455 4018
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07. 59

08. 68

09. 72

Antanangrivo

10. 87

Akodessewa,

11. 15

Tower,

019

Intertek Testing Services,

Singapore

Intertek Testing Services

International

(Hong Kong) Ltd. - Singapore

Branch

Foreign Trade Standards

5 Pereira Road,

No.04-01

Asiawide Industrial Building

Singapore 368025

Tel: (65) 62857557

Fax: (65) 6 382 8662
info.Singapore@intertek.com

Bureau Veritas Galerie

de 1° Esplanade, B.P. 1005
Libreville

Tel: 241 740146

Fax: 241 762663

Mail: Christophe.draux@
ga.bureauveritas.com

Bureau Veritas
Batiment C2 - Village des Jeux
Ankorondrano, 101,

& Madagascar

Tel: +261 202225330 / 39800
Fax: +261 202225383

Mail: veritas@simicro.mg

Bureau Veritas Zone Potuiare,
B.P. 7219, Route d*

Lome, republic du Togo
Tel: +228 2272624

Fax: +228 2274818

Mail: georges.vittu@civ.
bureauveritas.com

NQA quality Systems Registrar
720, International Trade

Nehru Place, New Delhi -110

Tel: 6411913 TIx: 031-71053
QMI IN Fax: 6467487
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1 2 3

12. 11 Underwriters Laboratory®s inc,
(Liason Office),
205-209, Second Floor
Prestige meridian-1
29, M.G. Road, Bangalore-
560001
Tel. 080-5581773/74/75
Fax No: 080-5581771

13. 80 BIVAC North America
8200, N.W. 33rd Street
Suite # 300 Miami, FL 33122
USA Tel: +305 4361242
Fax: +305 594 7432 /593 1783
Mail: ken.holden@us.
bureauveritas.com

14. 81 BIVAC International
Jamaica Road Junction,
Monrovia Liberia
Tel: +231 227910/226491
Fax: +231 227998

15. 83 RWTUV Middle East W.L.L
P.0O. Box 5021 Sitra Indl. Area
Kingdom of Baharin
Tel: (+973) 17-456010
FAX : (+973) 17-456020
Website: www.rwtuv.net

E-mail:
rwtuvlan@batelco.com.bh
16. 07 Director General
STQC Directorate Department of
Electronics

Electronics Niketan

6, CGO Complex

New Delhi - 110 003
Tel: 4362831

TIx: 65103/66536/66590
Fax: 4363083
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1 2 3

17. 61 Alex Stewart [Assayers] Ltd.
Caddick Road,
Knowsley Business Park,
Knowsley, Merseyside
L34 9ER, England
Tel. +44 (0) 151 548 7777
Fax: +44 (0) 151 548 0714
Website: www.alexstewart.com

18. 03 Bureau of Indian Standards
9. Bahadurshah zZafar Marg,
New Delhi - 110002
Tel: 3317991/3310131/3311375
TIx: 031-65870 Fax: 3314062

19. 09 Indian Register Quality
Systems
52-A, Adi Shankaracharya Marg,
Opp- Powai Lake
Bombay - 400 072.
Tel: 022-5793627 (4 Lines)
022-5787124 Fax: 022 5793611

Effect of Public Notice

The agencies which are not interested and /or not performing the job
of pre-inspection are being delilsted from Appendix 5 and made ineligible
to issue-Pre-Shipment Inspection Certificate.

Sd/-

(Anup K. Pujari)

Director General of Foreign Trade
E-mail: dgft@nic.in

(Issued from File No.01/94/162/1352/AM 05/PC-2(B)pt.
Statement-11
Details of Two PSIA, which have been suspended

Policy Circular No. 16 (RE-2010)/2009-2014 Dated, the 4th February,
2011

To
All Licensing Authorities.
All Custom Authorities.

Subject: Temporary suspension of Pre-shipment Inspection (PSl) Agencies
listed under Appendix — 5 of the Handbook of Procedures Vol-I
(Appendices and Aayat Niryat Forms) 2009-2014.

It is observed that the following Pre-Shipment Inspection (PSI)
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Agencies listed
under Appendix — 5 of the Handbook of Procedures had issued wrong
Preship.ment-Inspection
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certificates. It has, therefore, been decided not to accept the PSI
Certificates issued by these agencies. These agencies are:

Sr. No. Sr. in Appendix 5 Name of the agency

1 43 Intertek International Ltd.
P. O. Box No.802
10 Wallace Johnson Street,
2nd Floor, Freetown,
Sierra Leone
Tel: 232 (0) 22 227198
Fax: 232 (0) 22 228620

2 95 Worldwide Logistic, Survey and
Inspection (WLSI) Group and
Affiliates,
18 Keyport Crescent, Glendenning,
NSW 2761, Sydney ( Australia ),
Tel. 61-412262272, 61-41 22091 23
61-2-97645884, Fax: 61-2-97645885
Email: info@wlsi.us

The Trade and Industry is hereby informed that certificates issued by
these agencies will not be accepted by Customs till a final decision is
taken in the matter. This issues with the approval of DGFT.

Sd/-

(Shubhra)

Joint Director General of Foreign Trade
E-mail: shubhra.agonic.in

(Issued from F.No. 01/94/162/1 352/AMO5/PC- 2(B)pt.)
Setting up of mega leather clusters

179. DR. K.P. RAMALINGAM: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether the Council for Leather Exports (CLE) has urged the
Government to set-up five mega leather clusters to overcome the shortage

of raw materials in future; and

(b) if so, the details of steps taken by Government to set up

leather clusters in the country?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): (@) Yes, Sir. The Council for Leather
Exports (CLE) has
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requested for setting up of Mega Leather Clusters each in 7 States viz.
Tamil Nadu, Uttar Pradesh, West Bengal, Delhi, Maharashtra, Haryana and

Rajasthan.

(b) The proposals are currently under examination of Department of

Commerce, Ministry of Commerce & Industry.
Restoration of extinct monuments

1180. SHRI SHREEGOPAL VYAS: Will the Minister of CULTURE be

pleased to state:

(a) whether it is a fact that existence of many historical monuments

and places in the country has become extinct;
(b) if so, the steps being taken to reinstate or regain them; and
(c) the action taken against those found guilty for this?

THE MINISTER OF CULTURE (KUMARI SELJA): (a) to (c) The monuments,
archaeological sites and remains declared as of national importance in
the country are in fairly good state of preservation. However, due to
pressure of urbanization, commercialization and development projects, 35
monuments/sites in the country are vreported to be untraceable. The
migration of population during the partition of the country may have also
contributed to it. The Archaeological Survey of India through its field
offices has made vigorous efforts +to locate these untraced
monuments/sites by conducting regular surveys / inspections as well as by
interacting with various District authorities. It is not feasible to fix

individual responsibility, as the issue goes back to many decades.
Schemes for promotion of national and regional culture

181. SHRIMATI VIPLOVE THAKUR: Will the Minister of CULTURE be pleased

to state:

(a) the details of schemes of Government for promoting national and

regional culture of the country;

(b) the details of assistance being given to Himachal Pradesh for

this purpose during the last three year and the current year;

(c) whether the assistance is proposed to be substantially increased

to the States including Himachal Pradesh; and

tOriginal notice of the question was received in Hindi.
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(d) if so, the details thereof?

THE MINISTER OF CULTURE (KUMARI SELJA): (@) Ministry of Culture
operates a number of schemes for promotion of national and regional
culture of the country. It provides grants or financial assistance to
institutions, individuals, NGOs, Voluntary Cultural Organisations and
Government-aided Cultural Organizations, that Tfulfill the criteria
prescribed under the respective schemes. The operation of schemes is
however not undertaken on State-wise basis, nor are any funds released to
the State Governments. The names of ongoing schemes have been given in
the enclosed Statement (See below).

(b) to (d) During the last three years and current year, following
financial assistance has been given to organization etc. located in
Himachal Pradesh:

(Rs. in lakhs)

SI. Name of Purpose 2007 2008- 2009- 2010-

No. Organisation/ 2008 2009 2010 2011
Schemes

1. Lalit Kala Akademi Artists Camps/ - 1.00 0.31 -
Himachal Arts, Art exhibition and

Cultural & Languages Festival etc.
Akademi, Shimla

2. Scheme of financial Seminars - - - 4.50
assistance for Seminars,
festivals and Exhibitions
on Cultural Subjects
by Not-for-Profit
Organisations

3. Financial assistance Salary and Production 7.44 14.88 14.88 14.88
to professional Groups grant to Artists
and Individuals engaged
for Specified Performing
Arts Projects "Salary
and Production grant"

4. 1. Sanskriti Education For Centenary - -
0.40 -
Development Society, Celebration/
Shimla, H.P. maintenance

of memorials

2. Akhil Bhartiya Yuva - - 0.25
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Vikas Sansthan,
Distt. Solan, H.P.
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10.

11.

12.

Statement

Names of the ongoing schemes of promoting national and

regional culture of the country
Scheme of Building Grants, including Studio Theatres.

Financial Assistance for Development of Buddhist/Tibetan Culture and

Art.

Financial Assistance for celebration of Centenaries/Anniversaries of

important Personalities.

Scheme for Financial Assistance for setting up of Multipurpose

Complex including those for Children.

Financial Assistance for Promotion and Strengthening of Regional and

Local Museums.

Grant-in-aid to Voluntary Organizations/ Societies for Development

and Maintenance of National Memorials.

Financial Assistance to persons distinguished in letters, arts and
other walks of life who may be in indigent circumstances and their

dependants.

Scheme of Financial Assistance to Professional Groups and Individuals
engaged for specified “Performing Arts Projects'. The scheme has two

parts:

1. Salary Grants assistance for performing arts groups, to help

them establish themselves in their field.

2. Production Grant to be given for approved projects and

programmes in these areas.

Scheme for Scholarships to Young Artists in different Cultural
Fields.

Scheme of financial assistance for seminars, festivals and
exhibitions on cultural subjects by not-for-profit organizations

(Cultural Functions Grant Scheme).
Tagore National Fellowship for Cultural Research.

Tagore Commemoration Grant Scheme (TCGS).
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13.

14.

Financial Assistance for Preservation and Development of Cultural

Heritage of Himalayas.

Scheme for Award of Fellowships to Outstanding Persons in the field

of Culture.
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Identification of places for world heritage status

1182. SHRI  ISHWARLAL SHANKARLAL JAIN: Will the Minister of
CULTURE be pleased to state:

(a) whether Government has identified any places for providing
status of World Heritage City or any efforts have been made to identify

such places;
(b) if so, the details thereof;

(c) the details of such places or areas during last ten years that
have been identified by Government to be given the status of World

Heritage; and
(d) if so, the details thereof?

THE MINISTER OF CULTURE (KUMARI SELJA): (@) Yes, Sir. Ahmedabad
Municipal Corporation has submitted a document for inclusion of Historic

City of Ahmedabad in the Tentative List.

(c) and (d) During last ten years, Mahabodhi Temple, Bodhgaya (2002),
Prehistoric Rock Shelters of Bhimbetka (2003), Chola temples of
Gangaikondacholapuram and Darasuram as an extension to the Brihadeswara
temple in Tamil Nadu (2004), Champaner-Pavagarh Archaeological Park in
Gujarat (2004), Chhatrapati Shivaji Terminus (formerly known as Victoria
Terminus) in Mumbai (2004), Nilgiri Mountain Railway (2005), Kalka-Shimla
Mountain Railway (2008), Red Fort Complex, (2007), Jantar-Mantar, Jaipur
(2010) and Valley of Flowers in Uttarakhand (2005) have been inscribed on
the World Heritage List of UNESCO. Nomination dossiers on Santiniketan,
Qutb Shahi Monuments of Hyderabad and Hill Forts of Rajasthan under
Cultural Category and Western Ghats and Great Himalayan National Park

under Natural Category have been submitted to the World Heritage Centre.
Shortage of professionals in cultural institutions

183. SHRI NAND KUMAR SAI: Will the Minister of CULTURE be pleased to

state:

(a) whether Government propose to Ffill up the gaps in the

organizational structure of cultural institutions with professionals;

(b) if so, the details thereof and the criteria fixed for filling up

of such gaps;
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tOriginal notice of the question was received in Hindi.
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(c) whether there has been a shortage of professionals in cultural

institutions in the country; and
(d) if so, the details thereof?

THE MINISTER OF CULTURE (KUMARI SELJA): (a) and (b) 1t has been
decided that the posts of heads of 8 attached/subordinate cultural
organizations under Ministry of Culture may be filled by professionals
through Search - cum - Selection method. The posts and the organizations

are as under:

(1) Director General, Archaeological Survey of India (ASI)
(2) Director General, National Museum (NM)

(3) Director, National Library (NL)

(4) Director General, National Archives of India (NAI)

(5) Director, Anthropological Survey of India (An.S.1.)

(6) Director, National Research Laboratory for Conservation of Cultural
Property (NRLC)

(7) Director, National Gallery of Modern Art (NGMA)
(8) Librarian, Central Reference Library (CRL)

Accordingly, the Recruitment Rules for the posts of Director General,
Archaeological Survey of India, Director General, National Archives of
India, Director General, National Museum and Director, National Library
have been modified and notified. 3 posts have been filled on Search-cum-

Selection basis. These posts are:
- Director General, Archaeological Survey of India
- Director General, National Archives of India
- Director, National Library

(c) and (d) Government has recently created a number of posts in the
Attached/Subordinate organizations of the Ministry of Culture to address
the manpower crisis at second and third levels below the Director

General.
Brand new look for National Museum Music Gallery

184. SHR1 MOHD. ALl KHAN: Will the Minister of CULTURE be pleased to
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state:
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(a) whether the National Museum Music Gallery gets a brand new look

in some States;
(b) if so, the State-wise details thereof; and
(c) the funds allocated and spent in this regard?

THE MINISTER OF CULTURE (KUMARI SELJA): (a) and (b) The renovated
gallery of musical instruments at the National Museum, Janpath, New Delhi
was opened to public in December 2010. An expenditure of Rs. 26.52 Lakhs
was incurred on the renovation. The National Museum does not have any
branch or centre in any other state nor are any grants given on a State-

wise basis.

(c) Expenditure for maintenance of the National Museum, a
subordinate office of the Ministry of Culture, is met from within Plan

Grant allocated to it.
Pension scheme for artists

185. SHRIMATI VIPLOVE THAKUR: Will the Minister of CULTURE be pleased

to state:

(a) whether there is any pension scheme for the artists in the

country;

(b) if so, the amount of funds allocated for this scheme during the
last three years and the current year, State-wise including Himachal

Pradesh;

(c) the number of artists benefited under this scheme in Himachal

Pradesh;

(d) whether Government proposes to increase the pension amount for

the artists under the said scheme; and
(e) if so, the details thereof?

THE MINISTER OF CULTURE (KUMARI SELJA): (@) Yes, Sir. It is known as
the "'Scheme of Financial Assistance to Persons Distinguished in Letters,
Arts and Such Other Walks of Life Who May be in Indigent Circumstances

and Their Dependents'.

(b) The funds under the Scheme are not allocated State wise. Total

allocation of funds for last 3 years and current year are as under:
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(Rs. 1n crore)

Year Plan Non Plan
2007-08 3.20 1.55
2008-09 3.45 1.46
2009-10 6.80 1.89
2010-11 10.72 2.20
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(c) 7 artists from Himachal Pradesh are benefited under this scheme.

(d) and (e) The amount of monthly honorarium has been increased from
Rs. 2000/- to Rs. 4000/- in the last financial year (2009-10).

Changes in Defence Procurement Procedure, 2011

186. SHRI R.C. SINGH: Will the Minister of DEFENCE be pleased to

state:

(a) whether it is a fact that the Ministry has brought about changes

in the Defence Procurement Procedure, 2011;

(b) if so, the details of salient changes proposed in the DPP, 2011;

and

(c) how this helps in quickly procuring Defence equipments for our

forces?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) The Defence
Procurement Procedure has been reviewed on the basis of experience gained
during implementation and amendments incorporated in DPP 2011 to
streamline and expedite the procurement process. The important amendments

are:

(i) To expedite the issue of Request For Proposal (RFP) to selected
vendors, nomination of the Indian entity to undertake Transfer of
Technology (ToT) for Maintenance Infrastructure will be pre-decided
during Services Capital Acquisition Plan Categorization Higher
Committee (SCAPCHC) and approved by the Defence Acquisition Council
(DAC).

(ii) The authority for granting additional 30 days grace period over and
above the existing provision of 15 days for a vendor to provide
equipment for trials has now been delegated to the Vice Chiefs of

respective Services.

(i) A mechanism has been instituted to monitor time lines in each

procurement case.

(iv) To create a level playing field for Indian Industry on par with the
Defence Public Sector Undertakings (DPSUs), the Exchange Rate
Variation clause has now been made applicable to all Indian vendors

when they compete with their foreign counterparts under the '"Buy
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Global™ category.

(v) Bank Guarantees under the Integrity Pact have now been linked to the
validity of the Commercial Offers submitted by vendors and are,

therefore, no longer open ended.

(vi) The requirement of Tfurnishing two separate Tfinancial bonds for
performance of contract and warranty of equipment has now been

amalgamated into a single Performance-cum-Warranty Bond.
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(vii) The clause for blacklisting vendors for delay in delivery of
equipment, in fast track procurements has been removed. However, the
Liquidated Damages have been enhanced to ensure greater

accountability by vendors.

(viii) The existing Chapter-111 on "Ship Building" has been revised to
include guidelines for shipbuilding on competitive as well as
nomination basis. Various clauses for strengthening of the
contracting mechanism, linking payments to stages of construction for
ships/yard craft, including modular construction have been included
in the revised Chapter-111. These changes will provide a level
playing field to the DPSU Shipyards and Private Sector and promote
indigenization for induction of the ships, submarines and yard craft

for the Indian Navy and Coast Guard.

(ix) The scope of Offset Policy Guidelines has been expanded to include
“civil aerospace', "internal security" and '"training" within the
ambit of eligible products and services for discharge of offset
obligations. This will provide a wider range of offset opportunities
to vendors participating in defence procurements and encourage

building up of indigenous manufacturing capability in crucial areas.
Crash of army helicopter in Maharashtra

187. SHR1 BALWINDER SINGH BHUNDER: Will the Minister of DEFENCE be

pleased to state:

(a) whether it is a fact that an army helicopter crashed on 2

February, 2011 near Nasik in Maharashtra in a residential area;

(b) if so, whether an inquiry has been held in the crash, if so, the

findings thereof and the action taken thereon;
(c) the loss caused to private property due to the crash; and
(d) the loss suffered by Government due to this crash?
THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (&) Yes, Sir.

(b) to (d) A Court of Inquiry has been ordered by the Army to
investigate the cause of the accident. The loss to private property and

to the Government will be ascertained in the Court of Inquiry.

Defence projects awaiting environment clearance
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188. SHRI RAJKUMAR DHOOT: Will the Minister of DEFENCE be pleased to

state:
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(a) the defence projects which are awaiting environment clearances

and how many of them are of strategic importance;

(b) what steps have been taken to meet the requirement of Ministry

of Environment & Forest for expeditious clearances;

(c) where it is not possible to satisfy Ministry of Environment &

Forest has the matter been placed before Cabinet for decision; and
(d) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI A_K. ANTONY): (a) to (d) Information is

being collected and will be laid on the Table of the House.
Progress made by KEDP

189. SHRI N.K. SINGH: Will the Minister of DEFENCE be pleased to

state:

(a) the progress made by Kaveri Engine Development Project (KEDP)

since its inception;

(b) the cost and time overruns incurred by the project till date and

the reasons therefor;

(c) whether the Ministry is considering a proposal of co-development

and co-production through a joint venture with a foreign vendor; and
(d) if so, the time-line of such contract to be finalized?

THE MINISTER OF DEFENCE (SHRI A_K. ANTONY): (&) So far, nine
prototypes of Kaveri engines and 4 prototypes of Kaveri Core (Kabini)
engines have been developed. About 1975 hours of testing has been
conducted on Kaveri and its Core engines at ground and altitude

conditions.

Kaveri engine prototype (K9) has been integrated with IL-76 Aircraft
at Gromov Flight Research Institute, Russia. After adequate Engine Ground
Runs, taxi trials, the maiden flight test of Kaveri engine with IL-76
Aircraft for over one hour has been successfully completed on 3rd
November 2010 followed by 3 more flight tests. These flight tests covered
6 Km altitude and a speed of 0.6 mach.

(b) Kaveri engine development project was sanctioned on 30th March
1989 with a Probable Date of Completion (PDC) of December 1996 and a cost
of Rs.382.81 Crore. The project cost was revised to Rs.2839.00 Crore.
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Followings are some of the major reasons for time and cost overruns:
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- Ab-initio development of engine.
- Lack of skilled manpower in engine manufacturing.
- Enhancement in the scope of project during development.

- Lack of infrastructure for engine manufacture testing and

component/system level testing within the country.

- Flying Test Bed (FTB) trials was not originally included as a

milestone in the project.

- Engine and component failure during testing, which is inevitable in
this kind of projects resulted in changes in design and material,

based on various reviews.

- Less priority from foreign manufacturing agencies in view of Minimum
Order Quantity (MOQ) vis-a-vis the production order quantity from

other engine houses.

- US sanctions imposed during 1998 affected the delivery of critical

systems and components.

(c) and (d) Yes, Sir. It is proposed to develop production version
Kaveri (K10) engine on co-design & co-development basis with M/s Snecma,
France. The technical evaluation for this proposal has been completed.
Tender Purchase Committee (TPC) with members from DRDO, Hindustan
Aeronautics Limited (HAL), Indian Air Force (1AF), Indian Navy (IN) and

Integrated Finance (R&D) is negotiating the commercial aspects.
Development of army communications network

190. SHR1 JAI PRAKASH NARAYAN SINGH: Will the Minister of DEFENCE be

pleased to state:

(a) whether Government is considering to develop Rs.10,000 cr. Army
Communications Network involving private players in the high-tech

systems;
(b) if so, the details in this regard; and

(c) what are the names of private Indian companies who have shown

interest in the proposed communications network?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) The Government

is considering a nationwide exclusive, dedicated OFC Network for Armed

133



Forces in lieu of spectrum being released by the Defence Services.
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The implementation of the proposed communications network is the
responsibility of Ministry of Communications & Information Technology,
M/s. Bharat Sanchar Nigam Ltd. (BSNL) being the executing agency as per
the MoU with that Ministry.

Recruitment policy of Goa shipyard

191. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of DEFENCE be

pleased to state:
(a) the number of employees working in Goa shipyard;
(b) the number of categories from officers to the lowest rank;

(c) the number of employees, officers to the lowest rank who have

given their permanent address outside the State of Goa;

(d) whether Goa shipyard has a policy of giving preference to local

candidates;

(e) whether it is a fact that officers working in the shipyard, who
hail mostly from outside the State, give preference to the candidates

from States other than Goa; and
() the details of the present recruitment policy of Goa shipyard?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M.
PALLAMRAJU): (@) The number of employees working in Goa Shipyard Limited
(GSL) is 1668.

(b) Officers and Employees are broadly classified into 15

categories.

(c) Number of employees, officers to the lowest rank who have given

their permanent address outside the State of Goa is 520.
(d) No, Sir.
(e) No, Sir.

() Recruitment Rules are exhaustive iIn nature and there exist
separate Recruitment Rules/policies for Senior Management to Management
Trainees and the Supervisors to Unskilled workmen. All vacancies are
notified to the local employment exchange and simultaneously advertised

in the leading local and national Newspapers.
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Test firing of Prithvi-11 Missile

192. SHRI RAMDAS AGARWAL: Will the Minister of DEFENCE be pleased to

state:

(a) whether India has successfully test fired its indigenously
developed nuclear-capable ballistic missile Prithvi-11 at Chandipur-on-

sea in Balasore District of Orissa;

(b) if so, the details of Prithvi-1l missile®s maximum range limit,

weight of warheads it can carry and time taken in test firing;

(c) what was total expenditure incurred by Government on development

of this missile in comparison to earlier missile; and

(d) whether this latest missile will be more useful to Armed Forces,

if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A_K. ANTONY): (a) to (d) Information

can not be divulged in the interest of National Security.
Accident of INS warship

193. SHR1 BALWINDER SINGH BHUNDER:
SHRI RANJITSINH VIJAYSINH MOHITE-PATIL:
Will the Minister of DEFENCE be pleased to state:

(a) whether it is a fact that Indian Warship INS Vindhyagiri

recently sank in the Arabian Sea off Mumbai Harbour;
(b) if so, the reasons therefor;

(c) whether an inquiry into the mishap has been ordered, if so, the

findings thereof and the action taken thereon; and

(d) the total loss suffered by Government as a result of this

mishap?

THE MINISTER OF DEFENCE (SHRI A_K. ANTONY): (a) to (d) After a
collision of the Indian Naval Warship INS Vindhyagiri with the Merchant
Vessel (MV) Nordlake, fire and flooding were reported in the engine and
boiler room of the Naval ship. The INS Vindhyagiri was assisted by naval
tugs and brought inside Naval Dockyard harbour where she developed a list
to port and came to rest on the sea bed at her alongside berth in Naval

Dockyard where the depth of water was about 9 metres.
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A Board of Inquiry has been ordered by the Indian Navy. The reason
for the collision and details of damages sustained and losses suffered

will be established on completion of the Board of Inquiry.
Hacking of computer system
1194. SHRI BALAVANT ALIAS BAL APTE:
SHRI SHREEGOPAL VYAS:
Will the Minister of DEFENCE be pleased to state:

(a) whether some online detective agents of neighbouring countries
are constantly attempting to hack into the Indian computer system and
their intelligence agencies have +tried to steal secret nmilitary

information through computer storage media;

(b) if so, whether some intelligence officers of these countries,
have been working in the Indian Defence set-up and are involved in

stealing classified information;

(c) if so, whether Government has got the entire policy on the
eligibility and uses of CSM device constantly reviewed and action taken

against the officers violating security related guidelines; and

(d) if so, the details thereof and the other measures taken/being

taken by Government?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (d) In order to
make the security apparatus secure, comprehensive preventive measures
based on the modus operandi of hostile countries/organizations are
enforced and security review carried out by the services from time to
time. In addition, the existing Counter Intelligence set up in the Armed
Forces is synergized on a regular basis to meet the new challenges. Cyber
Security Policy covering aspects of usage of Computer Storage Media (CSM)
device has been issued which is reviewed based on change of threat
perception. Sustained efforts are undertaken to safeguard the network
through use of high end technology, refinement of processes and training

of personnel.
Shifting of Army Service Corps

1195. SHRI UPENDRA KUSHWAHA: Will the Minister of DEFENCE be

pleased to state:
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tOriginal notice of the question was received in Hindi.
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(a) whether it is a fact that the Army Service Corps (North) is
being shifted from Gaya (Bihar) to Bangaluru;

(b) whether it is also a fact that this move would badly affect

interests of Bihar; and

(c) if answers to the above are in affirmative then the rationale

behind the shifting of Army Service Corps (North)?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) Yes, Sir. In
place of Army Service Corps Centre (North), world class aad prestigious
Officers Training Academy (OTA) of Indian Army is being established where
future officers of the Indian Army will be traihed. Establishment of
Officers Training Academy will bolster all around economic activity in

Gaya and will create more economic opportunities for the people of Bihar.
Scams in armed forces

196. SHRIMATI JAYANTHI NATARAJAN: Will the Minister of DEFENCE be

pleased to state:

(a) whether it 1is a fact that many scams have recently been

unearthed in the country in Armed Forces;
(b) if so, the details thereof; and
(c) the action Government taken on each of these scams?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (@) and (b) A few cases

of irregularities/procedural lapses have been reported as under:
(i) Chumta Tea Estate Case/Sukna Land Scam Case.
(i1) Adarsh Housing Society Case.

(c) Chumta Tea Estates Case: Four officers have already been

censured. Disciplinary action is being taken against two others.
Adarsh Housing Society Case: The case is under investigation by CBI.
MIG-21 fighter aircraft crash

197. DR. T. SUBBARAMI REDDY: Will the Minister of DEFENCE be pleased

to state:
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(a) whether a MIG-21 fighter aircraft crashed while on a routine
sortie in Shopur district of Madhya Pradesh recently on 5th February,
2011;

(b) if so, the details of the preliminary investigations held into

the cause of the accident;

(c) whether a large number of fighter aircraft/helicopters crashed

in the last three years;

(d) if so, the details thereof and the inquiry reports of each of

the crashes; and
(e) the steps taken by Government to check such accidents?

THE MINISTER OF DEFENCE (SHRI A_K. ANTONY): (a) and (b) A MIG-21
fighter aircraft crashed on 4th February, 2011, 140 km from Gwalior
airfield while enroute to Jamnagar. No Pilot/service personnel or

civilian was killed in this accident.

(c) and (d) During the last three years (1st February, 2008 to 17th
February, 2011), 40 accidents of Indian Air Force (1AF) aircrafts have
taken place. In these accidents 16 pilots, 24 service personnel and 5

civilians have lost their lives.

(e) Every I1AF aircraft accident is thoroughly investigated by a
Court of Inquiry (Col) to ascertain the cause of accident and remedial
measures are taken accordingly to check their recurrence. Apart from this
IAF has taken various measures relating to strengthening the aviation
safety organisation, streamlining of accident/incident reporting
procedure, analytical studies and quality audits of the aircraft fleets
to identify vulnerable areas and institute remedial measures to reduce
aircraft accidents. Visit of all flying bases by senior Aerospace Safety
functionaries of IAF is undertaken to enhance aviation safety. Measures
like Operational Risk Management (ORM) and Crew Resource Management(CRM)
have been implemented to generate a safe flying culture. Also, accident
prevention programmes have been given an added thrust to identify risk
prone/hazardous areas specific to the aircraft fleets and operational

environment to ensure safe practices/procedures.
Preventing encroachment of defence land

198. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of DEFENCE be
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pleased to state the steps being taken by the Government/Defence Services
to prevent any encroachment, private capture or illegal sale of Defence

land?
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THE MINISTER OF DEFENCE (SHRI A_K. ANTONY): Action for removal of
encroachments is taken under the provisions of Public Premises (Eviction
of Unauthorised Occupants), Act, 1971 as well as under the Cantonments
Act, 2006. Detailed instructions emphasizing the need Tfor ensuring
vigilance, detection and prevention of new encroachments have been issued
by the Ministry. The process of detection and removal of the

encroachments is a continuing exercise.

In order to prevent private capture or illegal sale of defence land,
steps have been initiated to streamline proper management of Defence land
and its protection. Two projects one on Computerisation of land records
and the other on Survey of Defence Land using modern technology have been
sanctioned recently. Both projects are to be carried out in time-bound

manner .
Reduction of security in Srinagar

199. SHRI MOINUL HASSAN: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether there was an Army press release indicating dismantling
of 20 bunkers, removal of 1000 CRPF jawans and contemplation of removal

of the notification of disturbed areas from some parts in Srinagar;
(b) if so, the details thereof; and

(c) whether Government 1is aware that the reduced security and
visible absence of security forces will raise uncertainties, fear and

doubt in the minds of the population?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHR1 GURUDAS
KAMAT): (a) and (b) No Army Press release has been issued indicating
dismantling of 20 bunkers, removal of 1000 CRPF jawans and contemplation
of removal of the notification of disturbed areas from some parts of

Srinagar.

(c) The quantum of Security Forces deployed in the State of J&K is
constantly reviewed, based on the emerging security situation. Any
decision to reduce the deployment of forces is deliberated at the Unified
Headquarters (UHQ) level and is based on a comprehensive assessment to

ensure that there is no adverse effect on the overall security situation.
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Delay in under water defence preparedness

200. SHRI PRAKASH JAVADEKAR: Will the Minister of DEFENCE be pleased

to state:

(a) whether it is a fact that various projects/deals related to
India®s underwater combat capability are hit by huge delays and cost

escalations;
(b) if so, the details thereof; and

(c) the steps taken by Government to ensure underwater defence

preparedness by 20127

THE MINISTER OF DEFENCE (SHRI A_.K. ANTONY): (a) to (c) Government
constantly reviews the security environment and accordingly decides about
induction of appropriate defence equipment/platforms including submarines
for the Navy. This 1is a continuous process undertaken for the
modernization of Armed Forces to keep them in a state of readiness to
meet any eventuality. To increase underwater defence preparedness, a
programme for construction of six submarines is currently underway at
M/s. Mazagon Dock Limited (MDL) under Project-75. As per the contract,
the 1st submarine was scheduled to be delivered in December, 2012 and
thereafter, one each every year till December 2017. There has been delay
due to initial teething problems, absorption of technology, augmentation
of MDL infrastructure and procurement of MDL Purchased Material (MPM).
The 1st submarine is now scheduled to be delivered in the second half of
2015. Government has accorded approval for revision in the cost of the
Project-75 on account of increase in the cost of MPM items, related
subheads and additional MDL infrastructure. Further, a proposal for
construction of additional submarines under Project-75 (India) is being

progressed.

Any gap in submarine capacity is being addressed by
modernization/upgradation with the state-of-the-art weapon and sensor fit

on the existing submarines to enhance their combat worthiness.
New rules to prevent issue of "No Objection Certificates”

201. SHRI SYED AZEEZ PASHA: Will the Minister of DEFENCE be pleased

to state:
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(a) whether Government has instituted new rules to stop station
Military Commanders from directly issuing "No Objection Certificates®™ to

private builders;
(b) if so, when was the new policy made operational;

(c) whether these loopholes were earlier pointed out periodically by

various people;

(d) what were the reasons for this belated preventive action by

Government;

(e) how many such "No Objection Certificates”™ were issued by BASE

Commanders in 2010-11, upto 31 December, 2010; and

() whether any punishment has been given to anyone in 2010-11 for

misuse of such discretionary powers, if so, details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (f) It has been
decided to review the practice of issuing No Objection Certificates for

construction of buildings on lands adjoining Defence lands.
Celebration of Vijay Diwas

202. SHR1 MOHD. ALI KHAN: Will the Minister of DEFENCE be pleased to

state:
(a) whether Government has recently celebrated Vijay Diwas;
(b) if so, the details thereof; and
(c) the objectives set on the occasion?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): (a) to (c) Yes, Sir.
Raksha Mantri and the three Service Chiefs paid homage at Amar Jawan
Jyoti at India Gate on 16th December, 2010 on the occasion of Vijay
Diwas. Every year, Vijay Diwas is celebrated on 16th December to pay
homage to the martyrs and to commemorate the sacrifices made by the

Indian Armed Forces in various operations.
New training facility for army

203. SHRI T.M. SELVAGANAPATHI: Will the Minister of DEFENCE be

pleased to state:
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(a) whether it is a fact that Government proposes to open a new

training facility for the Army;
(b) if so, the details thereof;

(c) whether it is also a fact that the Army is facing problem in
training its personnel since there was not enough land available with it;

and

(d) whether it is also a fact that the Army had drawn an integrated

plan to train its personnel?

THE MINISTER OF DEFENCE (SHRI A_K. ANTONY): (a) and (b) Yes, Sir. The
Cabinet Committee on Security had accorded approval on 3rd December 2009
for the establishment of the 2nd Officers Training Academy at Gaya,

Bihar. The training is scheduled to commence shortly.

(c) Yes, Sir. There is shortage in availability of field firing and

manoeuvre ranges for training.

(d) Yes, Sir. There is an integrated plan of the Army, based on
which integrated training 1is being conducted as per operational

requirements.
Death of ITBP aspirants at Bareilly

204. SHR1 RANJITSINH VIJAYSINH MOHITE-PATIL: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) what is the number of death toll of the ITBP aspirants in

Himgiri Express tragedy at Bareilly (U.P.);

(b) whether Government has been able to find out the reason for

chaos which led to the death of ITBP aspirants;

(c) if so, whether any compensation has been announced for the

victims either by railway or U.P. Government or by the Centre; and

(d) whether any magisterial enquiry has been ordered in the matter

to fix responsibility on the erring officials?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (@) As reported by the State Government of Uttar Pradesh, 19
persons died in a train accident approximately 100 Kkilometers away

from Bareilly, near Roza Railway station under Shahjahanpur

145



district, on 1.2.2011 when they were travelling on the roofs of coaches
of Himgiri Express. However, it cannot be said if they were ITBP
aspirants or not, because the age profiles of many of them, as per the
report of the State Government, were above the upper age limit of 25

years prescribed for ITBP recruitment.

(b) A court of Inquiry has been ordered on 07.02.2011 by ITBP

regarding various aspects of the above incident.

(c) Since the accident has taken place under the jurisdiction of the
State Government and on a Railway train, compensation, if any, is to be
considered by the Railways or the State Government. It has been
ascertained from the Railway authorities and State Government that no
compensation has been paid so far. As ITBP is not directly related to the
reported deaths, which occurred due to the train accident, no

compensation has been paid by 1TBP.

(d) A Court of Inquiry by an Inspector General rank officer has been
ordered into the various aspects of the incident to fix the

responsibility.
Special task force for Jammu and Ladakh regions

205. SHRIMATI SHOBHANA BHARTIA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether the Union Government has constituted Special Task Forces
(STFs) for examining the development needs of the Jammu and Ladakh

regions and make suitable recommendations;

(b) if so, the terms of reference of the STFs and whether the STFs

have been directed to give recommendations within a time frame; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (&) Yes Sir, the Government has appointed two Special Task Forces
for Jammu and Ladakh regions for examining the developmental needs and

making suitable recommendations, vide Notification dated 13.10.2010.
(b) and (c) The terms of reference of the Special Task Forces are:

(i) To identify the special development needs of the region and suggest

measures for addressing the same.
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(ii) To examine the allocation to the region in terms of iInfrastructure

needs and make suitable recommendations to overcome the deficiencies.

The Special Task Forces were to submit their reports within three

months. The reports have been submitted.
Unified command for coastal security

206. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government has any plan to set up a unified command for

coastal security of the country;
(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the new steps taken by Government to help the coastal States in
setting up coastal police stations and strengthening marine wing of the

State Police?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a) to (c) The Indian Navy has been designated
as the authority responsible for overall maritime security which includes
coastal security and offshore security. The Indian Navy will be assisted
by Coast Guard, State Marine police and other Central and State agencies
for the coastal defence of the nation. Existing Naval Commanders-in-Chief
(Cs-in C) are also Cs-in-C Coastal Defence. A Joint Operation Centre
(J0C) has been set up at Mumbai, Visakhapatnam, Kochi and Port Blair

under the charge of Naval C-in-C/C-in-C Andaman & Nicobar Command.

(d) The ongoing Coastal Security Scheme, approved in January 2005
for implementation, is a supplemental scheme, aimed at enhancing coastal
vigilance by strengthening infrastructure for patrolling and surveillance
of the coastal areas and is being implemented in the 9 coastal States of
Gujarat, Maharashtra, Goa, Karnataka, Kerala, Tamil Nadu, Andhra Pradesh,
Orissa and West Bengal and four Union Territories of Daman & Diu,
Lakshadweep, Puducherry and Andaman & Nicobar Islands. The Scheme has

been extended till March 2011. Under the Coastal Security

147



Scheme, total 73 coastal Police Stations are to be set up, equipped with
204 boats, 153 jeeps and 312 motorcycles for mobility on the coast and in
close coastal waters. A lump sum assistance of Rs.10 lakh per coastal
police station is also provided for equipment, computers and furniture

etc.

Coastal Security Scheme (Phase-11) formulated to strengthen the
coastal security of the country in consultation with Coast Guard and
concerned coastal States and Union Territories, has been approved by the
Government for implementation in all the nine coastal States and four
Union Territories for a period of 5 years from 1st April, 2011. Total 131
Coastal Police Stations equipped with 180 boats, 131 four-wheelers, 60
jetties, 242 motor cycles, 10 Marine Operation Centres, 10 Large Vessels
and 35 Rigid Inflatable Boats (RIBs) have been approved under the Scheme.
A Lump Sum assistance of Rs.15 lakh per Coastal Police Station will be

provided for equipments, Computer and furniture etc. under the scheme.
Armed camps of political parties in West Bengal

207. SHRI T.K. RANGARAJAN: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether the Central Police Forces have conducted enquiries into
the allegations of the existence of armed camps of political parties in

the districts of West Bengal;
(b) if so, the details thereof;
(c) whether such armed camps were found in their enquiries; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (a) to (d) “Police®™ and "Public Order® are State subjects, and
action with respect to maintenance of law and order lies primarily in the
domain of the State Government concerned. Central Para Military Forces
are deployed on the request of the State Governments for their aid and
assistance, and work under their operational command and control.
Existence of armed camps has come to the notice of the union Government.
Based on the available information, the Government of West Bengal has
been advised to take steps to dismantle such camps and disarm the armed

cadres.
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Maoists and terrorists from NE states entering in Delhi

208. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of HOME AFFAIRS be

pleased to state:
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(a) whether Government is aware that the Maoists and terrorists from

the North-Eastern States are entering Delhi;
(b) if so, whether Government has made any assessment on this;
(c) if so, the details in this regard; and
(d) the action proposed to be taken?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a) to (c) Sir, no specific information is
available with the Delhi Police that Maoists and terrorists from the
North-Eastern States are entering Delhi. However, the number of persons
having alleged links with such outfits arrested in the NCT of Delhi in

the last three years are given below:

Year No. of persons arrested
2008 1
2009 11
2010 14

(d) Details of the steps being taken to check such activities are as
follows:

i. Special Cell of Delhi Police keeps a watch on the movement of Maoists

and terrorists from North-Eastern states.

ii. A nodal officer to monitor their activities has been nominated in
Special Cell.

iii. One Inspector in every Police Station has been deputed as Anti-
terrorist Officer and Quick Reaction Teams (QRTs) have been placed at

strategic locations.
iv. Local Intelligence at the Police Station level is also collected.
Link between Ajmer and Hyderabad blast

209. SHRIMATI JAYANTHI NATARAJAN: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether it 1is a fact that Investigating agencies have
established the link between Ajmer and Hyderabad blast and have also

identified the individuals as well as organizations behind these blasts;
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(b) if so, the details thereof; and
(c) what action Government has taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (a) to (c) Investigations by Rajasthan Police into the Ajmer bomb
blast case are suggesting such a link, as per inputs made available by

the State Police. The matters are still under investigation.
Including more woman officers in State Police Forces

210. SHRI MAHENDRA MOHAN: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether the Union Government has asked the States/UTs to include
more woman officers in their police force who can also be encouraged to

evolve into antihuman trafficking personnel;
(b) if so, the response of the State Governments/UTs in this regard;

(c) the details of human trafficking cases came to the notice of

Government in the past three years; and

(d) the manner In which such cases have been handled and disposed

of?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (@) and (b) Ministry of Home Affairs has issued an advisory on
Crime against Women dated 4.9.2009. Point (iv) of the advisory has stated
that overall representation of women in police force should be increased
through affirmative action so as they constitute about 33% of the police
force. Regarding human trafficking, Government of India have sanctioned a
Comprehensive Scheme for establishment of |Integrated Anti Human
Trafficking Units. Ministry of Home Affairs has released funds as first
installment amounting to Rs. 8.72 crores to all the State Governments for
establishment of 115 Anti Human Trafficking Units during the current

year.

(c) As per the statistics compiled by the National Crime Record
Bureau (NCRB), the number of cases registered during 2007, 2008 and 2009
under various provisions of law relating to human trafficking were 3991,
3029 and 2848 respectively. The details are given in the Statement (See
below).

151



(d) These cases are registered and Investigated as per law.
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Statement

Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CN), Persons Arrested (PAR), Persons Chargesheeted

(PCS) & Persons Convicted (PCV) For Total Crimes Committed under Human Trafficking* During 2007-2009

S.No. State/UT 2007 2008
2009

CR Cs cv PAR  PCS PCV CR Cs cv PAR PCS PCV CR CS CV  PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
1 Andhra Pradesh 660 648 143 1807 1691 366 408 420 77 1257 1340 251 309 321 218 1070 1119 200
2 Arunachal Pradesh O 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
3 Assam 21 20 6 52 46 15 27 25 10 62 90 17 38 18 0 62 37 0
4 Bihar 120 98 9 192 157 17 106 88 14 189 156 21 129 65 11 161 133 24
5 Chhattisgarh 17 17 1 76 76 6 8 8 1 18 18 3 14 13 1 49 42 3
6 Goa 10 7 3 27 22 6 14 12 12 42 34 43 23 19 10 73 44 17
7 Gujarat 69 68 0 248 285 0 59 55 3 214 209 5 44 39 1 202 192 10
8 Haryana 88 91 15 353 361 27 7 81 21 361 360 117 90 83 19 391 375 93
9 Himachal Pradesh 2 1 0 3 1 0 3 1 1 13 2 1 11 11 0 29 41 0
10 Jammu & Kashmir 1 2 0 9 10 0 4 4 0 10 10 0 6 5 0 19 18 0
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20

11 Jharkhand 39 32 3 80 73 4 66 42 5 142 122 13 7 20 10 66 46 22
12 Karnataka 620 620 396 1911 1877 877 520 517 215 1671 1657 575 336 319 150 1341 1243 322
13 Kerala 223 205 48 544 515 174 200 208 134 438 518 197 328 331 182 666 654 248
14 Madhya Pradesh 37 38 4 137 137 39 30 22 5 78 61 3 22 24 7 8.2 99 9
15 Maharashtra 366 368 35 1328 1326 59 366 346 62 1470 1296 144 344 386 92 1537 1744 200
16 Manipur 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
17 Meghalaya 9 1 0 1 1 0 3 1 0 14 1 0 5 4 0 5 5 0
18 Mizoram 0 0 0 0 0 0 1 1 0 1 1 0 1 0 1 1 0 1
19 Nagaland 4 3 5 20 3 3 1 1 1 10 1 1 3 5 5 24 17 18
20 Orissa 40 51 3 131 129 24 29 36 3 107 82 15 15 16 3 57 56 7
21 Punjab 45 49 11 145 227 35 43 45 12 168 157 28 62 50 11 234 183 38
22 Rajasthan 92 92 13 321 321 22 72 70 65 253 253 41 63 60 21 216 213 107
23 Sikkim 2 1 0 11 4 0 0 0 0 0 0 0 1 1 0 2 3 0
24 Tamil Nadu 1201 1051 893 1973 1829 1282 688 732 809 1280 1207 1032 716 718 463 1269 1403 820
25 Tripura 0 0 0 0 0 0 6 0 0 0 0 0 28 15 4 29 8 4
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26 Uttar Pradesh 50 49 26 308 278 140 57 47 37 383 375 276 39 37 21 201 186 176

27 Uttarakhand 10 7 2 61 45 10 5 5 6 22 28 20 6 5 5 29 39 9
28 West Bengal 182 147 22 339 294 14 163 116 12 303 244 20 160 86 9 295 216 17

Total State 3908 3666 1638 10077 9708 3120 2950 2883 1505 8506 8222 2823 2800 2651 1244 8110 8116 2345
29 A&N Islands 1 0 0 2 0 0 0 1 0 0 2 0 1 0 1 2 0 1
30 Chandigarh 5 7 1 21 27 2 7 2 0 35 3 0 4 6 0 14 33 0
31 D&N Haveli 2 0 0 6 0 0 3 4 0 22 20 0 0 1 0 0 8 0
32 Daman & Diu 5 0 0 28 0 0 6 6 0 30 48 0 4 2 0 27 11 0
33 Delhi UT 65 97 76 220 225 112 60 50 40 162 289 119 30 34 31 79 107 80
34 Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
35 Puducherry 5 5 5 24 24 21 3 3 1 19 19 7 9 9 3 32 32 12

Total UT 83 109 82 301 276 135 79 66 41 268 381 126 48 52 35 154 191 93

All India Total 3991 3775 1720 10378 9984 3255 3029 2949 1546 8774 8603 2949 2848 2703 1279 8264 8307 2438

Source: Crime in India

Note: Information on disposal of police and courts includes the information on pending cases from previous years also
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Human Rights Watch report regarding security forces

211. SHRIMATI KANIMOZHI: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether Government has taken cognizance of claims made by a
recent report by Human Rights Watch accusing Indian Security forces of

coercing confessions from detainees;
(b) what is the reaction of Government to these charges; and

(c) the steps taken by Government to ensure that all prisoners or

detainees are treated in a humane manner?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (@) and (b) Human Rights Watch 1is an International Non-
governmental Organisation (NGO) and is one among the many NGOs based
outside India which bring out reports on alleged human rights violations,
from time to time, all over the world including India. The methods used
by such organizations to gather information have often been questioned,
particularly as they are not free from bias. It is not the policy of the
Government to react to such reports by International NGOs on internal

matters of India.

(c) "Police™ and "Public Order" are State Subjects under the
Constitution of |India. It 1is for the State Governments to take
appropriate action in every crime. The Government has issued the
necessary guidelines to all the State Governments to comply with the
directives of the Supreme Court that entails devising of proper

procedures to be followed while making arrests.

Section 176 of the Criminal Procedure Code has been amended vide Code
of Criminal Procedure (Amendment) Act 2005 which provides that in cases
of death or disappearance of a person or rape of a woman while in custody
of the police, there shall be a mandatory judicial inquiry and in case of
death, examination of the dead body shall be conducted within twenty four
hours of death. The Union Government has also been issuing guidelines to
the State Governments from time to time advising them to ensure that
adequate steps are taken to check instances of custodial torture and

deaths.

A bill titled "The Prevention of Torture Bill, 2010" which was
introduced in Lok Sabha on 26.4.2010 has since been passed on 6.5.2010.
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The Bill has also been considered by the Rajya Sabha Select Committee.
The Bill, inter alia, provides for punishment to those involved in the
incident of torture and specifies the time limit for taking cognizance of

the offence of torture.
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Appellate authority against State Government"s order on arms licence

t212. SHRI RASHEED MASOOD: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether as per the guidelines issued by the Ministry of Home
Affairs iIn the year 2010 for effecting the all India validity of arms
licence, a person holding an arms licence can apply for seeking all India

validity of his/her licence; and

(b) the appellate authority before which a person can file his
appeal against State Government"s decision, in case he/she is denied all

India validity to his/her licence by the State Government?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (@) As per the guidelines issued by the
Ministry of Home Affairs on 6.4.2010, the State Governments may allow
area validity up to a maximum of three adjoining States and also consider
all India validity requests at State Ilevel for 1) sitting Union
Ministers/MPs, ii) Personnel of Military, para-Military, iii) Officers of
all India services, iv) Officers with liability who serve anywhere in
India and v) Sports persons. Requests from above categories of applicants
may be approved at the level of Secretary (Home) of the State concerned.
In the cases of applicants, not covered by the above categories, the
State Government shall seek prior concurrence of Ministry of Home Affairs

with full justification in deserving cases.

(b) The above mentioned guidelines on all India validity do not
impact the existing rules relating to appellate authorities as laid down

in Arms Rules, 1962.
Police stations in Delhi

1t213. SHRI PARVEZ HASHMI: Will the Minister of HOME AFFAIRS be

pleased to state:
(a) the number of Police stations in Delhi at present;
(b) whether the number of Police stations is being increased;

(c) the required proportionate number of Police stations in the

context of the population of Delhi; and

(d) the details of the Police posts operating in Delhi?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a) Sir, at present, there are 181 Police
Stations (162-Territorial, 5-Railways, 8-Metro, 2-IGl Airport and 4-
Special Units declared as Police Station i.e. Special Cell, Economic
Offences Wing, Special Police Unit for Women and Children and Crime

Branch) functioning in Delhi.

(b) There is no proposal to increase the number of police stations

in Delhi.

(c) The police stations are created on the basis of yardsticks laid
down by BPR&D. Density of population, crime and the area are basic
criteria which are taken into consideration for creation of a police
station along with other special factors such as communal sensitivity,

topography and industrial activities etc.

(d) 35 police posts including 3 Railway Police Posts are functioning

at present. These are as follows:

S.No Name of Police Post 15. Anand Vihar ISBT
1. ALIMS 16. Red Fort
2. District Court Saket 17. Balli Maran
3. Sarai Kale Khan ISBT S.No Name of Police Post
4. Jangpura 18. Ahata Kidara
5. Sriniwas Puri 19. Maharana Partap, ISBT
6. Sector- 10, Dwarka 20. Inderlok
7. MIG Flat, Rajouri Garden 21.  Andha Mughal
8. Tilak Vihar 22. Tees Hazari Court
9. Hari Nagar 23. Majnu Ka Tila

24 . Jharoda
10. North Avenue

25. Church Mission
11. South Avenue

26. Shanti Nagar
12. Boat Club

27. Sidhipura
13. Seelam Pur

28. LNJP
14. Karkardooma Court

29. Turkman Gate
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30. Rohini Court 33. Kishan Ganj
31. Sanjay Gandhi Hospital 34. Shahdara

32. Prem Nagar 35. Subzi Mandi

Talks with ULFA

214. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that Government has recently released the
United Liberation Front of Assam (ULFA) Chief from Jail to resume

dialogue for peace with ULFA;
(b) if so, the details thereof; and
(c) what is the present status of talks with leaders of ULFA?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a) to (b) Chairman of United Liberation Front
of Assam (ULFA) including some other ULFA leaders were released on bail

by the Court in January, 2011.

(c) Shri P. C. Haldar former Director, IB has been appointed as
Government of India®s representative to take forward the process for
initiating peace talks with ULFA. The Tfirst round of talks between
representatives of Government of India, Government of Assam and ULFA were

held on 10.2.2011 at New Delhi. The talks with ULFA are continuing.
Delhi police officer leaking information to Wikileaks

1t215. SHR1 SATYAVRAT CHATURVEDI :
SHRI MOTILAL VORA:
Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether following disclosure by Wikileaks, Government has come
to know that American Intelligence agencies were using an officer of

Delhi Police to gather information from Delhi Police;

(b) if so, whether the said officer of Delhi Police has been
identified;

(c) if so, the details thereof and the time since when these

information were being leaked; and

(d) the steps Government is taking to stop the leakage of
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confidential information available with police?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a) to (c) Sir, no such information is

available with the Government.

tOriginal notice of the question was received in Hindi.
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(d) All precautionary measures are taken to check any leakage of

confidential information.
Naxalites having nexus with grass root people

216. SHRI RAJKUMAR DHOOT: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that one of the major factor for success of

Naxalite movement in India is their nexus with grassroot people;
(b) if so, the details thereof; and

(c) the steps taken by Government to break the nexus between

Naxalites and grassroot people of the area?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (&) and (b) The naxalite movement, currently being led by the CPI
(Maoist), seek to exploit various issues, including the inequalities
present in our society. They, inter alia, instigate the people to take up
arms to fight against the State by promising a "class-less egalitarian
society”. To take up such activities, they develop a nexus with a section
of poor and marginalized people in certain parts of the country.
Naxalites also terrorise local people and have no compunction in
terrorizing/killing people, including tribals who they feel do not

subscribe to their views.

(c) Government has adopted an integrated approach in dealing with
LWE activities in the arenas of security, development and public
perception. State Governments deal with various issues related to
development activities in the States. The Central Government supplements
their efforts over a wide range of schemes, inter-alia, including schemes

for the upliftment of the poor.
Bringing back Kashmiri Pandits who left home

1t217. SHRI PRABHAT JHA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the number of Kashmiri Pandits who have left their home and
migrated out of Kashmir during the period 1990 to 1997 and the details of
the efforts made by Central Government in association with Government of
Jammu and Kashmir during the past five years to bring back the Kashmiri

Pandits;
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(b) whether it is a fact that Supreme Court has recently made a

remark in reference to the returning of Kashmiri Pandits; and
tOriginal notice of the question was received in Hindi.

(c) if so, the action taken so far by Government in reference to

this remark?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (a) Due to onset of militancy in the 1990"s, 58697 families are

reported to have left their home and migrated from the Kashmir Valley.

For facilitating the return of migrants who are willing to return to
the Valley, a comprehensive Package of Rs. 1618.40 crores has been
announced in 2008 for return and rehabilitation of Kashmiri migrants to
the Valley which provides for a provision of assistance for
repair/renovation and damaged houses, transit accommodation, continuance
of cash and rations relief, students” scholarship, employment in
Government and financial assistance for self employment, Ffinancial
assistance to agriculturists and horticulturists and waiver of interest
on loans. The Government of J& has taken steps such as inviting
applications from migrants who are interested in returning to the valley,
creation of posts exclusively for migrants and construction of transit

accommodation for implementation of Package.

(b) Yes, Sir. With reference to the orders dated 6.12.2010 of the
Hon"ble Supreme Court in Civil Writ Petition No.534 of 2006, the State

Government has filed the status report in the matter.
Steps to check abduction of women in Delhi

t218. SHRI PRABHAT JHA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that Delhi contributes to the maximum
number of incidents of abduction of women occurring in the cities of the

country;

(b) if so, the details thereof and the special efforts made during

the last three years to check the incidents of abduction in Delhi; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
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MULLAPPALLY RAMACHANDRAN): (@) to (c) It is a fact that Delhi has the
maximum number of incidents of abduction of women occurring in the cities
of the country. Details of the cases of kidnapping and abduction of women

and girls registered in Delhi during the last 3 years are given below:

tOriginal notice of the question was received in Hindi.
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2007 2008 2009

1021 948 1379

Delhi Police has initiated several measures for the safety of women.
Keeping in mind the need to increase safety of women, 'Women help Desks"
have been set up iIn all Police Stations. Women officers have been
inducted as SHOs in selected Police Station and also deployed in PCR
Vans. Areas where women from the NE reside in large numbers have also
been identified and the police presence and interaction enhanced. BPO"s
and the companies providing taxis for transportation of women employees
have been instructed to follow the guidelines issued by Delhi Police and
PCR vehicles have been tasked to ensure that these instructions are
followed. Delhi Police has issued an order under Section 144 Cr. P.C. in

this regard.
Constitution of Hindi Advisory Committees in Ministries

1t219. SHRI SHREEGOPAL VYAS: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether enquiry is made regarding constitution of Hindi Advisory

Committee of various Ministries;

(b) if so, the names of Ministries where the committees are yet to

be constituted; and

(c) whether the delay in their constitution can be averted by the

Ministry of Home Affairs?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (a) Department of Official Language receives the status of the
constitution/re-constitution of the Hindi Advisory Committees 1in the
prescribed format to review the progressive use of official language

Hindi in various Ministries and Department.

(b) At present all Ministries/Departments have constituted Hindi
Advisory Committees except Ministry of Minority Affairs. The valid tenure
of these committees 1is three years. Hence, re-constitution 1is a
continuous process. Such Ministries/Departments where re-constitution of
Hindi Advisory Committee is in different stages are Ministry of Tourism,
Ministry of Commerce, Ministry of Panchayati Raj, Ministry of Culture,

Department of Industrial Policy and Promotion, Ministry of Science and
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Technology and Ministry of Earth Science etc.

toriginal notice of the question was received in Hindi.
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(c) Department of Official Language has been endeavouring to ensure

their timely constitution by monitoring them regularly.
Civilians beaten in Srinagar for carrying National Flag

220. SHRI RAJIV PRATAP RUDY: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether the Flag Code restrict bearing of Flag and hoisting it

on days of national importance;

(b) wunder what law were civilians beaten up in Srinagar on this
Republic Day while carrying the National Flag while they were only one or

two in number; and

(c) what action has been taken against police officials who insulted
the National Flag and the patriotic youngters in Srinagar on this

Republic Day?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (a) The use/display/hoisting of the National Flag is regulated by
the Flag Code of India 2002 and the Prevention of Insults to National
Honour Act, 1971. There is no restriction on the display of the National
Flag by members of general public, private organizations, educational
institutions etc. except to the extent provided in the Emblems and Names
(Prevention of Improper Use) Act, 1950 and the Prevention of Insults to

National Honour Act, 1971 on any particular day.

(b) Police in every State are empowered under Cr.P.C. to enforce
prohibitory orders issued in order to maintain public peace and order
from time to time. There is no report on beating of civilians received in

this regard.
(c) In view of (b), does not arise.
Terrorist attack in Varanasi

221. SHRI MAHENDRA MOHAN: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether the terrorists once again struck Varanasi in the month

of December, 2010 and caused several casualties;

(b) if so, the exact number of persons killed/injured due to

terrorist attack at the bathing ghats on the banks of Ganges river in
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Varanasi ;

(c) the details of compensation paid by the Union Government/State

Government to the affected persons;
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(d) whether the security nets at the important religious places in

the country are not effective, resulting in attack by terrorists; and

(e) if so, the steps Union Government proposes to take in this

regard in future?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (@) and (b) Yes, Sir. A low intensity bomb explosion took place
at Sheetla Ghat, Varanasi on 7.12.2010. Two persons died (one girl and

one woman) and 42 were injured (37 civilians and 05 foreigners).

(c) There 1is no scheme to provide compensation to families of
victims killed in bomb blast. However, a Central scheme for financial
assistance to victims of terrorist/communal violence is in operation with
effect from 1st April, 2008. The scheme has been extended to cover
civilian victims of naxal violence with effect from 22.06.2009. Under
this scheme, a sum of Rs. 3 lakhs is provided to the next kin of the
civilians who are either killed or have become permanently incapacitated
on the recommendation of the concerned DM/DC, State Government. The
amount disbursed under the scheme in 2008 is Rs. 2.13 crores; Rs. 4.56
cores in 2009 and Rs. 4.41 crores during 2010-11. Independent of the
Central Scheme, as per information, the State Government has given Rs. 1
lakh for next of kin of the dead, Rs. 50 thousand for seriously injured
and Rs. 25 thousand for minor injury in the case of Varanasi blast

victims.

(d) and (e) As the "law and order® is a State subject, and therefore,
security of religious places etc. is the responsibility of the State
Governments. The Government of India 1{issues advisories to State
Governments/UT administrations from time to time depending upon threat
inputs received from Central Security Agencies. The State Governments
have also been asked to play a proactive role to ensure foolproof
security of religious places/places of pilgrimage/holy destinations to
prevent any violent attack which has the potential to snowball into
country-wide large scale break down of law and order on communal lines.
The State Governments have also been requested to set up State Level
Security Committees (SLSC) to draft and implement security plan, Standard

Operating Procedures (SOPs) etc., for places of religious importance.

Revamping recruitment procedure for security forces
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222. SHR1 P. RAJEEVE: Will the Minister of HOME AFFAIRS be pleased to

state:
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(a) whether Government has made any plan to revamp recruitment

procedure for security forces; and

(b) whether it includes a regional method to prevent large number of

aspirants gathering in small cities?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (@) and (b) In order to ensure smooth conduct of recruitment in
future, applications from the aspirants would be invited first, instead
of conducting recruitment on rally system. Further, only a limited number
of candidates would be called for in a day for appearing in the selection
process, 1i.e., Physical Efficiency Test/Physical Standard Test and
medical Examination etc. Apart from this adequate safety measures will
also be taken at the recruitment centres to avoid chaos and harassment of
the aspirants. A circular order has also been issued by the Government to
the Directors General of Central Para Military Forces on the precautions
which need to be taken while organizing recruitment rallies. This will

also prevent large number of candidates gathering in small cities.
Nexus between Maoists and North Eastern outfits

223. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government is aware of recent media reports regarding
possible nexus between Maoists and north eastern outfits, including
United National Liberation Front (UNLT) and United Liberation Front of
Assam (ULFA); and

(b) if so, the steps proposed to be adopted by Government in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a) The CPE Maoists have been noticed trying
to forge links with Indian Insurgent Groups (11Gs) of North Eastern

outfits

(b) The Government has deployed Central Security Forces to aid the
State authorities for carrying out counter Insurgency operations and
providing security for vulnerable institutions and installations; shared
intelligence on continuous basis; given Tfinancial assistance for
strengthening of the local Police Forces and intelligence agencies under

the Police Modernization Scheme; and provided assistance  for
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strengthening various aspect of the security apparatus and counter-
insurgency operations, by way of reimbursement of Security Related
Expenditure. The scheme is being implemented in all States of the region
except in Mizoram and Sikkim. Central Government has also assisted the
States in raising of additional forces in the form of India Reserve

Battalions.
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Time-frame prescribed for interlocutors for Kashmir

t224. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the time-frame prescribed for the interlocutors for Kashmir

appointed by the Ministry;

(b) the number of reports submitted to Government by the team so

far, and the number of those yet to be submitted; and
(c) the details of the actions taken on the reports?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (@) to (c¢) No time-frame has been prescribed for the
interlocutors for Kashmir. So far they have submitted four reports. The
recommendations made in these reports have been sent to the concerned

authorities.
Progress made in implementation of Coastal Security Scheme

225. SHRI NAND KUMAR SAl: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the details of progress made in regard to implementation of a

comprehensive Coastal Security Scheme in the country so far;

(b) the details of funds allocated and incurred so far in

implementation of said scheme in various States;

(c) whether the Ministry has signed any agreement with M/s Goa
Shipyards Ltd., Goa and M/s Garden Reach Shipbuilders and Engineers Ltd.,
Kolkata for supply of interceptor boats required for implementing coastal

security scheme in the country;
(d) if so, the details in this regard;

(e) the number of such boats so far handed over by these ship
builders and the time by when remaining boats are likely to be handed

over by these shipbuilders; and
() the details of the payments so far made to these shipbuilders?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (@) and (b) The details of progress made,

funds allocated and expenditure incurred in implementation of the ongoing
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Coastal Security Scheme in the country are given in the Statement (See
below).

tOriginal notice of the question was received in Hindi.

176



(c) and (d) Yes, Sir. The procurement of interceptor boats is being
done centrally through two public Sector Undertakings under Ministry of
Defence namely M/s Goa Shipyards Ltd., Goa and M/s Garden Reach
Shipbuilders & Engineers Ltd., Kolkata. A contract has been signed in
March 2008 with these vendors for supply of 84 nos. 5 Ton boats and 110
nos. 12 Ton boats for 9 coastal States and 3 coastal Union Territories

(Puducherry, Lakshdweep and Daman & Diu).

The 10 boats of higher specifications as approved for Andaman &
Nicobar Islands are to be supplied by M/s Garden Reach Shipbuilders &
Engineers Ltd., Kolkata.

(e) The supply of interceptor boats has started from April, 2009.
Till January 2011, 187 boats have been delivered by the shipyards (110 by
the Goa Shipyards Ltd., Goa and 77 by the Garden Reach Shipbuilders &
Engineers Ltd., Kolkata) to the States/Union Territories as per

allocations. All the 204 boats will be delivered by March, 2011.

() As per the approved contract by the Government, payments to both
the public Sector Undertakings are being made. Approximately Rs.173 crore
have been paid to M/s Goa Shipyards Ltd., Goa and Rs.91 crore to M/s
Garden Reach Shipbuilders & Engineers Ltd., Kolkata by January, 2011. A
separate provision of Rs. 4.18 crore has been made for arms & ammunition

which is being procured through Ordnance Factory Board.
Statement

Details of progress made/funds allocated and expenditure incurred in the

implementation of ongoing Coastal Security Scheme

(A) Status of physical progress of Coastal Security Scheme (as on

31.01.2011)
State/ UT Sanctioned buildings Made Construc- Construc- Construc-
Operational tion tion in tion not
complete progress yet

started

1 2 3 4 5 6 7

Gujarat Coastal PS 10 10 10 - -

Check-posts 25 25 25 - -
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Out-posts

46

44

44
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1 2 3 4 5 6 7

Maharashtra  Coastal PS 12 12 2 2 8
Check-posts 32 32 19 - 13
Barracks 24 24 18 - 6
Goa 3 3 - 2 1
Karnataka 5 5 5 - -
Kerala 8 6 6 2 -
Tamil Nadu Coastal PS 12 12 12 - -
Check-posts 40 35 31 9 -
Out-posts 12 10 10 - 2
AP 6 6 6 - -
Orissa 5 5 2 1 2
West Bengal Coastal PS 6 6 3 1 2
Barracks 6 4 4 - 2
Puducherry 1 1 - 1 -
Lakshadweep 4 4 1 2 1
Daman & Diu 1 1 1 - -
A&N Islands - - - - -
Total Coastal PS 73 71 48 11 14
Check-posts 97 92 75 9 13
Out-posts 58 54 54 2 2
Barracks 30 28 22 - 8

(B) Financial status of release under Coastal Security Scheme as on

31.01.2011
(Rs. in lakh)
SI. Name of State/ Approved Approved Approved Total release
No. uT Outlay Boat component of funds
component for other
than boats
1 2 3 4 5 6
1 Gujarat 5842 .60 5000.00 842.60 842 .600
2 Maharashtra 4092 .60 3400.00 692.60 692.600
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1 2 3 4 5 6

3 Goa 1653.50 1500.00 153.50 153.500

4 Karnataka 2711.90 2500.00 211.90 211.900

5 Kerala 4356.00 4000.00 356.00 356.000

6 Tamil Nadu 4408.00 3600.00 808.00 808.000

7 Andhra Pradesh 3267.00 3000.00 267.00 267.000

8 Orissa 2765.75 2500.00 265.75 265.750

9 West Bengal 3353.40 3000.00 353.40 353.400

10 Puducherry 544 .50 500.00 44 .50 44 500

11 Lakshadweep 936.80 800.00 136.80 136.800

12 Daman & Diu 668.35 600.00 68.35 68.350

13 Andaman & 2603.90 2500.00 103.90 103.900
Nicobar

14 Sub-total (States/UTs) 4304.30
4304.30

15 Sub-total 32900.00 26854.801
(payment for Boats)

16 Sub-total 37204.30 31159.101
(Non-recurring)

17 Training charges 191.936
to Coast Guard

18 POL charges 121,988

19 Sub-total 15100.00 1313.924
(Recurring)

20 Grand Total 52304.30 32900.00 4304.30 32473.025

Lifting restrictions on foreigners entering prohibited

areas in NE States

226. SHRIMATI SHOBHANA BHARTIA: Will the Minister of HOME AFFAIRS be

pleased to state:
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(a) whether Government has decided to [lift restrictions on
foreigners entering prohibited areas in Manipur, Nagaland and some other

North-Eastern (NE) States to promote tourism in the region;
(b) if so, the details thereof;

(c) whether steps would be taken to boost existing tourism
infrastructure in the region to accommodate the rise in foreigners once

restrictions are lifted; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a) to (d) The entire State of Arunachal
Pradesh, Manipur, Mizoram, Nagaland, and parts of Sikkim are "Protected
Areas” under Foreigners (Protected Area) Order, 1958 issued under Section
3 of the Foreigners Act, 1946 by Ministry of Home Affairs. Some areas of
Sikkim have been declared as “Restricted Area"™ under the Foreigners
(Restricted Areas) Order, 1963. In terms of Foreigners (Protected Areas)
Order, 1958 and Foreigners (Restricted Areas) Order, 1963, no foreigner
shall enter into or remain in any protected area/restricted area except
under and in accordance with the permit issued by Central Government or
any officer authorized by the Central Government in this behalf. For
promoting tourism in North Eastern States, guidelines regarding
relaxation of Protected Area Permit/Restricted Area Permit regime have

been issued from time to time by Ministry of Home Affairs.

As there were requests from State Governments of Manipur, Mizoram and
Nagaland for lifting the restrictions on foreigners to boost the tourism
sector in their States, the matter was considered by this Ministry and it
has been decided to exclude the entire area of the States of Manipur,
Mizoram and Nagaland from the Protected Area Regime notified under
Foreigners (Protected Area) Order, 1958 initially for a period of one
year w.e.f. 1st January, 2011 subject to certain conditions. Necessary

notification in this regard was issued on 30th December, 2010.

The State of Arunachal Pradesh continues to be a Protected Area under
Foreigners (Protected Area) Order, 1958. Some areas of Sikkim continue to
be Protected Areas/Restricted Areas under Foreigners (Protected Area)
Order, 1958 and Foreigners (Restricted Area) Order, 1963. However, orders

have been issued in the past relaxing Protected Area Permit/Restricted
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Area Permit Regime in the States of Arunachal Pradesh and Sikkim in
selected tour circuits for promoting visit of foreign tourists to those

tour circuits.
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Issue of identity cards to the coastal villagers

227. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government has chalked out any plan for issue of

identity cards to the inhabitants of coastal villages of the country;
(b) if so, the details thereof; and

(c) the time by when the project is likely to be implemented in view

of real threat to the country from sea route?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (a) Yes, Sir.

(b) and (c) As one of the measures to strengthen coastal security,
creation of National Population Register (NPR) for the 3331 coastal
villages in all the 9 Maritime States, namely, Gujarat, Maharashtra, Goa,
Karnataka, Kerala, Tamil Nadu, Andhra Pradesh, Orissa and West Bengal and
4 Union Territories (UTs), namely, Daman & Diu, Lakshadweep, Andaman &
Nicobar Islands and Pudducherry had been undertaken ahead of creation on
NPR in the country. ldentity (smart) cards would be issued to the “usual
residents” of these villages who are of age 18 years and above in these
villages/towns. The data has been collected directly on the laptop in
these areas. As on date, the biographic details of more than 120 lakh
persons and biometric details of more than 70 lakh persons have been
collected. The draft Local Register of Usual Residents (LRUR) has been
displayed in the local areas for inviting claims/objections. Design of
identity (smart) card has been finalized and steps have been initiated
for production and personalization of identity (smart) cards for these

areas.
Infiltrators from Bangladesh in West Bengal

1t228. SHRI OM PRAKASH MATHUR: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government has any estimate on the total number of

infiltrators coming to West Bengal after violating the Bangladesh border;

(b) if so, the names of districts in West Bengal with number of
Bangladeshi nationals living illegally there over the last three years;

and
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(c) the number of such people holding ration cards issued by State

Government and voter ID cards?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a) to (c) The Government is seized of the
problem of infiltration in the bordering states including West Bengal
along Indo-Bangladesh border. Since, this activity takes place
surreptitiously and clandestinely, the actual number of infiltrators in
the states cannot be quantified. The number of people holding ration

cards and Voter ldentity cards, therefore, cannot, be ascertained.
Steps to avoid clashes among jail inmates

1t229. SHRI OM PRAKASH MATHUR: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether it is a fact that the number of prisoners dying in jails

has been increasing every year;

(b) if so, the main reasons therefor and the number of prisoners who

die every year; and

(c) whether any effective steps has been taken to ensure that no

prisoner dies in clashes among inmates in jails?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (a) and (b) As per statistics published by the National Crime
Record Bureau (NCRB), the details of number of deaths in prisons and the

reasons of such deaths during the years 2007 to 2009 is given as under:

Year Total Number of deaths Natural deaths % Unnatural deaths %
2007 1337 1248 (93%) 89 (7%)
2008 1518 1449 (95%) 69 (5%)
2009* 1238 1134 (92%) 103 (8%)

* provisional

The large percentage of deaths in prison are natural deaths. However,
cases of unnatural deaths in prison also occur which happens due to
various reasons such as suicide, murder by inmates, deaths due to

negligence/excess by jail personnel, execution, deaths due to firing etc.

toriginal notice of the question was received in Hindi.
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(c) Prison is a State subject under list 11 of the Seventh schedule
to the Constitution of India. The administration of prison, therefore,
primarily lies with the respective State Governments. However, The
Government of India has prepared a Model Prison Manual for the management
and superintendence of prisons iIn the country. The manual contains
chapters on maintenance of prisoners, welfare of prisoners, prison
discipline. The Said manual has been circulated to all the States/UTs on

31.12.2003 for its adoption.

The Government of India has also issued a comprehensive advisory on

17.7.2009 to all the States/UTs on prison administration.
Crimes committed by graduates

230. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government is aware that, according to estimates about
40 per cent of the crimes committed in Delhi are committed by graduates

including MBAs who are all young graduates;

(b) whether same situation is obtaining in other parts of the

country;

(c) whether Government proposes to prepare a separate scheme to
attract the educated youth of the country, who are weaned away to the
anti-social activities, with better employment opportunities in public or

private sector; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a) and (b) Sir, no such statistical data

regarding educational background of the criminals is available.

(c) and (d) Information is being collected and will be laid on the

Table of the House.
Music therapy to fight the depression amongst jail inmates

231. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Tihar Jail has started music therapy to fight the

depression of the inmates;
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(b) if so, the details thereof; and

187



(c) whether any plan is being devised for making this trial in all

the major jails in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (a) and (b) Yes, Sir. Tihar Jail has recently set-up music rooms
in every jail of Delhi. Introduction of music rooms has had a salutary
effect on the inmates. Besides giving an outlet for those who are already
trained in music or possess music talents, it provides a place where any
inmate can leam music. This keeps the inmates occupied and improves their

mental health and morale.

(c) Prison is a State subject under List Il of the Seventh Schedule
to the Constitution of India. Therefore, Prison administration is
primarily the responsibility of the respective State Governments.
However, the Government of India has issued an advisory on 8.11.2010 on
the best prison practices to all the States/UTs with a request to
consider adopting these best practices being followed by various
States/UTs for efficient and effective management of prisons as also for

better reformation & rehabilitation of prison inmates.
Assessment of naxalite activities in Garhchiroli Maharashtra

t232. SHR1 [ISHWARLAL SHANKARLAL JAIN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Minister of Home Affairs had made an assessment of
naxalite activities while visiting the naxalite area in Garhchiroli in

Maharashtra;
(b) if so, the details thereof;

(c) whether it is a fact that the naxalite of that area have made

their position more stronger;

(d) if so, whether Government is making any efforts or any effort

was made to arrest the naxalite there and take them under its hold;

(e) whether it is a fact that there is no clear cut strategy in our
country regarding naxalism or no plan or decision has been made to curb

them; and
() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
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KAMAT): (@) and (b) Union Home Minister had visited Garhchiroli,
Maharashtra on 28th December, 2010 to

tOriginal notice of the question was received in Hindi.
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review the anti naxal operations in the State. During his visit, a number

of decisions on both security and development fronts had been taken.

(c) to () While activities of CPlI (Maoist) extremists in Maoist
strongholds in Garhchiroli district have increased in the recent past,
Government is committed to eradicate the naxal menace. “Police® and
“"public order® being State subjects, action with respect to maintenance
of law and order lies primarily in the domain of the concerned State
Governments, who deal with the various issues related to naxalite
activities in the States. The Central Government also closely monitors
the situation and supplements their efforts over a wide range of schemes,

both on security and development fronts.
Review of MNIC project

233. SHRIMATI BRINDA KARAT: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether a pilot project on issuing Multipurpose National

Identity Card (MNIC) to Indian Citizens was completed in March, 2009;
(b) if so, the details thereof;

(c) whether a review of the pilot project was conducted by the

Ministry;
(d) whether the review revealed any complexity in the process; and

(e) whether the Ministry is planning to rollout the Multipurpose
National Identity Card at the National Ilevel Tfollowing the National

Population Register (NPR) process?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (a) Yes, Sir.

(b) A Pilot Project on Multi-purpose National Identity Card (MNIC)
had been implemented in selected areas of 12 States and one Union
Territory viz. Andhra Pradesh, Assam, Delhi, Goa, Gujarat, Jammu and
Kashmir, Rajasthan, Tripura, Uttar Pradesh, Uttarakhand, Tamil Nadu, West
Bengal and Puducherry covering a population of 30.96 lakh to test check
the process and technology for implementing such a project 1in the
country. Under the project, identity (smart) cards were issued to all
those citizens who were of age 18 years and above and who could provide

documents in
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support of their citizenship. More than 12.50 lakh identity (smart) cards
were issued in the pilot areas. The MNIC database was maintained and
updated for a period of one year and the pilot project was closed on

31.03.2009.

(c) and (d) The experience of the Pilot project has revealed that the
process of determination of citizenship is cumbersome, time-consuming and
complex in nature. Document base is week especially in rural areas for

married females, landless labourers etc.

(e) Based on learnings of the pilot project, the Governments has
decided to create a National Population Register (NPR) in the country by
collecting information on specific characteristics of all usual residents
in the country. The NPR would also have photographs, 10 finger prints and
IRIS of all usual residents who are of age 5 years and above. The data
collection (in paper format) for creation of NPR has been completed
alongwith Houselisting and Housing operations of Census 2011 during
April-September, 2010. The paper schedules, approximately 26 crore, have
been scanned. The process of data entry is presently going on. The
collection of biometrics will start from April, 2011 onwards. After the
biometric collection, the draft Local Register of Usual Residents (LRUR)
would be published in the local areas for inviting claims/objections. The
complete NPR database, alongwith the three biometrics, would be sent to
Unique Ildentification Authority of India (UIDAI) for de-duplication and
assignment of Unique ID Numbers. It is proposed to issue the resident
identity (smart) card, embedded with UID numbers, to all the “usual

residents” of the country who are of age 18 years and above.
Collapse of building in east Delhi

234. SHRI BALWINDER SINGH BHUNDER: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether it is a fact that more than seventy persons lost their
lives due to the collapse of an under construction multistorey home that

was being put up illegally in Lalita Park area of East Delhi recently;

(b) if so, the names of persons including MCD officials, who have

been booked for the mishap;

(c) whether any ex-gratia payment has been made to the next of kin

of the deceased and for those seriously injured in the mishap; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (@) Yes, Sir. On 15.11.2010 at around 8 P.M.,
a building collapsed in Laxmi Nagar area of Delhi. Delhi Police has
informed that in the incident 71 persons died and 65 persons sustained
injuries.

(b) Shri Amrit Singh, owner of the building, has been arrested.
Separately, Municipal Corporation of Delhi has placed its four employees,
namely Shri Rakesh Kumar, Assistant Engineer, Shri C. B. Singh, Junior
Engineer, Shri R. K. Bansal, Assistant Zonal Inspector/UDC and Shri
Ramdas, UDC under suspension and has initiated major penalty proceedings

against them.

(c) and (d) The details of ex-gratia payment made by the Government

of NCT of Delhi are as under:

Item Number of cases Total amount
disbursed
Death 70 Rs. 1.16 crore

(46 adults and

24 minors)
Injury 65 Rs. 32.50 lakh
Orphaned Children 9 Rs. 9 lakh

Wikileaks on terrorist training camps on Indo-Pak border

235. DR. T. SUBBARAMI REDDY: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether, according to the secret diplomatic cables released by
Wikileaks, terror training camps continue to operate along India-Pakistan
border creating potential for conflict with India and instability in the

region;
(b) if so, the details thereof;

(c) whether Government on the basis of secret report released by

Wikileaks proposes to take any action in this regard; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (a) to (d) Inputs from Central Security Agencies and through
various open sources confirm that terrorist infrastructure continues to
exist in Pakistan/PoK by way of numerous training camps, communication
centres, launching pads etc. The involvement of State actors with these
terrorist outfits have come to light on a number of occasions and also in

26/11 terrorist attack in Mumbai.

The Government continues to be alert to these threats and
recalibrates its measures to combat terrorism by way of reviewing threat
perceptions and a number of important decisions and measures have been
taken, which inter-alia, include augmenting the strength of Central Para-
Military Forces; effective border management through border fencing,
flood lighting, deployment of surveillance equipment; Ilegally enabling
deployment of CISF in joint venture and private industrial undertakings;
establishment of NSG hubs at Chennai, Kolkata, Hyderabad and Mumbai;

tighter immigration control, etc.
Damages due to floods in Tamil Nadu

236. SHRIMATI JAYANTHI NATARAJAN: Will the Minister of HOME AFFAIRS

he pleased to state:

(a) whether it is a fact that Tamil Nadu was lashed with incessant
rains during October-November last year resulting in loss of several

human lives, damages to the buildings, bridges and roads in the State;
(b) if so, the details thereof; and

(c) what relief was provided to the kins of victims by the Central

and State Government?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a) to (c) Yes, Sir. As per the information
received from the Government of Tamil Nadu, 203 persons have lost their
lives, 5436 cattle heads lost, and 388421 houses (includes 63341 huts)
have been damaged due to heavy rains/floods during 2010 in the State.

There has also been extensive damage to public utilities in State.

The primary responsibility for undertaking rescue and relief measures
in the event of natural disasters rests with the State Government
concerned. The Central Government supplements the efforts of the State

Government by providing appropriate financial and logistic support.
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For this purpose, a State Disaster Response Fund (SDRF) has been
constituted for each State including Tamil Nadu. The State of Tamil Nadu
has been allocated an amount of Rs. 293.52 crore in the State Disaster
Relief Fund (SDRF) for the year 2010-11 consisting of Rs 220.14 crore as
Centre®"s contribution and Rs. 73.38 crore as State contribution. The
total Central Share of SDRF amounting to Rs. 220.14 crore for the year
2010-11, has been released to the State on 30th June 2010 and on 29th
December 2010, pending receipt of utilization, annual report and

necessary documents.

The extant norms inter-alia provides assistance to victims for ex-
gratia payment to the families of deceased persons @Rs. 1.00 lakh per
deceased out of SDRF. Accordingly, the State Government has provided a
relief of Rs. 1.00 lakh ex-gratia from SDRF to the kin of the victims.
The State Government also provided a gratuitous relief to the victims of
natural calamities, since distribution of relief on the ground is

responsibility of State concerned.
Cases of suicide amongst Delhi Police personnel

237. DR. JANARDHAN WAGHMARE: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government is aware that the cases of suicide amongst

Delhi Police personnel are increasing day by day;

(b) if so, the number of suicide cases amongst Delhi Police

personnel reported in the last three years;
(c) whether the exact cause of suicide has been ascertained; and

(d) the strategies formulated by Government to address the problem

of suicides amongst Delhi Police personnel?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a) and (b) Sir, the cases of suicide amongst
Delhi Police personnel are not increasing day by day. The number of
suicides committed by Delhi Police personnel during the years 2008, 2009,

2010 is asunder:
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2008 2009 2010

3 7 5

(c) The exact cause of suicide could not be ascertained in all the
cases. However, the causes of suicide in some of the cases were personal

problems and family circumstances.

(d) Following steps are being taken by Delhi Police to bring an end

to the incidents of suicide among police personnel:

(i) Courses on stress management and meditaion are held regularly to

reduce the stress level amongst police personnel

(ii) Sampark Sabhas are held regularly by immediate and supervisory

officers to redress the grievances of police personnel on the spot.

(i) As part of welfare measures, a number of schools, both at
primary and

secondary levels are being run in various parts of the city.

(iv) To redress the problem of housing, over 7000 residential living
units are

under various stages of construction.

(v) Apart from shift duties, regular rest and rotation in duties are
given to

police personnel.
Budgetary allocation for NCTC

238. SHRI RAMDAS AGARWAL: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government has decided to set up the National Counter
Terrorism Centre (NCTC) to prevent terror strikes and for investigation

of terror offences in the country;

(b) if so, how this Centre will be effective to coordinate between
intelligence agencies like Research and Analysis Wing and the CBI which

are already in existence to prevent terrorism in the country;
(c) what is estimated budgetary allocations made for NCTC; and

(d) the time likely to be taken by Government for

starting/functioning of this centre?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (a) Steps are being taken for setting up the National Counter

Terrorism Centre (NCTC) to prevent terror strikes in the country.

(b) and (c) No final decision has been taken on the structure of the
proposed National Counter Terrorism Centre, and the role of Research and

Analysis Wing and the CBI in the final formulation of NCTC.
(d) In view of the above, does not arise.
Cases registered under SC/ST Act

239. SHRI RAM VILAS PASWAN: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the total number of cases registered under SC/ST Act, in the
country during the years 2008, 2009, 2010;

(b) the total number of cases registered in the State of Bihar

during the above three years;

(c) the total number of cases disposed of during the above three

years;
(d) the percentage of cases resulted in conviction; and

(e) what is the percentage of conviction in the cases with regard to

those registered under CrPC?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHR1 GURUDAS
KAMAT): (a) to (e) As per information provided by National Crime Records
Bureau (NCRB), a total number of 9819, 11602 and 11143 cases against SCs
under SC/ST (Prevention of Atrocities) have been reported during 2007,
2008 and 2009 respectively. Similarly, a total number of 1104, 1022 and
944, number of cases against STs under SC/ST (Prevention of Atrocities)
have been reported during 2007, 2008 and 2009 respectively. State/UT-wise
details including Bihar of cases registered, cases chargesheeted, cases
convicted, cases convicted rate, persons arrested, persons chargesheeted
and persons convicted under SC/ST (Prevention of Atrocities SCs and STs
during 2007-2009 are given in the Statement-1 and 11 respectively (See

below). NCRB does not maintain data under Cr.PC.
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Statement-1

Details of Cases Registered (CR), Cases Chargesheeted (CS), Cases
Convicted (CV), Cases Conviction Rate (CVR), Persons Arrested (PAR),
Persons Chargesheeted (PCS) & Persons Convicted (PCV) Under SC/ST (Prevention of Atrocities) Act Only Against SCs During 2007-2009

S.No. State 2007 2008 2009

CR CS CV CVR PAR PCS PCV CR CS cv CVR PAR PCS PCV CR CS cv CVR PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22 23
1 Andhra Pradesh 1200 540 100 14.0 1566 1459 173 1383 460 54 13.4 1640 1484 145 1737 599 62 10.4 1621 1440 86
2 Arunachal PradeshO 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
3 Assam 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
4 Bihar 1933 1240 93 13.9 3227 2532 142 2426 1318 158 20.2 3520 2888 254 2435 1276 103 10.8 3375 2922 246
5 Chhattisgarh 150 122 54 38.6 372 374 137 139 151 53 35.1 325 325 91 107 125 27 23.9 139 139 64
6 Goa 0 0 0 - 0 0 0 2 3 0 - 3 3 0 0 0 0 - 0 0 0
7 Gujarat 328 306 6 3.1 748 753 5 402 357 7 2.6 953 932 7 400 369 7 5.3 767 765 11
8 Haryana 75 45 12 25.0 102 91 8 99 75 4 12.1 242 249 4 91 56 14 24.6 139 126 21
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22 23
9 Himachal Pradesh81 26 1 8.3 61 50 1 48 25 1 6.3 43 41 1 60 36 1 4.3 119 111 1
10 Jammu & Kashmir O 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
11 Jharkhand 274 102 30 35.7 227 230 30 272 128 11 13.3 256 233 52 270 181 25 20.2 335 308 44
12 Karnataka 1016 830 33 3.3 2358 2349 83 1246 932 32 3.1 2837 2730 94 1097 771 23 2.5 2168 2151 83
13 Kerala 42 22 0 0.0 32 45 0 51 18 0 0.0 21 37 0 42 16 3 15.8 18 15 6
14 Madhya Pradesh 348 349 152 38.1 779 787 190 0 44 212 57.9 0 8 365 0 0 101 41.1 0 0 148
15 Maharashtra 370 293 6 2.2 645 599 8 334 271 10 5.5 521 530 27 291 268 6 3.7 531 516 10
16 Manipur 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
17 Meghalaya 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
18 Mizoram 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
19 Nagaland 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22 23
20 Orissa 554 429 37 9.5 906 834 77 702 502 22 6.9 678 719 46 652 398 14 5.2 748 730 33
21 Punjab 88 48 5 14.3 171 88 16 79 50 2 8.3 121 117 5 71 50 5 9.3 161 180 10
22 Rajasthan 102 28 157 40.5 42 42 262 82 21 60 32.1 33 33 160 110 23 43 41.3 33 33 124
23 Sikkim 0 0 0 - 0 0 0 1 0 0 - 5 0 0 0 1 0 - 0 1 0
24 Tamil Nadu 1064 496 50 10.1 1366 1076 152 1194 616 44 10.7 1538 1330 171 1047 599 43 8.9 1774 1656 128
25 Tripura 0 0 0 - 0 0 0 0 0 0 - 0 0 0 3 1 0 0.0 3 3 0
26 Uttar Pradesh 2113 1738 1052 55.0 5941 5094 2666 3072 2341 1427 57.1 8689 6704 4546 2554 1933 1225 52.4 7322 5494 3870
27 Uttrakhand 56 32 26 39.4 82 76 54 25 19 24 43.6 25 25 57 33 24 9 34.6 43 42 25
28 West Bengal 1 1 0 0.0 3 3 0 8 3 0 0.0 8 3 0 10 3 0 0.0 10 6 0
Total State 9795 6647 1814 26.118628 16482 4004 11565 7334 2121 31.1 21458 18391 6025 11109 6729 1711 25.8 19306 16638 4910
29 A&N Islands 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
30 Chandigarh 0 0 0 - 0 0 0 1 1 0 - 1 1 0 0 0 0 - 2 0 0
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1 2 3 4 6 7 8 10 11 12 13 14 15 16 17 18 19 20 21 22 23
31 D&N Haveli 0 0 - 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
32 Daman & Diu 0 0 - 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
33 Delhi UT 24 13 37.5 16 13 34 18 3 60.0 14 18 2 31 16 0 0.0 17 16 0
34 Lakshadweep 0 0 - 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
35 Puducherry 0 0 0.0 O 0 2 0 0 0.0 3 0 0 3 1 0 - 7 2 0
Total UT 24 13 30.0 16 13 37 19 3 42.9 18 19 2 34 17 0 0.0 26 18 0
Total All India9819 6660 1817 26.118644 16495 4009 11602 7353 2124 31.1 21476 18410 6027 11143 6746 1711 25.8 19332 16656 4910

(Source: Crime in India)

Note:
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Statement-11

Details of Cases Registered (CR), Cases Chargesheeted (CS), Cases
Convicted (CV), Cases Conviction Rate (CVR), Persons Arrested (PAR),
Persons Chargesheeted (PCS) & Persons Convicted (PCV) Under SC/CT (Prevention of Atrocities) Act Only Against STs During 2007-2009

S_No. State 2007 2008
2009

CR CS CVv CVR PAR PCS PCV CR CS Ccv CVR PAR PCS PCV CR CS Ccv CVR PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22 23
1 Andhra Pradesh 303 190 20 15.3 282 243 21 258 106 8 6.1 323 309 15 326 139 12 12.2 327 261 20
2 Arunachal Pradesh 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0
3 Assam 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
4 Bihar 33 20 1 4.5 83 72 1 54 30 2 25.0 84 51 2 31 22 4 25.0 49 60 12
5 Chhattisgarh 143 133 65 40.6 270 277 104 141 142 58 40.3 249 249 60 124 120 14 14.9 144 144 16
6 Goa 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
7 Gujarat 44 40 O 0.0 110 112 0 66 63 0 0.0 142 142 0 77 70 0 0.0 142 146 0
8 Haryana 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0

201



1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22 23
9 Himachal Pradesh 2 2 0 0.0 25 16 0 0 1 1 100.0 0 9 1 1 1 0 - 2 2 0
10 Jammu & Kashmir O 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
11 Jharkhand 63 50 15 34.9 67 68 15 104 73 5 20.8 159 74 9 62 83 24 33.8 136 131 35
12 Karnataka 110 80 3 2.3 209 200 4 172 109 5 6.0 609 562 11 147 101 3 2.0 448 426 16
13 Kerala 4 1 0 0.0 2 1 0 2 3 0 0.0 2 8 0 6 1 0 0.0 1 1 0
14 Madhya Pradesh 206 195 98 45.4 438 426 132 0 37 85 45.0 0 12 106 0 0 78 45.3 0 0 109
15 Maharashtra 54 57 1 1.1 113 122 3 47 37 0 0.0 113 99 0 37 39 1 2.2 79 74 1
16 Manipur 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
17 Meghalaya 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
18 Mizoram 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
19 Nagaland 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
20 Orissa 111 74 12 13.0 194 191 16 141 92 4 8.5 130 132 5 80 89 3 8.1 154 152 4
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1 2 3 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22 23
21 Punjab 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
22 Rajasthan 25 62 36.3 19 19 94 17 3 13 28.3 4 4 62 21 4 10 35.7 4 4 19
23 Sikkim 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
24 Tamil Nadu 0 1 50.0 O 0 3 1 1 0 0.0 2 2 0 17 14 0 - 51 51 0
25 Tripura 0 0 - 0 0 0 1 0 0 - 0 0 0 0 1 0 0.0 1 1 0
26 Uttar Pradesh 4 9 69.2 6 6 14 9 7 7 63.6 18 18 24 2 0 7 50.0 4 0 13
27 Uttrakhand 0 3 100.0 O 0 3 0 0 3 100.0 0 0 9 0 0 2 100.0 O 0 4
28 West Bengal 2 0 - 0 0 0 5 3 0 0.0 5 3 0 8 3 0 - 4 2 0

Total State 1104 855 290 25.9 1818 1753 410 1018 707 191 22.8 1840 1674 304 939 687 158 20.6 1566 1455 249
29 A&N Islands 0 0 - 0 0 0 2 1 0 - 1 1 0 1 0 0 - 0 0 0
30 Chandigarh 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22 23
31 D&N Haveli 0 0 0 - 0 0 0 2 1 0 0.0 1 1 0 4 3 0 - 4 4 0
32 Daman & Diu 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
33 Delhi UT 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
34 Lakshadweep 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
35 Puducherry 0 0 0 - 0 0 0 0 0 0 - 0 0 0 0 0 0 - 0 0 0
Total UT 0 0 0 - 0 0 0 4 2 0 0.0 2 2 0 5 3 0 0.0 4 4 0
Total All Indiall04 855 290 25.9 1818 1753 410 1022 709 191 22.7 1842 1676 304 944 690 158 20.6 1570 1459 249

(Source: Crime in India)

Note: Information on disposal by police and courts includes the information on pending cases from previous years also.
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Rising crimes in Delhi

t240. SHRI PARVEZ HASHMI: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether there has been steep rise in crimes in Delhi in the

recent past;

(b) if so, the number of the cases of loot, dacoity, murder, rape

etc. during the past three years;

(c) the efforts being made by Delhi Police to check the crime rate

and to prevent criminals to commit them; and

(d) the measures being taken to check the crimes particularly

committed against women?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (@) Sir, crime in Delhi has remained under
control despite a marginal increase in the incidence of crime. The crime
per lakh of population, a yardstick generally followed world-wide to
compare crime, showed a decline in Delhi with the total incidence of IPC
crime per lakh of population coming down from 392.66 in 2001 to 281.34 in
2010.

(b) The details of the total criminal cases including robbery,
dacoity, murder, rape etc. registered by the Delhi Police during last

three years i.e. 2008, 2009 & 2010 are given below:

SI. No. Crime Head 2008 2009 2010
1 2 3 4 5

1. Dacoity 24 36 32
2. Murder 554 552 565
3. Attempt To Murder 389 369 311
4. Robbery 541 515 599
5. Riot 71 57 53
6. Kidnapping For Ransom 24 29 18
7. Rape 466 469 507
8. Snatching 1377 1345 1671
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1 2 3 4 5
9. Hurt 1936 1938 1925
10. Burglary 1926 1733 1502
11. Motor Vehicle Theft 11020 13224 14966
12. House Theft 1539 1948 1868
13. Other Theft 6308 6559 6254
14. Molestation Of Women 611 552 601
15. Other Kidnapping/Abduction 1567 2536 3208
16. Fatal Accident 2015 2272 2104
17. Simple Accident 6589 5342 5116
18. Other IPC 12393 10775 9992

Total IPC 49350 50251 51292

(c) and (d) The efforts being made by Delhi Police to check the crime

rate and to prevent criminals to commit crime and to check the crimes

committed against women are as follows:

1.

2.

Revamping of Beat Patrolling System.
Enhanced police presence and patrolling.

Identification of vulnerable areas based on crime pattern in each

police station.
Focus on biker gangs and targeted checking of youth on motor bikes.
Quicker reaction time through increased police presence in the area.

Gathering of macro-intelligence by District police as well as

specialized units against criminal gangs operating.
Closer surveillance on known criminals.

Follow up of activities of criminals coming out of jail after

conviction or released on bail.

Continued efforts to apprehend Proclaimed Offenders.
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

Public participation to control crime through schemes like "Eyes and

Ears Scheme®.

Orders under section 144 Cr.P.C. have been issued directing the BPOs,
Corporate and Media Houses for taking steps for the safety and
security of Women employees, like ensuring that they do not travel
alone in the cab and are dropped right at their door steps and

accompanied by the security guard.

Creation of Women Help-Desk to attend women complainants in each
Police Station where a lady constable is deputed in two shifts from 8

AM to 8 PM.

A random checking by ACP(Crime against Women Cell) & his staff is

made for smooth functioning of the women helpdesk.

All police personnel especially local staff & lady police have been

briefed & sensitized about dealings with women & children.

All PCR Vans have been directed to help stranded women during night.
Any women can call PCR van by dialing 100 who will be dropped to the

nearest safe place.

Women staff have been deployed in beats and in PCR vans in the areas

prone to crime against women.

Police Station Maurice Nagar has been selected as a predominantly
Woman police station, headed by a woman SHO and nearly 90% of women
staff.

Surprise checks in buses, markets, cinema, road junctions,

universities/colleges/schools etc.

An "Anti-Obscene Calls Cell® has been set up in the Crime Branch with

a dedicated help line, e-maii, SMS and FAX numbers.
Strength of Delhi Police

t241. SHRI PARVEZ HASHMI: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the strength of Delhi Police at present, along with the separate

details of constables and officials;

(b) the number and details of the constables and sub-inspectors and

other personnel recruited recently;
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tOriginal notice of the question was received in Hindi.
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(c) whether this strength is enough in proportion to the population
of Delhi; and

(d) the chances of recruitment in future?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a) Sir, the strength of Delhi Police at

present, along with the details of constables and officials is given

below:
Rank Present strength
Commissioner of Police 01
Special CP 09
Joint CP 16
Additional CP 12
Deputy CP/Additional DCP 21
Additional DCP/JAG 48
ACP 244
Inspector 1284
Sub-Inspector 4971
Assistant Sub-Inspector 6471
Head Constable 19069
Constable 43755
Multi-tasking Staff 1851
Civilians 39
TOTAL 77791

(b) The details of police personnel(rank-wise) who have been

recently recruited by Delhi Police are as under:

SI.No. Name of the post Total number of personnel recruited
1 2 3
1. Sub-Inspector (Executive)- Male 317
2. Sub-inspector (Executive)- Female 75
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Head Constable (Ministerial)

03

210



4. Constable (Driver) 268
5. Constable(Executive) Male 6198
6. Constable(Executive) Female 416
7. Constable (Brass Band) 13
8. Constable (Pipe Band) 01
9. Constable (Mounted) 13
10. Constable (Bugler) 13

TOTAL 7317

(c) Requirement of Delhi Police is reviewed on a regular basis and

is augmented accordingly.

(d) 20 Posts of ASI (Steno), 603 posts of HC (Asstt. Wireless
Operator) and 499 posts of HC (Min.) have been advertised in the year

2010 and recruitment process is underway.
IS1 promoting terrorism in J & K

242. SHRI Y.S. CHOWDARY: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that ISl send money through hawala dealers
based in Pakistan to Delhi to promote terrorism in the State of Jammu and

Kashmir;
(b) if so, the details thereof;

(c) the details of Hawala men arrested and cash recovered with

Kashmir terror link during the last three years;

(d) whether Government has taken any action at appropriate level
with the Government of Pakistan, to prevent further occurrences an the

State;
(e) if so, the details thereof; and
() if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (@) to (F) There are no specific or verified inputs that ISl is
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sending money through hawala dealers
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based in Pakistan to Delhi to promote terrorism in J&K. However, a Multi
Disciplinary Group at the State and Central level has been entrusted with
the responsibility of enquiring into the sources of funding in Kashmiri
Separatists. Provisions of Law are invoked whenever any actionable
information/intelligence regarding suspected funds is received in this
regard. Besides, India has consistently emphasized to Pakistan the need
to implement its solemn commitments, including those given at the highest
level that it would not permit the territory under Pakistan®s control to

be used to support terrorism against India in any manner.
Request of AP Government to convert advance to flood relief into grant

243. SHRI M.V. MYSURA REDDY: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether any request has been made by the Chief Minister of
Andhra Pradesh to convert 400 crores given to Andhra Pradesh as advance

to flood relief into grant;
(b) if so, the details of the proposal;
(c) what action the Ministry has taken so far on this request; and

(d) what are the other requests made by the Chief Minister on the
recent floods in Andhra Pradesh and action taken thereupon by the

Ministry?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (&) to (d) The request of Chief Minister for
treating the advance amount of Rs. 400 crore as grant over and above the
Calamity Relief Fund was considered. It is mentioned that out of the
total Rs. 400 crore released as advance, Rs. 100 crore has been released
as advance from Central share of State Disaster Response Fund. As such
the amount has been released as grant under the Scheme financed through

the Finance Commission®s grant.

Other request of Chief Minister relate to enhancement of scale of
relief to farmers and deputing of Central Teams to assess the damages

caused as a result of recent floods.

With regard to enhancement of scale of relief it is mentioned that an
expert group constituted by MHA to review and recommend the norms and

items of assistance from relief funds has submitted its report. The
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recommendation of the expert group are now being finalized in

consultation with the Ministry of Finance.
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On receipt of memoranda from the State Government on the damages
caused by the recent by the recent floods, Central Teams were constituted
which have already visited the State from 1-4 November, 2010 and again
from 17-19 December, 2010 to assess the damages caused and to recommend
the additional assistance to the State. The reports of the Teams have
been processed and are being placed before the High Level Committee (HLC)
for its consideration in the next meeting. An Inter Ministerial Central
Team has again visited the State from 7-10th February, 2011 to assess the

damages caused due to floods in December, 2010.
Off-the-air GSM/CDMA devices to tap phones

244 _ SHR1 JAlI PRAKASH NARAYAN SINGH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that according to a report submitted by the
National Technical Research Organisation (NTRO), off-the-air GSM/CDMA

monitoring devices are freely available in private hands in the country;

(b) if so, the names of such individuals or business houses who have
procured such off-the-air GSM/CDMA devices to tap phone conversation

privately;

(c) whether any action has been taken by Government by nabbing such

persons so far; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHR1 GURUDAS
KAMAT): (@) to (d) NTRO and other Central Intelligence Agencies had
brought out the fact that the equipment used for off-the-air GSM
monitoring was a dual use item which is also needed/used in usual telecom
operations by Telecom Service Providers and others. Hence, vide
Department of Commerce notification No. 53/2009-2014 dated 15th July 2010

- such equipment has been removed from the OGL list.

Further, Department of Telecommunication vide Press Release dated 31-
12-2010 has directed the persons and companies who have/had imported,
procured or possess the equipments/sub systems capable of
monitoring/intercepting and surveillance of communications to provide the
details of such equipment within the 60 days in the prescribed proforma
to the respective Telecom Enforcement, Resource and Monitoring (TERM)

Cells of Department of Telecommunications.
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Information on disrupting State Legislature Elections by Maoists

t245. SHRI SHREEGOPAL VYAS: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that hundreds of Maoists active in West

Bengal are trained in Nepal;

(b) whether it is also a fact that leaders of both the sides have

signed a secret agreement;

(c) whether any information regarding plan for affecting the next

State legislature elections through these efforts has been received; and

(d) the message derived from left wing movements and violent

activities of India?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (a) to (c) No such inputs are available.

(d) "Police and public order® being State subjects, action with
respect to maintenance of law and order lies primarily in the domain of
the concerned State Governments, who deal with the various issues related
to naxalite activates in the States. The Central Government also closely
monitors the situation and supplements their efforts over a wide range of

schemes, both on security and development fronts.
Non-implementation of Clause 8 of agreement with BLT

246. SHRI BISWAJIT DAIMARY: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether 1in the agreement done by Ministry of Home Affairs,
Government of Assam and Bodo Liberation Tiger (BLT) on 10th February,
2003, there was mention in clause No. 8 that Bodo People living in Karbi
Anglong and Dima Hasao (N.C. Hills) Autonomous District Council will be

given scheduled Tribe Hills (S.T. Hills) status;

(b) whether it is a fact that even after the recommendation of the
Government of Assam, that clause has not been implemented till today by

Ministry of Home Affairs; and

tOriginal notice of the question was received in Hindi.
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(c) the reasons why it has not been implemented?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a) to (c) As per Clause 8 of the Memorandum
of Settlement (MoS) signed on 10.2.2003 between Central Government,
Government of Assam and Bodo Liberation Tigers (BLT), it was agreed to
consider sympathetically the inclusion of Bodo Kacharis living in Karbi
Anglong and NC Hills Autonomous Council area in the ST (Hills) List of
State of Assam. In October, 2010, the Government of Assam has recommended
that the Bodo Kacharies along with other plain tribes living permanently
in Karbi Anglong and N.C. Hills districts and scheduled tribes Hills
living in plain districts of Assam should be included in the list of
Scheduled Tribes (Hills) in these two Autonomous districts and Scheduled
Tribes (Plains) in the outside Six Schedule of Autonomous District, in
the Plain Districts by amending the Constitution (Scheduled Tribes)
Order, 1950. As per approved modalities of the Government, the proposal
of Government of Assam needs wider consultation with Registrar General of

India (RGI) and National Commission for Scheduled Tribes.
Factories running illegally in residential areas in Delhi

t247. SHRIMATI MAYA SINGH: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that factories are being run illegally in

residential areas of the capital;

(b) whether the death of 18 persons due to burst of boiler in

Tughlakabad area is its consequence;

(c) the number of owners who were running factories illegally in
residential areas and against whom action has been taken during the last

three years;

(d) whether any action has been taken against any officer/official
for their involvement 1in the vrunning of illegal factories 1in the

residential areas during the last three years; and

(e) whether dereliction is being observed in compliance of order of

court in shifting of factories far from residential areas?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a) to (e) The information is being collected
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and shall be placed on the Table of the House.

toriginal notice of the question was received in Hindi.
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Worsening law and order situation in Delhi

248. PROF. ANIL KUMAR SAHANI: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the law and order situation in Delhi is far too worse
and criminals carry out their operations freely and fearlessly without
any challenge from Delhi Police;

(b) the details of murder-cum-loot, bank robberies, chain snatching,
kidnapping and rape, vehicle theft, child lifting etc. incidents taken
place in Delhi during 2010 and 2011, Police Station-wise and how many of
these cases are still unsolved;

(c) the details of policemen booked for dereliction in discharge of
their duties during the last three years, Post-wise; and

(d) the measures taken to maintain law and order in Delhi?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (@) Sir, the law and order situation in Delhi
has remained under control.

(b) The details of the total criminal cases including murder-cum-
loot, bank robberies, chain snatching, kidnapping and rape, vehicle
theft, child lifting etc. registered by the Delhi Police during 2010 &
2011 (up to 31.01.2011) are given 1in the Statement (See below).The
details of unsolved cases are given below:

R.S.U.S.Q.NO. 248 For 23.02.2011

Year Reported Solved Unsolved
2010 51292 23953 27339
2011 (upto 31.01.2011) 3972 1352 2620

(c) The total number of policemen booked in criminal cases including
corruption cases and dereliction in discharge of their duties during the
last three years is given below:

Criminal cases

Rank Year 2008 2009 2010
Inspector 3 1 2
Sub-Inspector 7 3 6
Assistant Sub-Inspector 5 1 2
Head Constable 21 14 14
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Constable

56

43

29

TOTAL

92

62

53
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Corruption Cases (Prevention of Corruption Act)

Rank Year 2008 2009 2010
Assistant Commissioner of Police 0 1 0
Inspector 2 2 1
Sub-Inspector 5 3 3
Assistant Sub-Inspector 6 3 2
Head Constable 7 7 9
Constable 14 5 9
Total 34 21 24

(d) Efforts are afoot to keep street-crime under control. Keeping in
mind the need to increase safety of women, '"Women Help Desks™ have been
set up in all Police Stations. Women officers have been inducted as SHOs
in selected Police Stations as also for deployment in PCR Vans. Senior
Citizens living alone have been identified and registered so that they
get special care from the Police Stations concerned. Areas where women
from the North- Eastern Region reside in large numbers have also been
identified and police presence and interaction enhanced. BPOs as also the
companies providing taxis for transportation of women employees have been
instructed to follow guidelines issued by Delhi Police and PCR vehicles
tasked to ensure that these instructions are followed. Delhi Police has
issued an order under Section 144 Cr.P.C. in this regard.

Statement

Details of the Total Criminal cases registered during the year 2010 &
2011

District Crime Head

Murder Robbery Snatching Kidnapping Rape Vehicle Total

(including (including(including (including theft 1PC
murder- bank chain child

cum- robberies) snatching) lifting)

loot)
1 2 3 4 5 6 7 8
North 44 24 78 120 19 488 2908
North-west 56 119 206 194 57 1299 4676
Outer 76 22 130 302 41 1295 4969
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Central 30 33 58 77 30 789 2833
New Delhi 05 15 47 46 06 194 1492
East 56 52 187 258 52 2022 6379
North-East 74 53 127 322 a7 1434 4720
South 42 40 153 119 43 1715 5437
South-East 49 65 97 273 70 1681 6265
South-west 66 40 67 216 52 827 3526
West 49 46 164 307 63 1422 5111
IGI Airport 01 00 00 00 00 19 569
Delhi Railway 08 11 29 06 04 30 864
Police

Special Cell 00 00 00 00 00 00 25
E.O.W. 00 00 00 00 00 00 190
C.A.W. 00 00 00 00 00 00 194
Crime Branch 01 01 00 00 02 00 91
Total 557 521 1343 2240 486 13215 50249
Cases registered 41 47 83 o1 17 1132

3972

upto 31.01.2011

Deploying helicopters in LWE States

249. SHRI RUDRA NARAYAN PANY: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government is considering to provide air support to the
central paramilitary forces and the State armed police in the battle

against naxalites, insurgents and terrorists;

(b) whether any decision has been taken by Government for deploying
helicopters in the Left Wing Extremism (LWE) affected States subsequent

to the meeting of the Chief Ministers of the concerned States; and
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(c) if so, how many helicopters have been provided?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (a) to (c) Air assets are deployed based on requirement and their
availability. At present, nine helicopters have been provided to support
security forces deployed in Left Wing Extremism affected States. These
include 05 Dhruv helicopters of BSF and 04 MI-17 helicopters of Indian

Air Force.
Misutilisation of helicopter in Orissa

250. SHRI RUDRA NARAYAN PANY: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether the helicopter provided to Orissa to fight naxalism is

being misutilised;

(b) whether it is a fact that ruling party is using it for its

political meetings; and

(c) if so, the details thereof and the steps taken so far to prevent

such misutilisation?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (a) to (c) There is no such input to indicate misutilisations of

helicopters provided for anti-naxal operations.
Pension to freedom fighters from Orissa

251. SHRI RUDRA NARAYAN PANY: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether all the freedom fighters of Orissa who had taken part in
Goa Liberation Movement have already been awarded freedom fighter

pension;
(b) if so, the details thereof; and

(c) if not, by when this pension amount will be paid to these

freedom fighters?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (a) No, Sir.

(b) and (c) Various State Governments had been advised to forward the

names of
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participants of Goa Liberation Movement Phase-11 (1954-55) who had been
granted State pension. The State Governments of Maharashtra, Goa, Uttar
Pradesh, Haryana, Rajasthan and Madhya Pradesh furnished the lists of
participants of Goa Liberation Movement (Phase-11). Accordingly it was
decided to grant Samman pension to the participants of Goa Liberation

Movement Phase-11 from these States only.

The issue regarding the participants of other States has been
examined in depth in this Ministry taking all aspects into consideration
and it has not been found feasible to consider the cases of other States

including Orissa.
Steps to make Delhi safe for women

252. SHRI MOHD. ALl KHAN: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that Delhi, where a rape is reported every
29 minutes, has the dubious reputation of being one of the world"s

unsafest cities for women;
(b) if so, the details thereof and the reasons therefor; and

(c) the steps being taken by Government to avoid such situation in

future?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a) and (b) No, Sir. It is not a fact that
Delhi has the dubious reputation of being one of the world"s unsafest
cities for women. The rape statistics, when compared with some other
major cities of the world, shows that Delhi is a much safer city for

women compared to these cities.

(c) Though there is no such situation in Delhi, the Delhi Police

has, however, initiated following measures for the safety of women:

- Orders under Section 144 Cr.P.C. have been issued directing the BPOs,
Corporate and Media Houses for taking certain steps for the safety
and security of Women employees, like ensuring that they do not
travel alone in the cab and are dropped right at their door steps and

accompanied by the security guard.

- Creation of Women Help-Desk to attend women complainants in each

Police Station where a lady constable is deputed in two shifts from 8
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AM to 8 PM.
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- A random checking by ACP/CAW & his staff is made for smooth

functioning of the women helpdesk.

- All police personnel especially local staff & lady police have been

briefed & sensitized about dealings with women & children.

- All PCR Vans have been directed to help stranded women during night.
Any woman can call PCR van by dialing 100 and she will be dropped to

the nearest safe place.

- Women staff have been deployed in beats and in PCR vans in the areas

prone to crime against women.

- Police Station Maurice Nagar has been selected as a predominantly
Woman police station, headed by a woman SHO and nearly 90% of women

staff.

- Surprise checks iIn buses, markets, cinema, road junctions,

universities/colleges/schools etc.

- An "Anti-Obscene Calls Cell” has been set up in the Crime Branch with

a dedicated help line, e-mail, SMS and FAX numbers.
Bomb blast

253. SHRIMATI KUSUM RAL: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) the State-wise details of bomb blasts/terrorist attacks during

last three years along with the number of persons died/injured;

(b) the details of persons died/injured in Varanasi bomb blast

during Ganga Aarti;

(c) the details of compensation announced and paid to the

kin/victims of bomb blast;

(d) whether Central intelligence agencies had warned the State

Government of Uttar Pradesh against such a terror threat; and

(e) if so, the details thereof and the reasons of failure to check

such brutal attack in Varanasi?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHR1 GURUDAS
KAMAT): (a) and (b) The details are given in the enclosed statement (See
below).
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(c) There 1is no scheme to provide compensation to families of
victims killed in bomb blast. However, a Central scheme for financial
assistance to victims of terrorist/communal violence is in operation with
effect from 1st April, 2008. The scheme has been extended to cover
civilian victims of naxal violence with effect from 22.06.2009. Under
this scheme, a sum of Rs. 3 lakhs is provided to the kin of the civilians
who are either killed or have become permanently incapacitated on the
recommendation of the concerned DM/DC, State Government. The amount
disbursed under the scheme in 2008 is Rs. 2.13 crores; Rs. 4.56 crores in
2009 and Rs. 4.41 crores during 2010-11. Independent of the Central
Scheme, as per information, the State government has given Rs. 1 lakh for
dead, Rs. 50 thousand for seriously injured and Rs. 25 thousand for minor

injury in the case of Varanasi blast victims.

(d) and (e) Intelligence alerts were issued sensitizing U.P. Police
about the plan of Indian Mujahideen/LeT to target religious congregation,
busy markets, vrailway stations, shopping malls and palaces of
entertainment. The Government has been pursuing a multi-pronged strategy
to deal with terrorism and a variety of measures have been taken to
strengthen the security arrangements in this context which, inter-alia,
include augmenting the strength of Central Paramilitary Forces, amendment
in the CISF Act, establishment of NSG hubs at Chennai, Kolkata, Hyderabad
and Mumbai, security connectivity between Multi-Agency Centres and State

Special Branches.
Statement

Details of bomb blasts/terrorist attack during last three years

S.No Date Incident Casualties

Killed injured

1 2 3 4 5
1. 7.12.2010 Bomb Blast in Varanasi (UP) 02 42
2. 19.09.2010 Jama Masjid (Delhi) firing and explosions - 02
3. 17.04.2010 Chinnaswamy Stadium blast - 14
4_.. 13.2.2010 Bomb blast in Pune 17 55
5. 16.10.2009 Margao blast 02 -
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6. 26.11.2008- Terrorist attacks in Mumbai
174 292
28.11.2008
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7. 29.9.2008 Bomb blast at Malegaon, Maharashtra. 06 29
8. 29.9.2008 Bomb blast at Subarkantha, Gujarat 01 10
9. 27.9.2008 Bomb blast at Mehrauli, Delhi. 01 23
10. 13.9.2008 A series of 5 bomb blasts in Delhi 22 131
11. 26.7.2008 A series of 18 bomb blasts in Ahmedabad 57 157
12. 25.7.2008 A series of 8 bomb blasts in Bangalore 01 08
13. 13.5.2008 Serial bomb blasts at Jaipur 68 150
14. 1.1.2008 Attack on CRPF Group Centre at Rampur 08 03

Nominations for Padma Awards

254 _ SHRIMATI KUSUM RAI: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) the number of nominations received for Padma Awards-2011,

category-wise;

(b) the number of nominations which were referred to Award Selection

Committee;

(c) the details of the number of awards sanctioned for each year,

category-wise;

(d) the details of procedure and criteria adopted in selection of

Padma awardees;

(e) whether Government has announced the list of Padma Awardees

which is more than the sanctioned numbers; and
(F) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a) The total number of nominations received
for Padma Awards-2011 was 1331. The category-wise composition is Padma

Vibhushan-92, Padma Bhushan-254 and Padma Shri-985.
(b) 1331 nominations were referred to the Padma Awards Committee.

(c) The details of awards sanctioned each year, category-wise is

given in the enclosed Statement (See below).
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(d) In terms of extant rules and regulations governing the award,
Padma Vibhushan is awarded for "exceptional and distinguished service";
Padma Bhushan for "distinguished service of a high order"™ and Padma Shri

for "distinguished service', in any field of activity.

In terms of extant procedure/guidelines regulating Padma Awards,
nominations for the awards are open to all. Besides inviting nominations
from institutional sources like State/UT governments, Central
Ministries/Departments, Institutes of Excellence and Bharat Ratna and
Padma Vibhushan awardees, a large number of recommendations are also
received from various other sources like Governors, Chief Ministers,
Cabinet Ministers, Members of Parliament, private institutions/bodies and
individuals etc. All nominations/recommendations received in the Ministry
are placed before the Padma Awards Committee for its consideration. The
Padma Awards Committee scrutinizes all nominations/recommendations placed
before it and makes its recommendations to the Prime Minister and the
President for approval.

(e) and (F) The Government has announced a list of 128 Padma
Awards for 2011, which includes 12 in the category of
Foreigners/NR1/P10/Posthumous. The number of Padma Awards which can be
given annually is 120. In this ceiling of 120 awards, the awards given to
Foreigners/NRI/PI0 and those conferred posthumously are not counted.

Statement
Details of year-wise and category-wise distribution of awards

(1954 - 2011)

Year Padma Vibhushan Padma Bhushan Padma Shri Total
1 2 3 4 5
1954 6 23 17 49
1955 2 12 14 31
1956 3 13 9 25
1957 3 16 16 36
1958 0 16 19 36
1959 3 14 20 37
1960 1 10 20 31
1961 0 13 26 41
1962 3 27 25 56
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1963

12

21

38
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1 2 3 4 5
1964 2 18 13 33
1965 3 25 34 62
1966 1 14 30 46
1967 4 24 41 69
1968 5 28 44 77
1969 5 29 55 89
1970 7 28 69 104
1971 6 41 83 131
1972 9 50 89 148
1973 6 17 62 85
1974 4 21 57 82
1975 8 15 43 67
1976 7 16 55 79
1977 6 16 35 57
1978 No awards were announced 0
1979 No awards were announced 0
1980 2 1 0 4
1981 2 9 27 38
1982 1 15 31 47
1983 0 17 53 71
1984 0 17 52 69
1985 2 21 47 70
1986 3 14 30 47
1987 4 12 32 49
1988 3 13 27 44
1989 3 14 27 44
1990 6 24 69 101
1991 8 24 83 118
1992 10 33 87 133
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1 2 3 4 5

1993 No awards were announced 0
1994 No awards were announced 0
1995 No awards were announced 0
1996 No awards were announced 0
1997 No awards were announced 0
1998 4 18 32 59
1999 14 14 34 66
2000 13 20 42 75
2001 11 32 66 111
2002 5 25 65 95
2003 4 32 55 91
2004 3 19 74 96
2005 8 28 55 91
2006 9 37 60 106
2007 10 32 78 120
2008 13 35 71 119
2009 10 31 93 135
2010 6 43 80 129
2011 13 31 84 128
ToTAL 264 1109 2351 3765

Reduction of para military forces from Kashmir valley

255. SHRIMATI KUSUM RAI: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether Home Ministry has decided to reduce Yith of Central para
military forces from Kashmir valley;

(b) if so, the details thereof;
(c) the reasons for such a move by his Ministry;

(d) whether Ministry of Defence has raised serious objections
against this move by Home Ministry; and
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(e) if so, the details thereof and the response of Home Ministry

thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (a) to (c) The deployment of Central Para-Military forces in the
Kashmir Valley is a subject of continuous appraisal and review. The force
levels are maintained in order to meet the requirements of the State
Government for the maintenance of law and order. It has been the
endeavour of the Government to reduce CPMF deployment in a graded manner
thereby entrusting more and more responsibility on the State force for
the maintenance of law and order. While 10 battalions of CPMFs were
withdrawn from the valley during 2009, further withdrawals are being
considered and examined as the situation in the valley is improving and
the State Police is acquiring better capabilities and higher numbers of
personnel as a result of the capacity building efforts of the Government.
All adjustments in the strength of Central Para-Military Force in J&K are
made after careful consideration of all factors, view points and the
ground situations. Force levels in the Kashmir valley are maintained in

close consultation with the State Government.
(d) and (e) In view of (a) to (c) above, does not arise.
Rape cases

1256. DR. PRABHA THAKUR: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the State-wise, year-wise details where maximum number of rape

cases have taken place during the last three years; and

(b) the year-wise details of number of cases of rape and sexual
harassment in Uttar Pradesh during the last three years and the number of

such cases whereby the accused have been convicted?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHR1 GURUDAS
KAMAT): (&) and (b) As per information provided by National Crime Records
Bureau (NCRB), the maximum number of rape cases have been reported from
Madhya Pradesh during 2007, 2008 and 2009. State/UT-wise details
including Uttar Pradesh of cases registered, cases chargesheeted, cases
convicted, persons arrested, persons chargesheeted and persons convicted
under rape and sexual harassment is given in the enclosed Statement-1 &

Il respectively.
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Statement-1

Details of Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR), Persons
Chargesheeted (PCS) & Persons Convicted under Rape during 2007-2009

S.No. State 2007 2008
2009

CR CS Ccv PAR  PCS PCV CR CS Ccv PAR PCS PCV CR CS Cv  PAR PCS PCV
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20

1 Andhra Pradesh 1070 1066 128 1436 1467 199 1257 1083 100 1531 1526 244 1188 965 118 1487 1302 182

2 Arunachal Pradesh 48 29 5 57 37 7 42 22 1 37 28 2 59 46 3 60 51 3
3 Assam 1437 904 191 1477 965 180 1438 988 94 1445 967 201 1631 1004 128 1644 1040 235
4 Bihar 1555 1103 167 1816 1446 212 1302 921 168 1464 1323 221 820 763 178 1086 1043 237

5 Chhattisgarh 982 939 162 1146 1126 238 978 922 206 1108 1059 207 976 982 219 1128 1117 243

6 Goa 20 15 1 25 16 1 30 21 6 41 20 16 47 24 7 56 41 7
7 Gujarat 316 289 50 503 479 59 374 328 48 529 535 75 433 377 133 610 597 44
8 Haryana 488 432 114 607 616 180 631 508 128 849 801 175 603 525 125 848 832 230

9 Himachal Pradesh159 105 14 197 156 19 157 115 29 182 176 48 183 1761 29 250 260 40

10 Jammu & Kashmir 288 238 8 331 318 7 219 142 10 234 236 17 237 196 12 303 301 12
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
11 Jharkhand 855 692 318 886 832 206 791 768 136 802 761 152 719 687 294 765 764 341
12 Karnataka 436 364 59 56 514 59 446 412 45 642 581 53 509 401 33 595 567 48
13 Kerala 512 546 74 555 655 88 568 467 38 623 557 45 568 615 53 694 751 57
14 Madhya Pradesh3010 2898 688 4131 4132 1133 2937 2791 839 3875 3847 1357 2998 2951 562 4243 4221 854
15 Maharashtra 1451 1404 151 2097 2026 178 1558 1449 160 2206 2056 219 1483 1433 182 2075 2076 225
16 Manipur 20 2 0 12 2 0 38 6 0 19 6 0 31 5 0 22 7 0
17 Meghalaya 82 32 8 76 34 17 88 41 11 82 57 11 112 67 110 96 7 7
18 Mizoram 83 78 28 87 95 32 77 69 85 94 81 92 83 86 58 81 117 53
19 Nagaland 13 12 26 15 15 31 19 18 13 27 20 15 22 25 10 27 29 16
20 Orissa 939 784 175 1026 1000 181 1113 883 159 1045 1065 212 1023 834 146 1119 1100 183
21 Punjab 519 392 76 709 518 121 517 442 149 663 589 224 511 440 158 681 631 234
22 Rajasthan 1238 854 236 1201 1205 300 1355 857 232 1211 1205 273 1519 967 221 1388 1387 296
23 Sikkim 24 19 0 30 21 0 20 20 5 24 20 5 18 19 5 19 19 5
24 Tamil Nadu 523 434 87 615 591 131 573 466 109 740 583 113 596 515 91 776 776 111
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25 Tripura 157 180 30 165 161 56 204 185 23 210 173 21 190 169 24 336 169 24
26 Uttar Pradesh 1648 1293 573 2283 1980 962 1871 1405 681 2825 2199 1157 1759 1312 623 2918 2168 1187
27 Uttarakhand 117 101 48 171 156 75 87 79 39 108 106 81 111 98 49 138 146 83
28 West Bengal 2106 1832 101 2409 2433 100 2263 1693 138 1790 1664 148 2336 1572 130 1748 1707 132

Total State 20096 17037 3518 24581 22996 4772 20953 17101 3652 2440622241 5374 2087417254 3498 25207 23315 5089

29 A&N Islands 3 3 1 3 3 1 12 2 0 13 2 0 18 14 1 36 27 1
30 Chandigarh 22 19 11 24 25 14 20 19 5 27 26 7 29 17 16 38 25 26
31 D&N Haveli 7 6 0 5 6 0 6 7 0 8 8 0 4 4 1 5 5 1
32 Daman & Diu 1 1 0 4 4 0 0 0 0 0 0 0 1 1 0 1 1 0
33 Delhi UT 598 541 163 731 657 227 466 478 115 573 702 155 469 440 178 557 615 195
34 Lakshadweep 1 1 0 1 1 0 2 1 1 1 1 1 1 0 0 0 0
35 Puducherry 9 9 4 14 12 8 8 6 0 8 9 0 1 8 4 1 8 4
Total UT 641 580 179 782 708 250 514 513 121 630 748 163 523 484 200 638 681 227

Total All India2073717617 3697 25363 23704 5022 21467 17614 3773 2503622989 5537 21397 17738 3698 2584523996 5316

Source: Crime in India

Note: Information on disposal by police and courts includes the information on pending cases from previous years also.
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Statement-11

Details of Cases Registered (CR), Cases Chargesheeted (CS), Cases Convicted (CV), Persons Arrested (PAR),
Persons Chargesheeted (PCS) & Persons Convicted under Sexual Harassment during 2007-2009

S.No. State 2007 2008 2009

CR CS Ccv PAR  PCS PCV CR CS Ccv PAR PCS PCV CR CS Cv  PAR PCS PCV

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
1 Andhra Pradesh 3316 2785 917 3614 3664 964 3551 2945 569 3240 3260 636 3520 3103 613 4178 3848 681
2 Arunachal Pradeshl 2 0 5 6 0 1 1 0 1 1 0 6 2 0 2 2 0
3 Assam 10 7 2 16 7 2 2 2 0 2 2 0 10 5 7 15 7 3
4 Bihar 12 11 2 19 18 2 21 12 3 30 28 3 12 14 0 16 20 0
5 Chhattisgarh 111 106 26 129 130 30 125 123 27 165 162 40 152 140 26 235 233 56
6 Goa 7 6 1 6 8 1 12 8 0 12 8 0 10 7 0 10 7 0
7 Gujarat 120 96 11 179 157 9 122 120 5 161 181 12 114 107 14 188 190 22
8 Haryana 409 394 229 576 575 269 605 567 381 731 716 451 605 583 358 717 717 396
9 Himachal Pradesh33 9 1 12 8 1 41 36 5 55 45 8 37 37 1 40 51 1
10 Jammu & Kashmir 353 352 83 465 466 117 296 284 69 401 400 96 371 365 99 512 511 114
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11

12

13

14

15

16

17

18

19

20

21

22

23

24

25

26

Jharkhand

Karnataka

Kerala

Madhya Pradesh 780

Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland
Orissa
Punjab
Rajasthan
Sikkim
Tamil Nadu
Tripura

Uttar Pradesh

15

28

262

1039 964

0

241

48

28

875

4

0

9

16

1104 1104 455

33

0

24

21

15

333

0

2882 2864 1649 4149 4124 2301

2130 4958 4876

55 1 83

41 10 64

293 46 395

956 452 728

1351 76 1099

0 0 2
1 0 1
0 0 1
0 2 0

352 356 28 210

37 22 33

15 24 24

0 0 0

1245 1101 379 501

6 0 5

36 11 38 35 14
30 1 40 39 1
361 58 456 445 68
848 221 1047 1042 285
1021 22 1337 12751 23
0 0 1 0 0
2 1 1 1 1
1 0 1 1 0
0 0 0 0 0
199 15 297 290 19
34 13 50 40 18
21 9 24 24 16
0 0 0 0 0
519 296 568 651 371

5 0 10 6 0

3179 2524 2475 1838 3878 3807 2734




1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
27 Uttarakhand 63 58 50 128 123 62 306 289 72 459 443 250 249 259 98 419 431 254
28 West Bengal 99 64 17 118 98 26 94 70 20 156 125 23 108 91 24 120 102 26
Total State 10738 9848 3651 13505 13405 4690 12057 10972 4056 14767 14459 5738 10864 10265 3721 1420013775 5103
29 A&N Islands 2 0 0 0 0 0 3 2 0 4 2 0 7 4 0 8 4 0
30 Chandigarh 11 6 0 15 10 0 2 5 6 3 7 6 2 1 4 6 1 6
31 D&N Haveli 0 0 0 0 0 0 0 0 0 0 0 0 1 0 0 0 0 0
32 Daman & Diu 0 0 0 0 0 0 1 0 0 0 0 0 1 2 0 1 1 0
33 Delhi UT 167 123 44 181 179 48 130 131 57 141 163 68 118 92 53 132 151 68
34 Lakshadweep 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0 0
35 Puducherry 32 31 13 52 52 23 21 20 9 28 28 11 16 13 6 21 21 9
Total UT 212 160 57 248 241 71 157 158 72 176 200 85 145 112 63 168 178 83

Total All Indial095010008 3708 13753 13646 4761 12214 11130 4128 1494314659 5823 11009 10377 3784 14368 13953 5186

Source: Crime in India

Note: Information on disposal by police and courts includes the information on pending cases from previous years also.
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Release of Central assistance to Andhra Pradesh under NCCF

257. SHRI NANDI YELLAIAH: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government of Andhra Pradesh had submitted a memorandum
on 15th October, 2009 seeking Central financial assistance of Rs.
11609.25 crores from National Calamity Contingency Fund (NCCF) and under
various Central schemes for vrelief and restoration of damaged
infrastructure due to floods and heavy rains during the months of
September and October, 2009 which was later revised to Rs.11,707.85
crores and furnished to inter-Ministerial Central team on 10th November,

2009;
(b) if so, the Central Ministries/Department-wise details thereof;

(c) the funds released to Andhra Pradesh Government against each

proposal by each Central Ministry/Department; and

(d) by when the entire demanded financial assistance is likely to be

released, sector and item-wise separately?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a) to (d) During the field visit of Inter-
Ministerial Central Team (26-29 October 2009) for on the spot assessment
of damage reported in a memorandum from State Government on 19th October
2009, seeking Central financial assistance from National Calamity
Contingency Fund (NCCF), the State of Andhra Pradesh submitted its
revised memorandum for the floods of September, 2009 and projected a
total requirement of funds amounting to Rs.11707.85 crore which included
Rs. 3163.64 crore for immediate relief operations and Rs. 8544.21 crore

for permanent restoration.

As per items & norms of calamity relief fund the admissibility of
requirement of funds for immediate relief was assessed. The High Level
Committee (HLC) in its meeting held on 4th January, 2010, inter-alia,
considered the request of the Government of Andhra Pradesh, based on the
report of the Inter-Ministerial Central Team (IMCT) and recommendations
of the Inter Ministerial Group (IMG) thereon, as well as extant items and
norms of assistance from Calamity Relief Fund (CRF)/NCCF, approved Rs.
606.78 crore from NCCF subject to adjustment of 75% of balance available

in the States CRF account for instant calamity. HLC also approved Rs.
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69.78 crore from Special Component of National Rural Drinking Water

Programme (NRDWP) for repair of damaged drinking water supply works.
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After adjusting the amount of Rs.500 crore released earlier on 28th
October, 2009, on an "on account®” basis from NCCF by Government of India,
an amount of Rs. 106.88 crore for floods was released from NCCF on 20th

January 2010.

In addition, an amount of Rs. 418.23 crore allocated to the State in
the CRF for the year 2009-10, comprising Rs.313.67 crore as Central
contribution and Rs.104.56 crore as State contribution was also made

available with the State Government of Andhra Pradesh.
Recruitment of constables at ITBP, Bareilly

t258. SHRI MOHAN SINGH: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the number of applicants and the States from where applications
were received for recruitment to certain posts of constables in Indo

Tibet Border Police (ITBP), Bareilly Academy on 1st February, 2011;

(b) the number of applicants who were recruited after being duly
tested and if the recruitment could not take place, the reasons therefor;

and

(c) whether there is information of death of some young men due to
unruly crowd at the recruitment site and if so, the number thereof and
whether this incident has been enquired into and if so, the persons

responsible for it?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHR1 GURUDAS
KAMAT): (&) The recruitment for the post of Constables/ Followers was to
be conducted on the basis of spot registration of applicants and
receiving their application forms on the spot at the ITBP campus,
Bareilly. Therefore, the number of applicants was not known. However, the
candidates of 11 States / Union Territories, namely Jammu and Kashmir,
Himachal Pradesh, Punjab, Haryana, Chandigarh, Delhi, Uttrakhand, Uttar
Pradesh, Bihar, Jharkhand and West Bengal, were eligible to participate
in the recruitment rally along with their duly filled application forms.
Registration of applicants was to be followed by tests on following dates

in a staggered manner.

(b) No candidate could be recruited as in view of the large and
unmanageable number of candidates the recruitment process had to be

deferred in consultation with District Administration and the candidates
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were advised to send their forms by post within one month which would be

accepted.

tOriginal notice of the question was received in Hindi.
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(c) There was no death at the site of recruitment. However, one
person, who got injured in stone pelting near the recruitment site, is
reported to have died later at Civil Hospital Bareilly. A Court of
Inquiry by an Inspector General rank officer has been ordered into the

various aspects of the incident.
Security forces to vacate occupied schools in Dantewada

259. SHRI D. RAJA: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether it is a fact that Supreme Court has directed the Centre
and the Chhattisgarh State Government in January this year to ensure that
security forces which had occupied schools in Dantewada were vacated

within four months; and

(b) if so, the details thereof and what action has been taken in

this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (a) and (b) Yes, Sir. Hon"ble Supreme Court in its order dated
18th January, 2011 in the Writ Petition (Civil) No. 250 of 2007, Nandini
Sundar & Others versus State of Chhattisgarh and Writ Petition
(Criminals) No. 119 of 2007, Kartam Joga & Others versus State of
Chhattisgarh and Union of India has given a direction to ensure that the
security forces vacate all the educational institutions, school buildings
and hostels within a period of four months. Government has issued
instruction to the State of Chhattisgarh and Central Para Military Forces
deployed in LWE affected states to comply with the Hon"ble Supreme

Court®s order.
Evaluation of role of interlocutors in Kashmir

260. SHRI D. RAJA: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether the Ministry has evaluated the role of interlocutors in

Kashmir appointed by it;
(b) if so, the details thereof;

(c) whether the interlocutors succeeded in creating the process of

dialogue to start; and

245



(d) if so, the details therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI GURUDAS
KAMAT): (a) to (d) Government appointed a Group of Interlocutors to hold

a sustained dialogue with all
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sections of the people in Jammu & Kashmir. During their visits to J&K,
the Group of Interlocutors have met various stakeholders including
representatives of political parties, various communities, students
delegations, welfare associations, community organizations, professional
bodies and civil society outfits etc. The Interlocutors have been able to
change the discourse and have been able to persuade a number of

stakeholders to offer suggestions for a political solution.
Shelters for homeless people

261. SHRI P. RAJEEVE: Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) how many deaths has been reported in North India during this

winter season;

(b) whether Government has an account of how many shelters are
available at present for the use of homeless people during winters and if

so, the details thereof; and

(c) whether the Government plan to provide monetary assistance to
north Indian States to build more shelters for homeless to be used during

winters?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI SELJA):
(a) to (c) Ministry of Housing & Urban Poverty Alleviation does not

maintain data of deaths due to severe weather conditions.

"Housing® and “colonization® being State subjects, the primary
responsibility of providing shelter lies with the State Governments.
Central government however, provides Tfinancial assistance to states
through various schemes. It is currently supporting states to provide
shelter, tenure security and basic amenities to slum dwellers, under
Jawaharlal Nehru Urban Renewal Mission (INNURM), create affordable
housing stock through the "Affordable Housing in Partnership® Scheme and
reduce cost of home loans with 5% interest subsidy under Interest Subsidy

Scheme for Housing the Urban Poor (I1SHUP) Scheme.

Earlier, from 1988-89, the Ministry provided financial support to
states to create shelter for the houseless under the scheme for “Night
Shelter for Urban Shelterless®. Cumulatively, under the erstwhile scheme
of Night Shelter for the Urban Footpath Dwellers, 97 schemes seeking
inter alia 17341 beds, 15603 toilet seats, 2015 baths and 2102 urinals
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were sanctioned covering 15 States/Union Territories. The scheme was
transferred to the state sector in 2005-06, and financial assistance from

the center was discontinued.
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Rehabilitation for urban slum population

262. SHRI PARIMAL NATHWANI: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether an expert panel appointed by Government to estimate

reliable urban slum population, has submitted its report;
(b) if so, findings of the panel;

(c) the steps taken by Government for slum development and

rehabilitation;

(d) whether any concrete plan has been drawn to control slums in the

metropolitan cities like Mumbai, Delhi and Kolkata; and
(e) if not, the reasons therefor?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI SELJA):
(a) and (b) Yes, Sir. The Committee appointed by the Ministry of Housing
and Urban Poverty Alleviation under the Chairmanship of Dr. Pronab Sen,
Chief Statistician of India to estimate reliable urban slum population
submitted its report on 30th August, 2010. The prime recommendations of

the Committee are given in the enclosed Statement (See below).

(c) to (e) The Government is implementing the Jawaharlal Nehru
National Urban Renewal Mission (INNURM) since 2005, aimed at provision of
city-wide infrastructure and basic services to the urban poor especially
slum dwellers. Under the Basic Services for the Urban Poor (BSUP)
component of JNNURM, Additional Central Assistance is provided to
States/Union Territories for undertaking affordable housing and related
infrastructure facilities for the urban poor especially those residing in
slums in 65 select cities of national importance. Similar facilities are
also provided in small and medium towns under the Integrated Housing and
Slum Development Programme (IHSDP). All the metropolitan cities like

Mumbai, Delhi and Kolkata are covered under BSUP - component of JNNURM.
Statement
Prime recommendations of the Committee on Slum Statistics/Census

A Committee under the Chairmanship of Dr. Pranob Sen, Principal
Adviser, Planning Commission (former Secretary, Ministry of Statistics &

Programme Implementation, and Government of India) was set up by Ministry
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of HUPA to study the Slum definition and to estimate urban slum

population for the whole country on the basis of available data.
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The Committee submitted its final Report to the Ministry of HUPA on
26th August, 2010. The summary of recommendations of the Committee is

as follows:

The first priority of the Committee was to suggest suitable
adjustments/corrections and create a reliable statistical model based
on data for 1743 cities/towns which had been enumerated in the Census
2001. The Committee then applied this model to estimate the slum
population in all 5161 urban areas of the country, including the 3799

statutory towns.

By this model, the estimated Slum Population in the country in 2001
comes to 75.26 million and the projected slum population in the
country for the year 2011 at 93.06 million. A comparative picture of
the Estimated Slum Population by the Committee and the Slum

Population reported by Census 2001 is as follows:

RGI Estimated by Committee
on Slums (CoS)

Slum Population in 52.4 million* 75.26 million*

the Country (in 2001)

*These figures are for * These figures are for
1743 towns having

all 5161 cities/towns

population 20,000 and in the country

above reporting slum

% of Slum Population in 23.50% 26.31%

total urban population of

cities/towns enumerated

in 2001

Projected Slum NA 93.06 million

Population in the

Country (in 2011)

As per CoS estimates, the slum population constituted 26.31% of the urban population

of the country in 2001.

5.

For the Slum Census 2011, the Committee has recommended that for

policy formulation purposes it is absolutely essential to count the

251



slum population even in cities having less than
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20000 population. For the purpose of planning for Rajiv Awas Yojana
and Slum-free India it would be necessary to count the population of

slums in all statutory towns in the country in the 2011.

6. The Committee has suggested a different definition for slum than the
current definition adopted by the Census of India and the States. The
Committee recommends a normative definition based on appropriate
indicators/checklists for the purpose of identification of slum areas
and enumeration of population of area. It recommends contiguous area
with 20-25 HHs having slum like characteristics as a slum area. Based
on the pilot studies carried out by the RGI, the Tfollowing

characteristics have been identified as slum characteristics:

i) Predominant roof material: any material other than concrete

(RBC/RCC)

ii) Availability of drinking water source: not within premises of
the census

house
iii) Availability of latrine: not within premises of the census house
iv) Drainage facility: no drainage or open drainage

7. The Committee has recommended that once the lay out maps are released
before the general census in 2011, the RGI should share them with the
Ministry of HUPA with marking of the contiguous areas having slum
like characteristics, for use in planning purpose and as an aid to
slum surveys. The Ministry would work closely with the RGI to carry
out the ground verification of slum clusters within the identified
enumeration blocks to finalize the Master Frame of slums in the

country.
Action Taken by M/o HUPA

The Government has accepted the recommendations of the Dr. Pranob Sen
Committee and has written to all States/Union Territories and Registrar
General of |India to take necessary follow up action on the

recommendations of the Dr. Pranob Sen Committee Report.
Projects under urban poverty alleviation programmes

1263. SHR1 RAGHUNANDAN SHARMA: Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:
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tOriginal notice of the question was received in Hindi.
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(a) the details of specific projects selected by the Ministry for

the purpose of urban poverty alleviation;

(b) the number of houses built iIn urban areas of Gujarat, Madhya
Pradesh, Maharashtra, Karnataka during the year 2010-11 and 2011-12
alongwith the total number of houses allotted to scheduled castes and

minorities; and

(c) the number of families living below poverty line which have
risen to above poverty line level as a result of urban poverty

alleviation projects during the last three financial years?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI SELJA):
(a) With a view to ameliorate the living conditions of the urban poor, an
urban poverty alleviation programme named Swarna Jayanti Shahari Rozgar
Yojana (SJSRY) is being implemented, on all India basis, with effect from
1.12.1997. The scheme strives to provide gainful employment to the urban
unemployed and under-employed poor, through encouraging the setting up of
self employment ventures by the urban poor living below the poverty line,
skills training and also through providing wage employment by utilizing
their labour for construction of socially and economically useful public
assets. The scheme of Swarna Jayanti Shahari Rozgar Yojana (SJSRY) has

been comprehensively revamped with effect from 2009-2010.
The revamped SJSRY has following five components:

(i) Urban Self Employment Programme (USEP) - targets individual urban

poor for setting up of micro-enterprises,

(ii) Urban Women Self-help Programme (UWSP) - targets urban poor women
self-help groups for setting up of group-enterprises and providing
them assistance through a revolving fund for thrift & credit

activities.

(i) Skill Training for Employment Promotion amongst Urban Poor
(STEP-UP) - targets urban poor for imparting quality training so as
to enhance their employability for self-employment or better salaried

employment.

(iv) Urban Wage Employment Programme (UWEP) - seeks to assist urban poor
by wutilizing their labour for the construction of socially and
economically useful public assets, in towns having population less

than 5 lakhs as per 1991 census, and

255



(v) Urban Community Development Network (UCDN) - seeks to assist the
urban poor in organizing themselves in self-managed community
structures so as to gain collective strength to address the issues of
poverty facing them and participate in the effective implementation

of urban poverty alleviation programmes.

The projects to be taken up under SJSRY are decided at the
States/Urban Local Body level. The Government of India releases Central

share as per Scheme guidelines.

(b) The State Governments construct houses under their housing
programmes and national programmes like Jawaharlal Nehru National Urban
Renewal Mission (JNNURM) for various sections of the society, mainly for
Economically Weaker Sections (EWS) and Low Income Groups (LIG). Under the
Basic Services to the Urban Poor (BSUP) and Integrated Housing & Slum
Development Programme (IHSDP) components of the Jawaharlal Nehru National
Urban Renewal Mission (JINNURM), being implemented by the Ministry of
Housing & Urban Poverty Alleviation since 3.12.2005 with the aim of
assisting the urban poor, especially slum dwellers, with shelter and
basic amenities, no project has been approved during 2010-11 and 2011-12
in these states. Projects sanctioned under BSUP and IHSDP in earlier
years in these States are at various stages of progress. Monitoring
at project level is undertaken by the respective State Authorities/Urban

Local Bodies.

(c) The Government of India provides Central share to States/Union
Territories (UTs) under SJSRY scheme guidelines. States in turn provide
funds to Urban Local Bodies who undertake implementation and monitor
progress, including impact on beneficiaries in terms of alleviation of
poverty. Micro level monitoring is done at the State and Urban Local Body
levels. As reported by States/UTs, the number of beneficiaries assisted
under the Swarna Jayanti Shahari Rozgar Yojana (SJSRY) during the last

three financial years is as under:
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Year No. of Urban poor No. of beneficiaries No. of mandays of

beneficiaries assisted provided skill training work

generated
for setting up (In lakhs)
individual/ group
enterprises.

2007-08 181050 248264 45.39
2008-09 184736 303418 57.44
2009-10 151060 187644 50.15

Proposals from Jharkhand under JNNURM

264. SHR1 S.S. AHLUWALIA: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) the details of proposals received, if any, from Jharkhand
presenting projects to be executed under the Jawaharlal Nehru National
Urban Renewal Mission (JNNURM) since its inception and number of projects
sanctioned, if any, indicating salient features of each project,

including details of fund allocated;

(b) the up-to-date status of each project, including details of

funds allocation and utilization in each case; and

(c) the details of proposals received, if any, during the current

financial year from Jharkhand Government indicating the status of each?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI SELJA):
(a) and (b) Under the Sub-Mission Basic Services to the Urban Poor (BSUP)
component of the Jawaharlal Nehru National Urban Renewal Mission
(INNURM), 16 project proposals were received out of which 11 project
proposals with total project cost of Rs. 370.67 Crore comprising Central
Share of Rs. 251.59 Crore have been approved for 3 Mission cities of
Jamshedpur, Dhanbad and Ranchi in Jharkhand. Under the Integrated Housing
and Slum Development Programme (IHSDP) component of JNNURM, 11 project
proposals were received and 10 project proposals with total project cost
of Rs.217.93 Crore comprising Central Share of Rs.131.33 Crore have been
sanctioned. Remaining proposals were deferred on technical grounds.
Project-wise details of sanction are given in the enclosed Statement-1
and Il for BSUP and IHSDP respectively (See below).
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(c) Three project proposals for the .cities of Chatra, Saraikela and
Mihijam were received and approved during the current financial year. The

details of projects are given in the enclosed Statement-11
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Statement-1

JNNURM-Basic Service to the Urban Poor (Sub Mission I1)

Total Projects Approved

States as on 15.02.2011

(Rs. in Crores)
SI. Name of Mission Projects Total Total No. Total Total 1st 2nd 3rd 4th Total Date of
No. the State/UT Cities Approved Project of Central State Install-Install-Install-Install-ACA
CS&MC
Cost Dwelling Share Share ment ment ment ment Released
Approved Units Appro- Appro- Sanc- sanc- sanc- sanc-
Approved ved ved tioned tioned tioned tioned
(N+U)
1 2 3 4 5 6 7 8 9 10 11 12 13 14
Jharkhand Dhanbad Basic Services 20.51 758 9.77 10.75 2.44 0.00 2.44 5-Feb-08
for the Urban
Poor at Dhanbad
2 Jharkhand Dhanbad Basic Services for 34.28 1090 16.32 17.96 4.08 0.00 4.08
27-Feb-08
(Ph-11) the Urban Poor at
Dhanbad (Phase-11),
Jharkhand
3 Jharkhand  Dhanbad Basic Services for 20.55 672 9.79 10.76 2.45 2.45
3-Jun-08
(Phase-111) the Urban Poor at
Dhanbad (Phase-I11),
Jharkhand
4 Jharkhand Dhanbad Basic Services for 16.65 442 7.93 8.72 1.98 1.98
14-Aug-08
(Phase 1V) the Urban Poor
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at Dhanbad
(Phase-1V),
Jharkhand
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1 2 3 4 5 6 7 8 9 10 11 14
5 Jharkhand  Jamshedpur  Basic Services for 15.09 336 7.19 7.91 1.80 1.80
26-Feb-09
(Ph-1) the Urban Poor
at Jamshedpur
(Ph-1), Jharkhand
6 Jharkhand Ranchi (Ph-11) Basic Services for 67.47 2358 51.90 15.57 12.98 0.00
12.98 5-Feb-08
the Urban Poor at
Ranchi (Ph-11)
7 Jharkhand Ranchi Basic Services 34.13 1616 25.28 8.85 6.32 0.00 6.32 24-Jan-08
for the Urban
poor at Ranchi,
Jharkhand
8 Jharkhand  Ranchi (Ph I111) BSUP Services 38.89 1396 29.63 9.26 7.41 0.00 7.41
27-Feb-08
for the Urban
Poor at Ranchi
(Phase-111)
9 Jharkhand Ranchi Basic Service for 27.56 856 21.00 6.56 5.25 5.25 30-Jul-08
(Phase-1V) the Urban Poor
at Ranchi
(Phase 1V)
10 Jharkhand Ranchi BSUP scheme for 40.14 1080 30.58 9.56 7.64 7 .64 29-Dec-08
(Phase V) Ranchi (Ph V),
Jharkhand
11 Jharkhand Ranchi Basic Services for 55.40 1622 42.21 13.19 10.55 10.55
21-Jan-09
(Phase-V1) the Urban Poor

at Ranchi (Phase-Vl),
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Jharkhand

TOTAL 370.67 12226 21.59 119.08 62.90 0.00 0.00 0.00 62.90

Projects Approved till 99th CSMC Meeting, dated 31.01.2011
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Statement-11
Integrated Housing and Slums Development Programme (IHSDP)
Total Projects Approved
Status as on 15.02.2011
(Rs. in Crores)

SI. Name of Name of Name of Total Total Total Total Total 1st Total Date of
No. the State District towns/ No. of Project number Central State installment ACA CsC
ULBs Projects Cost of Share Share (50% of released meeting
Approved Approved dwelling Approved Central
units Share
Approved approved)
(new+
Upgradation)
1 Jharkhand Pashchimi  Chaibasa 1 12.99 736 7.51 5.48 3.17 3.17 5-Jan-09
Singhbhum
2 Jharkhand Chatra Chatra Ph-1 1 19.83 932 11.72 8.10 5.86 5.86 5 Aug-10
3 Jharkhand Giridih Giridih 1 19.96 1132 12.24 7.72 6.12 6.12 26-Feb-09
4 Jharkhand Gumla Gumla 1 19.67 1292 15.58 4.09 7.79 7.79 24-Jan-08
5 Jharkhand Hazaribag Hazaribagh 1 19.83 1230 11.38 8.45 4.71 4.71 21-Jan-09
6 Jharkhand Lohardaga Lohardanga 1 35.05 1623 19.54 15.51 8.47 8.47 21-Jan-09
7 Jharkhand Jamtara Mihijam 1 27.07 1391 15.48 11.59 7.74 17-Jan-11
8 Jharkhand Palamu Medininagar 1 19.90 969 12.39 7.51 6.19 6.19 26-Feb-09
9 Jharkhand Bokaro Phushro 1 15.94 886 9.34 6.60 4.67 4.67 26-Feb-09
10 Jharkhand Sarikela- Saraikela 1 27.69 1353 16.15 11.55 8.07 8.07 5-Aug-10
kharsawan
Total 10 10 217.93 11544 131.33 86.60 62.79 55.05
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Housing to migratory labourers

265. SHRI KALRAJ MISHRA: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) whether Government has any provision for migratory labourers in
different cities and towns under the National Urban Housing and Habitat

Policy (NUHHP) 2007;
(b) if so, the details thereof;

(c) if not; whether Government plans affordable housing to migratory

labourers in near future;

(d) the details of people benefited under BSUP (Basic Services to
the Urban Poor) and Integrated Housing and Slum Development Program

(IHSDP) during the present tenure of the Government?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI SELJA):
(a) to (c) The National Urban Housing & Habitat Policy (NUHHP) 2007 aims
at promoting sustainable development of habitat iIn the country with a
view to ensuring equitable supply of land shelter and services at
affordable prices to all sections of the society. However, "land®" and
“colonisation® being state subjects, it is for the State Governments to

pursue the initiatives under the NUHHP:2007.

The Central Government is supporting the construction of housing for

poor sections of the society in urban and rural areas.

- The Jawaharlal Nehru National Urban Renewal Mission (JNNURM),
launched by the Government in the year 2005 supports provision of
housing and basic services to urban poor in slums in 65 specified
cities under the Sub Mission Basic Services to the Urban Poor (BSUP)
and in other cities and towns under the Integrated Housing and Slum
Development Programme (IHSDP). The schemes are demand driven and so
far 15,60,102 houses have been sanctioned and Central share of Rs.

20787.90 crores committed for the purpose.

- The Interest Subsidy Scheme for Housing the Urban Poor (ISHUP)
provides for interest subsidy on housing loans to the Economically
Weaker Sections (EWS) and Low Income Group (LIG) as part of credit-
enablement measures and encourages those households to avail of loan

facilities through Commercial Banks/Housing Finance Companies for the
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purposes of construction/acquisition of houses and avail 5% subsidy
in interest payment for loans upto Rs. 1 lakh. The scheme aims to

cover 3.10 lakh beneficiaries over the 11th Plan Period.
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- The scheme of Affordable Housing in Partnership seeks assembly of
land for construction of affordable housing and provides Central
Government assistance towards provision of internal and external
infrastructure connectivity. The scheme which was launched in 2009
with an outlay of Rs. 5000 crores, seeks construction of 1 million
houses for EWS/LIG/Middle Income Group (MIG) with at least 25% for
EWS Category.

(d) Details of projects sanctioned during 2009-10 and 2010-11 for
benefit of slum dwellers/urban poor under BSUP and IHSDP are given in the

enclosed Statement-1 and Il respectively.
Statement-1

Details of projects sanctioned during 2009-10 and 2010-11 for benefit

of slum dwellers/urban poor under BSUP
(A) INNURM - Basic Service to the Urban Poor (Sub Mission I1)

Total Projects Approved (2009-2010)

SI. Name of Mission Projects Total Total Total Total
1st

No. the State/ Cities Approved Project No. of Central State
Install-
uT Cost Dwelling Share Share ment

Approved Units Appro- Appro- Sanc-

Approved ved ved tioned

(New+ 25% of

Upgradation) (Central

Share)

1 Chhattisgarh 1 1 42.25 1136 29.77 12.48 7.44
2 Gujarat 3 3 273.06 10960 130.72 142.34 32.68
3 Maharashtra 2 5 943.11 14323 467.99 475.13 117.00
4 Puducherry 1 1 92.00 1660 50.89 41.11 12.72
5 Uttrakhand 2 4 49.91 1026 37.33 12.59 9.33
ToTAL 9 Cities 14 1400.34 29105 716.70 683.64 179.17
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(B) JINNURM- Basic Service to the Urban Poor (Sub Mission I1)
Total Projects Approved (2010-2011)
Status as on 15.02.2011

(Rs. in Crores)

SI. Name of Mission Projects Total Total Total Total
1st
No. the State/ Cities Approved Project No. of Central State
Install-
uT Cost Dwelling Share Share ment
Approved Units Appro- Appro- Sanc-
Approved ved ved tioned
(New+
Upgradation)
1 Delhi 1 4 1429.15 26380 669.05 760.11 167.26
2 Rajasthan 2 2 181.50 5814 88.11 93.39 22.03
3 Uttar Pradesh 7 0 11.67 0 5.40 6.27 1.35
TOTAL 3 Cities 6 1622.33 32194 762.56 859.77 190.64
Statement-11

Details of projects sanctioned during 2009-10 and 2010-11 for benefit
of slum dwellers/urban poor under IHSDP

Status as on 15.02.2011
Rs. in Crores
(A) Integrated Housing and Slums Development Programme (IHSDP)

Total Projects Approved (2009-2010)

SI. Name of No. of Total Total Total Total Total 1st
No. the State towns/ No. of Project number Central State Install-
ULBs Projects Cost of Share Share ment
Appro- Appro- dwelling Appro-  (50%
ved ved units ved of
Appro- Central
ved (nhew + Share
Upgradation) approved)
1 2 3 4 5 6 7 8 9
1 Assam 1 1 17.92 1301 13.73 4.19 6.87
2 Bihar 4 4 81.10 3192 38.51 42.60 19.25
3 D&N Haveli 1 1 5.24 144 2.89 2.35 1.45
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1 2 3 4 5 6 7 8 9
4 Gujurat 5 6 39.71 3655 17.13 5.07 11.72
5 Jammu & Kashmir 12 12 25.72 608 17.86 3.00 9.61
6 Kerala 16 16 80.59 7636 55.29 25.29 27.65
7 Madhya Pradesh 7 7 48.90 1869 28.87 20.03 14.49
8 Rajasthan 5 5 81.85 3215 45.94 35.91 22.97
9 Manipur 3 3 16.04 1063 11.66 3.44 5.99
10 Maharashtra 1 1 30.50 1488 20.19 10.30 10.10
11 Nagaland 1 1 2.39 265 0.60 0.00 0.60
12 Orissa 1 1 16.99 456 9.45 7.54 4.72
13  Sikkim 1 1 19.91 39 17.92 1.99 8.96
14  TamilNadu 2 2 40.97 2322 18.73 5.58 11.08
15 Tripura 2 2 16.44 1565 14.11 2.33 706
16 Uttar Pradesh 10 10 160.35 5456 100.63 59.73 50.28
17  Uttrakhand 16 19 155.42 4801 87.66 67.77 43.83
18 West Bengal 26 26 159.61 7580 117.72 41.40 58.94
TOTAL 114 118 999.66 46655 618.89 338.52 315.56
(B) Integrated Housing and Slums Development Programme (IHSDP)
Total Protects Approved (2010-2011)
Status as on 15.02.2011
Rs. in Crores
SI. Name of No. of Total Total Total Total Total 1st
No. the State towns/ No. of Project number Central State Install-
ULBs Projects Cost of Share Share ment
Appro- Appro- dwelling Appro-  (50%
ved ved units ved of
Appro- Central
ved (new + Share
Upgradation) approved)
1 2 3 4 5 6 7 8 9
1 Jammu & Kashmir 3 3 3.74 0 3.37 0.37 1.69
2 Jharkhand 3 3 74.59 3676 43.35 31.24 21.68
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1 2 3 4 5 6 7 8 9

3 Rajasthan 17 17 275.69 11802 180.86 94.84 90.43
4 Uttar Pradesh 10 10 199.67 5610 117.13 82.54 58.56
ToTAL 33 33 553.70 21088 344.70 208.99 172.35

Allocation for urban poverty alleviation schemes

266. DR. T.N. SEEMA: Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) the total amount allocated/released by Central Government State-
wise and scheme-wise for urban poverty alleviation schemes during the
past five

years;
(b) out of this, the total amount utilized by each State;

(c) the total number of jobs generated as part of the schemes in the

last five years; and

(d) the inflation adjusted increase in the average monthly earnings

of the urban poor in the last five years?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI SELJA):
(a) to (c) Statement showing State-wise funds sanctioned/released and
utilized under Swarna Jayanti Shahari Rozgar Yojana (SJSRY) implemented
by the Ministry of Housing & Urban Poverty Alleviation is given in the
enclosed Statement-1 (See below). State-wise number of skill training
imparted for gainful employment/jobs generated under SJSRY scheme during

the last five years is given in the enclosed Statement-11 (See below).

(d) Ministry of Housing & Urban Poverty Alleviation has no data
available on inflation adjusted increase in the average monthly earnings

of the urban poor in the last five years.
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Statement-1

Central Funds allocated, releases and expenditure under Swarna Jayanti Shahari Rozgar Yojana (SJSRY)
During 2005-06, 2006-07, 2007-08, 2008-09 & 2009-2010

(Rs. iIn Lakhs)
SI. StateUT 2005-06 2006-07 2007-08 2008-09 2009-10
No. Central Central Expenditure Central Central Expenditure Central Central Expenditure Central Central Expenditure Central
Central Expenditure
Tentative Actual reported Tentative Actual reported Tentative Actual reported Tentative Actual reported Tentative Actual
reported
allocation Funds (central allocationFunds (central allocationFunds (central allocationFunds (central allocationFunds (central
released share)* released share)* released share)* released share)* releasedshare)*
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17
1  Andhra 1126.17 1526.17 1526.17 1938.99 2295.94 2295.94 2058.41 2058.41 2058.42 3115.78 4327.22 2318.94 3390.53 3390.53 2955.87
Pradesh
2 Arunachal  60.76 0.00 125,11 93.36 46.68 73,14 148.64 148.64 0.00 222.53 0.00 0.00 207.85 103.93 195.32
Pradesh
3  Assam 776.37 0.00 501.49 1234.44 368.27 94.78 1974.81 1974.81 1957.81 2956.48 2947.90 385.27 2956.05 1478.03 2947.90
4 Bihar 681.66 681.66 681.66 1173.65 586.83 23.5 1225.54 1225.54 586.83 1855.09 1980.98 1114.42 1790.24 895.12 102.39
5 Chhattisgarh405.67 405.67 146.52 698.46 698.46 305.34 741.48 741.48 492.38 1122.37 637.36 589.35 1075.14 881.30 273.14
6 Goa 10.91 0.00 1.36 18.79  0.00 4 73.29 0.00 1.12 110.94 0.00 0.00 90.56 0.00 0.00
7  Gujarat 519.62 0.00 572.16 894.65 894.65 908.74 958.18 958.18 975.69 1450.38 1548.80 156.53 1501.44 1501.44 750.75
8 Haryana 99.71 681.12 673.71 171.67 571.67 683.8 361.47 553.03 800.20 547.14 1334.27 486.48 585.34 585.34 388.03
9  Himachal 5.36 4536 34.45 9.24 9.24 32.74 7.70 7.69 20.09 11.64 12.43 12.62 12.15 12.15 5.62
Pradesh
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17
10 Jammu 1452.81 9.06 55.92 1561 849.38 9.06 105.86 105.86 83.69 160.24 0.00 17.17 120.93 0.00 824.60
& Kashmir
11 Jharkhand 227.16 0.00 0.00 391.11 0.00 0.00 480.90 480.90 0.00 727.93 0.00 0.00 728.91 0.00 1101.02
12 Kamataka 822.99 822.99 756.29 1416.98 1416.98 945.41 2410.37 2410.37 2102.72 3648.54 4896.14 2319.30 3524.71 3524.71 1010.70
13 Kerala 371.26 681.26 681.26 639.22 639.22 639 22 629.74 629.74 263 17 953.22 1017.91 746.21 948.13 HM8.13 716.75
14 Madhya 1096.76 1596.76 1196.69 1888.35 2388.35 1848.27 3120.18 3120.18 3050.94 4722.97 5043.48 2847.07 4087.96 4087.96 2125.04
Pradesh
15 Maharashtral902.92 2552.92 2055.94 3276.34 3776.34 2851.33 5944.50 5944.50 6885.97 8998.10 9608.72 7439.96 8075.96 8075.96 1906.75
16 Manipur 222.78 111.39 232.70 342.32 0.00 106.095 297.28 297.28 116.97 445.06 445.71 92.55 461.88 461.88 528.88
17 Meghalaya 114.77  0.00 0.00 176.35 97.65 71.18 254.81 254.81 166.27 381.48 190.74 0.00 369.51 0.00 0.00
18 Mizoram 151.90 351.90 351.90 233.40 533.40 233.4 233.58 233.58 116.79 349.70 350.20 349.69 369.51 369.51 252.26
19 Nagaland 94.51 19451 194.51 145.23 145.23 145.23 191.11 191.11 191.11 286.11 286.53 143.06 277.13 277.13 0.00
20 Orissa 469.86 469.86 251.22 808.97 808.97 460.97 1099.33 1099.33 730.39 1664.03 1776.95 931.06 1476.59 1476.59 433.13
21  Punjab 79.36 39.68 36.65 136.63 135.71 54.9 159.24 159.24 23.25 241.04 120.52 39.53 358.93 0.00 33.44
22 Rajasthan 495.38 495.38 497.69 852.93 852.93 568.21 1832.21 1832.21 563.62 2773.39 1574.91 764.08 2623.52 1311.76 402.49
23 Sikkim 13.50 0.00 36.26 20.75 10.38 23.03 42.47 115.77 52.85 63.58 63.67 106.75 46.19 46.19 27.83
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24 Tamil 924.36 924.36 924.36 1591.51 1891.51 1891.51 2650.59 2650.59 2650.59 4012.17 4284.44 3370.20 3817.383817.38 0.00
Nadu

25 Tripura 165.40 0.00 130.49 254.15 127.08 131.8 297.28 297.28 264.38 445.06 248.84 0.00 461.88 0.00 0.00
26 Uttranchal 109.14 309.14 142,71 187.91 93.96 232.38 350.61 350.61 51.01 530.71 566.72 0.00 488.70 488.70 255.55

27 Uttar 2071.43 3071.43 3155.45 3566.49 4566.49 5045.32 4545.23 4545.23 3649.91 6880.05 8846.94 5929.37 6462.43 6462.43 1487.36
Pradesh

28 \West Bengal 617.47 617.47 755.29 1063.13 1063.13 807.59 1205.19 1205.19 894.10 1824.27 1948.07 1477.54 1940.44 1940.44 1888.40

29 A&N 55.48 0.00 44.78 55.79 0.00 19.75 43.55 0.00 20.03 43.55 000 5.25 37.50 0.00 24.53
Islands

30 Chandigarh 104.03 0.00 51.39 104.61 0.00 98.31 58.06 0.00 64.47 58.06 0.00 6.82 78.52 0.00 0.00

31 D&N 6.94 0.00 38.70 6.97 0.00 15.2 25.81 0.00 9.47 25.81 0.00 0.00 17.58 17.58 0.00
Haveli

32 Daman 11.56 0.00 0.00 11.62 0.00 0 22.58 0.00 0.00 22.58 0.00 0.00 16.41 0.00 0.00
& Diu

33 Delhi 165.37 0.00 20.81 165.37 0.00 30.08 92.20 0.00 56.81 92.20 0.00 1.25 93.34 0.00 0.00

34 Pondicherry 25.63 0.00 401.59 25.63 0.00 126.41 7.80 100.00 89.14 7.80 7.80 0.00 6.66 6.66 45.27

Total 15459.00 15588.0916275.2323610.62 24868.4520777 .53533650.0033691.56 28995.1950750.00 54067 .2531650.47 48500.0042160.8520683.02

*The expenditure reported includes the expenditure of Central funds released during earlier year and carried forward to this year as this
scheme is an ongoing scheme.
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Statement-11

State-wise, Year-wise physical progress under Swarna Jayanti Shahari Rozgar Yojana (SJSRY)
During 2005-06, 2006-07, 2007-08, 2008-09 & 2009-10

S_No. State/UT 2005-06 2006-07 2007-08 2008-09 2009-10
No. of No. of No of No. of No. of No of No. of No. of No of No. of No. of No of No. of No. of No. of
Urban urban man- Urban wurban man- Urban urban man- Urban wurban man- Urban bene- mandays
poor poor days poor poor days poor  poor days poor poor days poor ficiaries of
assisted provi- of assisted provi- of assisted provi- of assisted provi- of bene- provided work
to set ded work to set ded work to set ded work to set ded work ficiariesskill gene-
up indivi-trai- gene-up indivi-trai- gene-up indivi-trai- gene-up indivi-trai- gene- assisted training
rated
dual/ ning rated dual/ ning rated dual/ ning rated dual/ ning rated for (STEP- (In
group (In group (In group (In group (In setting UP) lakhs)
micro lakhs) micro lakhs) micro lakhs) micro lakhs) up
enterprises enterprises enterprises enterprises individual
micro
enterprises
(USEP)
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17
1 Andhra 5887 11613 0.00 2195 4945 0.11 16436 27599 5.66 29156 45369 8.23 7389 23914 0.00
Pradesh
2 Arunachal 36 100 2.59 23 3 0.00 0 0 0.07 0 0 0.00 16 20 0.86
Pradesh
Assam 0 2085 0.63 1305 0 0.26 30 102 1.89 479 420 3.43 472 420 16.15
Bihar 0 0 0.00 8315 31 26.11 0 0 0.00 1347 2315 0.00 0 0 0.00
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17

22 Rajasthan 6643 3340 0.16 9301 6036 0.82 8832 4645 0.96 4833 4037 1.27 5876 3054 1.04

23  Sikkim 44 118 0.00 0 0 0.00 71 350 0.19 479 1478 3.71 86 0 0.00

24 Tamil Nadu 7433 19920 0.00 21574 12763 20.51 13026 8193 0.78 23659 73024 8.23 2065 1224 8.20

25 Tripura 578 4253 0.48 1286 1728 0.17 655 4316 0.24 272 1826 0.24 200 1014 0.24

26 Uttaranchal 0 0 0.00 0 0 0.00 0 0 0.00 736 1414 5.00 992 1744 0.93

27 Uttar 11789 24255 4.69 18880 31997 9.99 26080 54869 5.20 27302 54802 9.13 3145 15281 3.81
Pradesh

28 West Bengal5349 3986 1.46 4859 876 6.38 9468 1547 0.38 4690 2268 0.00 3787 7049 0.24

29 A &N 6 0 0.62 21 0 0.00 53 0 0.00 29 1 0.01 43 1 0.00
Islands

30 Chandigarh 24 794 0.00 36 937 0.00 30 745 0.00 607 5459  0.00 0 0.00

31 D&N 0 0 0.00 0 0 0.00 0 0 0.00 67 219 0.94 1.01
Haveli

32 Daman 0 0 0.00 0 0 0.00 0 0 0.00 68 0 0.04 0 000
& Diu

33 Delhi 624 775 0.00 107 230 0.00 1297 250 0.00 275 325 0.00 95 109 0.00

34 Pondicheny 2738 4400 1.83 398 263 0.43 450 880 0.86 70 417 0.05 306 44 0.05
TOTAL 94741 142073 43.48 136178 167364 82.209 181050 248264 45.39 184736 303418 57.44 80630 185383 50.15
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Employement Guarantee Scheme for Urban Poor

267. DR. T.N. SEEMA: Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) whether Government proposes to introduce any employment

guarantee scheme for urban poor similar to the MGNREGS; and
(b) if so, the details of the scheme?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI SELJA):
(a) No, Sir.

(b) Question does not arise.
Deficit in housing units in urban areas

268. SHRI N.K. SINGH: Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) the present deficit in housing units in urban areas; and

(b) whether Government has the intention to set up a national

regulator for housing sector?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI SELJA):
(a) A Technical Group constituted by the Ministry in 2006 to assess the
urban housing shortage has estimated that at the end of the 10th Five
Year Plan (2007-08), the total housing shortage in the country was 24.71
million. Further, an additional requirement of 1.82 million dwelling
units has been projected for the 11th Plan, bringing the total housing
requirement during the 11th Plan Period (2007-2012) to 26.53 Million

dwelling units.

(b) Yes, Sir. In order to promote planned and healthy real estate
development of colonies and apartments with a view to protecting consumer
interest and to facilitate smooth and speedy urban construction, the
Ministry of Housing & Urban Poverty Alleviation in consultation with
various stakeholders had prepared a draft Model Real Estate (Regulation
of Development) Act 200__ and the same was put on the website of the
Ministry (http://mhupa.gov.in). Comments/suggestions on the draft bill
were invited from public and other stakeholders including State

Governments and Union Territory administrations, business chambers, etc.

The proposed regulatory mechanism will be finalized by the Ministry
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after taking iInto consideration suggestions received from the States,
business chambers, developers, experts and other stakeholders, as also
views of Ministry of Law & Justice. However, no time frame for its

finalization can be assigned at this stage.
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Development of slums in metro cities

269. SHRI Y.S. CHOWDARY: Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) the details of programmes aimed for developing the slums in the

major metro cities, across the country;

(b) the funds allocated by Government during the last three years

State-wise for such projects;
(c) the complete details of spent/un-spent funds;

(d) whether there has been any mechanism to vreview the

implementation of such programmes/projects; and
(e) if so, the details thereof?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI SELJA):
(a) and (b) The Government launched the Jawaharlal Nehru National Urban
Renewal Mission (INNURM) on December 3, 2005 aimed at provision of city-
wide infrastructure and basic services to the urban poor especially slum
dwellers. Under the Basic Services for the Urban Poor (BSUP) component of
JNNURM, Additional Central Assistance 1is provided to States/Union
Territories for undertaking affordable housing and related infrastructure
facilities in 65 select cities including major metro cities. Other
cities/towns are covered under Integrated Housing and Slum Development
Programme (IHSDP). No year-wise, State-wise allocation has been made for
BSUP and IHSDP during last three years. However, the details of funds
allocated by the Government for Mission Period (2005-2012) under BSUP and

IHSDP are given in the enclosed Statement (See below).

(c) The details of funds spent/un-spent funds under BSUP and IHSDP

are as under:

(Rs. Crore)
Scheme Central share Utilization Balance for which
released Certificates UCS need to be
submitted submitted
BSUP 6281.36 3297.14 2984 .22
IHSDP 3732.01 797.49 2934.52
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ToTAL 10013.37 4094.63 5918.74
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(d) and (e) The Ministry of Housing and Urban Poverty Alleviation
undertakes periodic review of all Jawaharlal Nehru National Urban Renewal
Mission (JINNURM) projects through review meetings at State, Regional and
National level. In addition, a Mid-term appraisal study of the 11th Plan
by the Planning Commission, which covers implementation of Jawaharlal
Nehru National Urban Renewal Mission (JNNURM) among other things, reveals
that there is a renewed focus on the urban sector across the country due
to schemes like JNNURM, which has allowed States and Urban Local Bodies
(ULBs) to raise their aspirations. However, the need to raise capacity

and investment resources is substantial.
Statement
Jawaharlal Nehru National Urban Renewal Mission (JNNURM)
Status us on 15.02.2011
(Rs. in Crores)

Financial Progress ( BSUP & IHSDP)

SI. State/UT 7-Year New-Allocation Total Central
ACA Released
No. Share Approved

BSUP  IHSDP Total BSUP IHSDP Total BSUP IHSDP Total

1 2 3 4 5 6 7 8 9 10 11

1 Andhra 1547.42 764.57 2311.99 1497.42783.102280.52874.86551.78
1426.64

Pradesh

2 Arunachal 43.95 24.52 68.47 43.95 8.96 52.91 11.83 4.48 16.31

Pradesh
3 Assam 121.94 67.25 189.19 97.60 70.22 167.82 48.80 35.11 83.91
4  Bihar 531.54 168.07 699.61 312.76 162.48 475.24 78.19 81.24 159.43
5 Chhatisgarh385.21158.83 544.04 364.99 158.83 523.82169.29104.57 273.86
6 Goa 11.43 35.79 47.22 4.60 0.00 4.60 1.15 0.00 1.15
7 Gujarat 1015.56 256.25 1271.81 822.46 243.201065.66621.68119.35 741.03

8 Haryana 57.31 209.70 267.01 31.18 209.70 240.88 31.18104.85 136.03
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9 Himachal 31.29 37.07 68.36 18.27 37.07 55.34 4.57 18.54 23.11

Pradesh
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2 3 4 5 6 7 8 9 10 11

10

11

12

13

14

15

16

17

18

19

20

21

22

23

24

25

26

27

28

29

30

31

Jammu & 140.18 117.34 257.52 134.44 87.97 222.41 33.61 41.22 74.83

Kashmir

Jharkhand 351.09 136.00 487.09 251.59 131.33 382.92 62.90 55.05 117.95
Karnataka 407.97 222.69 630.66 407.97 222.56 630.53 164.49136.45 300.94
Kerala 250.00 198.83 448.83 233.56 201.60 435.16 125.37130.70 256.07

Madhya 351.10 276.64 627.74 344.26 221.83 566.09 147.91115.73 263.64

Pradesh

Maharashta3372.561130.604503.163234.101228.494462.591409.68600.15
2009.83

Manipur 43.91 32.35 76.26 43.91 32.35 76.26 10.98 13.03 24.01
Meghalaya 40.35 28.97 69.32 40.35 22.43 62.78 16.03 11.21 27.24
Mizoram 80.11 29.78 109.89 80.11 29.78 109.89 27.26 14.89 42.15
Nagaland 105.60 44.14 149.74 105.60 44.74 150.34 79.20 29.92 109.12
Orrisa 78.74 176.33 255.07 54.18 191.88 246.06 13.54 92.90 106.44
Punjab 444 .46 172.56 617.02 36.15 33.77 69.92 26.39 16.89 43.28
Rajasthan 383.46 424 .56 808.02 257.30 518.45 775.75 85.47 219.69 305.16
Sikkim 29.06 20.90 49.96 29.06 17.92 46.98 15.23 8.96 24.19
Tamilnadul107.80 349.38 1457.181041.80372.101413.90494.42281.99 776.41
Tripura 23.66 28.36 52.02 13.96 38.05 52.01 13.96 22.19 36.15

Uttar 1165.22 854.41 2019.631144.24751.741895.98531.77366.82 898.59

Pradesh
Uttarakhand97.84 63.58 161.42 65.33 90.57 155.90 17.61 45.28 62.89

West 2126.98 681,04 2808.02 1607.42826.592434.01682.65498.79
1181.44
Bengal

Delhi 1481.28 0.00 1481.281229.28 0.00 1229.28228.90 0.00 228.90
Puducherry83.20 26.95 110.15 83.20 5.48 88.68 21.86 2.74 24.60

A&N Islands0.00 27.29 27.29 0.00 13.64 13.64 0.00 5.53 5.53
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1 2 3 4 5 6 7 8 9 10 11

32 Chandigarh446.13 0.00 446.13 396.13 0.00 396.13 198.06 0.00 198.06
33 D&N Haveli 0.00 20.56 20.56 0.00 3.34 3.3 0.00 1.67 1.67
34 Lakshadweep0.00 21.03 21.03 0.00 0.00 0.00 0.00 0.00 0.00

35 Daman 0.00 21.97 21.97 0.00 0.58 0.58 0.00 0.29 0.29
& Diu

ToTAL 16356.356828.3123184.6614027.186760.7220787.906248.823732.01
9980.83

DPR Preparation 20 8.59 8.59
Charges (Released)

PMUs 27 5.12 5.12
PlUs 118 16.82 16.82
TPIM 15

CBP 2.01 2.01
GRAND TOTAL 6281.363732.01
10013.37

RSBY in Kerala

270. DR. T.N. SEEMA: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a) whether Government proposes to enhance the maximum amount of
coverage allowed under Rashtriya Swasthya Bima Yojana to Rs. 1,00,000 per

annumj;

(b) whether Government include coverage for life saving surgeries
and procedures including cancer, cardiovascular surgery, brain surgeries

etc. under the scheme;

(c) whether Government permitted the State Government of Kerala to
implement its own scheme for additional medical insurance coverage for

non-BPL families as an add-on to the RSBY; and

(d) if so, how many families has been permitted registration under

the scheme for 2010-11 and 2011-127?
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THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (@)
The maximum amount of coverage under Rashtriya Swasthya Bima Yojana is

Rs. 30,000/- and at present there is no proposal to enhance this amount.
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(b) Barring a very few exceptions as outlined in the guidelines,
hospitalization expenses relating to all diseases including maternity

benefits, are covered under RSBY.

(c) and (d) The State Government of Kerala has formulated their own
Scheme "CHIS PLUs®" providing additional coverage upto Rs. 70,000/-for

certain treatment to the RSBY beneficiaries.

The State Government of Kerala has also extended RSBY to certain
categories of families identified by the State Government for inclusion
in the scheme. The entire premium is being borne either by the State
Government or by the beneficiary himself. During the year 2010-11 (as on
31.01.2011), 17,96,315 families have been enrolled under RSBY in the
State. Out of these, Central Government has provided 75% funding of the

premium to 11,79,000 BPL families as per Planning Commission estimates.
Steps to safeguard the rights of contract labourers in the country

271. DR. K.P. RAMALINGAM: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) whether Government proposed to ask private companies to disclose
the number of workers hired on contract and the minimum monthly wages

paid to them;

(b) if so, such move will ameliorate the situation of contract
labourers who are not provided proper salary at par with regular staffs

in private companies in the country; and

(c) if so, the details thereof and the steps taken by Government to

safeguard the rights of contract labourers in the country?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (@)
to (c) The issue of employing contract labour is governed by the
provisions of the Contract Labour (Regulation & Abolition) Act, 1970. The
establishment employing contract labour has to abide by the provisions of

the said Act.

There is no proposal with the Central Government to ask private
companies to disclose the number of workers hired on contract and the
minimum monthly wages paid to them. However, to protect the interest of
contract labour in central sphere, the officers of Chief Labour

Commissioner (Central) conduct regular inspection and action is taken
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against the defaulter employers in form of
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prosecution. Moreover, Section 10(1) of the Contract Labour (Regulation &
Abolition) Act, 1970 authorizes the appropriate Government to prohibit
employment of contract labour in any process, operation or other work in
any establishment after consulting the Central Advisory Contract Labour
Board (CACLB)/State Advisory Contract Labour Board (SACLB). The
appropriate Government under the Act examines the cases of specific
establishment(s) brought before it and after following the procedure
where conditions laid down under Section 10(2) of the Act are satisfied,
prohibits the employment of contract labour by issuing notification.
Thereafter, that specific establishment can not employ contract labour in
the job(s) mentioned in the notification. So far 79 notification have

been issued by the Central Government.
Opening of medical colleges by ESIC

1272. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(a) whether Employees, State Insurance Corporation (ESIC) proposes
to open 28 medical colleges across the country, if so, the State-wise,

city-wise and site-wise details thereof;
(b) the progress made so far in this regard;

(c) whether Government is of the view that by opening these
colleges, especially in rural areas the poor children of villages can be

benefited with these facilities;

(d) by when these medical colleges would start functioning in the

country;

(e) whether Government 1is also planning to open ESIC dental

colleges; and
() if so, the details thereof?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (@)
The ESI Corporation proposes to set up 18 Medical Educational Projects
across the Country. State-wise, City wise and Site-wise details are given

the enclosed Statement-1 (See below).

(b) Medical College projects are in various stages of construction.

tOriginal notice of the question was received in Hindi.
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(c) The Medical College Projects are being set-up in consultation
with State Governments and admissions will be done as per the Government

of India®s instructions and will benefit the Insured Persons.

(d) The Project involves creation of infrastructure which takes time

and actual starting of projects will take place in phased manner.

(e) and (F) Yes, Sir. 10 Dental Colleges proposed to be started by
the ESI Corporation. One Dental College has already been started at ESIC
Hospital, Rohini, New Delhi from academic session 2010-11. The details of
the other Dental Colleges proposed to be opened by the ESIC are given in

the enclosed Statement-11.
Statement-1

Details of Proposed Medical Colleage projects (State wise)

S-.No. State Location of Project

1 2 3

1. Andhra Pradesh Sanathnagar, Hyderabad
2. Bihar Bihta, Patna

3. Gujarat Naroda

4. Haryana Faridabad

5. Himachal Pradesh Mandi

6. Karnataka Gulbarga

7. Karnataka Rajaji Nagar, Bangalore
8. Kerala Paripally, Kollam

9. Maharashtra Mulund/Thane, Mumbai
10. Madhya Pradesh Nanda Nagar, Indore
11. New Delhi Basaidarapur

12. Orissa Bhubaneswar

13. Rajasthan Alwar

14. Tamil Nadu KK Nagar, Chennai
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15. Tamil Nadu Coimbatore

16. Uttrakhand Haridwar

17. West Bengal Joka, Kolkata

18. West Bengal Baltikuri, Kolkata
Statement-11

Details of Proposed Dental College projects (State-wise)

S-No. State Location of Project

1. Andhra Pradesh Nacharam, Hyderabad

2. Gujarat Naroda

3. Karnataka Gulbarga

4. Kerala Ezukone, Kollam

5. Maharashtra Vashi, Navi Mumbai

6. Madhya Pradesh Nanda Nagar, Indore

7. Punjab Bharat Nagar, Ludhiana
8. Uttar Pradesh Pandu Nagar, Kanpur

9. West Bengal Joka, Kolkata

Implementation of RSBY

273. SHRI M.V. MYSURA REDDY: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the details of categories that are covered under Rashtriya

Swasthaya Bima Yojana (RSBY) launched in 2007;

(b) the details of beneficiaries, category-wise, State-wise and

year-wise;

(c) the details of policy guidelines issued for proper

implementation of this scheme; and

(d) what monitoring mechanism does the Ministry have for strict

implementation of the scheme?
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THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (@)
and (b) The Rashtriya Swasthya Bima Yojana providing for smart card based
cashless health insurance cover of Rs.30000 per annum to Below Poverty
Line (BPL) families (a unit of five) in the unorganized sector was
launched on 01.10.2007 and became operational from 01.04.2008. More than
2.26 crore smart cards have been issued as on 31.01.2011. The number of
beneficiaries State-wise and year-wise 1is given in the enclosed

Statement-1 (See below).

The scheme has been extended to building and other construction
workers registered under the Building and Other Construction Workers
(Regulation of Employment and Condition of Service) Act, 1996. The
details of coverage is given in the enclosed Statement-11 (See below).

The scheme has recently been extended to street vendors also.

(c) The summary of RSBY guidelines is given in enclosed Statement-

111 (See below). The detailed guidelines are at website www.rsb.in

(d) Formats have been designed for regular receipt of data relating
to implementation of the scheme for the purpose of monitoring. Regional
and State level workshops are also held periodically for intensive review
of the progress. A Committee has also been constituted under the
chairmanship of a senior officer of the Ministry to look into the
grievance. The State Governments have also been advised to constitute
State Grievance Redressal Committees to investigate the complaints

regarding violations of guidelines by the stakeholders.
Statement-I

State-wise and year-wise number of beneficiaries

S. No. Name of the State/UTs Smart card issued

2008-2009 2009-2010 2010-11
(upto 31.01.2011)

1 2 3 4 5

1. Arunachal Pradesh - - 7154
2. Assam - 81,565 2,04,465
3. Bihar 5,57,002 20,38,909 41,84,510
4. Chandigarh 3,627 5,407 4,913
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1 2 3 4 5
5. Chhattisgarh - 9,27,672 10,92,647
6. Delhi 41,990 2,18,055 2,18,055
7. Goa 1,679 3,505 0
8. Gujarat 6,70,517 6,82,354 19,19,086
9. Haryana 4,01,587 6,822,354 6,311,344
10. Himachal Pradesh 78,370 115828 2,38,821
11. Jharkhand 1,01,219 4,34762 12,36,143
12. Karnataka - 36,971 1,57,405
13. Kerala 7,03,570 11,73,388 *17,96,315
14. Maharashtra 1,35,804 14,40,407 15,97,958
15. Manipur - - 18,259
16. Meghalaya - 22,579 50,271
17. Mizoram 7,790
18. Nagaland 7,645 39,301 39,290
19. Orissa - 3,41,653 4,33,079
20. Punjab 76,528 1,69,306 1,90,624
21. Rajasthan 1,20,123 Discontinued the scheme
22. Tamil Nadu 57,925 1,49,520 0
23. Tripura - 1,45,780 2,58,402
24. Uttar Pradesh 8,34,871 42,96,865 48,17,323
25. Uttarakhand 50,071 53,940 2,85,649
26. West Bengal 1,19,327 8,02,974 33,02,780
ToTAL 39,61,855 1,38,65,338 2,26,92,283

* This includes 6,17,315 State BPL/APL families
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Statement-11

Number of building & other construction workers

enrolled under RSBY during 2010-11

S.No. Name of the State/ Category Enrolment upto 17.02.2011

Union Territory

1. Haryana Building and other 20249

construction workers

2. Delhi Building and other 1900

construction workers

3. Chhattisgarh Building and other 495

construction workers

Statement-111
Rashtriya Swasthya Bima Yojana - Guidelines Summary

The workers in the unorganized sector constitute about 94% of the
total work force 1in the country. One of the major insecurities for
workers in the unorganized sector is absence of health cover for such
workers and their family members which results in them falling into
poverty because of health expenditures and loans which they have to take
for these. Thus, with a view to providing health insurance cover to Below
Poverty Line (BPL) workers and/or other approved beneficiaries in the
unorganised sector and their families, the Government of India (Gol) has

announced the '""Rashtriya Swasthya Bima Yojana'.

Household Eligibility Criteria - Coverage under the scheme would be
provided for Below Poverty Line (BPL) workers and their families (up to a
unit of five). A family would thus comprise the Household Head, spouse,
and up to three dependents. The definition of BPL would be the one
prescribed by the Planning Commission for the purposes of determining the
eligible BPL population in each State/district. It would be the
responsibility of the respective State Government to verify the
eligibility of specific BPL workers and their family members, and to

share such information with the insurance provider.

Enrolment of Beneficiaries - The enrolment of the beneficiaries will
be undertaken by the Insurance Company selected by the State Government

and approved by the Government of India. The Insurer shall enroll the BPL
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and/or other approved beneficiaries based on the soft data provided
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by the State Government/Nodal Agency and issue Smart card as per
Government of India specifications through Smart Card Vendor and handover

the same on the spot to the beneficiaries at enrolment station/village.

Financing For The Scheme - 75% of the annual premium (90% in case of
Jammu & Kashmir and North-East States) by Government of India. 25% of the
annual premium (10% in case of Jammu & Kashmir and North-East States), as
well as any additional premium in cases where the total premium exceeds
Rs.750, will be paid by the States. Additionally, Rs. 60/- per smart card
as the cost of the smart cards will also be borne by Government of India.
The beneficiary would pay Rs.30 per annum per family as

registration/renewal fee.

Health Services Benefit Package - Sum insured of Rs.30,000 per BPL
family per annum on a family floater basis. Pre-existing conditions to be
covered from day one. ldentified Day Care Surgeries covered. Cashless
coverage of all health services including maternity benefits. Provision
for 1 day pre and 5 day post-hospitalization expenses. Provision for
transport allowance of Rs.100 per visit) but subject to an annual ceiling
of Rs. 1000.

Payment of Premium - First installment of premium of Rs.30 shall be
paid by the beneficiary, at the time of enrollment and delivery of smart
card or at the time of renewal as the case may be. Second installment
will be paid by the State Nodal Agency to the insurance company, after
the enrollment is done, in the nature of 25% of (X-60)-30. Third
installment will be paid by the Central Government through the State
Nodal Agency as 75% of (X-60)+60 where X is the premium of the Insurance
Policy.

Requirement OFf Tender To Select Insurance Provider - The State
Government will be required to select one or more health insurers on a
periodic basis according to a tender process which would take account of
both the price of the insurance package and technical merit of the
proposal. The tender should be open to both public and private sector

health insurers who meet the relevant IRDA standards.

Submission And Approval Of The Proposal - The proposals of the State
Governments will be considered by the Approval and Monitoring Committee
set up by Government of India. Tendering and contracting procedure for

insurer/partners, Overseeing arrangements, Status of BPL data and its
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conformity with the prescribed standards, Financing plan for State
Government premium contributions are some of the important points which

States will need to address in their proposals.
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Responsibilities of Government of India - In addition to its
financing commitment, the Government of India shall undertake activities
like; 1issuance and periodic revision of guidelines for the Scheme,
establishment of an Approval and Monitoring Committee, development of
such protocols and common standards as may be necessary to ensure
effective functioning of the Scheme on a national basis, establishment of
a Technical Support Cell at the Central Level within the Ministry of
Labour and Employment; in order to operationalize the Health Insurance

scheme.

Grievances Redressal Mechanism: A Committee has been constituted
under the chairmanship of a senior officer of the Ministry to look into
the grievance. The State Governments have also been advised to constitute
State CGrievance Redressal Committees to investigate the complaints

regarding violations of guidelines by the stakeholders.
Prohibiting withdrawal from EPF accounts

274. SHR1 K.E. ISMAIL:
SHRI D. RAJA:
Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether it is a fact that the Finance Ministry has made a
suggestion to this Ministry saying that the employees should not be
permitted to withdraw from the EPF accounts to meet the expenses such as

medical, education, marriages etc.; and

(b) if so, the details thereof and the reaction of the Ministry

thereto?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (@)
and (b) The Finance Ministry while recommending adoption of investment
pattern notified by them on 14.08.2008 for Employees® Provident Fund and
"Exempt Funds" suggested that liberal advances and withdrawals from
Employees®™ Provident Fund (EPF) should be shunned to achieve old age
income security for employees because by not adhering to "one instrument
one policy objective" most employees retire with as little as less than
Rs. 35,000/- in their accounts. The letter of Ministry of Finance was
placed before the Central Board of Trustees (CBT) (EPF) in its meeting
held on 15.2.2011. 1t is felt that social security is very wide concept

of which the old age income security is
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one of the aspects. EPF not only caters for the old age income security
of the workers through Provident Fund and Employees® Pension Scheme but
also takes care of their financial requirements when they are in dire
monetary need due to exigencies like disease, education of children,
building houses etc. Since the social obligations are also to be
necessarily met, EPF gives the facility of partial withdrawal from their

Provident Fund for specified purposes.
Non-notification of intersts rate hike on EPF

275. SHRI D. RAJA:
SHRI K.E. ISMAIL:
Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether it is a fact that the Finance Ministry has refused to
approve and notify the raise in the interest rate on Provident Fund from
8.5 per cent to 9.5 per cent for 2010-11 as decided by the EPFO trustees
in September, 2010; and

(b) if so, the details thereof and the reaction of this Ministry

thereto?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (@)
The Ministry of Finance has raised certain observations on the accuracy
of calculation of surplus for declaring interest at the rate of 9.5 per

cent for the year 2010-11 and so far has not approved it.

(b) The Ministry of Labour & Employment has clarified all the points
raised by the Ministry of Finance and again requested to consider and
approve the recommendation of the Central Board of Trustees, Employees”

Provident Fund (CBT, EPF).
Non-contribution of PF amount by public schools

1276. SHRI BALAVANT ALIAS BAL APTE:
SHRI SHREEGOPAL VYAS:
Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether managements of country"s public schools, including

Maharashtra®s, deposit the amount of Provident Fund (PF);
(b) if so, the details thereof;

(c) if not, the reasons therefor; and
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(d) the action taken/or being taken by Government against the
managements of these schools for not depositing the amount of Provident

Fund?

toriginal notice of the question was received in Hindi.
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THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (@)
Most of the schools in the country including in Maharashtra are

depositing Provident Fund.

(b) and (c) At the end of Finance year 2009-10, there were 22127
schools covered in |India under the Employees®™ Provident Funds and
Miscellaneous Provisions Act, 1952 having membership of 10,88,328. The

specific details of public schools in the State of Maharashtra are as

under:

Name of the office No. of No. of schools
in Maharashtra schools covered reporting compliance
Nagpur 17 16
Mumbai-1 4 4
Mumbai-11 540 468
Mumbai-111 405 395

Pune 226 202

Non-remittance of dues/returns is the main reason for not depositing

the contribution by some schools.
(d) Following actions are taken against the defaulting schools:

1. Action under section 7A of the Employees®™ Provident Fund &
Miscellaneous Provisions Act, 1952 for quantification of provident

fund dues and raising demand against defaulters.

2. Recovery action as provided under section 8B to 8G is taken which

includes:

i. Action under section 8F for prohibiting 3rd parties including bankers
against payment due to the defaulter and appropriating it against

provident fund dues.

Attachment and sale of movable and immovable properties of the

defaulting establishments.

- Appointment of receiver to run the business of the defaulting

establishments.

iv. Arrest and detention of defaulter.
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3. Action under section 14 of the Act for prosecution of the defaulters

before the courts of law.

4_ Action under section 14B for levying damages as penalty - a deterrent

action.

5. Prosecution under section 406/409 IPC - for non-payment of employees

share deducted from the wages but not deposited.
6. Action under section 7Q for levy of interest for belated remittances.
Upgradation of ITls in the country

277. SHR1 RAM KRIPAL YADAV: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government has any plan to upgrade Industrial Training

Institutes (ITIs) all over the country;

(b) if so, how many ITIs have been covered under this scheme in

Bihar; and

(c) the details of amount sanctioned and provided to those ITIs in

the State?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (@)
Yes, Sir. Union Government has been implementing the following three

schemes for upgradation of Government ITIs all over the country:

(i) Upgradation of 100 ITls into Centers of Excellence (CoE) through

domestic funding.

(ii) Upgradation of 400 ITIs through Vocational Training Improvement
Project (VTIP) with World Bank Assistance.

(i) Upgradation of the remaining 1396 Government ITIls through

Public Private Partnership.
(b) 21 1TIs have been covered under above schemes in Bihar.

(c) An amount of Rs.55.90 crore has been sanctioned/allocated and

Rs. 41.27 crore has been released to these ITls.

The breakup of funds sanctioned/allocated and released to these ITIls

of Bihar under the above schemes is enclosed as Statement.
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Statement

Break upof Funds sanctioned/allocated and provided to the State of Bihar

SI. Scheme Name No. of Funds No. of Funds
No. ITIs sanctioned/ sanctioned/ 1TIs covered released
Allocated Allocated (Rs.in

(Rs. in Crore) Crore)

1 Upgradation of 2 2.40 2 2.19

100 ITIs into

Centers of Excellence
(CoE) through
domestic funding

2 Upgradation of 8 21.00 8 11.58
400 ITIs through
Vocational Training
Improvement Project
(VTIP) with World
Bank Assistance.

3 Upgradation of 13 32.50 11 27.50
1396 Government
ITls through Public
Private Partnership (PPP)

ToTAL 23 55.90 21 41.27

Child labour in the country

278. SHRI RAJEEV SHUKLA: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) whether it is a fact that even after the continuous efforts by

Government child labour has been on a rise in the country;
(b) if so, the rate of increase in the child labour in the country;

(c) whether Government is planning to set up special cell of Police

to control the child labour;

(d) whether Government had set up any committee to study the issue

of increase in child labour in the country; and
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(e) if so, the report of the committee?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (&)
and (b) No, Sir. As per figures of the Census 2001, there were 1.26 crore
working children in the age group of 5-14 whereas in the Survey conducted
by National Sample Survey Organisation (NSSO), in 2004-05, the number of
working children were estimated at 90.75 lakh, which shows a declining

trend.
(c) and (d) No, Sir.
(e) Does not arise.
Hike in cost of living of working people

279. SHRI K.N. BALAGOPAL: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) whether Government has got any data or report regarding the huge

hike in cost of living of working people in the country; and

(b) if so, what steps have been taken by Government to protect the

real income of labourers especially in unorganised sector?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (@)
The Labour Bureau compiles and maintains Consumer Price Index Numbers for
Industrial Workers (CPI-IW) on base 2001=100 and Consumer Price Index
Numbers for Agricultural and Rural Labourers (CPl - AL/RL) on base 1986-
87=100. The rate of inflation computed on the basis of these index
numbers provide indicator of the rise in the cost of living of certain

section of the working class.

A statement giving CPI-IW on base 2001=100 and CPI-RL on base 1986-
87=100 from January, 2010 to December, 2010 is enclosed (See below).

(b) In order to protect the minimum wages against inflation, the
Central Government has linked the Variable Dearness Allowance (VDA) to
Consumer Price Index Numbers and the National Floor Level Minimum Wage
(NFLMW) is revised from time to time taking into account the rise in
Consumer Price Index Numbers. Steps have also been taken to protect the
real income of labourers, especially in the unorganized sector by passing
the Unorganized Sector Workers Social Security Act, 2008, and setting up
a National Social Security Fund for the unorganized sector workers with

an initial allocation of Rs.1000 crore as announced in the Budget 2010-
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11. The fund will support schemes for weavers, toddy tappers, rickshaw

pullers, bidi workers etc. The Mahatma Gandhi National Rural
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Employment Guarantee Act, 2005 (MGNREGA, 2005) was enacted providing for
the enhancement of livelihood security of the households in rural areas
of the country by providing at least 100 days of guaranteed wage
employment in every financial year to every household. The MGNREGA wages
have also been revised by taking into consideration the rise in Consumer

Price Indices.
Statement

CPI-1W on base 2001=100 and CPI-RL on base 1986-87=100
from January 2010 to December 2010

(A )Consumer Price Index Numbers for Industrial Workers
(CPI-1W) on base 2001=100

Month CPI-1W (Year 2010) CPI-IW (Year 2009)Point to Point Rate
of Inflation

January 172 148 16.22
February 170 148 14.86
March 170 148 14.86
April 170 150 13.33
May 172 151 13.91
June 174 153 13.73
July 178 160 11.25
August 178 162 9.88
September 179 163 9.82
October 181 165 9.70
November 182 168 8.33
December 185 169 9.47

(B) Consumer Price Index Numbers for Rural Labourers
(CP1-RL) on base 1986-87=100

Month CPI-RL (Year 2010) CPI-RL (Year 2009) Point to Point Rate
of Inflation

1 2 3 4

January 541 461 17.35
February 538 462 16.45
March 536 464 15.52
April 538 468 14.96
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1 2 3 4

May 540 475 13.68
June 547 484 13.02
July 554 498 11.24
August 556 507 9.66
September 562 514 9.34
October 565 521 8.45
November 569 532 6.95
December 580 537 8.01

Uniform minimum wages in the country

280. SHRI RAJIV PRATAP RUDY: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government is considering a uniform minimum wages across

the country;
(b) the current rate of minimum wages in the country, State-wise;

(c) whether Government has received representations from labour
organizations regarding disapproval of minimum wages guidelines by the

private organizations; and
(d) the steps taken against the defaulting entities?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (@)
Based on the recommendations given by the National Commission on Rural
Labour (NCRL) in 1991, a National Floor Level Minimum Wage (NFLMW) was
fixed uniformly at Rs.35/- per day in 1996. Since then, the NFLMW per day
has been revised from time to time primarily taking into account the
increase in the Consumer Price Index Number for Industrial Workers, which
stands at Rs.100/- per day with effect from 01.11.2009. This is,
primarily, aimed to have a uniform level of minimum wages across the
country and to reduce the disparities. Since the NFLMW is a non-statutory
measure, the State Governments are persuaded to fix/revise minimum wages
in such a way that in none of the scheduled employments, the minimum wage
is less than NFLMW.

(b) The range of minimum rates of wages fixed for unskilled workers

engaged in different scheduled employments in different States/Union
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Territories is given in the enclosed Statement-1 (See below).
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(c) and (d) The minimum wages, fixed under the Minimum Wages Act,
1948 for different categories of workers engaged in different scheduled
employments in the Central and State sphere are applicable to both the
public and private organizations, which are to be statutorily paid. The
enforcement of the Act is secured at two levels. While in the Central
sphere, the enforcement of the Minimum Wages Act, 1948 is secured through
the Inspecting Officers of the Chief Labour Commissioner (Central)
commonly designated as Central Industrial Relations Machinery (CIRM), the
compliance in the State sphere is ensured through the State Enforcement
Machinery. They conduct regular inspections and in the event of detection
of any case of non-payment or under-payment of minimum wages including
overtime wages, they advise the employers to make payment of the
shortfall of wages. In case of non-compliance, penal provisions against
the defaulting employers are invoked. The details regarding enforcement
of the Minimum Wages Act, 1948 in the Central and the State sphere during
the last year i.e., 2009 - 10 as available, is given in the enclosed

Statement-11.
Statement-1

Range of minimum rates of wages for unskilled workers engaged in

different scheduled employments in different States/Union territories

SI. States/Union Territories Range of Minimum Wage for
No. Unskilled Workers

(In Rs. Per day)

Central Sphere 146.00-234.00

State Sphere

1 Andhra Pradesh 68.96-231.71
2 Arunachal Pradesh 134.62
3 Assam 66.50- 100.00
4 Bihar 109.12-119.00
5 Chhattisgarh 100.00 - 134.15
6 Goa 150.00- 157.00
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7 Gujarat 100.00- 169.00

8 Haryana 167.23
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1 2 3

9 Himachal Pradesh 110.00
10 Jammu & Kashmir 110.00
11 Jharkhand 111.00
12 Karnataka 111.83- 168.42
13 Kerala 100.00-322.10
14 Madhya Pradesh 114.00- 159.61
15 Maharashtra 90.65-248.15
16 Manipur 81.40
17 Meghalaya 100.00
18 Mizoram 132.00
19 Nagaland 80.00
20 Orissa 90.00
21 Punjab 141.98
22 Rajasthan 135.00- 155.00
23 Sikkim 100.00
24 Tamil Nadu 81.91 -205.18
25 Tripura 65.77- 130.00
26 Uttar Pradesh 100.00- 159.98
27 Uttarakhand 91.98- 183.00
28 West Bengal 108.08- 160.73
29 A & N Islands 190.00 - 220.00
30 Chandigarh 176.98
31 Dadra & Nagar Haveli 136.60
32 Daman & Diu 132.60
33 Delhi 203.00
34 Lakshadweep 147.40
35 Puducherry 100.00-205.00
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Statement-11

Details regarding enforcement of Minimum Wages Act, 1948 during 2009 - 10

S.No. Name of the Inspections Irregularities Claims Prosecution cases
Amount of Amount of Fine
State/UTs made Compen- (Rs. "000)

Detected Rectified Filed Settled Pending Filed Decided sation Impo- Recovered
Awarded sed

(Rs."000)
1 2 3 4 5 6 7 8 9 10 11 12 13
Central Sphere# 15951 161562 173225 2724 2046 51512 5599 3415 9801 2342 -
State Sphere
1 Andhra Pradesh 65115 7368 4461 8504 7723 356 720 186 3571 67 10
2 Arunachal Pradesh* 29 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
3 Assam 8683 5589 3659 80 71 18 8 3 1018 Nil Nil
4 Bihar 241509 49925 48258 25596 14361 1296 275 4 10704 2218 -
5 Chhattisgarh* 6522 1076 633 156 231 11721 1094 375 25 120 371
6 Delhi 5522 5359 4365 263 132 N.A 876 87 7385 165 165
7 Goa* 971 7003 98 2 9 17 9 3 Nil 12 -
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10

11

12

13

14

15

16

17

18

19

20

21

22

23

Gujarat

Haryana
Himachal Pradesh
Jammu & Kashmir
Jharkhand
Karnataka-
Kerala

Madhya Pradesh
Maharashtra
Manipur
Meglialaya
Mizoram
Nagaland

Orissa

Punjab

Rajasthan

19462

1612

3043

1981

39162

21168

32786

6681

50537

1284

238

30

20751

14624

8577

81374

316

3043

120

13206

21168

68861

2307

55774

16786

2818

146

54209

316

2947

4788

2186

24274

2724

41074

9999

2209

88

231

11

2

18252

1480

307

233

97

250

348

0 46383
175 1126
10 9

1 548
728 669
1855 2028
109 690
205 3218

1 1808
Nil Nil
Nil Nil
Nil Nil
Nil Nil

1 10700
142 4996
193 838

3514

217

6

269

26

1443

1567

1049

230

681

335

45

4987

214

131

168

944

1384

501

172

211

43

13566

6602

168

2327

13994

2412

524

8459

130

7339

5792

79

86

0.624

1

1270

1481

227

148

143

23

5792

1481

52
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1 2 3 4 5 6 7 8 9 10 11 12 13
24 Sikkim 8250 - - - - - - - - - -
25 Tamil Nadu 152084 3597 2 950 737 2557 163 107 19518 92 42
26 Tripura 19444 Nil Nil Nil Nil 88 Nil Nil Nil 230 Nil
27 Uttarakhand 3398 1007 328 153 133 286 342 210 913 57 57
28 Uttar Pradesh 38683 13247 1081 4573 5361 5377 1224 1300 1864000 304 -
29 West Bengal 8695 2980 1896 - - 1026 275 83 - 43 -
30 Andaman & 48 240 240 Nil Nil Nil Nil Nil Nil Nil Nil
Nicobar Islands
31 Chandigarh 375 7 56 26 21 - 21 27 29 11 -
32 Dadra & 21 4 4 1 1 2 1 - 9 - -
Nagar Haveli
33 Daman & Diu* 395 - - - - - - - - - -
34 Lakshadweep - - - - - - - - - -
35 Puducherry 7010 185 185 Nil Nil 1 Nil 1 Nil 0.5 0.5

# Provisional

* Relates to the Calender Year i.e. 2009
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Implementation of the Building and Other Construction Workers Act

1t281. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the State-wise status of implementation of Building and Other
Construction Workers Act passed by Parliament for the workers of

unorganized sector; and

(b) the status of implementation and the details of action taken on

Migrants Labourers Act in different States?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (&)

A Statement is enclosed (See below).

(b) In order to safeguard the economic and other interests of the
migrant workers, the Government has enacted the Inter-Sate Migrant
Workmen (Regulation of Employment and Conditions of Service) Act, 1979
which, inter-alia, provides for payment of minimum wages, journey
allowance, displacement allowance, residential accommodation, medical
facilities and protective clothing etc. to the migrant workers. The
responsibility for enforcement of the provisions of the Act in
establishments where the Central Government is the appropriate Government
lies with the office of the Chief Labour Commissioner (Central) and the
responsibility for enforcement of the provisions of the Act in
establishments located under the States®™ sphere lies with the respective
State Governments in which they are working and from where they have been

recruited.
Statement

Status of implementation of the Building and Other Construction Workers

(Regulation of Employment and Conditions of Service) Act

SI. Name of the Whether Whether Whether Whether

Whether
No. States/UTs. Rules Welfare Implementing/ State Schemes
notified Board Cess Advisory framed

under the constitutedcollecting Committee

Act. authority constituted
notified
1 2 3 4 5 6 7
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1. Andhra Pradesh Yes Yes Yes Yes Yes

2. Arunachal Pradesh Yes Yes Yes Yes Yes
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1 2 3 4 5 6 7
3. Assam Yes Yes Yes Yes Yes
4. Bihar Yes Yes Yes Yes Yes
5. Chhattisgarh Yes Yes No Yes Yes
6. Goa Yes Yes Yes Yes No
7. Gujarat Yes Yes Yes Yes Yes
8. Haryana Yes Yes Yes Yes Yes
9. Himachal Pradesh Yes Yes Yes No Yes
10. J&K Yes Yes Yes Yes No
11. Jharkhand Yes Yes Yes Yes Yes
12. Karnataka Yes Yes Yes No Yes
13. Kerala Yes Yes Yes Yes Yes
14. Madhya Pradesh Yes Yes Yes Yes Yes
15. Maharashtra Yes Yes Yes Yes No
16. Manipur Yes No No No No
17. Meghalaya Yes Yes Yes Yes No
18. Mizoram Yes Yes Yes Yes No
19. Nagaland No No No No No
20. Orissa Yes Yes Yes Yes Yes
21. Punjab Yes Yes Yes Yes Yes
22. Rajasthan Yes Yes Yes Yes No
23. Sikkim Yes Yes Yes Yes No
24 _ Tami Inadu* Yes Yes Yes Yes Yes
25. Tripura Yes Yes Yes Yes Yes
26. Uttar Pradesh Yes Yes Yes No Yes
27 . Uttarakhand Yes Yes Yes Yes No
28. West Bengal Yes Yes Yes Yes Yes
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1 2 3 4 5 6 7

29. Delhi Yes Yes Yes Yes Yes
30. A &N Island Yes Yes Yes Yes Yes
31 Chandigarh Yes Yes Yes Yes Yes
32. Dadra and Nagar Haveli Yes Yes Yes Yes No
33. Daman and Diu Yes Yes - Yes Yes No
34 . Lakshadweep No No No No No
35. Puducherry Yes Yes Yes Yes Yes

*State implementing its own Act.
Eradication of bonded labour

1282. SHRIMATI MAYA SINGH: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the data of bonded labour in the past five years, State-wise and
the details of the actions taken at various levels to eradicate the same;

(b) the problems in the way of eradicating the practice of bonded
labour;

(c) whether Government has set any target to eradicate bonded labour
within a time-limit; and

(d) if so, the details thereof?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (@)

to (d) The number of bonded labourers released and rehabilitated during
the last five years, State-wise is as under:

Year Name of the State/UTs No. of bonded labourers
released/rehabilitated

1 2 3

2006-07 Uttar Pradesh 104
West Bengal 93

2007-08 Bihar 150
Madhya Pradesh 192

toriginal notice of the question was received in Hindi.
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2 3

Haryana 09
Uttar Pradesh 277
West Bengal 88
2008-09 Bihar 409
Uttar Pradesh 80
West Bengal 54
2009-10 Bihar 264
Uttar Pradesh 100
2010-11 (Upto 31.12.2010) Chhattisgarh 586
Uttar Pradesh 100
West Bengal 77

The Bonded Labour System has been abolished by law throughout the
country with effect from 25th October, 1975 under the Bonded Labour
System (Abolition) Ordinance which was replaced by the Bonded Labour
System (Abolition) Act, 1976. As and when existence of bonded labour

is detected, such persons are identified for rehabilitation.

The responsibility for rehabilitating the freed bonded labourers lies
with the respective State Governments. In order to assist the State
Government in the task of rehabilitation of identified and released
bonded labourers, a Centrally Sponsored Plan Scheme for
rehabilitation of bonded labour is in operation since May, 1978.
Under the scheme, rehabilitation assistance @ Rs. 20,000/- per bonded
labour is provided which is equally shared by the Central and State

Government.

A Special Group has been constituted under the Chairpersonship of
Secretary (Labour & Employment) to review and monitor the
implementation of the Bonded Labour System (Abolition) Act, 1976. The
Group is holding region-wise meetings from time to time to impress

upon the State Governments to effectively implement the Act.

In collaboration with the ILO, the Central Government and State
Government of Tamil Nadu have launched a pilot project in the State

for the purpose of vreducing vulnerability to bondage through
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promotion of decent work. The project is being replicated in the

States of Andhra Pradesh, Orissa and Haryana.
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Pending Schemes for Beedi workers of M.P.

1283. SHRI PRABHAT JHA : Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that the proposal of Madhya Pradesh
Government relating to labour rehabilitation scheme and Housing scheme

for beedi workers are pending with the Central Government; and

(b) if so, the details thereof and the amount to be released and the
time by when the said amount be released by Central Government under

these schemes?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (&)
and (b) As per available information, there is no proposal of the Madhya
Pradesh Government relating to labour rehabilitation scheme and Housing
scheme for beedi workers pending with the Central Government. However,
certain proposals relating to subsidy for housing of beedi workers

residing in the State are under consideration of the Government.
Safety of late shift women workers in BPOs

284. SHRI P. RAJEEVE: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:

(a) whether Government devised norms to ensure the safety of women

workers working late shifts in BPOs;

(b) whether mechanisms are in place to hold accountable firms that

violate such safety norms; and
(c) if so, the details thereof?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (@)
to (¢) Ministry of Home Affairs has sent a detailed advisory dated 4th
September, 2009 to all State Governments/UTs wherein they have been
advised, inter-alia, to make comprehensive review of the effectiveness of
the States® law enforcement machinery in tackling with the problem of
crime against women. The advisory, inter-alia, advise the State
Governments/UTs on gender sensitization of the police personnel, adopting
appropriate measures for swift and salutary punishment to the persons
found guilty of violence against women, minimizing delays in
investigations of crime against women and improving the quality of

investigations, setting up "crime against women cells® in districts where
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these do not exist, setting up of special courts, improving the safety
conditions on road and special steps for security of women working in

night shifts of call centers.

toriginal notice of the question was received in Hindi.
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NCLP in Orissa

285. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the name of the districts in Orissa where National Child Labour

Project (NCLP) is in operation;

(b) the names of the districts in Orissa where NCLP is not in

operation;
(c) the reasons for exclusion of these districts from NCLP; and

(d) the fresh steps taken by Government for inclusion of remaining

districts of Orissa under NCLP?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (@)
A list containing the name of NCLP districts where National Child Labour

Project (NCLP) is in operation is enclosed as Statement-1 (See below).

(b) A list containing the name of districts where NCLP is not in

operation is enclosed as Statement-11 (See below).

(c) Under the Scheme of the NCLP, districts are identified for
implementation of the scheme, based on the Census report and

recommendation of the concerned State Government.

(d) Planning Commission has given approval for implementation of the
Scheme in 271 districts Which have already been covered. Expansion of the
NCLP Scheme to other districts is subject to the necessary approval of

the Planning Commission.
Statement-1

Name of districts where National Child Labour Project (NCLP) is in

operation.
1. Angul
2. Bargarh
3. Balasore
4. Balangir 7. Dhenkanal
5. Cuttack 8. Gajapati
6. Deogarh 9. Ganjam
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10. Jajpur
11. Jharsuguda

12. Kalahandi
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_ 19. Nabarangpur
13. Keonjhar

14. Khurda 20. Nayagarh

21. Rayagada
15. Koraput yag

22. Sambalpur
16. Malkangiri pu

_ 23. Sonepur
17. Mayurbhanj

24_. Sundargarh
18. Nuapada
Statement-11

Name of districts where National Child Labour Project (NCLP) is not in

operation.
1. Bhadrak 4.  Kandhamal
2. Boudh 5. Kendra Para
3. Jagatsinghpur 6. Puri

Global employment trends 2011 vis-a-vis Indian employment situation

286. SHRI T.K. RANGARAJAN: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) whether the Global Employment Trends 2011 published by ILO

points out a decreasing trend in employment generation;

(b) if so, what are the implications in the Indian employment

situation; and

(c) the details of steps, if any, taken by Government to stimulate

employment generation?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (&)
Yes Sir. At the global level, the employment-to-population ratio, which
indicates whether the employment-generating capacity of a country or
region is rising or falling, declined from 61.7 in 2007 to 61.2 in 2009
and is estimated at 61.1 per cent in 2010.

(b) and (c) The recent global economic crisis had impacted India but
economy largely held up well due to less reliance on exports. Government
had initiated several measures to combat economic slowdown. Instead of
injecting money directly in the market through bailout packages, India

reduced Cash Reserve Ratio (CRR), Statutory Liquidity Ratio (SLR),
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Repo and Reverse Repo rates and
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increased the diameter of pipes flowing money into the market through
banks. The Government had announced three stimulus packages on
07.12.2008, 02.01.2009 and 24.02.2009, in the form of developmental
assistance, tax concession, etc. to counter economic slowdown and promote
growth which was beneficial to the entire economy including the Ilabour
force. Active labour market policies were pursued more vigorously. These
measures have helped economic growth to pick up. Labour Bureau, Ministry
of Labour & Employment is carrying out Quarterly Quick Employment Surveys
on "Effect of Economic Slowdown on Employment in India". As per eighth
quarterly survey for June-September, 2010, the employment at overall
level has increased by 12.96 lakh in September, 2010 over September,
2009.

Bonded labour in the country

287. SHRI T.K. RANGARAJAN: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:
(a) whether bonded labour still exist in parts of the country;

(b) whether Government 1is aware of cases of bonded Ilabourers

reported from brick kilns in U.P. recently; and

(c) if so, the details of steps taken by Government to curb this

practice?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (@)
The Bonded Labour System has been abolished by law throughout the country
with effect from 25th October, 1975 under the Bonded Labour System
(Abolition) Ordinance which was replaced by the Bonded Labour System
(Abolition) Act, 1976. As and when existence of bonded Ulabour is
detected, such persons are identified for rehabilitation. According to
the reports received from the State Governments, the total number of

bonded labourers identified and released is 2,89,225 as on 31.12.2010.

(b) and (c) Two cases of bonded labourers in brick kilns in Uttar
Pradesh were reported recently. These have been sent to the State
Government for necessary action. The responsibility for implementing the
Bonded Labour System (Abolition) Act, 1976 lies with the State
Governments. The Central Government provides Tfinancial assistance for
rehabilitation of bonded labour on receipt of proposals from the State

Government.
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India®s Position regarding new jobs in 2011

288. SHRI RAM DAS AGARWAL: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:
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(a) whether it is a fact that India tops list of best countries for
new jobs in 2011, as per survey conducted by Forbes amongst 64,000 human
resources directors and senior hiring managers from public and private

companies worldwide;

(b) whether India has gone ahead of China to take first place in the
Forbes list with a whopping 42 per cent in hiring outlook for the first

quarter of 2011; and

(c) India®"s ranking amongst other countries as per survey mentioned

above?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (&)
to (c) As per results of survey published in Forbes, India has taken lead
over China to take first place with a 42 per cent net hiring outlook for
the first quarter of 2011. China follows close behind at 40 per cent and

Taiwan comes in third place with a net employment outlook of 37 per cent.

Unemployed youths registered in employment exchanges

289. DR. JANARDHAN WAGHMARE: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the State-wise and year-wise number of educated, uneducated,
skilled, unskilled youths registered with the Employment Exchanges in the

country during the last three years; and

(b) the steps being taken by Government to reduce unemployment in

the country?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (@)
State-wise details of number of educated, uneducated, skilled, unskilled
youth job seekers combined together in the age group of 15-29, all of
whom may not necessarily be unemployed, registered with the Employment
Exchanges in the country for the years 2006, 2007 & 2008 are given in the

enclosed Statement (See below).

(b) Government have taken several steps to reduce unemployment in
the country. The focus is on creation of productive employment at a
faster pace in order to raise incomes of masses to bring about a general
improvement in their living conditions. The job opportunities are created
on account of growth in Gross Domestic Product (GDP), investment in

infrastructure development, growth in exports etc. Government of India
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has also been implementing various employment generation programmes, such
as, Swarana Jayanti Shahari Rozgar Yojana (SJSRY); Prime Minister"s
Employment Generation Programme (PMEGP); Swarnajayanti Gram Swarozgar

Yojana
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(SGSY) and Mahatma Gandhi National Rural Employment Guarantee Act
(MGNREGA) besides entrepreneurial development programmes run by the

Ministry of Micro, Small & Medium Enterprises.
Statement

State-wise number of youth job seekers in the age group of 15-29

registered with employment exchanges as on 31st December 2006, 2007 &

2008.
(in thousand)

S.No. State/Union Territory 31.12.2006 31.12.2007 31.12.2008
1 2 3 4 5
1. Andhra Pradesh 1772.1 1585.1 1473.3
2. Arunachal Pradesh 22.8 25.4 28.4
3. Assam 1409.5 1477.7 1480.3
4. Bihar 1232.5 944 .2 501.7
5. Chhattisgarh 815.3 856.2 970.4
6. Delhi 382.1 362.8 391.6
7. Goa 84.8 84.1 82.6
8. Gujarat 607.5 602.7 607
9. Haryana 776.8 696.6 618.8
10. Himachal Pradesh 532.6 525.0 514.2
11. Jammu & Kashmir 70.9 69.0 55.4
12. Jharkhand 904.6 807.6 671.4
13. Karnataka 758.1 628.7 453.6
14. Kerala 2594.9 2786.9 2892.6
15. Madhya Pradesh 1489.5 1368.7 1415
16. Maharashtra 2801.2 2546.3 2338.3
17. Manipur 434.9 435.2 391.7
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18. Meghalaya 26.1 22.9 20.9
19. Mizoram 22.5 427 47.6
20. Nagaland 37.6 37.4 38.6
21. Orissa 647.1 577.4 594.7
22. Punjab 308.7 313.8 283.7
23. Rajasthan 593.9 659.0 632

24. Sikkim*

25. Tamil Nadu 2790.0 3270.2 3593.3
26. Tripura 332.7 333.4 339.1
27. Uttarakhand 346.4 339.9 359.1
28. Uttar Pradesh 2133.6 2309.6 2168.3
29. West Bengal 4927.9 3985.6 3689.7
30. Andaman & Nicobar Islands 30.0 28.0 28.4
31. Chandigarh 37.0 32.8 30.5
32. Dadra & Nagar Haveli 4.9 4.5 5.5
33. Daman & Diu 5.7 7.6 7.6
34. Lakshadweep 8.8 7.8 10.1
35. Puducherry 137.3 135.3 139.9

All India 29080.3 27910.1 26965.3

Note: *No Employment Exchange is functioning in this State.

Total may not tally due to rounding off.
Persons died during construction of CWG 2010

290. SHRI Y.S. CHOWDARY: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) the details of persons died during the construction of various

projects or stadiums for Commonwealth Games, 2010;
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(b) the details of compensation paid/granted to the family members

of the deceased;

(c) whether Government has taken any action against the erring

officials; and
(d) if so, the details thereof?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (@)
and (b) The details are given iIn the Annexure [See Appendix 222nd

Annexure No.1]

(c) and (d) The officers of Regional Labour Commissioner (Central)
conducted inspections in the project of Central sphere for ensuring the
provision of Safety and Health for Building Workers and filed complaints

against erring employers.

During the year 2008, 2009 and 2010, 40, 20 and 18 prosecution were

sanctioned and 21, 11 and 9 convictions were made respectively.
Rate of vulnerable employment in India

291. SHRI MOINUL HASSAN: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) whether |India has one of the highest rates of vulnerable
employment wherein people under this category are given low wages and

little social protection;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (@)
to (c) According to the survey conducted by the National Sample Survey
Organization (NSSO) in 2004-05, the total employment was 45.9 crore. Out
of this, employment in organized sector was 2.6 crore and in unorganized

sector 43.3 crore.
The wages of workers are protected under the Minimum Wages Act, 1948.

The National Rural Employment Guarantee Act, 2005 was enacted
providing for the enhancement of livelihood security of the households in
rural areas of the country by providing at least 100 days of guaranteed

wage employment in every financial year to every household.
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In addition to above, the Government is implementing various social
security schemes viz., as Swarnjayanti Gram Swarojgar Yojana,
Swarnjayanti Shahari Rojgar Yojana, Prime Minister®s Employment
Generation Programme, National Social Assistance Programmes etc.

providing for social security to the workers in the unorganized sector.

With a view to providing social security to unorganized workers,
including agricultural workers, the Government enacted the Unorganised
Workers® Social Security Act, 2008. The Act provides for constitution of
National Social Security Board which shall recommend social security
schemes viz. life and disability cover, health maternity benefits, old
age protection and any other benefit as may be determined by the

Government for unorganized workers.

The Rashtriya Swasthya Bima Yojana (RSBY), providing for smart card
based cashless health insurance cover of Rs.30000 to BPL families (a unit
of five) in the unorganized sector, was launched on 01.10.2007 and became
operational from 01.04.2008. More than 2.26 crore BPL families (a unit of
five) have been covered under RSBY as on 31.01.2011. The scheme has been
extended to building and other construction workers registered under the
Building and other Construction Workers (Regulation of Employment of

Condition of Service), Act, 1996 and street vendors.

To provide death and disability cover to rural landless households
between the age group of the 18 to 59 years, the Government launched the
"Aam Admi Bima Yojana®. More than 1.45 crore persons have been covered

under the scheme as on 31.07.2010.

Indira Gandhi National Old Age Pension has been expanded by revising
the criteria of eligibility. All citizens above the age of 65 years and
living below poverty line are eligible for benefits under the scheme. The
Government also launched the National Pension Scheme called Swavalamban

Scheme for unorganized sector workers.

The Government have set up Welfare Funds to provide social
security/welfare measures to certain categories of workers i.e. beedi
workers, certain non-coal mine workers and cine workers. The welfare
measures include health care, housing, educational assistance for

children, drinking water supply, etc.

Enhancement of pension under EPS, 1995

332



292. SHR1 PRAKASH JAVADEKAR: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:
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(a) whether Government has taken any decision regarding enhancement

of pension under Employees Pension Scheme, 1995;
(b) if so, the details thereof;
(c) if not, the reasons therefor; and
(d) what action Government has proposed in this regard?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (&)

No, Sir.

(b) to (d) The Central Government constituted an Expert Committee for
review of the Employees®™ Pension Scheme, 1995. The Expert Committee
considered the various demands of pensioners including enhancement of
pension under the Employees®™ Pension Scheme, 1995. The Expert Committee
has submitted its report to the Central Government on 05.08.2010 and
recommendations are presently under examination/consideration of the

Central Board of Trustees of the Employees Provident Fund Organization.
Introduction of Job Guarantee Scheme for urban poor

293. SHRI S. THANGAVELU: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) whether the 43rd session of Indian Labour Conference recommended
introduction of a job guarantee scheme to provide employment of about

three months to the unskilled urban poor;

(b) if so, whether Government propose to formulate any plan of job

guarantee scheme for unskilled workers;

(c) whether the workers under this proposed scheme would be from
informal sector including those ranging from street vendors to those who

operate micro enterprises; and

(d) if so, the details thereof and follow up actions proposed by

Government in this regard?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (@)
to (d) The 43rd Session of Indian Labour Conference deliberated on a
number of labour related issues and made a number of recommendations. One

of the recommendations, inter-alia, was
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consideration of an Urban Employment Guarantee Scheme. The
recommendations of Indian Labour Conference are forwarded to all
concerned Departments/Ministries of Government of India for consideration

and necessary action.
Formation of Skills Development Council

294_ SHRI SYED AZEEZ PASHA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government has formed a National Skills Development
Council to form core strategies for developing skills among India‘s

youth;
(b) who are the members of this council;
(c) what work was actually grounded since 2008;

(d) what are the plans to train people in a systematic way all over

the country; and

(e) what will be the involvement of State Governments and NGOs in

such programme?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (@)
Yes, Government has set up Prime Minister"s National Council on Skill
Development as an apex institution to lay down overall broad policy
objectives, financing, governance models and strategies/relating to skill

development in the country.

(b) The composition of the council 1is given in the enclosed

Statement (See below).
(c) Following decisions have been taken by the council:

(1) Formulation of vision, strategy and core operating principles to
guide the action for creating 500 million skilled persons by year

2022.

(1) Clearance of the National Skill Development Policy which promises a

road map for Skill development in the country.

amn State missions of Skill Development in 26 States & 5 Union
Territories to spearhead the skill development agenda at the State

level.
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(1V) Creation of National Skill Development Corporation (NSDC), a not for
profit company under the Companies Act, 1956, with Central Government
contribution of Rs. 1,000/- crore in order to support private sector

to train persons as per requirement of industry.
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(d) and (e) Target to train 500 million persons by year 2022 in a
systematic way has been laid down in National Policy on Skill Development
(NSDP) which will be achieved by involving all stake holders including
NGOs and State Governments through concerned Ministries/Departments and
NSDC. National Skill Development Coordination Board (NSDCB) under
Planning Commission has been mandated to monitor and co-ordinate the

efforts of all Ministries/Departments.
Statement
Composition of the Council

The composition of the PM"s National Council on Skill Development is as

follows:
1. Prime Minister Chairman
2. Minister of Human Resources Development Member
3. Finance Minister Member
4. Minister of Heavy Industry and Public Enterprises Member
5. Minister of Rural Development Member
6. Minister of Housing and Urban Poverty Alleviation Member
7. Minister of Labour & Employment Member
8. Minister of Micro Small & Medium Enterprises Member
9. Minister of Social Justice and Empowerment Member
10. Minister of Youth Affairs & Sports Member
11. Minister of State (Independent Charge) for Women Member
and Child Development
12. Deputy Chairman, Planning Commission Member
13. Chairperson, National Manufacturing Competitiveness CouncilMember
14. Chairperson of the National Skill Development Corporation Member
15. Shri S. Ramadorai,Vice Chairman of TCS Member
16. Mr. Nandan Nilekani, Chairman of Unique ldentification Member
Authority of India (UIDAI)
17. Mr. Manish Sabharwal, CEO, Team Lease Member
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18. Smt. Laila Tayabji, Chairperson of Dastkar Member

19. Smt. Renana Jhabwala, National Coordinator, SEWA Member
20. Shri Rajendra Pawar, Chairman & Co-founder NIIT Group Member
21. Principal Secretary to PM Member Secretary

Fund for providing social security to workers in unorganised sector

295. SHRIMATI T. RATNA BAIl: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government is taking steps for setting up an adequate
Central Fund for providing social security to workers in the unorganized

sector;
(b) if so, the details worked out so far; and
(c) if not, the reasons therefor?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (@)
to (c¢) In the Budget 2010-11, the Government announced setting up of
National Social Security Fund for unorganized sector. Necessary steps are

being taken to constitute the Fund.
Employment survey by labour bureau

296. SHRI PARIMAL NATHWANI: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether the Labour Bureau has conducted the Tfirst ever annual

employment survey recently;
(b) if so, the highlights of the survey;

(c) whether Jharkhand has been placed at the 2nd position in the

list of unemployment; and

(d) if so, the unemployment rate with male/female and urban/rural

break up?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (@)
Labour Bureau has conducted the Tfirst household survey on employment-
unemployment in 300 districts covering 28 States/UTs in the country for

the reference period April, 2009 - March, 2010.

(b) The highlights of the survey are enclosed as Statement (See
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below).
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(c) and (d) The unemployment rate for the Jharkhand State is
estimated at 27.4 per cent, which is second highest among the States and

UTs covered during the survey, the break-up is as follows:

Sector Male Female Total

Rural 24.5 44.9 29.9

Urban 7.4 4.7 6.9

TOTAL 22.4 42 .2 27.4
Statement

Hightlights of the survey

Highlights of the first Annual Employment-Unemployment Survey
conducted by Labour Bureau for the reference period April, 2009-March,

2010:

Labour Bureau has been conducting quick quarterly employment surveys
in the selected sectors of the economy at the enterprise level to assess
the impact of economic slowdown on employment in India. With a view to
study the overall employment-unemployment situation in the country,
Labour Bureau has now conducted its first national level household survey
in 28 States/UTs Except five North Eastern States and the Islands of
Lakshadweep and the Andaman & Nicobar. These States/UTs represent 99 per

cent of the country®s total population based on 2001 census results.
A brief on the coverage of survey and its results are as follows:
Coverage

- Survey has been conducted in 300 districts across 28 States/UTs of

the country.

- A total of 45,859 household schedules have been canvassed during the
survey, out of which 24,653 are in rural areas and 21,206 are in

urban areas.

- The survey has been conducted during the period 01-04-2010 to 15-08-
2010.

- The survey results are based on the data collected for the fixed

reference period 2009-10 (April, 2009 to March, 2010).
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Employment and Unemployment Situation

- The labour force participation rate is estimated to be 359 persons

per 1000 in the population.
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- The worker population ratio (WPR) is estimated at 325 persons per

1000 persons.

- As per the usual principal status, the unemployment rate in the

labour force is estimated to be 9.4 per cent.

- The survey results reveal that out of 1000 employed persons, 455

persons are employed in agriculture, forestry and fisheries group.

- Within the employed population, self employment is the dominant
category. Out of 1000 persons employed, 439 persons are self

employed.

- Among the self employed, 572 persons out of 1000 persons are employed

in agriculture, forestry & fisheries group.
Derivatives:

Some of the characteristics of the population have also been derived
on the basis the statistical information collected under the survey as

stated below:

- In the 28 States/UTs surveyed, there are 238 million households, of

which 172 million are rural and 66 million are urban.

- Based on the survey, the total population in the 28 States/UTs is
estimated at 1182 million in 2009-10. The Rural and Urban break up of
estimated population on the basis of survey conducted by Labour
Bureau is estimated to be 872 million (73.8%) and 310 million (26.2%)

respectively.

- The household size is estimated at 5.0, while it is 5.1 in the rural

sector and 4.7 in the urban sector.

- The sex ratio (no. of females per 1000 males) is estimated at 917 for
the rural and urban sectors combined, with 915 in the rural areas and

924 in the urban areas.

- The literacy rate for the population of age group 7 years & above is
estimated to be 77.7 per cent at the overall level, with 74.6 per

cent in rural areas and 86.0 per cent in urban areas.
Minimum wages for agriculture workers

297. SHRI SANJAY RAUT: Will the Minister of LABOUR AND EMPLOYMENT be

pleased to state:
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(a) whether Union Government is considering to make it mandatory for
employers to enhance a minimum daily wages of Rs. 100/- a day to

unskilled workers including those engaged in agriculture area;
(b) if so, the details thereof; and

(c) the steps taken or proposed to be taken to ensure that it is

implemented properly at the every parts of the country?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN KHARGE): (@)
and (b) Based on the recommendations given by the National Commission on
Rural Labour (NCRL) in 1991, a National Floor Level Minimum Wage (NFLMW)
was fixed at Rs.35/- per day in 1996. Since then, the NFLMW per day has
been revised from time to time primarily taking into account the increase
in the Consumer Price Index Number for Industrial Workers, which stands
at Rs.100/- per day with effect from 01.11.2009. Since the NFLMW is a
non-statutory measure, the State Governments are persuaded to fix/revise
minimum wages in such a way that in none of the scheduled employments,
the minimum wage is less than NFLMW. The Central Advisory Board (CAB)
recommended that the NFLMW should be statutory. The recommendations are

yet to be accepted by the Union Government for implementation.

(c) The enforcement of the Minimum Wages Act, 1948 is secured at two
levels. While in the Central sphere, the enforcement of the Minimum Wages
Act, 1948 is secured through the Inspecting Officers, of the Chief Labour
Commissioner (Central) commonly designated as Central Industrial
Relations Machinery (CIRM), the compliance in the State sphere is ensured
through the State Enforcement Machinery. They conduct regular inspections
and in the event of detection of any case of non-payment or under-payment
of minimum wages including overtime wages, they advise the employers to
make payment of the shortfall of wages. In case of non-compliance, penal
provisions against the defaulting employers are invoked. The details
regarding enforcement of the Minimum Wages Act, 1948 in respect of all
scheduled employments including agriculture in the Central and
the State sphere during the last year i.e., 2009-10 as available, is

enclosed as Statement.
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Statement

Details regarding enforcement of Minimum Wages Act, 1948 during 2009 - 10

S.No. Name of the Inspections Irregularities Claims Prosecution cases Amount of
Amount of Fine
State/UTs made Compen- (Rs. "000)
Detected Rectified Filed Settled Pending Filed Decided sation Impo- Recovered
Awarded sed
(Rs."000)

2 3 4 5 6 7 8 9 10 11 12 13
Central Sphere# 15951 161562 173225 2724 2046 51512 5599 3415 9801 2342 -
State Sphere
Andhra Pradesh 65115 7368 4461 8504 7723 356 720 186 3571 67 10
Arunachal Pradesh* 29 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
Assam 8683 5589 3659 80 71 18 8 3 1018 Nil Nil
Bihar 241509 49925 48258 25596 14361 1296 275 4 10704 2218 -
Chhattisgarh* 6522 1076 633 156 231 11721 1094 375 25 120 371
Delhi 5522 5359 4365 263 132 N.A 876 87 7385 165 165
Goa* 971 7003 98 2 9 17 9 3 Nil 12 -
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1 2 3 4 5 6 7 8 9 10 11 12 13
8 Gujarat 19462 81374 54209 0 0 46383 3514 4987 13566 5792 5792
9 Haryana 1612 316 316 231 175 1126 217 214 6602 79 -
10 Himachal Pradesh 3043 3043 2947 11 10 9 6 131 168 86 -
11 Jammu & Kashmir 1981 120 - 2 1 548 269 168 - 0.624 -
12 Jharkhand 39162 13206 4788 18252 728 669 26 1 2327 1 -
13 Karnataka 21168 21168 2186 1480 1855 2028 1443 944 13994 1270 -
14 Kerala 32786 68861 24274 307 109 690 1567 1384 2412 1481 1481
15 Madhya Pradesh 6681 2307 2724 233 205 3218 1049 501 524 227 52
16 Maharashtra 50537 55774 41074 5 1 1808 230 172 8459 148 38
17 Manipur 1284 8 8 Nil Nil Nil Nil Nil Nil Nil Nil
18 Meghalaya 238 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
19 Mizoram Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
20 Nagaland 30 Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil
21 Orissa 20751 16786 9999 97 1 10700 681 7 Nil 2 -
22 Punjab 14624 2818 2209 250 142 4996 335 211 130 143 -
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23 Rajasthan 8577 146 88 348 193 838 45 43 7339 23 -
24 Sikkim 8250 - - - - - - - - - -
25 Tamil Nadu 152084 3597 2 950 737 2557 163 107 19518 92 42
26 Tripura 19444 Nil Nil Nil Nil 88 Nil Nil Nil 230 Nil
27 Uttarakhand 3398 1007 328 153 133 286 342 210 913 57 57
28 Uttar Pradesh 38683 13247 1081 4573 5361 5377 1224 1300 1864000 304 -
29 West Bengal 8695 2980 1896 - - 1026 275 83 - 43 -
30 Andaman & 48 240 240 Nil Nil Nil Nil Nil Nil Nil Nil
Nicobar Islands
31 Chandigarh 375 77 56 26 21 - 21 27 29 11 -
32 Dadra & 21 4 4 1 1 2 1 - 9 - -
Nagar Haveli
33 Daman & Diu* 395 - - - - - - - - - -
34 Lakshadweep - - - - - - - - - -
35 Puducherry 7010 185 185 Nil Nil 1 Nil 1 Nil 0.5 0.5

# Provisional

* Relates tothe Calendor

year i.e. 2009
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Legacy plan for CWG village

298. SHRI N.K. SINGH: Will the Minister of URBAN DEVELOPMENT be

pleased to state:

(a) whether any legacy plan has been finalized for the Commonwealth

Games Village that was built for the commonwealth games;
(b) if so, the details thereof;

(c) whether the electrical appliances provided to the athletes
during the games will also be transferred to new residents along with
flats; and

(d) if not, the usage/disposal plan of those appliances?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI
SAUGATA RAY): (@) and (b) An agenda item regarding disposal of
Commonwealth Games 2010 flats was considered at the Authority meeting of
Delhi Development Authority (DDA) held on 26.10.2010. The relevant

portion of the agenda item is reproduced below:

"(i) To dispose of these flats at the prevailing market rates and to
get an 1idea of prevailing market rates, around 100 flats of all
categories would be put to auction/through sealed bidding process to
ascertain the ongoing market rates for these flats. A committee will
determine the reserve price for these flats and one of the factors to be
considered by them would be the latest price of the flats recently
disposed of by the Project Developers from their share. On the basis of
the bids received, these flats numbering about 100 would be disposed of
to the general public. This process would enable us to know the market
rate of different categories of flats. Thus, the remaining flats could be
disposed of to the Government Departments/PSUs under them by issuing a
Circular to all of them (we have already received requests from different
Govt. Departments/PSUs for these flats). It may be mentioned that the
Project Developer has been booking his share of flats to the private

parties.

(ii) Regulation 2 & 7 of DDA (Management & disposal of Housing
Estates) Regulation 1968 provides for allotment to individual and not to
a Government Departments/PSUs. As such, the Ministry of Urban Development
would be requested to relax this condition to incorporate Central

Government/State Government Offices and PSUs for the purpose of

347



allotment".
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The proposals contained in the above mentioned agenda item were
approved by the Delhi Development Authority at the Authority meeting held
on 26.10.2010. No decision in this regard has been taken by the Ministry
till date as the reply to certain clarification sought from DDA has not

been received.

As regards the sports facilities created, DDA has informed that the

same would be converted into a Sports Complex.

(c) and (d) DDA has further informed that no decision on the matter

has been taken.
Projects under JNNURM

299. SHRI M.V. MYSURA REDDY: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) the details of projects undertaken under JNNURM in Andhra

Pradesh;

(b) the details of projects proposals received from Andhra Pradesh
for taking up of various projects under Jawaharlal Nehru National Urban

Renewal Mission (INNURM) since implementation of JNNURM, year-wise;
(c) the details of projects approved and implemented, project-wise;
(d) the details of projects pending for implementation;
(e) whether it is a fact that some projects are delayed; and
() if so, the reasons therefor, project-wise?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI
SAUGATA RAY): (a) to (c) So far 124 Detailed Project Reports (DPRs) have
been received from the State of Andhra Pradesh for consideration under
Urban Infrastructure & Governance (UIG) of Jawaharlal Nehru National
Urban Renewal Mission (INNURM), of which 50 projects have been approved
for implementation. Details of projects are given in the enclosed
Statement-1 (See below).

(d) So far 15 projects have been reported physically complete which
is given in the Statement-11 (See below). The remaining approved projects

are at various stages of implementation.

(e) and (F) Information is being collected and will be laid on the

Table of the Sabha.
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Statement-1

Details of projects which have been approved for implementation

(Rs. in lakhs)

S.No. City Project Name Year of Approved Additional ACA
Sanction Cost Central released
Assistance for
(ACA) Utilization
committed
1 2 3 4 5 6 7
1 Hyderabad Flyover at Rajiv Gandhi Circle-Volume 11 2005-06 3300.00 1155.00 1023.75
2 Hyderabad Remodelling of Storm Water Drainage - 2005-06 4231.00 1480.85 740.00
MURKINALA Secondary Drains
3 Hyderabad Remodelling of Storm Water Drainage - 2005-06 3299.00 1154 .65 576.00
MURKINALA P-11, P-12
4 Hyderabad Remodelling of Storm Water Drainage-KUKATPALLY 2005-06 3136.00 1097 .60 822.00
(Begumpet) Nalla P7
5 Hyderabad Balkapur Channel 2005-06 3579.00 1252 .65 626 .00
6 Hyderabad Flyover at Green Lands Junction 2005-06 1727 .00 604 .45 485.55
7 Hyderabad Flyover at Chandrayangagutta 2005-06 1101.00 385.35 362.09
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10

11

12

13

14

15

16

Hyderabad

Hyderabad

Hyderabad

Hyderabad

Hyderabad

Hyderabad

Hyderabad

Hyderabad

Hyderabad

DPR for laying pipeline from Sahebnagar TBR
to Prashasan Nagar

Diversion of Krishna Water to Secunderabad

Road Widening on Outer Ring Road and Inner Ring Road
under Charminar Pedestrianisation Project

Grid improvement works building additional storage
facilities on North of Musi

Grid improvement works building additional storage
facilities on South of Musi

Musi campaign Musi Revitalisation project

Providing Flow, Level and Chlorine measurements and
supervisory Control and Data Acquisition System (SCADA)
for All Reservoirs and bulk supply pipe lines in the
entire system of HMWSSB

Rehabilitation and Strengthening of Sewerage system in
Old City area on South of Musi (In Zone I in
catchments Sl to S6, S12 and S14)

Rehabilitation and Strengthening of Sewerage system
in Old City Area on South of Musi (in Zone 2 in
catchments S 7 to S11, S13 and S15)

2005-06

2005-06

2006-07

2006-07

2006-07

2006-07

2006-07

2006-07

2007-08

9493.00

8120.00

3510.00

2981.00

3355.00

4426.51

990.00

14881.00

25125.00

3322.55

2842.00

1228.50

1043.35

1174.25

1549.28

346.50

5208.35

8793.75

2493.00

2132.00

614.26

521.66

880.68

1161.96

259.86

2604.16

2198.44
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1 2 3 4 5 6 7

17 Hyderabad Implementation of Sewerage Master Plan in 2007-08 20038.00 7013.30 1753.32
Serilingampally Municipality

18 Hyderabad Krishna Drinking Water Supply Project (Phase-11) 2007-08 60650.00 21227.50 21227 50

19 Hyderabad Refurbishment of existing feeder system including 2007-08 23222.00 8127.70 2031.92
distribution network for 10 zones in Old Municipal
Corporation of Hyderabad

20 Hyderabad Commuter Amenity Centres (CAC) 2007-08 16213.00 5674.55 1418.64

21 Hyderabad Improvement of Storm Water Drainage in Zone-1 and 11 2008-09 12410.00  4344.00 1086.00
of erstwhile MCH Area

22 Hyderabad Comrehensive Water supply Distribution Network and 2009-10 31426.00 9000.00 0.00
implemention of sewerage Master Plan for identified
priority zones of Rajendranagar Municipal Corcle of GHMC

23 Tirupati Underground Drainage Scheme For Tripuati on Eastern 2009-10 1613.00 1290.00 323.00
Side of Tirumala byepass road, Tirupati, Andhra Pradesh

24 Tirupati Storm Water Drainage System for Tirupati Municipal 2009-10 4556.00 3645.00 911.00
Corporation, Tirupati, Andhra Pradesh.

25 Vijayawada Providing Water Supply facilities in unserved areas 2005-06  3548.00 1774.00 1332.00

26 Vijayawada Providing under-ground drainage facilities to the 2005-06 5656.00 2828.00 2121.00

unserved areas
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27

28

29

30

31

32

33

34

35

36

Vijayawada

Vijayawada

Vijayawada

Vijayawada

Vijayawada

Vijayawada

Vijayawada

Vijayawada

Vijayawada

Vijayawada

Providing sewerage system in Krishnalanka area of Vijayawada2006-07 743.00

Providing sewerage treatment plan at Singhnagar
(UASBR) (Sector-8)

Storm Water Drainage System for uncovered areas
in Circle 1 11 111 and MG road of VMC

Augmentation of water supply utility in Vijayawada
Municipal Corporation

Providing sewage facilities in unserved areas of VMC
covering Housing Baord Colony, Gundala, Devinagar,
Kedareswarapet etc.

Bus Rapid Transport System for Vijayawada
(i) MG Road (ii Nujiveedu Road (iii) Eluru Road
(iv) Route No.5 (v) S_.N.Puram Road (vi) Loop Road

Formation of IRR connecting NH 9 & NH 5 in
between the Flyovers at Milk Project & Ramvarappadu
in Vijayawada City

Solid Waste Management Improvement Scheme

Providing Storm Water Drains at Mangalagiri town
in Vijayawada

2006-07

2006-07

2006-07

2006-07

2006-07

2007-08

2008-09

2008-09

Restoration of roads damaged due to sewerage in Vijayawada2008-09

949.00

4912.00

7231.00

1985.00

15264 .00

7424 .00

5805.00

3016.00

3625.02

371.50

474.50

2456.00

3615.50

992 .50

7632.00

3712.00

2902.00

1508.00

1812.51

278.61

355.88

1842.00

2711.64

741.39

3816.00

928.00

725.00

377.00

453.12
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1 2 3 4 5 6 7
37 Vijayawada Providing sewerage facilities for Northern part of 2008-09 17815.00 8908.00 2227.00
Vijaywada City
38 Vishakhapatnam Providing Water supply pipe line from TSR to Yendada 2006-07 2340.00 1170.00 877.50
and to Kommadi junction for augmenting water supply
39 Vishakhapatnam DPR for replacement of existing Thatipudi pipeline from
Thatipudi reservoir to town service reservoir and
pumping units 2006-07  6228.00 3114.00 2336.00
40 Vishakhapatnam Regularisation of S.L. Canal 2006-07 339.00 169.50 126.90
41 Vishakhapatnam Improvement of Yerri Gedda Storm Water drain 2006-07 921.00 460.50 460.00
including bench drains
42 Vishakhapatnam Providing sewerage system in Old city area of Vishakapatnam2006-07 3708.00 1854.00 1390.50
43 Vishakhapatnam Augmentation of Water Supply to Gajuvaka Area 2006-07  3976.00 1988.00 994.00
44 Vishakhapatnam Providing sewerage system to Central part of 2006-07 24444.00 12222.00 9166.00
Visakhapatnam city
45 Vishakhapatnam Bus Rapid Transport System for Vishakapatnam 2007-08 45293.00 22646.50 11323.26
(1) Simhachalam Transit Corridor including tunnel
(i1) Pendurthi Transit Corridor
46 Vishakhapatnam Providing water supply distribution system to 2007-08  4600.00 2300.00 1150.00

Gajuwaka area of GVMC (Phase I1)
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47 Vishakhapatnam Augmentation of Drinking water supply to peripheral areas 2007-08 24074.00 12037.00 6018.50
48 Vishakhapatnam Improvement of Storm Water Drains for Zone VIII of 2008-09 7227 .00 3613.50 903.37
Greater Visakhapatnam city (Gagulhedda and Yerrigada
branch canals)
49 Vishakhapatnam Refurbishment of comprehensive Water Supply in 2008-09 19018.00 9509.00 2377.25
North Eastern Zone in Central Area of Greater
Vishakapatnam Municipal Corporation
50 Vishakhapatnam Comprehensive Water Supply proposed in Old city 2008-09 4793.48 2396.74 599.18
of Greater Vishakapatnam
TOTAL 488317.01 205428.38 101883.89
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Statement-11

Details of 15 projects which have been completed

(Rs. in lakh)
S.No.City Sector Project Name Year of Approved ACA ACA
sanction Cost committed released
1 Hyderabad Roads/Flyovers/RoB Flyover at Rajiv Gandhi Circle-Volume 112005-06 3300.00 1155.00 1023.75
2 Hyderabad Roads/Flyovers/RoB Flyover at Green Lands Junction 2005-06 1727.00 604.45 485.55
3 Hyderabad Roads/Flyovers/RoB Flyover at Chandrayangagutta 2005-06 1101.00 385.35 362.09
4 Hyderabad Water Supply DPR for laying pipeline from 2005-06 9493.00 3322.55 2493.00
Sahebnagar TBR to Prashasan Nagar
5 Hyderabad Water Supply Diversion of Krishna Water to 2005-06 8120.00 2842.00 2132.00
Secunderabad
6 Hyderabad Water Supply Krishna Drinking Water Supply 2007-08 60650.00 21227.50 21227.50
Project (Phase-11)
7 Vishakha- Drainage/Storm Regularisation of S.L. Canal 2006-07 339.00 169.50 126.90
patnam Water Drains
8 Vishakha- Drainage/ Storm Improvement of Yerri Gedda Storm 2006-07 921.00 460.50 460.00

patnam

Water Drains

Water drain including bench drains
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Vishakha- Water Supply Providing Water supply pipe line 2006-07 2340.00 1170.00 877.5
patnam from TSR to Yendada and to Kommadi
Jjunction for augmenting water supply

Vijayawada  Sewerage Providing sewerage system in 2006-07 743.00 371.50 278.61
Krishnalanka area of Vijayawada

Hyderabad Water Supply Providing Flow, Level and Chlorine 2006-07  990.00 346.50 259.86
measurements and supervisory Control
and Data Acquisition System (SCADA)
for All Reservoirs and bulk supply pipe
lines in the entire system of HMWSSB

Vishakha- Water Supply DPR for replacement of existing 2006-07 6228.00 3114.00 2336.00
patnam Thatipudi pipeline from Thatipudi reservoir

to town service reservoir and pumping

units
Vishakha- Sewerage Providing sewerage system in Old city 2006-07 3708.00 1854.00 1390.50
patnam area of Vishakapatnam
Vijayawada  Sewerage Providing sewerage treatment plan at 2006-07 . 949.00 474 .50 355.88

Singhnagar (UASBR) (Sector-8)

Vijayawada  Sewerage Providing sewage facilities in unserved 2006-07 1985.00 992 .50 741.39
areas of VMC covering Housing Baord
Colony, Gundala, Devinagar,
Kedareswarapet etc.
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Shortage of urban housing in the country

300. SHRI NAND KUMAR SAl: Will the minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(a) the details of the recommendations made by the Technical Group

to assess the urban housing shortage in the country;

(b) the details of the action so far taken by Government in this

regard during the Eleventh Five Year Plan;

(c) the details of the funds allocated for the said purpose during
the Eleventh Five Year Plan along with the targets fixed for in providing
of “Affordable Housing for All” particularly the Economically Weaker

Sections in the country; and

(d) the details of the targets in this regard so far obtained in

various States?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION (KUMARI SELJA):
(a) A Technical Group constituted by the Ministry in 2006 to assess the
urban housing shortage has estimated that at the end of the 10th Five
Year Plan (2007-08), the total housing shortage in the country was 24.71
million. The Technical Group has further estimated the total requirement
of housing during the 11th Five Year Plan period (2007-2012) will be
26.53 million.

(b) to (d) Given the magnitude of the housing shortage and budgetary
constraints of both the Central and State Governments, the National Urban
Housing and Habitat Policy, 2007 (NUHHP : 2007) focuses the spotlight on
multiple stake-holders and aims at forging strong partnerships between
the public, private and cooperative sectors for accelerated growth.
However, ®“land® and “colonisation® being state subjects, it is for the

State Governments to pursue the initiatives under the NUHHP:2007.

The Ministry is also implementing schemes for providing affordable
housing to urban poor. The Jawaharlal Nehru National Urban Renewal

Mission (INNURM), launched by the Government in the
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year 2005 supports provision of housing and basic services to urban poor
in slums in 65 specified cities under the Sub Mission Basic Services to
the Urban Poor (BSUP) and in other cities and towns under the Integrated
Housing and Slum Development Programme (IHSDP). The original allocation
of Rs. 18141.34 crores under JNNURM has been enhanced to Rs. 23184.66
crores, with allocation of Rs. 16356.35 crores and Rs. 6828.31 crores
respectively for BSUP and IHSDP. The schemes are demand driven and so far
15,60,102 houses have been sanctioned and Central share of Rs. 20787.90
crores committed for the purpose. Statewise details of projects
sanctioned under BSUP and IHSDP are given in the enclosed Statement-1 and

Il respectively (See below).

The Interest Subsidy Scheme for Housing the Urban Poor (ISHUP)
provides for interest subsidy on housing loans to the Economically Weaker
Sections (EWS) and Low Income Group (LIG) as part of credit-enablement
measures and encourages these households to avail of loan facilities
through Commercial Banks/Housing Finance Companies for the purposes of
construction/acquisition of houses and avail 5% subsidy in interest
payment for loans upto Rs. 1 lakh. An allocation of Rs. 1378 crores has
been made for the scheme for the 11th Plan. A target of providing 3.10
lakh dwelling units has been kept for the 11th Plan period under this
beneficiary driven Scheme being implemented through Banks/Housing Finance

Companies, against which 5038 beneficiaries have been covered so far.

The scheme of Affordable Housing in Partnership seeks assembly of
land for construction of affordable housing and provides Central
Government assistance towards provision of internal and external
infrastructure connectivity. The scheme which was launched in 2009 with
an outlay of Rs. 5000 crores, seeks construction of 1 million houses for
EWS/L1G/Middle Income Group (MIG) with at least 25% for EWS Category. 14
projects envisaging 19100 dwelling units with project cost of Rs. 792.04
crores with central share of Rs. 53.96 crores have been approved so far
under the scheme. Statewise details of projects approved are given in the

enclosed Statement-111.
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Statement-1

Details of Projects sanctioned under BSUP

JNNURM - Basic Services to the

Status as on 15.02.2011
(Rs. 1n crores)

Urban Poor (Sub Mission 11)

Total Projects Approved

SI. Name of the Mission Projects Total Total Total Total 1st 2nd 3rd 4th Total
No. State/ UT Cities Approved Project No. of Central State Share Installment installment installment installment ACA

Cost Dwelling Share ApprovedSanctionedsanctionedsanctionedsanctioned Released

Approved Units Approved
Approved
(N+U)

1 2 3 4 5 6 7 8 9 10 11 12 13
1 Andhra Pradesh 3 36 3010.18 134694 1497 .42 1512.77 374.35 337.91 227 .68 66 .86 874.86
2 Assam 1 2 108.44 2260 97.60 10.84 24.40 24.40 0.00 0.00 48.80
3 Arunanchal Pradesh 1 2 49.25 852 43.95 5.31 10.99 0.84 0.00 0.00 11.83
4 Chandigarh (UT) 1 2 564 .94 25728 396.13 168.81 99.03 99.03 75.03 0.00 198.06
5 Chhattisgarh 1 6 462.49 30000 364.99 97.50 91.25 78.05 0.00 0.00 169.29
6 Bihar 2 18 709.98 22372 312.76 397.23 78.19 0.00 0.00 0.00 78.19
7 Delhi 1 17 2783.78 73820 1229.28 1554.51 307.32 43.85 11.54 0.00 228.90
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10

11

12

13

14

15

16

17

18

19

20

21

22

23

24

25

Gujarat

Goa

Haryana
Himachal Pradesh
Jammu & Kashmir
Jharkhand
Karnataka
Kerala

Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland

Orissa

Punjab
Puducherry

Rajasthan

19

11

18

22

60

1709.94

10.22

64.23

24.01

162.39

370.67

747.18

343.67

704.65

6817.86

51.23

51.74

91.32

134.50

74.62

72.43

135.98

458.64

106044

155

3248

636

6677

12226

28118

23577

41446

182841

1250

768

1096

3504

2508

5152

2964

23151

822.46

4.60

31.18

18.27

134.44

251.59

407.97

233.56

344 .26

3234.10

43.91

40.35

80.11

105.60

54.18

36.15

83.20

257.30

887.48
5.62
33.05
5.74
27.95
119.08
339.21
110.11
360.48
3583.76
7.32
11.39
11.21
28.90
20.44
36.28
52.78

201.34
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205.62 167.18

1.15 0.00
7.79 7.79
4.57 0.00
33.61 3.19
62.90 0.00

101.99 63.96

58.39 50.60

86.07 45.44

808.53 403.99

10.98 0.00
10.09 5.94
20.03 7.23

26.40 26.40

13.54 9.95
9.04 9.04
20.80 1.06

64.33 21.14

146.10

0.00

7.79

0.00

0.00

0.00

1.22

16.38

16.40

174.15

0.00

5.94

0.00

26.40

0.00

8.32

1.06

0.00

109.65

0.00

7.79

0.00

0.00

0.00

0.00

0.00

0.00

46.36

0.00

0.00

0.00

0.00

0.00

0.00

0.00

0.00

621.68

1.15

31.18

4.57

33.61

62.90

164.49

125.37

147.91

1409.68

10.98

16.03

27.26

79.20

13.54

26.39

21.86

85.47



26 Sikkim 1 3 33.58 254 29.06 4.52 7.26 7.26 0.70 0.00 15.23
27 Tamil Nadu 3 51 2327.32 91318 1041.80 1285.53 260.45 147.39 83.42 25.93 494 .42
28 Tripura 1 1 16.73 256 13.96 2.77 3.49 3.49 3.49 3.49 13.96
29 Uttar Pradesh 7 67 2342 .51 67992 1144 .24 1198.27 286.02 263.18 86.73 0.00 531.77
30 Uttrakhand 3 12 86.03 1799 65.33 20.70 16.33 1.28 0.00 0.00 17.61
31 West Bengal 2 91 3293.05 140113 1607.42 1685.62 402.21 198.11 105.22 11.78 682.65
Total 63 Cities 479 27813.58 1036819 HHHH #HH#### 3507.11 2027.70 997 .58 271.86 6248 .82
DPR Preparation 20 Released 0.00 0 0.00 0.00 0.00 0.00 0.00 8.59
Charges
PMUs 27 0.00 0 30.57 0.00 0.00 0.00 0.00 5.12
PlUs 118 0.00 0 79.76 0.00 0.00 0.00 0.00 16.82
TPIMA 15
CBP 2.01
Grand Total 63 Cities 479 27813.58 1036819 HHHHIH HHHHIH 3507.11 2027.70 997.58 271.86 6281.36
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Statement-11

Details of Projects sanctioned under IHSDP

Total Projects Approved

S. No. Name of the State No. of Total Total Total Total Total 1st 2nd Total
towns/ No. of Project number Central State installment Installment ACA
ULBs Projects Cost of Share Share (50% of approved released
Approved Approved dwelling Approved Central
units Approved Share
(new+ approved)
Upgradation)
1 Andhra Pradesh 56 77 1139.10 47896 783.10 355.99 382.28 221.77 551.78
2 Arunanchal Pradesh 1 1 9.95 176 8.96 1.00 4.48 0.00 4.48
3 A&GN Islands 1 2 15.15 40 13.64 1.52 6.82 0.00 5.53
4 Assam 16 16 84.99 8668 70.22 14.77 35.11 0.00 35.11
5 Bihar 19 20 275.22 12956 162.48 112.74 81.24 0.00 81.24
6 Chattisgarh 17 18 225.60 17922 158.83 66.78 79.41 28.19 104.57
7 D&N Haveli 1 2 5.74 144 3.34 2.40 1.67 0.00 1.67
8 Daman & Diu 1 1 0.69 16 0.58 0.11 0.29 0.00 0.29
9 Gujurat 37 38 381.78 28424 243.20 121.06 124.76 0.00 119.35
10 Haryana 14 18 272.26 16426 209.70 62.57 104.85 0.00 104.85
11 Himachal Pradesh 6 6 55.34 1616 37.07 18.26 18.54 0.00 18.54
12 Jammu & Kashmir 27 40 114.46 6670 87.97 21.64 41.22 4.42 41.22
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13 Jharkhand 10 10 217.93 11544 131.33 86.60 62.79 0.00 55.05
14 Karnataka 32 34 398.13 17237 222 .56 175.57 111.28 40.04 136.45
15 Kerala 45 53 273.32 26295 201.60 71.71 100.68 39.67 130.70
16 Madhya Pradesh 41 44 319.26 20739 221.83 97.43 110.97 4.76 115.73
17 Mizoram 6 8 39.27 1950 29.78 9.49 14.89 0.00 14.89
18 Rajasthan 51 56 776.37 40874 518.45 257.92 259.23 23.77 219.69
19 Meghalaya 3 3 41.48 912 22.43 19.05 11.21 0.00 11.21
20 Manipur 6 6 43.38 2829 32.35 10.08 16.33 0.00 13.03
21 Maharashtra 83 102 1803.93 90072 1228.48 575.44 575.97 34.48 600.15
22 Nagaland 2 2 90.13 2761 44.74 43.60 22.67 7.25 29.92
23 Orissa 29 32 284.67 13049 191.88 92.79 92.90 9.01 92.90
24 Punjab 2 3 63.42 4658 33.77 29.64 16.89 0.00 16.89
25 Puducherry 1 1 17.03 432 5.48 11.55 2.74 0.00 2.74
26 Sikkim 1 1 19.91 39 17.92 1.99 8.96 0.00 8.96
27 Tamil Nadu 83 84 515.88 37585 372.10 127.13 183.89 137.26 281.99
28 Tripura 5 5 43.64 3115 38.05 5.59 19.03 15.52 22.19
29 Uttar Pradesh 135 153 1165.08 43035 751.74 413.34 375.84 67.89 366.82
30 Uttrakhand 18 21 161.28 . 5032 90.57 70.71 45.28 0.00 45.28
31 West Bengal 81 120 1103.33 60171 826.59 276.25 413.37 163.46 498.79
Total 830 977 9957.72 523283 6760.72 3154.75 3325.59 797.49 3732.01
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Statement-111

Details of affordable housing in partnership

Total Projects Approved

SI. Name of the Mission Projects Total Total Total Total Total EWS LIG MIG Total No. No. of Date of
No. State/ UT Cities Approved Project Central State State State Dus of Meeting CS&MC
Cost Share Share ULB Beneficiary Dwelling
Approved Approved Approved Share Share Units
(25% of the Approved
Infra. Cost)
1 2 3 4 5 7 8 9 10 11 12 13 14 15 16
1 Uttar Pradesh Lucknow Affordable housing 35.33 2.48 1.68 0 31.16 816 84 27-Apr-10
in Partnership (Under
JNNURM) at Basantkunj
Yojna, Sector-"A",
Lucknow, Uttar Pradesh
2 Uttar Pradesh Lucknow Affordable housing in 57.73 4.63 2.75 0 50.35 1500 84 27-Apr-10

Partnership (Under
JNNURM) at Vrindavan
Scheme No.-1, Sector 5
E, Lucknow, UP
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2 3

4 5 7 8

10

11

12

13

14

15

16

Uttar Pradesh Lucknow

Uttar Pradesh Lucknow

Uttar Pradesh Lucknow

Affordable housing 132.81 8.32 6.32
in Partnership (Under

JNNURM) at Basantkunj

Yojna, Sector-"A",

Lucknow, Uttar Pradesh

Affordable housing in 139.03 6.63 6.62
Partnership (Under

JNNURM) at Gahroo

Yojna, Bijnaur, Lucknow,

Uttar Pradesh

Affordable housing 103.63 9.41 4.93
in Partnership (Under

JNNURM) at Gomati

Nagar Extension Yojna,

Lucknow, Uttar Pradesh

366

118.17

125.78

89.28

1776

896

1728

800

1536

208

2576

2432

1936

85

85

85

5-May-10

5-May-10

5-May-10



2 3

4 5

10

11

12

13

14

15

16

Uttar Pradesh Lucknow

Uttar Pradesh Lucknow

Uttar Pradesh Kanpur

Affordable housing in 132.91
Partnership (Under

JNNURM) at Devpur

Para, Lucknow,

Uttar Pradesh

Affordable housing in 27.85
Partnership (Under

JNNURM) at Basantkunj

Yojna, Sector-"A*",

Lucknow, Uttar Pradesh

Affordable housing in 34.11
Partnership (Under
JNNURM) at Janakipura,

Sector-1, Kanpur, Uttar Pradesh

1.40

3.12

1.33

1.62

117.85

25.12

29.36

3152

720

688

3152

720

688

85

86

86

5-May-10

25-May-10

25-May-10
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2

3

4 5

11

12

13

14

15

16

9

10

11

Uttar Pradesh Kanpur

Uttar Pradesh Mathura

Chhatisgarh

Raipur

Affordable housing in 21.71
Partnership (Under

JNNURM) at Hanspuram,
Sector-7, Kanpur,

Uttar Pradesh

Affordable housing in 31.72
Partnership (Under

JNNURM) at Rukamani

Vihar Avasiya Yojana,
Vrindavan, Mathura,

Uttar Pradesh

Sub Total 716.83

Dharampura Social 15.62
Housing Scheme

Construction of 648

EWS Flats (G+2)

under affordahle Housing

in partnership at

Dharampura, Raipur

170

48.48

0.59

1.03

1.51

34.13

18.62

28.52

0.00 634.22

15.04

564

672

10196

648

304

2848

0

564

976

15360

648

86

86

86

25-May-10

25-May-10

25-May-10
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2

3

4 5

11

12 13

14 15

16

12

13

14

Chhatisgarh

Chhatisgarh

Chhatisgarh

Raipur

Raipur

Raipur

Puraina Social Housing 7.75
Scheme Construction

of 320 FWS Flats (C+3)
under affordable Housing

in partnership at Puraina,
Raipur

An Affordable 17.81
Housing in partnership
Project Proposal at

Rajpura, Raipur

An Affordable 34.03
Housing in partnership
Project Proposal at

Boriyakhurd, Raipur

Sub Total 75.21
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16.07

31.15

0.00 0.00 69.73
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1800
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320 86
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25-May-10

25-May-10

Total 792.04

53.96

34.13 0.00 703.94

13936

2848 0

19100

Project approved till 93rd CSMC Meeting Dated 21.10.2010
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I11egal occupation of subletting of Government Accommodation

301. SHRI N. BALAGANGA: Will the Minister of URBAN DEVELOPMENT be

pleased to state:

(a) the State-wise number of complaints received by Government of
illegal occupation or subletting of Government accommodation during the

last three years;

(b) the action taken by Government thereon along with the number of
such cases disposed of and pending during the said period, State-wise;

and
(c) the corrective measures taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI
SAUGATA RAY): (a) to (c) Information is being collected and will be laid
on the Table of the Sabha.

Construction quality of flats at Games Village

1t302. SHRI RASHEED MASOOD: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether DDA has received any letter from Central Building
Research Institute (CBRI), Roorkee regarding the quality of flats

constructed at Games village;
(b) if so, the action taken on the letter; and

(c) the action taken against the company who worked carelessly while

constructing these flats?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI
SAUGATA RAY): (&) Yes, Sir. Central Building Research Institute (CBRI),
the agency appointed by DDA for Third Party Quality Assurance has
submitted 13 reports on the quality aspect of flats constructed at Games

Village.

(b) DDA has reported that the Project Developer has submitted action
taken reports, on the reports submitted by CBRI. The deficiencies noted
in one report were rectified and action taken report submitted and this
process was continued upto the end. The rectifications carried out have

been noted by CBRI in its subsequent reports.

(c) Deficiencies and delays in the construction of Commonwealth
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Games Village flats by the Project Developer have been reported. Action

has been taken by DDA against the Project Developer.

tOriginal notice of the question was received in Hindi.
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The Performance Bank Guarantee has been forfeited. The Project Developer
has filed case in the High Court of Delhi and the matter is currently

sub-judice.
Building of urban local bodies in Bihar

303. SHRI RAJIV PRATAP RUDY: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) the steps taken by Government for the capacity building of urban

local bodies in Bihar;

(b) the future plans of Government to enhance the functional

efficiency of ULBs in Bihar;

(c) whether it is a fact that the State Government of Bihar is not

receiving its due share in the areas; and

(d) the state-wise IiInvestment of the Ministry 1in the capacity

building of urban local bodies?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI
SAUGATA RAY): (@) Under the Rapid Training Programme (RTP) implemented
under the Urban Infrastructure and Governance (UIG) Sub-Mission of the
Jawaharlal Nehru National Urban Renewal Mission (INNURM), support for
capacity building was provided to Patna and Bodhgaya. The Programme
covered Governance and Reforms, Detailed Project Report (DPR) preparation
and Supervision and Project Implementation and Management. A Programme
Management Unit (PMU) has been sanctioned at the State Level Nodal Agency
a cost of =~ 227.40 lakhs. Project Implementation Units have been
sanctioned for Bodh Gaya and Patna at a cost of ~ 59.85 lakhs each. Under
the Capacity Building Scheme for Urban Local Bodies (CBULB), no proposals

have been received from the State of Bihar.

(b) The Government has provided assistance to Urban Local Bodies
under the Capacity Building Scheme for Urban Local Bodies (CBULB). No

proposal has been received for capacity building from Bihar.
(c) No, Sir.

(d) The RTP and Post RTP Capacity Building Programmes envisage
coverage of all cities under the Urban Infrastructure and Governance sub

- mission of JNNURM. The state wise
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investment under the JNNURM in respect of PMUs and PIUs is as given in
the Statement-1 (See below). The State-wise investment of the Ministry
under the Capacity Building Scheme for urban local bodies (CBULB) is

given in the enclosed Statement-I1I.

Statement-1

The state wise investment under the JNNURM in respect of PMUs and PIlUs

C in lakhs)

S_No. State PMU Total Cost PIU Total Cost
1. Andhra Pradesh 144 .60 198.68
2. Arunachal Pradesh 132.00 61.20
3. Assam 75.84 63.90
4. Bihar 227.40 119.70
5. Chhattisgarh 139.20 63.90
6. Gujarat 94 .20 226.04
7. Himachal Pradesh 128.76 55.80
8. Jharkhand 227 .40 170.04
9. Karnataka 267.00 113.87
10 Kerala 290.40 117.00
11. Madhya Pradesh 277.20 228.15
12. Nagaland 31.75 35.50
13. Odisha 112.20 127.80
14. Puducherry 50.10 54 .45
15. Punjab 162.24 58.50
16. Rajasthan 204 .42 108.00
17. Tamil Nadu 108.60 283.50
18. Uttar Pradesh 216.60 439.74
19. Uttarakhand 123.00 175.50
20. West Bengal 268.80 322.47
21. Maharashtra - 58.50

ToTAL 3281.71 3082.24
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Statement-11

The State-wise investment of the Ministry under the Capacity
Building Scheme for urban local bodies (CBULB)

(@ in crores)

Name of the State Total Sanctioned
Orissa 3.50
Kerala 11.04
Karnataka 0.18
MP 0.50
Chhattisgarh (1) 1.00
Chhattisgarh (2) 8.85
TOTAL 25.07

Delay in airport line due to private partnership

1t304. SHRIMATI MAYA SINGH: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) whether it is a fact that the Airport Express Metro line of
Delhi metro could not be completed within stipulated time due to its

construction under private partnership;
(b) if so, the details thereof;
(c) if not, the reasons which lead to the delay; and

(d) the hurdles 1in the construction of Metros under private
partnership which have prompted DMRC to reject the proposals given by

Planning Commission for the construction of metros in various cities?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI
SAUGATA RAY): (a) and (b) Delhi Metro Rail Corporation (DMRC) Ltd. has
reported that the Airport Express Metro Line was to be commissioned by
30.9.2010 in which the major civil works were completed by DMRC and the
system (i.e. traction, signaling, telecommunication, automatic fare
collection, air-conditioning, tunnel ventilation, etc.) and rolling stock

were provided by the Private Concessionaire.

toriginal notice of the question was received in Hindi.
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However, it could not be commissioned within the stipulated time as the
Concessionaire could not obtain timely clearance from the Commissioner of
Metro Rail Safety, Delhi Fire Service and security clearance from the

Government.
(c) Does not arise.

(d) 1t is premature to indicate the hurdles in the construction of
Metros under private partnership for the present. No such proposals have

been given by the Planning Commission and rejected by DMRC.
Lifespan of flats of CWG village

1t305. PROF. ANIL KUMAR SAHANI: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether the lifespan of flats built up at Common Wealth Games
Village-2010 Delhi 1is only 20 years as per the report of Roorkee®"s
Central Building Research Institute (CBRI) and if so, the details

thereof;

(b) whether the Government has ascertained the cost of each flat at

CWG village and if so, the details thereof;

(c) whether despite 13 damaging reports from CBRI, DDA took no

action on the glaring construction flaws in the CWG village; and

(d) whether there is any proposal to book DDA officials for allowing
inferior quality construction in CWG Village and defrauding public money

and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI
SAUGATA RAY): (@) No, Sir. DDA has reported that the building structures
would have its normal life span. CBRI’s comment in one of the 13 reports
is not based on any calculation or cross references. Rather, the results
of the tests conducted by the CBRI on the materials/in-situ concrete have
been found good to excellent as per reports. The quality control during
the construction is a process control. The deficiencies noted in one
report are rectified and action taken report is submitted by the
construction agency to the third Party quality assurance team. The
rectifications carried out have been noted by the CBRI in its subsequent

report.

(b) No, Sir. DDA has reported that the disposal cost of each flat at
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CWG village has not been worked out.

toriginal notice of the question was received in Hindi.
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(c) As replied iIn part (a) above.

(d) A Committee for Technical and Quality Audit of all the works
completed by Developer M/s Emaar MGF has been constituted by Lieutenant
Governor of Delhi. The Government of India has also constituted a High
Level Committee headed by Shri V.K. Shunglu to look into the issues
relating to organizing and conduct of Commonwealth Games-2010. The High
Level Committee among others has also been asked to examine weaknesses in
management, alleged misappropriation, irregularities, wasteful
expenditure and wrongdoing in the conduct of the Games and recommending
action on the same. The Comptroller and Auditor General (CAG) has taken

up a comprehensive audit of the Commonwealth Games-2010.
Central schemes in GOA

306. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) the name of the schemes of the Ministry of Urban Development

being enforced in Goa;
(b) the finances allotted under each of schemes;
(c) the targets achieved under each of the schemes; and

(d) the road map contemplated with respect to each of the schemes

with expenditure involved?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI
SAUGATA RAY): (a) to (d) The schemes of the Ministry in force in Goa are

as under:

(i) National Urban Information System (NUIS) Scheme : National Urban
Information System(NUIS) Scheme was launched in March 2006 to develop
Geographic Information System (GIS) Database in two scales i.e. 1:10,000
and 1:2000 for 152 towns and utility mapping at 1:1000 Scale for 24 towns
with the cost of Rs.66.28 crore with matching share of Centre ahd State
in the ratio of 75:25.
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The financial allotment are as under:

(Rs. In Lakh)

Component Central Share Central Share Released
Mapping 46.48 23.24
Hardware-Software (HW/SW) 28.80 28.80
National Urban Data Bank and 8.25 04.13

Indicators (NUDB&I)

TOTAL 83.53 56.17

Five towns in Goa, namely Cuncolim, Curchorem Cacora, Mapusa, Margao
and Mormugao are covered under the scheme to develop the GIS
(Geographical Information System) database at 1:10,000 & 1:2000 Scale. As
on date draft deliverables at 1:10,000 Scale of all the towns has been
sent to SNA (State Nodal Agency) for vetting. The draft data at 1: 2000
scale of Cuncolam, Curchorem Cacora and Mormugao has been completed and
sent to SNA for vetting. The database of National Urban Databank &

Indicators has been collected for all the towns.

(ii) Urban Infrastructure and Governance wie) and Urban
Infrastructure Development Scheme For Small and Medium Towns (UIDSSMT)
components of Jawaharlal Nehru National Urban Renewal Mission (JNNURM):-
Panaji is an identified mission city for UIG with the total allocation of
Additional Central Assistance (ACA) to Rs 120.94 crore. The State has,
however, not been approved any project under UIG. To get projects funded
under UIG the projects duly recommended by State Level Sanctioning
Committee(SLSC) of the State and emanating from the City Development Plan
(CDP) are considered by the Central Sanctioning & Monitoring Committee
(CSMC) for approval subject to their technical appraisal and availability
of funds.

A sum of Rs. 22.11 Crore has been allocated for the State of Goa for
ACA under UIDSSMT for the 7-year mission period 2005-12. The State Level
Sanctioning Committee (SLSC) of the State of Goa had recommended one
project from Bicholim for construction of Roads at a cost of Rs. 8.43
Crore (Central Share is 80% i.e. Rs 6.74 crore) under UIDSSMT against
which ACA of Rs.3.37 Crore (50% of the Central share) has been released.
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(iin) Procurement of buses under JNNURM:- As a part of second
stimulus package, 1in January 2009, the Government decided to fund
purchase of buses for the Mission cities under JNNURM, and till March
2009, purchase of 50 buses for Goa has been sanctioned at a cost of Rs
7.70 crore of which permitted Admissible Central Assistance (ACA) is Rs
6.16 crore and Rs 3.08 crore has been released till March, 2009. As per
reports received from State Government, 30 number of buses has been

received by the Government of Goa.
Providing basic infrastructure facilities in urban areas

307. SHRI PARSHOTTAM KHODABHAI RUPALA: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) whether the Ministry has received or 1is in process to take
loan/aid from World Bank/Asian Development Bank Tfor providing basic
infrastructure facilities in urban areas of our nation in the last three

years;
(b) if so, what further action has been taken in this regard;

(c) how much fund has been allocated or is in process for Gujarat

State from above mentioned fund and purpose;

(d) whether his Ministry provided latest technology of European

Union for scientific urban garbage waste management to Gujarat; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI
SAUGATA RAY): (@) Yes, Sir. Discussions have been held with World Bank. A
loan from Asian Development Bank for 5 (five) States of North Eastern

region has been finalized.
(b) Discussions with World Bank are at preliminary stage.
(c) Does not arise in view of (b) above.
(d) No, Sir.
(e) Does not arise.
Delay in Metro Airport Express line in Delhi

308. SHRI PRAKASH JAVADEKAR: Will the Minister of URBAN DEVELOPMENT

be pleased to state:
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(a) whether it is a fact that Metro Airport Express Line in Delhi

has been delayed beyond its targeted schedule;
(b) if so, the reasons therefor and the details thereof; and

(c) what is the responsibility of private party in this regard and

the action taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI
SAUGATA RAY): (@) Yes, Sir.

(b) Delhi Metro Rail Corporation (DMRC) Ltd. has reported that the
Airport Express Metro Line was to be commissioned by 30.9.2010. However,
it has been delayed as the Concessionaire could not obtain timely
clearance from the Commissioner of Metro Rail Safety, Delhi Fire Service

and security clearance from the Government.

(c) The Concessionaire (Private Party) is responsible for
installation, testing and commissioning of all systems including train
sets and also to obtain all statutory clearances/approvals. The action
for delay has been taken by the DMRC as per the provisions of the

Concession Agreement (such as levy of damages).
Allocation of fund to M.P. under JNNURM

1t309. SHRI RAGHUNANDAN SHARMA: Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a) the quantum of amount sanctioned/released under the Jawaharlal
Nehru National Urban Renewal Mission (INNURM) Scheme for the year 2005 to
2010 for Bhopal, Indore, Jabalpur, Gwalior and other cities and districts

in Madhya Pradesh;

(b) the quantum of amount sought by Government of Madhya Pradesh
under this scheme for the year 2005-2010;

(c) the quantum of amount actually spent on development projects;

and

(d) the quantum of amount earmarked for Bhopal, Indore, Jabalpur and

Gwalior for the year 20117

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI
SAUGATA RAY): (a) to (c) The cities of Bhopal, Indore, Ujjain and

Jabalpur in the state of Madhya Pradesh are covered as Mission Cities
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under the Urban Infrastructure & Governance (UIG) of Jawaharlal Nehru
National Urban Renewal Mission (INNURM). The Government of Madhya Pradesh

has

toriginal notice of the question was received in Hindi.
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submitted 46 Detailed Project Reports (DPRs) at a projected cost of
Rs.4800 crores approx. during the period 2005-2010. Details of the 23
approved projects, the Additional Central Assistance (ACA) committed and
the total ACA released for utilisation during the period 2005-2010 is
enclosed as Statement-1 (See below).

Under Urban Infrastructure Development Scheme for Small and Medium
Towns (UIDSSMT), the State Level Sanctioning Committee (SLSC) has
approved and recommended for release of funds for 51 projects at approved
cost of Rs.877.00 crores approx. Details of amount sanctioned and
released for utilization for the 47 projects approved for various cities
including Gwalior of Madhya Pradesh under UIDSSMT 1is given in the
enclosed Statement-11 (See below).

(d) The duration of UIG & UIDSSMT is for 7 years i.e. from 2005-2012
and State-wise allocation have been indicated by Planning Commission for
the entire
7 year Mission period which is as follows in respect of Madhya Pradesh:

SI. Name of Allocation (Rs. in Crore)
No. Component

1. UIG Original Additional allocation of Total
Allocation Rs. 100 crore for for million Allocation
plus cities & State capital - 3 Cities
and Rs.50 crore for other

cities - 1 City
Total 978.50 350.00 1328.50
2.  UIDSSMT 438.43
Statement-1

Details of amount sanctioned released under JNNURM for 2005-2010
Urban Infrastructure & Governance (UIG)

(Rs. in Lakhs)

SI. Name of the Sanctioned Cost Additional Central ACA released for
No. Mission City for the Projects Assistance (ACA) Utilization during
approved during for the Projects the period for
the Period 2005-2010 approved during 2005-2010

the period 2005-2010

1 Bhopal 103106.11 51552.9 21955.28

2 Indore 63516.99 31758.5 17413.53
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Jabalpur 48937 24468.5 6116.87

Ujjain 11425.44 9140.35 2285.08

Total 226985.54 116920.25 47770.76
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Details of amount sanctioned and
47 projects under UIDSSMT

Statement-11

released on utilization for

(Rs. in lakhs)

S.No. Name of towns/cities Scheme/ Name of

Cost approved

Total eligible

Additional Central

component by State Level Central Share (80%) Assistance (ACA)
Sanctioning Committee released for
(SLSC) utilisation during the
period 2005-2010
1 2 3 4 5 6
1 Biaora Water supply 709 .47 567.58 283.79
2 Budhni Water supply 194.60 155.68 77.84
3 Sewerage 195.05 156.04 78.02
4 Chhatarpur Water supply 1593.80 1275.04 637.52
5 Water supply 874.20 699 .36 699.36
6 Urban Renewal 62.35 49.88 49.88
7 Damoh Gajanan distribution 130.17 104.14 104.14

system Upgradation

384



10

11

12

13

14

15

16

17

18

19

20

21

22

Garhakota

I1tarsi

Jaora

Malajkhand

Mandsaur

Panna
Rehli

Rehti

Water Bodies
Road

Water Supply
Road

Water Supply
Sewerage
Road

Water Supply
Sewerage
Water Supply
Drain

SourceAugmentation
of water supply

Water Supply
Water supply

Sewerage

53.00

418.97

596.36

143.76

1467 .83

708.43

844 .57

663.00

294.25

525.42

27.60

1552.45

1808.37

602.75

143.48

42 .40

335.18

477.09

115.01

1174.26

566.74

675.66

530.40

235.40

420.34

22.08

1241.96

1446.70

482.20

114.78

21.20

167.59

477.09

115.01

587.13

283.37

350.50

265.20

117.70

110.60

22.08

620.98

723.35

241.1

57.39
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1 2 3 4 5 6
23 Rewa Water supply 1427.87 1142.30 571.15
24 Sanawad Water supply 729.68 583.74 291.87
25 Shujalpur Water supply 1745.32 1396.26 698.13
26 Sironj Water Supply 622.95 498.36 249.18
27 Tikamgarh Water supply 983.18 786.54 393.27
28 Vidisha Water supply 1557.52 1246.02 623.01
29 Sewerage 218.00 174.40 87.20
30 Road 73.58 58.86 58.86
31 Dabra Water Supply 1112.1 889.68 461.52
(source augmentation)
32 Water Supply 1441.84 1153.47 598.36
(Augmentation
Water Supply)
33 Sehore Water Supply 1454 .52 1163.62 603.63
34 Ratlam Water Supply 3265.1 2612.08 1355.02
35 Shivpuri Water Supply 5964.66 4771.73 2475.33
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36 Aastha Water Supply 980.40 784 .32 406.87
37 Khandwa Water Supply 10672.30 8537.84 4268.92
38 Rehti Water Supply 276.48 221.18 110.59
39 Nasrullaganj (Sehore)Water Supply 488.96 391.17 195.58
40 Dewas Water Supply 5837.00 4669 .60 2334.80
41 Hoshangabad Water Supply 1615.26 1292.21 646.10
42 Agar Water Supply 1005.80 804.64 402 .32
43 Gwalior Sewerage 6650.00 5320.00 2660.00
44 Shajapur Water Supply 996.00 796.80 398.40
45 Harda Water Supply 1787 .00 1429 .60 714 .80
46 Sagar Sewerage 7661 .55 6129.24 3064.62
47 Katni Water Supply 4080.95 3264.76 1632.38
TOTAL 33 47 76257.90 61006.33 31392.76
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Amount spent by CPWD in Lutyen"s Zone

1310. SHRI RASHEED MASOOD: Will the Minister of URBAN DEVELOPMENT

be pleased to state:

(a) the amount spent on planting of trees in the bungalows situated

in the Lutyen®s zone during the last three years; and

(b) the details of money spent by CPWD on the purchase of water
pipes, fertilizers and soil for Lutyen®s zone?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI
SAUGATA RAY): (@) The amount spent on planting of trees in the bungalows
situated in the Lutyen®"s zone during the last three years is as given

below:
Year Amount spent
07-08 Rs.432836
08-09 Rs.612250
09-10 Rs.550730

(b) The details of money spent by CPWD on the purchase of water
pipes, fertilizers and soil for Lutyen®s zone during the last three years

is as given below:

Year Amount spent on

Water pipe Fertilizers Soil
07-08 Rs.255221 Rs.1216192 Rs.741162
08-09 Rs.522961 Rs.1825041 Rs.667762
09-10 Rs.763320 Rs.1861392 Rs.1954739
12.00 Noon

(MR. DEPUTY CHAIRMAN in the Chair)
PAPERS LAID ON THE TABLE
Notifications of the Ministry of Home Affairs

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): Sir, 1 lay on the Table, a copy each (in
English and Hindi) of the following Notifications of the Ministry of Home
Affairs, under sub-section (3) of Section 44 of the Arms Act, 1959:
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tOriginal notice of the question was received in Hindi.
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(1) G.S.R. 904 (E), dated the 11th November, 2010, regarding delegation
of powers to Central Para Military Forces under various provisions of

the Arms Act in their areas of deployment.

(2) G.S.R. 905 (E), dated the 11th November, 2010, regarding delegation
of powers to Central Para Military Forces under various provisions of
the Arms Act in their areas of deployment. [Placed in Library. See

No. L.T. 3883/15/11]
Notifications of the Ministry of Commerce and Industry

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): Sir, 1 lay on the Table:

(i) A copy (in English and Hindi) of the Ministry of Commerce and
Industry (Department of Industrial Policy and Promotion) Notification
No. G.S.R. 1024 (E), dated the 29th December, 2010, publishing the
Trade Marks (Second Amendment) Rules, 2010, under sub-section (4) of
Section 157 of the Trade Marks Act, 1999. [Placed in Library. See No.
L.T. 3989/15/11]

(ii) A copy (in English and Hindi) of the Ministry of Commerce and
Industry (Department of Industrial Policy and Promotion) Notification
No. G.S.R. 195, dated the 30th October, 2010, publishing the Indian
Boiler (Second Amendment) Regulations, 2010, under sub-section (2) of
Section 28A of the Indian Boilers Act, 1923. [Placed in Library. See
No. L.T. 3988/15/11]

Notification of the Ministry of Home Affairs

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS AND THE
MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI GURUDAS KAMAT): Sir, | lay on the Table, under sub-
section (3) of Section 22 of the Central Industrial Security Force Act,
1968, a copy (in English and Hindi) of the Ministry of Home Affairs
Notification No.G.S.R. 946 (E), dated the 2nd December, 2010, publishing
the Central Industrial Security Force Security Wing (Subordinate Ranks)
Group "B" and Group "C" Posts Recruitment Rules, 2010. [Placed in
Library. See No. L.T. 3885/15/11]

MESSAGES FROM LOK SABHA
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(i) Nomination of Rajya Sabha Members to the Committee on Public

Accounts;

(ii) Nomination of Rajya Sabha Members to the Committee on Public

Undertakings; and
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(i) Nomination of Rajya Sabha Members to the Committee on the

Welfare of Scheduled Castes and Scheduled Tribes

SECRETARY-GENERAL: Sir, | have to report to the House the following
messages received from the Lok Sabha, signed by the Secretary-General of
the Lok Sabha:

Q)
1 am directed to inform you that Lok Sabha at its sitting held on
Tuesday, the 22nd February, 2011, adopted the following motion:

"That this House do recommend to Rajya Sabha that Rajya Sabha do
agree to nominate seven members from Rajya Sabha to associate with the
Committee on Public Accounts of the House for the term beginning on the
1st May, 2011 and ending on the 30th April, 2012 and do communicate to

this House the names of the members so nominated by Rajya Sabha."

I am to request that the concurrence of Rajya Sabha in the said
motion, and also the names of the members of Rajya Sabha so nominated,

may be communicated to this House.
amn
I am directed to inform you that Lok Sabha at its sitting held on

Tuesday, the 22nd February, 2011, adopted the following motion:

"That this House do recommend to Rajya Sabha that Rajya Sabha do
agree to nominate seven members from Rajya Sabha to associate with the
Committee on Public Undertakings of the House for the term beginning on
the 1st May, 2011 and ending on the 30th April, 2012 and do communicate

to this House the names of the members so nominated by Rajya Sabha."

I am to request that the concurrence of Rajya Sabha in the said
motion, and also the names of the members of Rajya Sabha so nominated,

may be communicated to this House.
(i)
I am directed to inform you that Lok Sabha at its sitting held on
Tuesday, the 22nd February, 2011, adopted the following motion:
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"That this House do recommend to Rajya Sabha that Rajya Sabha do
agree to nominate seven members from Rajya Sabha to associate with
the Committee on the Welfare of Scheduled Castes and Scheduled Tribes
of the House for the term beginning on the 1st May, 2011 and ending
on the 30th April, 2012 and do communicate to this House the names of

the members so nominated by Rajya Sabha."

I am to request that the concurrence of Rajya Sabha in the said
motion, and also the names of the members of Rajya Sabha so nominated,

may be communicated to this House.

REPORTS OF THE DEPARTMENT RELATED PARLIAMENTARY STANDING COMMITTEE ON
INDUSTRY

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, 1 present the following reports
(in English and Hindi) of the Department-related Parliamentary Standing

Committee on Industry:

(i) Two Hundred and Eighteenth Report on the Revival and Restructuring of
Hindustan Paper Corporation Ltd. pertaining to the Ministry of Heavy

Industries and Public Enterprises (Department of Heavy Industry); and

(ii) Two Hundred and Nineteenth Report on the Revival and Restructuring of
Cement Corporation of India Ltd. pertaining to the Ministry of Heavy

Industries and Public Enterprises (Department of Heavy Industry).

MOTION FOR ELECTION OF THE TEA BOARD

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI
JYOTIRADITYA MADHAVRAO SCINDIA): Sir, I move the following Motion:

That in pursuance of clause (f) of sub-section (3) of Section 4 of
the Tea Act, 1953 (No.29 of 1953), read with clause (b) of sub-
rule(1) of Rule 5 of. the Tea Rules, 1954, this House do proceed to
elect, in such manner as the Chairman may direct, one Member from
amongst the Members of the House to be a member of the Tea Board

w.e.f April 1, 2011 when the Board is due for re-constitution.
The question was put and the motion was adopted.

SHRI MOINUL HASSAN (West Bengal) : Sir, ...

393



MR. DEPUTY CHAIRMAN: Nothing, nothing.

SHRI MOINUL HASSAN (West Bengal): Sir, we have given notice. There

are lakhs of ..._(Interruptions)...

MR. DEPUTY CHAIRMAN: No, all that has been done. It was agreed
---(Interruptions). .. No, no. ---(Interruptions). .. Nothing.
---(Interruptions)... When Motion of Thanks ...(Interruptions)... You
have to follow certain rules. When we have taken up the Motion of Thanks,
no other subject can be taken up. That is the rule. You raised it in

Question Hour. ...(Interruptions)...
SHRI MOINUL HASSAN: Sir, lakhs of workers ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is all right. Let them do their job. You do
your job. Shri Sitaram Yechury.

MOTION OF THANKS ON PRESIDENT"S ADDRESS

SHRI SITARAM YECHURY (West Bengal): Sir, | rise today to participate
in the debate on Motion of Thanks on President"s Address with a deep
sense of disquiet. The sense of disquiet emerges out of the fact that
while we are today debating hon®"ble President"s Address to the Joint
Session of both the Houses of Parliament, lakhs of workers are outside on
the streets of Delhi beseeching the Parliament of India to take remedial
measures and to put the pressure on the Executive i.e. the Government to

redress some of their grievances.

Lakhs of people are on the streets, Sir. They have not come here out
of any desire to see Delhi; they have not come here on any sight-seeing;
they left their families and travelled thousands of miles — and that is
why 1 am raising this — to be here in order to tell us that living

conditions of our people are abysmally deteriorating.

This Government has achieved an impossible task. It has actually
united all the trade unions across the spectrum. This is a task for which
I w.ould like to thank the Government for having united all the trade
unions; all of them have come together today to Delhi to raise their
specific issues which are absolutely essential for the living conditions

of our people.
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The President of India talks of a healthy and prosperous India, which
is what her entire focus is about. A healthy and prosperous India is
impossible without the workers and the exploited sections of our people®s
wellbeing being taken care of. Therefore, the sense of disquiet begins
with this, Sir, that while you have lofty declaration of intent in the
President®s Speech, at the ground level, the living conditions of our
people are getting increasingly deteriorating and more burdens are being
put on them. That is why, again with a sense of very deep disquiet, |1
would like to say that this Speech of the President of India, all of us
know, is a customary address, a balance-sheet, that she gives an
indication of what would be done by this Government in future. But, as
Karl Marx had once said that history repeats itself; the first time it is
a tragedy and then it is a farce. This repetition is not only in terms of
the priorities that the President of India has outlined. | would read out
to you, Sir, the first sentence of what she said on the 22nd February,
2010. It says, "My greetings to you as you assemble here today for the
first Session of both Houses of Parliament in the new decade." This year,
Sir, the first sentence of what she said is, "I welcome you to the first
Session of the new decade." The same sentence is repeated in the Address

of last year as of this year in the opening sentence.

Sir, this Government is in a sense of stupor. The sense of stupor of
the Government is in the repetition in the President"s Address of the
same opening sentence. The Government is unable to make up its mind when
the decade begins! It is an amazing thing. The President®s Speech
actually reflects a directionless drift that this Government has been
gripped in and 1 would come to the substantial points later. This is the

sort of affairs that we have today.

The President has outlined five priorities of her Government. The
five priorities are once again a repetition. The first one is, "to combat
inflation and particularly to protect the common man from the impact of
rising food prices." When this Government took office in 2009, in an
Address to the Joint Session the President says, "My Government is firmly
committed to maintaining high growth with low inflation, particularly in
relation to prices of essential agricultural and industrial commodities."
The same repetition. Two years ago you said the same thing and you say
the same thing today. All of us know that the Speech of the President of
India is vetted by the Union Cabinet and it is a text that
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goes from the Government. So, it is the Cabinet that is repeating itself
over and over again over these years. What is that you are going to do in
order to combat this inflation, Sir? There is not one concrete step that

is being given here in order to combat inflation.

We would like to know whether they are going to ban speculation in
essential commodities. It has reached to the tune of 15 lakh crores of
rupees a year! The value traded in the forward trading and commodity
exchange is today 1.5 times the value of your annual Budget! Why would
anybody put value in speculative trading unless he makes profit out of
this speculative trading? On that, there is not even a word in the
President™s Address. Unless prices rise they cannot make their profits
and unless you ban the speculative trading, it is impossible to control
this runaway inflation. There is not one word in the President of India"s
Address to Parliament. Neither is there any mention of the fact of
strengthening the public distribution system or the fact that you have
today nearly 2.5 times excess foodgrains stock in your godowns. The
Supreme Court has indicted this Government by saying that if you cannot
store your food, distribute it to the hungry. None of these have been
referred to in the Address. The people are going hungry and the prices
rising. Even the fact that you have deregulated the petroleum prices has
not found a place. Petroleum prices have been hiked 7 times in the last 8
months. And, at the time of deregulating of petroleum prices, the
assurance given to the Parliament and to the country was that there would

be a relook at the tax structure.

The ad valorem tax on petroleum products continues. Today, we are
told, we will know when the Budget comes, more than rupees two lakh
twenty thousand crores is being collected as revenue from the petroleum
sector. Now, if this is how you are actually sucking your revenues out of
the petroleum sector, and then deregulate the prices and because of that
the prices increase and burdens are put on the people, is there not a
need for the Government, if it is serious, about improving the living
conditions of the people to have a relook at this? There is not a mention
of that in the President®"s Address. Therefore, Sir, what 1 would like
here to suggest is that if at all the President of India talks that if
her Government is sincere about the first of the five priorities that she
has listed, where she talks of combating inflation, then, at least, on

these three measures, we would like the Government to answer. Will you
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ban speculative trading in essential commodities? The United Nations
Rappoteur for Food has said that 70 per cent of the rise in global prices

of food is because of
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speculation. At least, from that, we must learn. Will you ban this
speculative trading? Will you release the excess food that is there in
your stocks to the States to be distributed under the Public Distribution
System? Number three, will you restructure the tax structure in the
petroleum sector so that this rise in prices of petroleum products can be
stopped? Unless this is done, there is no mean to what the President of
India assures saying that this will be the Ffirst priority of this
Government. So, this is the situation, as far as the first priority is

concerned.

The second priority is, Madam, President has said, 'to address
frontally the concern regarding the lack of probity and integrity in
public life". We have had big discussions on this. The Leader of the
Opposition yesterday, in a detailed manner, told us of the deficits that
this Government is suffering from. When 1 came into the House, Sir, the
only deficit we were talking about was the fiscal deficit. Today, we are
talking of ethical deficit, we are talking of moral deficit, we are
talking of governance deficit. 1 mean, there is no deficit in any one
area, but, there is nothing to complain about deficits because you have
deficit of everything, as far as this Government is concerned. To have
Ministers in the Government who talks of ethical deficit; to have
Ministers in the Government talk in cross purposes of one saying that one
Minister resigned because of a scam in the 2G spectrum, and the present
Telecom Minister saying that there is absolutely no scam at all; there is

actually zero loss for the Government. Now, what is happening?

Sir, when we talk of corruption in high places, it is not a question
of individuals we are talking of. The hon. Prime Minister was sitting
there on the last occasion, when 1 had said that, Sir, what we are
questioning is not the integrity of individuals, we are questioning the
infallibility of the entire system, and you are creating a system of
crony capitalism in our country where, one-by-one, these scams are coming
up. You have the 2G Spectrum Scam, you have the Commonwealth Games Scam,
you have the Adarsh Housing Society Scam, you have the IPL Scam, and now
you have the Antrix-Devas Scam, which is mega scam of the mega scams, of

which the details have appeared in the media.
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Now, if these scams are emerging with such rapidity, of course, there
is moral degeneration; of course, there is ethical degeneration. But, the
point is, how are we allowing our system to cfegenerate in such an
extent, and that, 1 believe is because what we are promoting is not
capitalism, but what we are promoting is crony capitalism. The Prime
Minister, on record, stated that India can ill-afford crony capitalism.
And, it is this crony capitalism, Sir, that 1is being nurtured and
protected today, which is leading to all these scams. You have talked of
black money. There is a lot of discussion going on. The President of
India has given us some figures of showing increase in revenue through
unearthing this black money. But, the point is, how were avenues created
for this money to leave the country. What are you doing about those
avenues? Are you going to plug them? You have this Double Taxation
Avoidance Agreements with various countries. We had raised it right then
at that point of time. We can understand the logic of not taxing by two
countries on same corporate or individual the same tax, but you have
Double Taxation Avoidance Agreements with countries which do not have the
same tax. There is no Capital Gains Tax in Mauritius today. But, because
the money comes in from Mauritius, you do not pay Capital Gains Tax in
India as well. And, this sort of a thing is creating these routes for
money-laundering, creating these routes for siphoning off money from our

country. That has been created by the system.

That 1is why Tfighting corruption today cannot be fought without
fighting the entire trajectory of your neo-liberal economic reforms and
that is where the Government will have to take a serious look at it
because corruption is not a moral issue only and 1 would like the hon.
treasury benches to keep this in mind. Corruption today is the siphoning
off of money that we can use to improve the livelihood of our people.
Imagine, Sir, Rs. 1,76,000 crores is equivalent for two years. According
to Shrimati Sonia Gandhi®s leadership National Advisory Council®s
estimate, you would require Rs. 88,000 crores to provide 35 kgs of food

grains to every family in our country.
SHRI TIRUCHI SIVA (Tamil Nadu): The loss is only presumptive.

SHRI SITARAM YECHURY: No, no, 1 am talking about the amount and what
you could do with that amount. Rs. 88,000 crores is what you require for
35 kgs of food grains to provide for every family in our country

including all the APL families.
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SHRI PRAVEEN RASHTRAPAL (Gujarat): What is that amount? Is it a

notional amount or the actual loss?
SHRI SITARAM YECHURY: 1 am coming to it. ..._.(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Rashtrapal, you will be speaking. Your name

is there. You can speak at that time. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, we require, according to the National
Advisory Council headed by Shrimati Sonia Gandhi, Rs. 88,000 crores to
provide 35 kgs of rice to every family in our country, APL and BPL,
everybody. Rs. 1,76,000 crores is exactly twice that amount. We can
achieve food security in our country with that amount of money for two
years continuously. We have passed a law giving the Right to Education in
our country. There 1is a big dispute going on between the Central
Government and the State Government on who will finance this and what is
the estimate to achieve, to convert this right into a reality? Both your
Planning Commission and NIEPA, National Institute of Educational Planning
and Administration have estimated that you require Rs. 35,000 crores
annually for the next five years to build new schools, to recruit new
teachers, to provide for mid-day meals etc. What does Rs. 35,000 crores
for five years mean? It is Rs. 1,75,000 crores. This estimate of Rs.
1,76,000 crores will leave the country with Rs. one lakh crore of surplus
after providing education for all. So, corruption is not only a matter of

moral degeneration.

You are talking whether it is notional loss or actual loss. Notional
loss is notional loss because like the hon. Prime Minister said, "l have
chosen not to collect this revenue.” But the decision to choose not to
collect that revenue-means this: neither food security nor education for
all. It is not an actual loss but the Government has chosen not to
collect. If the Government has chosen not to collect, what is it doing?
It is saying that we are giving incentives for greater tele-density; we
are giving incentives for cheaper telecom services. But, Sir, where does
the scam lie? Not in the voluntary admission by the Government saying, "I
am not collecting so much money." The scam lies in the fact that the
licenses to whom they were sold were sold within months for at least six
times what they paid to the Government. That is where the scam is. Today,
if the tele-density is high, it is high in spite of the fact that those

who are providing the tele-density had paid six times more to the
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original licensees.
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Today if the call rates are cheap; it 1is cheap because these
companies who have paid six times more are giving it. Therefore, this
argument that we have given it cheaper and we have not collected this
money because we have decided not to collect this money in order to give
better services to the people is a * argument. The scam is involved in
the way in which the market determined the rate of licenses six months
after they were actually given to these people. But, Sir, there is
another point. What do you mean by saying that | have chosen not to
collect this money? 1 have chosen not to collect this money because 1
want to give incentives to the corporates. So, the money you have chosen

not to collect is incentive for growth.
SHRI TIRUCHI SIVA: It is as per the recommendations of TRAI.

SHRI SITARAM YECHURY: That is okay. 1| am talking about the other
principle of this question of not collecting money. | am coming to that
again. That is the philosophy of neo-liberal trajectory which is causing

all these problems.

You do not collect money and say that it is incentive for growth!
Whatever little you spend on the poor, you say that is subsidies for the
poor and it is bad for growth. Incentives for rich are good for growth.
That means, what you do not collect from the rich is also subsidy to the
rich. You are subsidizing the rich by not collecting from them. And, what
you give to poor as subsidy, you say that it is detrimental to growth.
What you do not collect from rich, you say that it is good for growth!
Whom are we fooling? Today there are only in lakhs; tomorrow they will be

crores outside this Parliament.

SHRIMATI KANIMOZHI (Tamil Nadu): You should say the same thing about

the schemes in Tamil Nadu also.

SHRI SITARAM YECHURY: Madam, 1 am not too aware of that. 1 tell you
again that I began my speech by saying that this is not a personal attack
on anybody. 1 began by saying that 1 am not talking about integrity, 1 am
talking of infallibility. The reason why I am saying this is that there
is interest of this in all of us in this august House and the country.
You correct these things. You can provide education for all and you can
provide food security in our country if you can only stop this sort of

siphoning through this act of crony capitalism.
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The third priority the hon. President says is, to sustain the

momentum of economic growth,

*Expunged as ordered by the Chair.

403



while ensuring that the poor, the weak and the disadvantaged get a fair
share. Now, Sir, this is actually becoming a joke that the weak and the
disadvantaged will get a fair share. Okay, there is a sense of pride that
we are rubbing shoulders with the G-20 in the world. There is a sense of
pride saying that we are sitting with the mighty of the world on high
tables and having dinner with those mighty Presidents. But, what is
happening at the ground level? Isn"t it shameful, today, according to the
Third National Family Health Survey, 38.4 per cent of our children, under
three years, are stunted-too short for their age — 46 per cent are too
thin for their age, 79.2 per cent of our children, under three years, are
anemic? This is our country"s future. And, among the pregnant women,
anemia has increased from 50 per cent to 58 per cent during the last two
years. These are the mothers who are producing our future. This is the
state of our mothers and this is the state of children and we are talking

of India maturing and India is coming of age!

The demographic advantage that we have today is that 70 per cent of
our population is below the age of 35 years. If we can give them good
health, if we can give them good education, our country will flourish.
Both these things could have been done with those Rs. 1.76 lakh crores
calculation that 1 had given earlier. If you can give them education and
if you can give them health, there is no need for you and me to sit here,
they will build a better India. All that we have to do is to create those

policies by which we can actually tap our own potential.

Today, there is a sense of pride when the people say that the second
language in the Silicon Valley happens to be my mother tongue — Telugu.
The second language in the Silicon Valley is an Indian language. There is
not a single laboratory in the world today, where the highest level of
research is going on, where you do not find an Indian. It is a sense of
pride. But, when is it happening? It is happening only when 9 per cent of
my country®s youth are able to enter higher education today. With this 9

per cent the world is getting shocked that India is leading.
PROF. P.J. KURIEN (Kerala): It is not 9 per cent; it is 12 per cent.

SHRI SITARAM YECHURY: Sir, 7 per cent is my estimation and hon.
Education Minister"s estimation is 12 per cent. So, | have taken the mean

figure as 9 per cent.
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PROF. P.J. KURIEN: Is all your statistics like this?
SHR1 SITARAM YECHURY: No, no. They are not.

There is an old English saying, "Lies, damned lies, and statistics."
So, it all depends on how you use them. Even if it is 12 per cent, Dr.
Kurien, my point is, if you increase this 12 per cent to 30 per cent, who
can stop India from leading the knowledge society in the world. That is
the potential of my country. That is the potential of India. If anybody
is stopping us from being the leaders of the intellectual world today, it
is we. We are stopping it ourselves because of our policies. If you stop
siphoning of this money and instead use it to provide food security, to
provide education for our youth, then, India"s true potential can be
achieved. And, that is where we want this Government to think about
corruption, not in terms of moral issues, not in terms of the fact that
what the hon. Prime Minister said yesterday virtually making a virtue of
the fact. He said that there is no need of the JPC, but because the
opposition is obdurate, therefore, | constitute a JPC. If this wisdom had
come in the Winter Session, we could have saved all the precious time and

money .

But, anyway, &I 3R, geEd 3mar. That is fine, but the point at issue,

Sir, is we all know the CBI is pursuing the criminal investigation under
the supervision of the Supreme Court. We know that the Public Accounts
Committee is seized of the accounts of the CAG. We know that Shivraj
Patil Committee has given its report. We know that actions have been
taken, Ministers have resigned, etc. But why did we want a JPC? We wanted
a JPC because beyond all this, we need to examine how our system could be
so manipulated to allow such a big scam. It is the system"s manipulation
that happened; that needs to be plugged. Who can do that? If new
regulations have to be put in force, if new laws have to be brought, the
Parliament alone has that authority and the right to do so under our

Constitution.

Therefore, the JPC is required in order to address this issue, not in
order to say who is culpable or not. That the CBI will do under the
jJurisdiction of the Supreme Court. So, the JPC"s need was that. 1 am
glad, finally, they accepted for whatever reasons, but this is what has
to be done if we want to plug these loopholes. Sir, as far as the issue

of economic growth is concerned, can we not, today, achieve the potential
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that | was talking about? '""Because of the lack of the resources that we
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have™ is what the Government of India says. But, Sir, look at this and
this is what has to be reversed. We would like the hon. President and her
Government to consider that if you really want inclusive growth, then,
you have to understand that what you are doing is the exact opposite of
it. Why do 1 say this? In the last year®"s Budget papers, there is a
document called, ''Statement of Revenue Foregone'. This informs us that
Rs.4,14,099 crores was the revenue foregone in 2008-09 and in 2010, this
figure was Rs.5,02,299 crores. That is, in these two years, you have
foregone a whopping amount of something to the tune of over 9 lakh
crores. Sir, it is very difficult even to estimate how much concessions
you are giving to the rich. You have given these tax concessions; it is
okay. Even if 1 go by the Finance Minister"s admission that indirect tax
concession is a stimulus for economic growth, take away the excise duties
and customs duties. What does it amount to, Sir? For Corporate income tax
and higher income tax payers, the concession given was Rs.1,04,000 and
odd crores in 2008-09 and Rs.1,20,000 and odd crores in 2009-10. That is
nearly, Rs.2,25,000 crores was given as concession to the corporate
sector and higher income tax payers. These are the Tfigures from Shri

Pranab Mukherjee®s documents; 1 am not manufacturing these.
[THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair]

Sir, it is very ominous that whenever | start quoting statistics, you

come to the Chair.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): I know you are happy about it.

SHRI SITARAM YECHURY: So, Sir, what 1 am saying is that in the last
two years, you have given Rs.2,25,000 crores as tax concessions to the
corporates and higher income tax payers. So, Mr. Siva, forget Rs.1,76,000
crores, look at my argument from this point. So, Rs.2,25,000 crores are
concessions. You declared a legitimate tax rate and instead of collecting
that tax revenue, you gave them concessions. But if you had collected
these Rs.2,25,000 crores and invested in your public investments, in food
security, in right to education, in building the infrastructure that you
are talking about, we would have not only built our infrastructure,
provided health and education for our youth, but we would also have
generated massive amount of employment through the public investment of
this huge amount of money and that employment would have generated

greater demand in the economy and that demand would have sustained
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healthy economic growth. So, it is, perfectly,
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possible, Sir, within the very existing framework that we have, for us to
have an alternate trajectory and that alternate trajectory would be the
real inclusive growth. So, what we are urging this Government now 1is
this. What priority the hon. President of India pointed out, that

priority can be achieved if this Government changes its policy direction.

Instead of providing concessions to the rich, collect the legitimate
money from the rich. Collect the legitimate money. | am not saying,
"increase the tax rates.” | am not saying, "impose greater burdens.” 1 am
only saying, “collect the legitimate amount and utilize it through public
investments to create our infrastructure and provide a better life for
our youth." If that can be done, you will have "inclusive® growth and you
will also have built the infrastructure that is so necessary and on which
the President of India has spent paragraphs, paragraphs and paragraphs of
her speech saying that how absolutely necessary it is for the future of
our country. So, Sir, this 1 recommend is the manner in which this shift
in the policy direction needs to be done. But, unfortunately, instead of
doing this, what is being suggested by the President of India, Sir? To
build our infrastructure, she says, The governmental revenues alone are
not sufficient. So, we will have to go through the public-private
partnership.® Now, this is a very fanciful word, Sir. | only want to
remind this august House that earlier this year, the London Transport,
which runs by far one of the most efficient transport systems in the
world along with their underground system, the buses, etc. that they run,
has withdrawn 23 out of their 25 PPP projects because they were not
delivering. Look at our own Delhi, Sir. Today, all of us are hopeful that
the Metro Line to the Airport will open. But why did it not open before
the Commonwealth Games? Why is it that all Metro lines were opened before
the Commonwealth Games, except the Airport Line? It is because the
Airport line was the only PPP project of your Metro. Now you want to

emphasize on this "PPP_"

Sir, | must say that this "PPP" is not really "private participation
in public projects®, but it is “private profit making through public
funds® and this “private profit making through public funds®, Sir, is
something that cannot be allowed and that is how you are again creating
these avenues for corruption and graft that are emerging out of this
crony capitalism. Who will be the PPP partner? How much will be the Party

fund that will be paid? How much will be the other commissions that will

409



be paid? All these things enter into your dimension of policy making
because of the economic trajectory, the policy trajectory that you are
following. Now, Sir, look at many of the State Governments. You have said

"PPP" in health, "PPP" in education. The State Governments have
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announced that for the Dalits, for the OBCs and for the women, the
Government will pay the expenditures. Let these children be given
admission. Now, the time has come for the Government to pay to the
private institutions. Nearly, 70 per cent of their budgets are going for
these payments. You have said that Government will provide health
insurance in private hospitals. It is Arogyashree; those cards were being
given; and now the Governments do not have funds to pay to those private
clinics because of the scheme. Why? It is because you have created new

avenue for corruption again.

All your cards, all your health insurance cards are lying with
private hospitals. Without the poor patients knowing what is happening,
in their name various tests are conducted and the costs are deducted; and
before anything is known, they say, “your card has expired.” The
Government will have to foot the bill. They will do that loot. What is
this "PPP"? Please, for Heaven"s sake, we are asking the Government to
take a serious look at this "PPP". The President of India has spent
various paragraphs on this great "PPP" and this, 1 think, will ruin the

country and open more and more areas for grafts.

SHRI TIRUCHI SIVA: 1 am second to none on this. Today also, | have
submitted a report to revive two of the public sector enterprises which
have fallen sick, which are not making profit. But 1 would like to know
whether the private sectors are not contributing for the growth. In the
existing scenario, it becomes imminent that they have to be also used in

the development and growth.

SHRI SITARAM YECHURY: Absolutely. 1 have answered this. The private
sector is a very important element of our economy in our country. 1 am
not disputing that fact at all. I am talking of the manner in which the
public-private partnership is conceived. If private capital enters your
public projects through joint ventures, it is most welcome. But the
Government is creating avenues for private capital to make its moneys.
That is why | am saying that it is the crony capitalism that Iis
developing whereby you are creating avenues for private profit. That is
what that needs to be stopped. So that is where this entire concept of

"PPP" needs to have a very serious relook.
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And if this is done, if the direction of our economic policy is
changed, then we will be able to make a very important contribution
towards realising the potential that we have in India. That is why 1 am
saying, do not take this as a tu-tu mein-mein business. This is something
where members of this august House will have to put their heads together
and think why we are not able to realise our full potential. In order to
do that, correctives must be brought in and it is in that spirit that I
am raising this issue. | am beseeching the Government to shift the policy
trajectory, shift their policy priorities and utilise the Ilegitimate
revenues that are due to this Government through public investment to
create jobs and education for all and through that process build a better

and prosperous India. This is what 1 would like this Government to do.

The fourth priority that the hon. President raised was to maintain an
uncompromising vigil on the internal and external security fronts.
Absolutely; there is no dispute here. 1, for one, say that there should
be zero tolerance to terrorism and terrorism is nothing beyond simply
being anti-national. There is nothing called a particular kind of terror.
Terrorism knows no religion; it knows no caste; it knows no region. That
is why 1 say that with equal vehemence cross-border terrorism from
Pakistan or terrorism of any sort that is associated with Hindutva
groups, etc. will have to be treated as anti-national and action should
be taken against them. On that there is no dispute. But, Sir, there is
another issue when we talk in terms of the internal security of our
country. This august House should remember that we have lost the Mahatma
to the bullets of a Hindu fanatic. We have lost Indira Gandhiji to the
bullets of a Sikh fanatic. We have lost Rajivji to the bullets of LTTE
chauvinist fanatic. Hundreds are being killed in the North-east because
of all types of other chauvinism. We have all these other agencies that
are working in our country. So, it doesn"t recognise any religion, region
or a caste. Keeping that in mind, there should be zero tolerance and on
that the entire House is united. But there is another type of threat to
internal security. The hon. Prime Minister has on three occasions
reiterated that the gravest threat to India®s internal security is Maoist

violence.

Now, Sir, | am speaking as a victim of this violence. Since the last
Lok Sabha elections, 380 of my comrades have lost their lives due to

Maoist violence; 161 of them in West Bengal were tribals, this despite
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Maoists espousing so called tribal development. We will fight it; we
fought it in the past and we will fight, not only the terror but we will
also fight politically. But the question, is the Prime Minister sincere
to his own statement when he says that this is the gravest threat? If

that were so,
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how can he have in his own Cabinet, under his own leadership, Ministers
in the Cabinet belonging to a party which is the largest ally of the UPA
outside of; the Congress, and which is collaborating with the same
Maoists in West Bengal. ...(Interruptions)... How can this contradiction
exist? You have promises being made that once they come to power in the
State, they would release all the Maoists and all the political
prisoners, and from one of them is made a member of the Union Cabinet!
---(Interruptions)... Sir, is this permissible? 1 want the Government to

answer this.

Sir, there was a time when Churchill thought during the Second World
War that he would let the fascists and communists fight and finish each
other and then enter the World War. Eventually what happened? It was not
Churchill®"s British flag, it was not the American Star and Stripes, it
was not the French flag, but it was the Communist Soviet Red Flag that
flew on the Reichstag after Hitler was defeated! So, don"t be under the
illusion that the Maoists and the CPM will fight and defeat themselves
and then you would enter the picture. We will not leave, don"t you worry!
But, for the sake of India"s internal security, can you compromise
yourselves to such an extent? For the sake of this Government®s numbers
in the Lok Sabha, can you allow this nexus between the Maoists and this
particular party to continue, and allow them to continue in your own
Cabinet? Now, Sir, this is a question that this Government has to answer.
We cannot accept that on the one hand, they say Maoists violence is the
gravest danger and on the other, they are in alliance with these people

who have a nexus with these very Maoists.

If that is the case, then what is the assurance of the President of
India when she says that my Government®"s priority is “uncompromising
vigil on the internal security front*? What is the meaning of this if
this cannot be corrected today? And, therefore, we have said, and I would
like to raise this issue here today, Sir, when you are combating this
terrorism we combat all varieties of it and all hues of it. But now you
have a situation where people have confessed before a magistrate,
whatever may be the veracity of it, that who is responsible for certain
terrorist acts and blasts in our country, whether it is Malegaon or
whether it is Macca Masjid, etc. But my point is that in the name of
those terrorist blasts innocent youths of a particular community have

been languishing in jail for a large number of years. Now once you have
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this evidence, why is the Government not taking the initiative to release
those who have been wrongly confined? If this sort of an attitude if you

continue to have of
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keeping people wrongly confined for crimes that they have not committed,
I am sorry you are not fighting terrorism but you are breeding terrorism.
You are breeding alienation among this section of youth and this section
of youth where you are breeding alienation will become the fertile soil

for the growth of such terrorist activities.

The Government must seriously re-look at this and | demand the
immediate release of all these people who have wrongly been confined for
all these years and compensation for them. The court has today exonerated
two-thirds of those who have been accused in Godhra incident but they
have been in jail for nine years now. They have been in jail for nine
years. What is the relief that the Government is proposing? For nine
years, in the best of their life, they remained in jail. What is that you
are doing to compensate it? And you expect them not to nurture and not to
have grievances in them which can explode in any other way. What are we
doing? You are creating a tinderbox for the growth of terrorism and
seriously the Government must have a re-look at this policy and
immediately release these people who have been wrongly confined. The
final point that the President has given as a priority is "to pursue a
foreign policy which will ensure that our voice 1is heard and our
interests are protected at the global fora®. Sorry for smiling when 1 am
saying this because this is very strange. When you had this momentous
event taking place in Egypt, we were very guarded to give a statement,
but we finally hailed that as a people®"s upsurge and victory only after
the US gave an official statement supporting that overthrow. What are we
demeaning ourselves to? Why is it that we have to see whether our vote on
Iran is going to be according to what the USA wants and whether changes

in the Middle East are going to be according to what the USA wishes?

You are the biggest military purchaser from Israel today and we are
seen as financier of Israel in their attack on Palestine.
---(Interruptions)... Another point is lran Gas Pipeline. Tomorrow there
will be a big hue and cry. Nature abhors a vacuum. If lran, Pakistan and
India are not at the end point, the end point will go to China and then
you will say that China has taken over this cheap gas. Are you not doing
all this under the pressure from the USA? Sir, please remember, the USA
is not as powerful as it used to be otherwise things wouldn"t be like

this that happened in Egypt and things
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wouldn®"t have been happening in the Middle East like they are happening
today. That is why please assert ourselves in order to achieve our
potential what 1 was talking of earlier. We talk of protecting our
interests in the global fora and this is what the hon. President has

said.

There, 1 have very deep concern on two grounds — one, the ongoing
negotiations on climate change, and two, the ongoing negotiations on the
Doha round of discussions. On both these counts, the official positions
taken by the Government of India, iIn our opinion, are comprising our
national interest. Hon. President talked about protecting our interest,
but you have now signed a free trade agreement with the ASEAN countries.
Hon. Defence Minister will be as or more aware than I am of how that has
affected our producers in Kerala because of this FTA that has been signed
with the ASEAN countries. Now, you are negotiating another FTA with the
European Union where the issue of negotiations are that we are going to

open up our economy for their agricultural and dairy products.

On the one hand, the President of India talks about the need to
buttress our supply in Indian agriculture, and on the other hand, you are
now saying that we will open up our market to the goods of highly-
subsidised agricultural and dairy goods of European Union. That will only
spell doom to our agriculture and the spate of suicides will gallop in
our country if you do that. So, when you are talking of protecting
India®s interest in the global fora, on all these issues of the free
trade agreements, on the issue of climate change and on the issue of Doha
negotiations, India has very clearly said so far that there are two
aspects of dispute — Non-Agricultural Market Access (NAMA) and safeguards
to agriculture, that is, our subsidies to our agriculture. On these two,
we have said that we will not compromise. But, the Ilatest reports
indicate that we are already in discussions. On climate change, we have
said that today, the per capita carbon emissions of the United States of
America are twenty times more than that of India. If today, we have to
reduce our carbon emissions, the United States of America has to reduce
twenty times as much as we reduce. Instead, why are we making voluntary
declarations that we will reduce so much when there is no reciprocal

commitment from the other side?

Sir, we have to remember that for us, energy Iis very important.

Fifty-five per cent of
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households in our country do not have direct access to electricity.
Seventy per cent of people in India do not have sanitation facilities. If
you want to provide them with electricity; if you want to provide them
with good sanitation and living conditions, you need energy. For us,
energy is vital to tackle our own poverty. And, instead of us seeking to
create this capacity for energy, if you are voluntarily reducing India"s
emissions without any reciprocal commitment from the other end, what is
the net result? How do you fight poverty? So, these are serious matters.
IT the President of India says that the our priority is to protect
India®s interest in global fora, then, on all these three counts, the
Government must very unequivocally come out to tell the country and the
Parliament that this will not be allowed; there cannot and will not be

any compromises on this.

So, Sir, | notice that you are looking at the watch. But, finally, 1
would only like to tell you this that today, you have a situation where
the Planning Commission has estimated that the per capita food
availability is declining since the 1990s. We have reached a stage where,
according to these figures, the per capita availability of foodgrains is
roughly around what it was during the Second World War. This is very
depressing. Your per capita availability of pulses has declined from 66
grams per day per capita to 34 grams in the last five decades. And, on
top of it, you have these burdens on the people; you have this inflation;
you have these extra-economic burdens that have been put on our people
which we have discussed so far. So, Sir, 1 would only like this august
House to remember that the issues that have been raised here today in
this Motion of Thanks are issues which not only merit attention, but we
would want this Government to move on these issues in the right direction
because we have to remember the warning that Dr. Ambedkar gave us when he
presented the draft of this Constitution to the Constituent Assembly. 1
have quoted this before, but it merits repetition. On the 25th November,
1949, when he was commending this draft Constitution for adoption, he
said, "On January 26, 1950, we are going to enter into a life of
contradictions. In politics, we will have equality and in social and
economic life, we will have inequality. 1In politics, we will be

recognising the principle of one man-one vote and one vote-one value.

"In our social and economic life, we shall, by reason of our social

and economic structure, continue to deny the principle of one-man one
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value. How long shall we continue to live this life of contradictions?
How long shall we continue to deny equality in our social and economic

life? If we
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continue to deny it for long, we will do so only by putting our political
democracy in peril. We must remove these contradictions at the earliest
possible moment, or, else, those who suffer from inequality will blow up
the structure of political democracy, which this assembly has so

laboriously built up."

Sir, instead, what are we having today - two Indias in the making;
one is "India® and the other is "Bharat®. On an earlier occasion, |
referred to it as "Shining India®" and "Suffering India®". More popularly,
it is now called, "IPL India® and "BPL India®. These are the two Indias
in the making. Today, you have lakhs of workers in the streets of Delhi
but if you do not pay heed to this warning given by Dr. Ambedkar,
tomorrow, you will have crores of them, as 1 said earlier, demanding of
this Government to stop this loot and to allow them to realise their
potential. Today, we are capable of becoming the leaders of the world,

which is being undermined by our own policies.

Today, while 1 participate in this Motion of Thanks, 1 conclude with
this sincere appeal to the Government of India that all these issues of
immortality and probity, which the President of India mentioned, must be
probed and the guilty should be brought to book. But remember, there is a
larger issue, namely, what is the country that we are making, what is the
country that we are creating. And, in that, it is not merely the issues
of moral degeneration alone, which need to be fought; issues of ethical
degeneration that need to be fought, but what is required is marshalling
our resources and using them properly to create a better India so that we

can realise our potential. Thank you.

M Tollg qFd (FERISE): Ueddle 3UHHTEFET Sffl .. (FEAUW)... WO ST
T ST & et AR I8 S gl . (SauE) ...

3UFHTEET S, Tsgufcd S & RO W ST Yegdle Fedld A Sl gfader st o
gedd far &, # 3@ @A A F AT @er g3 g w9 wg o A A S1d I@er
dEar § R asgafa o & @y HfEswor F Fosedrfedr M WER A FE ¥ g U B
Ffe 7E A fF PR T HT §, A SAH §A FIS Sa A &I AT o9 IH @ &
#oT g €, dl WO FE el & R O o TS
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WHR WG & Hehell &, T 91 # oAl el §1 Afeher Tseafad S & AfFemyor &7 gy &R
¥ &, 3egid FCAR W YA ASIRAT WM WHR o $§ W 391 Fopel T HA it &
s A @ 6 gseraR @ e "o €, gH osie osdl, fodel war @we g, 98 &
HN, SHA TONd, gUE IT TU H HS AT A gl S HISEr IRT §, 37 W AR
ST W Bl 36F Joar #AfasT # Ut WARe ARfAeH w6 F v e v &1 a9,
SH3TA a7 § R 9E TH W IFETIT I I RUE ¢ W g R FA-wa &
precautions gH o dAIRU| g§H HiT-Ar T AfAWT 39T T1eT T8 5 39 R &
AR HT A A @l A Hed H TS F AT ARl § R WHER H AWM qU e @
YeaR oI5 H & 3N o w oo, S IRT 3 W &, 39 §9 W SR H v W@
¢l 3% wu-Ty # U od IR e @edr gl I8 % @ R IE @9 FRa @ W@ g,
gAfIT BARY HAT W Ah Ad HRU| 3T 3ol gool-Feorl 81 AT HRT & Q@ o, [T
AR #SC § I, ARG H TS FO TeA @ I, HRA QU e § HSCER H gar gam gl
3 FrgfAhee T gfaar g1 S g FgT W Sleld €, d O Q@ favg A St §1 s S
R Ig a1 heldr &1 399 &3 Fr ofg FRAT §, aen & Aled BRar &1 ... (cuaemD). ..
AN T Sf gon faer gt §, S USRS §, 39 69 & 3§ W o B usdr g

# 2@ 0 F W § & Buwm F oo, (Foye)... Bumm oA
Q... (FFAYRT) ... 39 §id & Iedd AT T &l...(cgaue) ... RBur Sar ar
wegafa S qEy K1 # A Aendt, swfov dua wgd @ E1.. o (FFEuE). .. @l 5w
9 # FAAC F A 99 § 3R a8 de §, 39PN 3deir & W@ HT T&F FE W@ & 6
SH U P U SEd SARER ... (CHaUE). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shuklaji, you please address
the Chair. ...(Interruptions)...

ot TSllg el AT T FE W & F 0 & H GUGHA 9gd SAWGR §l §AR T&T
S A A9 WE W €, 6 HN SN A @9 @Wee Fd § gAR facd AN SN A A
WEAT T &1 AR e FH S & I9 W Rad &, TR &7 St T I9 g
Fad § WM gz e T N we wgewn wa §...(sEEuR)... 39 §fav
AN .. (TAU) . ..

At gEdR O (3PN : WY HAAF AT HRC|. . (STAURA) . ..
st Tofle gaw & (WER): 9 W 3RT §, 3% aF Jasvl. . . (STaue). . .

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please keep quiet.

ot Telta aFer: colisl, o7 dEs, 39 SRT gRAUl. . (cFauE). .. & s Afawed
Fr oFer foree
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ftetar @ehar §, o fWemh H1$ IR 7 ... (GFauE) ... AR ST A 2w
W El...(cHauE). .. # §d1 W@ gl... (FAURD) ... FAR ARG W AE IRT & Ad
gl...(cgaue). ..

SHRI RAJIV PRATAP RUDY: Has he been authorized to give a list of

---(Interruptions). ..

M FEER G IUTHETET HEIGH, ... (STAUR)... Th fAFc| He has yielded.
geolel 3ot AR dT g & §, sHer Y @ ¢ et A A ger v g, 3 §R
H Teg Bl...(auR). ..

A wElle gFa: T Sd A g AR §dzT FORE AN W OIRY
82...(Tau). ..

3THHTETET ™. 6. PRI - Please, let him speak.
-..(Interruptions)... 3R #1$, 3ol o1 F&AU|. .. (STaUR). . .

A TSlta gFer: S TR Sold F Al A, d9 S AT, Ak g@k st
ar gfavl. . . (cgaure). . . #uga%mé%sﬁﬂaﬂ—mwmperception3'1%'
§ & QU WHR 3Ts FeeraR F g g8 B e Sff A el A, St AT A S @
g, # s g wear § B R AN & e w= o ¥, #15 3Rw a8 8, safv
36 e N gI-dlaT AT HAABU| 6T A HAAE A A F, ... (FAUR) ... TSN, oA
ar AT @ A aE Wy FHEEr § B T g ag and gl .. (G@aue) ... -
sﬁwﬁtwﬁmmmmgwm,ﬁﬁmmmﬁ%am,mmaww
SEGT LT AT AT P AG g O gHA SEAW AGT g AR 3 e § ¥ FE
WWQ%WWWWIMW%%%mwglﬁW
adrar § foF KRG & ar o A M T A F @S IR & A o 3R OWHR A F;r
FH 3O/, .. (TIYUT) ... 340 e forr 3R 3 9 I & &1 3 «F Sopie ar
SET 3 IT, Akl 3Ad SEAWT o 3R 9 I # ¥ 3R 35w ST 3w oY 99 aw
aur 3 g W FEART g W ¥l AR Uk HEIEN & Wh HRY 9. (FAUE) . . .
w2 S, . (c"aueT). .

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please, let him speak.
---(Interruptions)... You can reply when your turn comes.

---(Interruptions). ..

ot TSha el 3R M9 Gl & R @A ¢, .. (TAUE) ... AT A ToT @I H
Hrex § 3R A o @ €1 gee 3T gAr R ser fSieem). .. (GFEue) ... F #E W@ 8
o 3o e o =msfer

422



1.00 P.M.

¥, # 3 7 A @G T g I FEAE A ST @ E, A 3O Fer K CBI & Fiw
3, o CBI ¥ ST g W &l A FE A oW AR Y& H, TWHR o e
FHLT FAT, PAC ¥ 15 3R 3§ IPC §o71 &I §A UF IEHA! R IA-Id dg H AT
T 2Tl 3T Al U S S g FRId| FAR HTIAEN WA 9, o §HA i 3ol gel
feAM PR 3 W HRT o af [ gerr AR FEAaEr Hl g7 58 e & e o =g
gl BAR ATIAN W FCER H IRT & A 9 HSCER § IR I39h JFEIAN W IR
o A HeraR §, Fg o AL 8 Fhal ¢l EH U HTIHA F T & IR AT U A oA
gad| Ifg T 39er arel &I gear o g, .. (SIaue). .. H TRAT # AT @ of T
gl...(zFaue) . ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shuklaji, one minute please.
...(Interruptions)... 1 think, the House agrees that we will do lunch

break.

SHRI RAJIV PRATAP RUDY: A suggestion has come that we break for lunch
and extend the sitting of the House till 6.p.m. This is what leaders have
said. (Interruptions) We break for lunch and extend the sitting of the

House for one hour, from 5.00 p.m. to 6. 00 p.m. ...(Interruptions)...

31, W1 SR (TSEUE) : &, 36 speech dl complete FaA ST

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The suggestion from the
Treasury Benches is that let him finish the speech and then we will have
lunch break. We will sit beyond 5.00 p.m. (Interruptions) We will sit
beyond 6.00 p.m. ...(Interruptions)... That 1{is one hour extra.

---(Interruptions). ..

SHRI RAJIV PRATAP RUDY: Sir, this will complicate the mathematics of

the Congress Party. ...(Interruptions)...

it Teftg aFer: w2 S, WOT & Flow feTS W B AT T W FW AR g7 AT
a g7

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Do you agree with this

suggestion? ..-(Interruptions). .. Tell me the problem.
...(Interruptions)... | agree with your suggestion. If you don"t agree
with this suggestion, | will adjourn the House. ...(Interruptions)... |

believe you are
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agreeing with it. ..._(Interruptions)... Now you finish your speech.

ot Telftd e &, 3l o F gF g3 gl PRIT Aew, FANT TsA fhaAr §? W,
afr 2 g¢ 5 e gl

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now let us not disturb him. He
will Ffinish quickly.

At wolte qFer: 3uwsreet S, # I &F W AT K IR gH FNEE 7 W@,
3R §H F3I FGH o 351 W &, IR §H g F I I g, a9 IR 3Tl I35 F G
FROFR &, FS ot IRNT ey F qU HUFR ¥ FH 3 qEIARE A g @ §, &
IR AT A g WE IR A IR, 3w FwH AT R @ &, a8 @ & ar
W RI 3R F SR A AT o U gS| SN A owwon 3| S g St wl A
AR @ AT HEM, WHR & JABe 85 §, # 3@ A wgon & S 1998 & g &
THHA & TR FAST F, T difosT H 30 g F 7 AR 37H FJw R IR gy Fw
gy AR gl & uEh W FE AE F AE vE e @ ogws W O3EH S g T@ AN
WHR & S & Fofeers AT g

PR B T, af UH ", IO 9 RO Y FHS & g, 9% 9 gAN &, I 3ue
g, T IR R & disinvestment W & SN aifge, FAifF IO gR@Eafcaar, sder
F& assets of, oo Al & g7 r =m @ AR SFHA & g, T8 3Th STH
& gl

ot g qor: @ ol 9T SHAET |

ot UM gFeT: §H AGRT AW F Fha g1 AR A AT o e g, =@ gAR are
a fw gf, #eh S g Swl S 93-93 Fed o o W, 9% W9 @A 3 v fe
50-50 Ths & glced 7-7 I3 H Tol AT| Fg I ofc AE oA, o Fr Or2 # el @
AR 3PN YRG! & gleel N acfel IR FRIC H AP, o & Fg & & 309 41 a1
R E §| 3eTR 1 gleel 3o 937 gleed ¢ AR g8 Thae & A wom s #H veh-ar A,
golell gledl &7 aId X dehdl g T9® S & gl, W% 3W A @, disinvestment #
ASRT ST g1 Sl aifgul #F WAER & Tg AT FAT § R 98 56 A W FER R IR
FAR oiElt & arercdt T @Y, aF IAe F & IR IR T F I @1, a IAd Fom &
ST TIRTl $8 AL Siser aifgel
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S-—band W &I 3 &l TWFR o S-band F deal cancel & §, ag?raiz—&ram’a‘l
Afthed # AT fAUeT ¥ TH ST W WeHAd A § [ WY A 9 g M| IR AS T A
g, Fdifeh Ig technical issue%ﬁﬂsﬁmaﬁﬁmil...(mﬁ)._

Nt weite gara &: hr oer TE gHES

At T e T S, 3R U Ol S & 7 9gd fagar €1 3l 6 A e
gl Y T F Sioem ar F orenew @ Sl 3N ST ded F&@T @Y W &2 Lung
power F STdATA Fifth year # T AUl T JgT H &l BT gl. . . (STIYUA) . . .

AN TT gaT F=EY: S 3T HO B/ B

ot e qeFer: &, & FA & gl TE GAN Gol H AAST §, IHH I SE e
AT

SE1 % S-band F AW ¢, S-band W TH R E; A1, TFHA satellite
develop fRar Sem aml 8% fow off &1 fgar Sem om 38# @R transponders g1 e
T 9, FS limited transponders e sr W ¥ 3R limited megahertz Y| wifdhed
ﬁﬁawﬁmmﬁéhﬁgm,aw%u&%mwmmﬁnmaﬂé
THAS ET, FAOT Tg Fgell b Sga I5T WY I, eren § T, W T H
g @ §1 S 3T et o faeae €, WeER # ©W &, PR U oerar § F o e
g, @ 3R 9@ &, M RE9 q 30A FE Gierel A AT S ART| S-band F IR H H
TET ST IG=AT TRl g

STET d HEHId H d1d § T deg EER Tod WHRI & A1 HGHT ol &, 39
oy 7 # UH o1d AT @ AT deAT §, ST @ 10-15 @il gger o A q@ar ar &
SR Tod TN X e f FAET ¥ SEah O Uod aa e 4 &l o6 9w
T I W B T T WHK G HT FAEAT F G SFT W g, Al Feg F
Aegd F foar Rl fig-omd & TT WeR A fOcd #eg & St &1 O’ Feg
FoldTRIT ThFH 81 AT Hed dATH ST gf, Soleh ATLIHA & 3e¢ S 36T f&am o @1
g UoT E@R @Y aF A6 & a1 @ §, O T Tog SN awr R #r e g, 3o
g & A g1, @ewl 4 fadm o T 1 ¥ ween fh wS dewnd g @ g, fWope A
A€ R1 grelifh H UsA & IR F el AG WA §, Fifh Heol HORERT G g, Afhed
Yith Fel FFAGAT Acl AUaT JoRId &1 AHT o F, gfow # ARTT &7 & 3ohr 58
ST T QT AT e g
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aﬁﬁwm%q@ﬁﬁmﬁ%ﬂﬁﬁaﬁéﬁaﬁw,w#ﬁé
FNerT T g3, de AT HEHS WA S Tel 45 §U A, IS AGr §, Iegiel Ig A @r ol
w%%m%mﬁlﬁmmﬁqﬁﬁwmg%wgﬁaﬁmﬁ
Fel @ R FET AR # gern are R @ gease fRroare weroat oar a8,
Fegrd HEAAT H a1d dF B3 QfST, 3T Ig IaT ST [ 3egiel Adr fG9sT & T Searsc
T F F& frar? 3msamh S & sease Far &5 6 fFar? 3 w9 & e o I%d §
& farelt g @1 searse & 6 Fd| IR TG FE IAT ol Sl ATRT

gadl 919 378 TE FE fF ONGC & 3@ qfi smferdy @ R uE o wer & @
arafierdy =1&r & o Wr &, dA AW afAed A8 B A o @ g1 AR X S uar oEmar
g 3R W uw S gEer &, W ouw dH fr qf fove 8, 9 d8F it @9 @, 3% 3w
$f3ar g, & 9% @1, FORee 8% &, & 9% &, e 8% @, shuw s d%
&, 3NMRued & 3i% FAEY &, e d% 3% 3Bar &, g0 & B F7 50,000 W3 &,
fRdT F 15,000 I3 &, fRAT &7 10,000 s g, FRedT & 8,000 HI3 g, Ty &r
5,000 3 gl MW g qU foee 1 s@fdv M T § 3R el & 9ol oy stel
ST a SIET 9gaR A

TANGS & SR #H .. (SFEUW). . .
At wehg ya w39 S FET ... (SHAURT) .. ..
ot Tefle Fe @ & SN, R @@ ardl 3T Aid IRT Al

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Rudy, please don"t

interrupt. ..._(Interruptions)...

ot Tolle T @, UAMGY % 9 H gdr eEmer aifgel H Ay weer g R
AN W TH JC-9N M AT &6 S tANGS Tl §U, A A G0, I o] g
foh T gU 3N fhe e & A3 & W@ &1 IETersa F S WA g W@ §, 36 Qe
o FET ST W@ & 6 THANY W A1, ugde gled & fAU o @R @ uAg W oo 3R
3PR TASNY 34 Uk AR Wh § ol IORId AR A deHge W A THNG & f3eer
waﬁm%?mawﬁgrﬁv%umﬂugﬂwgma@tw%,m
3T A AN A deEse qo g9 Aol & AT T FH-Fh AU TS a1 FHA @,
e A o TEIgE A w3 At B1 A Aar faver & AvemH @ aenid
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& ATT A A AN AT § F TAANGA F IR A TR dge IR fAdel AR qeF AHA 39
g F FF S IO # WS & GRT Ieh aF e F oered R §, -
ot Sl & @ TEIIg @ W €2 UM Fg HE SH QA F AW H FaWT @Rl T
FedtcHT e & fau ol & 39 gew & wdew FifsAl & g W g W §1 3 s o
W@l o aer & fFe-faa @ aele o W og R S sae witee e @ 8 RS
A7 AR aEadr Te & T 3T ToF M FG Fo FT &, Tg o 3R A& ¥ gue A
H o @9 -ua AT TIRw|

ot qodR g7 T IMUA gga AR IRIT e § fF gEl W Oern S @ gl 3h
U SHH HIS YAT G § ... (AUE) ... W U A VAT UF § WA §, ol W A
sa g5 ¥ fF % AW F AW W oSt dEW ¥, 3 o 3@ a9 A Aed
.. (STAUT) . ..

suwsmeer (M. N3, FREA) : o, 39 e, IRw ... (FEUE) ...
A qefig e : TR S, FE S AT fAderar § o 3@ER # ... (FFaUe). ..

A R gor : faRue F foeear 82 ... (SFEUe) ... ORI & 3ie] SedHT
ST FTH EIM ¥, 98 ARG & e R FE A gan 2

sqgemede (. .. FRIA) : colie, T, T .. (FwEUE)... Please

address the Chair.
A TSftg qF 1 3T HI UG ST Hoole A ST Al

Y Jar fquel & de@e W Feg & & Uoeiia A guae g @enr Wil
7o ff 371G ¢ 5 3R Hae W EAR Aaerr AR FX @ g9, A Sweaa R o okt &
W g, agew T Sf aiv AR W g, s o @ee wk @ @ g, andery @3 SR
M X W@ g, v g ager Sff At #X W@ g, 3 s dlerar St it X @ gl
fa g gre St Ak R I BT 3R I Stoder S o ik Y @ gl A oerar § T
Adr faver & Tg Tellg HE-ISH H S W Aol o wRw, A F g AEAT gl

39 91 Aqed gfE B 1 Aed e N A g 95 Riedd §1 gF T@E qed IfE |
Wwﬁmmwz%%%mawmmagﬁﬁem%,mmagﬁ
WAL &l Aed I W 3P ARTT & & A1 S ARV W F3 FeA 3o AR,
S f&F aer, St A & TFd €, 31 Ugd A Tohl Tg§ FIH Feg WAR IR T
WERI g AT aX g §&hdl gl Tod TR de F aidf i @1, afdad sa gt Aee
FH HET T Tg g, Fife Fleatar # 1 qH
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g WHR & g F g7 ToT WHRT & gy & gar &, Afher g7 Mol &1 o °rer &, a8
oz @R & g1 H ¥ 5 B A & o ¥ @ Reeier soaee @ gt @) Ol safav
Feg 3R Tog FAdET, TH-gEy W Bl aXd 76, TH-gE & [Qolh tRAT-Sgee #h
AL AT, Th-g@ & TWAh HTeTel-HcATeldelall eh ei, Sfoh AR $H THEAT H
g &Y, Fifh SHY A e werfaa gl

difafecehe TaRicd & 3Ue B TR &K o A1 3T gARN ¥ad TR & o,
3EH I A Told ATl §, Fhosh WF P OSH && §, 96 g g AUl FEA T TURN
TSl gell T fSFAeRT §1 3R 39 s 3a1¢ dl 91ea) foh AT GigeRied MY 2 9
¢ 3N gl TfiFe IMEeye AT 3 fA% 0.8 T fr W F H ¢ W E, @ 1.2
vfderd & g St 39 g Wl §¢ @ §, 369 A 91 @ § 6 Ig weg-gAed, 9w #wHg
ff THR 3T, Fael e g aell § & 319 O a@ @6d| o dge AR e
FE T ¥ AW & We-NS F WA F AT HAT G| ST ARG AT H ST §
ar Brg SR # AFET 3 9¢ o § R 3O @ e AE0 Fedr €1 3 5@ dw oA
HH A & AU g $T FeA 3oW US| A7 FoH HgcdUl FeH FE ¢ 6 o s
A V| FAN S Tfiwmew ds §, aF R FA gl o W@ 81 & M 96 W e, &
AT 9 @I ¢ 3R g heaT 9¢ T gl $H aAdion Tg & & whihew® s 7 ol gichr o
W ¥ W TS F Iqawic & T Jue Ve G F A7 SSETEEAN F AU AT
Tfidheey A3 & S W Fl TeA # Uk 9gd NIeR IS §, @R CLU Selm AT ¥, Ao
change of Land Use. {3 ol § fh 50 WX fordll off oRg & HI$ 3iper oo =g 1
P FA e AT, aifd ThEweR ofs FA$ AW s O A 27 Wl I A5 3§
ggo, ISig el S & oA #, T are oz AT off sag a8 o, ag 39 uar =41, §
a7 A Bl PN B dId Ig § P eFR TEr St 27 e are o3 g, 39 oz W Sgewdc
R ST 3R 39 o W 3@ dR§ FI aRhr Afafafar & AU g7 Rl RE & wiidew ol
F TAS F AT FeT AT AT, Ak FART S WEAeA-3c0ed ¢, a6 AR 7 wear
S| Ig a8 Hehal § I 39 i ¥ o] S &I o & IR & GeAd &, arf Ued
WEN, T ar¢ g o oreh &1 g, HeAd & 3N &7 I9 lideR s F TO= & U w1
FNIR FEH 30M0| dd S A A el e V% ¥ahd §, aifs gART 8 sare
FH 3T
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W, # v ad R FEm, S HA AT e F#A N diEw wee @ fodr & 3R
3gi 38k IR A 99 #H sl §gd o1 FET & R 9 3@ W @9 @ § B gy A osww @
wH R ST, R G AT g Th HJAW & Adiedh QR U F 5 F 7 @ uifear
AT g ¥ 3R g9 &F BREEA 5 @ 10 e T Weg gar &, o aRT & e R &
EIRT T W 461G g @7 &l 3897 T 3R gleed anffa o5 §, # R{F wfedr & &
ad W @ gl W H S W Feie gl g, & 3Eh o ara Ag AW @r g ae H et
T W §H UMedl & SIRT §6i¢ T W &) 5H A # UIiRedel I o ddH Segl |
Fefed & AF oOar § 6 g 3W W FO-A-FT ArEar w@mge] H qg AL wEar R gl
qifeat W Ak @I & ST AT ATC FHeld TaFe ol U, oAfhed g4 dishes & Hgld STl
=g fr g el ordt & fhae g W @ahd 3R fhae oell # germ | &1 T
T AR A e @RT, aifh @ i F6E Ah S FF|. . (T ..

At el ga w®EY: ST SR # cgaeer i a5 M2 . (cuaunT). ..

A ol qFa: WU, 39 sEH WQ AA AMAU| Ig SAIGET HT o1 76 g1 T§ Th
W oA A T WERT F FRv gl g g dmer iRt & @e f o s&dr o
gl .. (cTaue). . .

A wehig yarg & U@ B . (STAUR). .. SIEl HUH Usd EEN &, d@l UH aW
ST, . (FFaue) . ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Rudyji, please. Let it be
raised. ...(Interruptions)... That is his view. Why do you object?

---(Interruptions)...

A Telta YFer: IR FHEAT FAT , TE IASU?. . . (SFAURA) . . .

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please. ...(Interruptions)...
At qEdR Yo SEY HSCEAR T . . . (SFAUTHA) . ..

ot TSl e Foud oA F R F1 IEfcT 82, .. (SFAUR) . . .

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, please. Why do you object?
That 1is his view. .--(Interruptions)... Please take your seats.
...(Interruptions). ..

M eltg ;g7 Afaeer ar € 78 & .. (cgaueD) ... g7 @AfEeer o € ad &
WHR FH IR T Ig 9IVoT A F ... (GHIURT) . ..
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M AR gor: T FolY. . (FFAUE) . . .

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, Please. That is his view.

Please don"t distrupt. ...(Interruptions)...

A FEER G WY T FHRU, T TR S, Teld Sl (TEUE) ... FH AR
YT ST HNOT §, 3Tk AEIH T T T Foidl. . . (STIYUET) . .. SN a7 HAWOT 319
T W®E. . (TIUR). ..

sqgemeza (M. N, FRIT): 39 BT, (FauE) ... WG sAA A S
FIA 82 .. (CTAYE). ..

A Tefta e Tegafd SioA 39w s OT A judicial accountability &1 aTd
# § & judiciary & accountability #f fix & Sl @fRT| & gaHT TWHTA Rl gl
# WER § 3RY FT § P Fedl § e et o arfge, wifen JRlr # Al aga
fors @1 1 Regraw ¥ sfagw F wgor W@ A G T F UF F 9 F AR GHA
FC F a A% ey F Womd I3RT 3 g N Ffeq it =2 spEe & a5 A
ST &1 3R 38 R & @emw #5 Wofy & Rar, :1$ soeie & &, o seae & Sremar
3R FS A GUR Fhar, &6 capital punishment #F Isgufd & 9@ mercy
petition & THd &, T FAST FH WG, 3oalg IT IS & Nelldl HIg AP AgT FaT
FhdTl 9 & former Chief Justice of India W 3R &@rd &, F!’le's’agﬁﬁamaﬁ?
fiar & s & o7 @, Sfew AT T # oFE A o W E Fe Al feedr o
oo @ & F &1 Il W A S FenaR IR I w &, W TRe § recruitment g
T g 3R S uAERE & W &, 39 collegium system & SR & EMaR stem AT &6
U SHA HS-Hclioare g1 &F 39S AT o &, 3T gAR v od €, 3 @e & INg
T W ¥ TE e A A [ E, o a% Fhe W W & Ieqm * F TE Fewr § F
SRl &5 HIc TS IAT &1 It is a rot, 3=gia sSall W dHH g% T & Joief &
TN H TF & @B AT TF dgg MR AR Rear F AT 1. . (GFaue). - .

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no, no. Shuklaji, don"t

mention the names of judges, please.

A qfia el g Siolst 1 1 Fdle R W 8, T§ IT gl .. (FAUE). ..

* Not recorded.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You can speak generally. Don"t

bring the names.

A Tellg gFer: W, FE unanimity &1 SEAT gH A\ #H FE S Judicial
Accountability Bill §, dg fSde Sedl omm sm @&k 3R collegium system W
review g T, A T & ITg TSN a0 g 3R TSR AT 3TN dchledl el AT

T oI HBNEnedl & IR H wEl | 3H AHS H IgU S A o drer AR A o
Ig e ¢ T Ig S AFede §, 3§ W FhAl TE q Y U™ ST AIET| §AR JeAregel
N Ig FET & F 30 QT TAT F STIATT RAT ST Sk AGT §, I FHARN G 9T
3R FE HIGAT g, ar HTST S gl THH 3H HIGA F A, oAfhed 3@ W o Her
afRT, FEARF ST Pl G H §I F, IWH TH R A 3 AR B TH AAS
AT g1 AR IR B Y Ig €T @ 939 foF o Y situation o YT W & TR
mwﬂammwm%mmmwmawﬁa@mﬁ
W@mlsﬂﬂmﬁﬁwﬁa@mﬁmmm%ﬁaﬁémgmaﬁwa
o AR 3 BEr 7 3aT Al AFafod f TACA F gH T Ao R fA9e TR E,
T TH FHATIT FHT FATU g Fhdl gl ARl &I 388 J9@T AT, $H W AR I 1T gl

AT fq9eT 7 TH 919 coalition F AR T IR 3TH dN AR FW FIHr gHelT
Rar 3R guEEEr ST 9 gHenm fRATl ¥ der Ir TR v oerar a1 R ot AR,
ot AT A permanently & Uit & fow a & & = Y| Coalition & X &
IMYH 9aT § T STH FIS Tascariear 7T &1 39 off coalition Govt. I&RT § 3K &A
8t coalition Govt. Tel IF &1 3HAT I MU off 3= g & uar § 3R g &Y
gar &1 3 STl F Qe T FIE WIS Aol § o YR FA A FY v AfETR F um
& TR AR W@ A 3R 3 e gu s sEe A€ o @ A1 g q§ e war §
39 AW & fdcd #41 &F fhass ga@ @ ger f§ar m a1l ¥ U AdT geueg ¥ Ad &
IR NEvw & gEd AR R W W AT F ST A WUR T M uar ¥ &
WETSTAS & ol & FT Rg ¥ 3T-3197 HAT # J7 W Norm ar 3k [Femer a9y
q FE qBA H A A § IR A A g@ewr Feen wgar g, Fitd ¥ gAeAC g, Sew
St wsem AR T M sad S A1 Afde, A% FAR IW e AR 3R IO e
S, IE Sk A& &1 AAN o f afom o, AR uer Ae W@ FogER e &
FT g3 w1l Rk gUEAN F IR GHA FEA A FAAH FoA &A1 SF € gl Coalition
Govt. # g aXg @ giam ¥, g MUH 3T B, MY Sed §, I a1 e H TR
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e gl ...(amlm)...ﬁmaﬁwmlﬁaﬁmgﬁ:maﬁwmm
off FoeRar | afav AR W IR 3R T S R ® A, 9F Sh-3F ATl Adeld Tg
& "gAN U & Y-y FEar AR ud fAv q9-aq Mot A AW a TG deldr 81 56
AAS #H §H TISCT @l digU foh S AT 9o Siell, I8 GAEAT gaAa o 3ielll g I8
FEell & ART, Al SioT TET HY TINAR B AT g9 ® W g F 9 W I
it Bha 7 & 3¥? a1, & Fgd & U UH Uil & for B Bfaed Rea & &
| Fa Tg T U? §H A AG el TEA| §H AT W ARG A o9 @ E, Afber vt
AR TEMAR &M #AT I AR dgelel & FRUT geal & dIG 3egial dic I T gl g ol
I S coalitions BT &, SoTo! THSTH Tololl AMRT 3R AN TIT & o IRUT & N H
EECE IS

e # & Rem #h S & 5w FEn B AGIRAW A Toeh o Rew &, wh A
wsHEY Thed # € optional subject & ® A ST H SR TW@T U] ST Hede Fhod
g usdT Few §, T SN e §, AT S e & THew §, 98 oor AT ¥
gl # 3IST Ters Sdr &1 3U% HRUT swdl # Sl W inferiority complex IgdT
g, 38 @ araer g § AR 9 wel ot uicerh Thell A Ued arel Sl Y SIS AE #X
U FH FRUT T AU QTA &of & AFIRG S I o &1 FE 0 wEEm g, O e
& AT gHR T T &, oAfhel IRT Ig AT & F sUF [T Fs HER HeA 3o
aﬁcﬁ?mﬁaﬁmmﬁmmmlwﬁmaﬁa@m%%mﬁz$m
el # optional subject & ¥ F IS Uere ST, FE AL fF T S FUET W
&I H S o fawT TWelr Agar AT, I SEEET 9@l A gl

3T A A g8 yrgdle yeda H GHSA FAT gl AT Iegufa FgeAr A sfaee #
SAGREY & SR H ot wET § & 98 W Aedy I TR §§ W & 3R monarchies &
T@eres 7g -8R 3 Sl W oal S W 81 AT Useufa #gledr S A 3me i
H gHer AT Far ¥ & Ufhede & AW & ST @gune gl ggem| e st wH.S
Fhay & TH R M § - Tinderbox. g o fAEHlCH & qU U fBear §, T§ gAR
T Riar &7 a1 &1 g7 o Tga § & gARr e aifafT g & @, o 98 N7 gANY
WG Y 3Tl AT WER F 39 AFS R T €T g AIfgul

432



sl edl & WY H A AWOT FACA AT § IR AWAT wegdfa A &
HAANUT R W 90 Yegale Jedid H FASA HA gl

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The House is adjourned for

lunch for one hour.

The House then adjourned for lunch at twenty-two minutes past one of the

clock.
The House re-assembled at twenty-three minutes past two of the clock,

MR. DEPUTY CHAIRMAN in the Chair.

M aear FAR (RATTT YeRN) 1 AFAT ITFHITT S, IsgUfd HgledT 1 IHeTIOr
WHR H SRR TA F& ASAH & o g3 g1 el Iuefowdl AR wfasa Hi
WA T FAT &, SUAHAT T WHR & Tl FIH H Hael du 7T gl FS &
Hgcaqur § Toereh T # TR 1 9o AT §, S A YRS BA H Al el S
g, S U9 FT WHR & FEA! F 98 qU § A WHR, W ¥ A gl M 10 @
g AT Feel o WHR A AT a1, 3T WHX A T &0 & a1, afad qod
Fgcaqul faww St e §, IR @REET S qu & @R §, 3o GAEd & H9Y Ho3H
HHIOT F S IS AT A T A B

HST & FWEamS, I, T IR IR F o wWE, Idede, AB¥ERE ¥ T
3R R d HEX AT AN HT @ QA A AT W W@l I @ &l 3T GATAH
M-3R 58H foh § - o af W &1 qu ok § 3 & & foneh wamurer & &1 5@
HFAVOT H F WA & T S gAEIE § - IO FEms g, IS, FyeER 3R ndedr §
- el HOE-IENT FRUT A € ofhed HATT T @ HEH §37 HROT Afdh Shaed H
HIHeT, HSCER gl oeran et off gor & 3iex o1 @l wHEAnd @ a1 &’ §1 ST
AR el 8, a9 Fo o & gl # Frufed 1 Fegeaor gl € Fo o e g
ST §1 TSIl SR §edl &, 3 & HEINg aoct ¢, 3ol & IR Jec &1 IR Fee
g ar We AR 3R F g # BuAar sed § IR I9 W9 3R 3R & da 7 v
geadt § @ 3R s sear ¥, 3dwar o Sear &, #3ErE o Sear &1 F T O
interconnected gl # ¥FASA § & 37 w0 wEEIE A OF3 At Slaed &l
A, AR & el gl

HEICT, Sl AT 7 Uh UFHIE 9 SA™T 3H JU H Jdwarg IR A1BEE H
S A G ARy Bl g R des 9% A Fo RUE & @ ey 8, Transparency
International & RAE &r
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off Iy sy &1 s o1d @ AgeR ST ¥ FS aV Ugol HEICHT T S o ecdled @
mwmrﬁﬁmmlwaﬂmﬁmmmﬁﬁwﬁ@%mwm@a@
gl gl A g F YA, SHECR, IRERIAT W g sseraR @ew & faw AR @
THE 9@ g1 HH TheH o@n fh A @R # quU g, WER Yegdie Hw| Afhe
Het dram foF 13T 36 a1 W AT AU 6 R 39 WER o 3 dF 3 @9 aidi & aw
H Far wgr § AR Fr Far §1 I WEHER I performance report MY €O F 3T, I
TWHR T progress report M €A FH IR, a9 A Aviy ey &F z@ a9 & v &
ar #F EER # uegdae Fen AR A § WER F quUs Il Er F & 9 HRT
1996 # WS U FIHIA® FUR AR Sofrdr AT 3H IR A 20 RO &, 3R 537
AR &l 3T aF 30 aa AERAT 1 awep a8 frar = # q@ @ ar, 3R 1966 H
3 fAwRel & iR @, SAGERY & oy fRAr g gl ar ST @l of gar, el
qgd AT ¢

GO, RS FUR IR & 2005 # @0 T 3E 15 RO &, Afea 3w
a3 RO & off e & A 7GR T R S gveraR A wHEedr dar g dr 1963
# GUEH FAG F s fear mam 3Ee S RAE &, 3@ RO gl RwRet & osmer
% o] e fhar A R TSl # RTERROr R g8 3R dlewr $AS &l 1993
# 3@ FAG A §gd e A e RAE I, AT 3@ RAE W 3o aF o QoA
QU 3 A fRar Tl ARled, T AR a1 A LA A IR {1 aeeaR & 99 # wed
H@EWWtransaetionsﬁ?ﬁT%la@aﬁ%ﬁmﬁmwww
det @, @Fafcd @ Wled A o9 W ogl WHR A far & R 1988 A Sand
Transaction Prohibition Act 9 g3l Afhed g a3 BN & % Moo 23 @ A
T 9R Y 3H UFe FT YA AL & R @l ak AN TEENT §, 3H TaE & A &I
23 A A IS dF ¢ F R H I § O H IR F WER Fqw| Afed g
FEcaqol TFe o, 23mam,wmsﬁsmmaaﬁ§w,mmmaﬁaﬁ
AT I(T| FAT FROT §, FAT HSCAR Fel dTell Bl Falel Sl HITAY I AT 52

el d% WS, A WA H TAIA §, TAAT FH P H GId H Fa &,
A Falee 3w aR ey &1, WA HE A Fgl, N dh WSS, A FERcdar
e S, afed WA, F FFaeT qERT @ W ¢, TE Fed P OHNEIFAT AG g
drdrdr. & aRAr A fRdar A T S g B, TE o T FeA H IEARIHRAT ALl g
AT, HSC Ufselh Tde & Tedicd Pl STed el Hr
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ST FE IR S| off FHIN A e, GHA FIE A HeT, Afhed WHR A FH HoU F 30
aw R PR N P FRAE AL H| TH T8 W A a9, 2002 F FFIERE TFe qH
g3, Tl 3T § FICAGARA H Achell, FEIMe o §& $OH fAar war, 2002 #
Competition Act i §3i, S 3T deh o G e & o] @ g3 ¥ 3R v R o
%%mwgw%,mgw%ﬁwwﬁmwﬁaaﬁmﬁmaﬁﬁmlﬁ
THSAT § 6 T€ Weel Y A gl gHA Q THE I AT R WER A QR v H
IS T AMCHIS A€ ATl T 3HA URW, S $o AN T GRS ek U1, T IS
o o] A §S &1 The [ L QA AIRT| FHA I oHer § R gw foRm H @R
fhae 71T &, 3@ fear & @R fahae Riar s §1

R eordrer fer, #a@ ugel gerafas gur e @ 1968 # @ AwRer @
1968 # ciihurel fa9ue dgell IR HHG H 9 §;T, 8 IR YA §IT, 8 AN ATH E;, 45
AT g T, SAAT 3ATh Sfolaldld HCAR WA el & fav 45 Tl & i 39 o9
A #R FHl AR A IR A A AE A, @ F v AfFd S sgd T @ @ 8§,
ST & 5 AT Tl THR A FIT AN, 3AF fShed W o1 ART, Th W@ F3 T H
el S 7 3T @AT & IdT ol WHR + 39 dd A TR Far 3R R e o
S A FE W AT, T FE A Geldl, g AET IST IHH 34 §IR HF AT H
& el B H AfeH A I Al 3EF S1e oW wl g$ 6 @w 4@ s@e A g,
30 U F TS 3-98 A 1§ H I AP F A AG o, I@IRT F 3w g, ==
g‘é’s‘,m%wm%%wﬁwmaﬁ%g@a@—a@‘ﬁaﬁﬁw%,ﬁwm—
ahr F AT AAT| Ui @I @ AT, UF eafrd & faeel widl & uar oem ¥, @ Fiars
T E W P 3ES WS e qrENE FT AW a1, REA g, O SEed @ g
R AR A A WER F 3TH FTAD & A & o0 g8 HE H Toelhd & ud|
Toelihe & & garg F e, WA AET Hr RR FE FE o g8 Rouoh Hr F 3R
WER FHR FAMT © e & v Wi a8 § O g/ gy = sde R & @ 2
T FE P THR B 3F IS B g@ed # A @ FH gy Feenr dEar g 3o
Ret$ §1 50 R & a1g 39 A g 90 &, $H W FT IRAAT FUM? oAl FS @
& e o, MU Fo A AT g1 g AR & o5 S el & # oer, e 9wt
T gl 39 el ST & W GES 37 AT E| 3T HIS HRIERT T8 W W &1 3IRT Tg
g & 3ok A\ @ dar 3@ A & ST ool @ &, I A9 AR AUH IYUS & &
T TP TH AR A dfFd ag I § oo
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S ot e AL glar R Ig IS ddeer g1

g S dHeell &, HY W 910 W HIS fAeard A g1 3T 64 Wl & d HRA A
FIoId FAT &2 S HEl W TGN §7 TJENH ST & AAfAS gfevar & agrare At 7
3T R H AF §| FeASes A B G WanH H RGE & gariaw gfaar & qed diftw
@ @ IS Regrdle # Td 1 Iel-300 mSeqs afer A foar § % 1992 @ 2009
ﬁ?SWWW%WWﬁ@%lW%#WW%W%W
F3 T ufd af e &R W aRa # Read o anlr &, & v g1 gie & gEnr
AgFd wh T FAE & AdoH dfcorn BRgegeer wen & Fdan dar fear sar &, 3@
F I SR H T ST 1 ST FIR AT FEHER H WE IR R% HSTAR 98 @ 8
gl FT 8?2 Uh AT AT, I9 ¢ & TUH JYUAHAT 0T #Ag® Sl hl higelc H Th
A W 10 &R T o F AR o6, d 3o AdAsa & e = o 3R 39 I8
g ¢ f dier & o s T @ Eieren del dtel HA A R gERT e HA S
&l AT IUH FS WET Hise o © ¥ 5 et 95 fogs I & §1 R 9@ fogs 9w &
g, O 3% FROT A §, IR GHT G Tolar dr 3e s 9g T @, PR ST G8
g8 S & §, I QYT & HROT §, SToIdl & SROT gl AN o Sdell SIAAd oaId fohar
FEAREY F1 HfeT 3T AT AUl F Ty e GqeAT § fF HER F QogAw F IR A
gt X fedr g1 T HverR HGAS wol g1 §, TS INST T I@r gl o e IR
HEIMS & FROT GF fawarar 3m @ g1 FSEE AR IcdwAe F ode A ¥ wgd 9
HROT g 3T A glolad Ig &1 a8 &, o o el fa o g1 § :-

"zu Ay @ 3@ Yo%, @l alm-u-gA
3T I ar SHEET ) Rer § ar § |\

HOT H AGAN H RE HCAR hell &1 e & W6 & X Q@ & a1 560
HTRSTOT H HE AR AGT M| AN 7 JWAWOT F g T WA g1 Fre oA H
9gel O] SO & uer fRATl ofee U fRar, vsHer mAEie 15 W o & g & #,
Fol GeT, Adv (gl daf &7 wRT T F Burew @ 90 Fo g7 Teel AT H IR
AR I AT AT §| YT CATT 8T AT §2 3T T§ g I & b ol & €T arar §
IR F I, g & A, M-I qUE A @ AT, FTH LY F FS T ¢ W &1 300
A FS AT e faeel el A wem I Bl glanr A @k wel § 3R gl & g
g W gal aX W} El...(cTaURT). . .

At gdior IsgUT: W, ... (SFaYT) ..
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AN gAY : IseUT S, Tollell S U Sieled & Hidl A, d¥ o el

M AedT FAR: ST YA Ggel IR TS AT, o e Tg werl FE fok o At
g3 &, FAfh QU &R F oA ST 1 @M ¥l 0T oA S gl FE A 0 E,
gNA FIE IUH IS @ 81 FE o Fgl & T ¢ 1 T Uoc GAA HE A FA91 &
Tgd N HEAT FoIAAd S T B RS F @ E 8 Tfoe § @ JAca et
FH R T & J MI-IMG H FCAR & W Th Jaol FAAd TS A @ &l 3 arer
AT # 39 IR @ A Tgol 3eRt # fomr Swen. | (eyaue) ... @ty S, S @E
TH G T@IRT, S FH WER A AT dleT, 9§ HA AMG-MG H JH TH GIE A
T 8l...(cTaue). .. SEY ASEY ghY, a9 gt MU Shael fosh = Ut 39 I8
T el foh MUl 9ol ol gl MU FE el fh WEN A AT AT gl H WHR F qoer
e § T TR CA HE SICM? AW F CA I, T R CAA & F fow o
T AT 9T T, oifthel MU 30 FAEAT 7 AR €T Swer, EH Fder a¥ o7 S

# UN Convention Against Corruption & f3ish & =mgam gfaam & 192 <ot &
ST o QU & Wl de AR fRar 3 & ' J& oF e IR & & a6 2003 HOIE
Convention 9iRd g3l $H Convention FT 32T FAT §? fundamental 32T article
49 & AN F TH I F TGAW AR F PR gE I F I AT Fr §, A 95 44w
3 U & a9y e Sel @ | & fuR-faAd & g saer 991 siegHe I gl A9
B B T 148 M A 3W W gFARR fRu, 135 RM A ratify R, FEAE gE W
&, AfhT 9RA & 3T W gEAER W & i Rafrage H 39 W FF G T gEdER
TR fhUl ¥RT & d9 gEaieR fFU J9 gEdieR e o sy o difaw fafyr & o, 15
@ IR, 2005. Uar 7g @ garg & e AN fAf¥, last day & geawR® ol e
3HHT 6 Al g AT §, Afhel 3@ gfe wE @ 8, ratification € & SEieh 135 &
ratify & & &l

Heled H3 UN delegation & S0 &1 #Hidr fem a1 3R a7 @by @ & 791 3@
et dreer @1 e fon, o e sd@ vy @ agr @@ g W @ q3 vw@ear § 5 S
@ A e u1, FHA gge Switzerland & FAfAfR & 3rgar syor fRam| 3mexofa e
St A Ty F, gfEEedr ot X Ty A, AFA T EAR arer TS A, T gl AT A 3T
e AR § ST 7R Farr g F HY Wod FF WAl §, dfthd @Ad dE W
Switzerland & S dtar @1 &, aF A scgwar & F q@ FA0 Foar ¢l GEd v
H ARG H 70 G FAS TUAT SIAT §, T6 FAT Fgal ¢l HGIGA, IHH HVUT Sl Foal
a1, fSaer gt A R o & & 38 3R 38& @ S5 aur dRa f IR § 3HEE
dedl F&| 7R 37 761 A & # Switzerland & S YR H HINOT RN 3HF YOI
1 7g afr 9fa &, S g8 W Switzerland & RE F Faka & 75 A 3990 39T Fwor
H gl & "The United
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Nations Convention against Corruption is one of the main international
instruments regulating the return of illicit asset. Switzerland has

participated actively in the drafting and the strengthening of this
Convention which it ratified in 2009." f& 2009 # g&«l sOHl ratify # feam

3P 3 HINOT H &gl 9T &, "The effectiveness of international cooperation

depends ultimately on the political will and on the determination with
which national authorities take action. With regard to illicit assets, in

September, 2010, the Swiss Parliament approved a law further facilitating
the return of assets to the people of the country." 3=« & Convention W

sign 81 a1, ratify & fRaT| S@& ATl 3egial 3G UIfCRITAC &1 Teh (e ST,
afe gfear & gt 1 3a% qu & dA @ 9AT ol W g AU FAAT SANCR @
Bgeaels| ST vested interest § & I8 Y@ it gu@ 7 U, g Taeteles
fhdeT honest &I "With regard to illicit assets, in September, 2010 the

Swiss Parliament approved a law further facilitating the return of assets
to the people of the country from which assets have been siphoned off. As
this example tends to show the effectiveness of the fight against the
misappropriation of assets depends on the specific measures envisaged by

national Parliaments."

3 U HR ST wEr &, “Switzerland has promoted initiatives such as
the Stolen Assets Revovery Initiative."” 38 #WUT H 3egia &gl fh I§ “stolen
property” gl "Stolen property” 2 & 39INT fRaT| 38T Fgl fF §H &of A AR &
IR gl W 384 Fr 6 Raeords tar qur g, S gfear & o &1 #e@ ifde dar aug
FX TG g AT T8 F a9F A W ARSI TUHAT ST P TH 97 for@r a1 AR Fg FHir
fS ol He FEr 5 RaeoRels $4T a9d FT AEAT &, 39 o AT AG dgd? §Fe dr
o @eeT & g@rr 4T amE foRr ST A@%daT §, 39 Convention @ ratify & s@r foRar
I & 3T FareT Yer gar § T g NS dF ratify FAT G RAT AT FT IE GHS
ST o del o 99T AT ST B, 3% ATH GIHG 3T A IO IR geN? AR
& 88 Convention W sign f&ar, 3@ARET o 39 Convention & ratify fhar, 3@ARE
A I UIfiAIe &1 Uk HEd Fefd A AR IARET o Pacerds & @ed a3 ¥,
USB W Hehedl TRl o9 #Hwear fhar s, af RacoRels & 3@ dF a@ #E @ a6
AT Far, 780 fATATS sfeR & penalty & 3R 19 &oIR 3ARET @aemRat & &1
IARH A Ul #H WHR q o I8 § & S FH IJARST F Fhdr &, @awmRar &
8, FF o FHaT §, TE FH ARG FAT TG I Q2 IR G FT AT Gall grem| 6
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AT @ 9T, 39 39 Convention # ratify g1 X Wl 126 AT F ratify I &,
FRAS & A &, FAT AU F E AW AN gART 9 #r 4w G quw &k 9w B, q®
& FASES AW H @ST PN FE @I ¢ b g ST Aaw H A% § N TE e v g,
S 8T auE od & for IR A@@, 3E@ ratify T @ & @

# v AR 91 Feell TEAT §l F G A, S ARl dHF A AT 7, IHA rw A
PN AAC §of1 FT 3T Th 95 997 3 & I &1 I ¢ IR FT AT AT &l 3
ARG TWHR TH proposal T @ § fF 45 yfderd ¢aq da 3@ @ & & oMUl od-
gfad I &I, 45 gfaud aod & AR X At &0 This is legalization of
corruption by taxation. 39 Jg FAT F I g7 SR AdAT Ig ¢ o folegied 300
G FE T A fF, F A 45 ufdwd & &, O g 4@ 3o g Seem, ar
Al & ISAGT FT g HU Tom Smwew o g o FA, 100 o I, 45 gH & &, 55
3M9h O | A el FE § 6 Ag AW & @Y qgd 91 HTF 1 AR S G
g

g 3fFwor F Sk R R § F WER A 37 e A WNRGE A w1 [y
frar &1 s v # e gegae a@ qn, e #q oswr a8 § & 9 w9 5@
HE| AT AT §, o1 A fhde HEW o &, ©: AW o6 &, dfhel ggel 3T Ig
Sare ST F ©: T do 39 IRWS T g fRAr? MU A F A9 H Tg AT
AT BNl S 126 gt o YRefheee fRAT, e =t g fRAre I@d @ € R

aoafa S, oee A SM-20 & A doh g6, F@ T§ AEer §3 SR F Sorl
e # HRA o a1, AR g8 g9 el Gﬁ—zoaﬁrwaﬁrmﬁﬁ'ﬁ;‘é,mﬁaﬁu‘s’m
31, Afthe 38H o #RT g9 @1l T Sl1-20 ot & oo & 3@ IR & T Tollegee famar
T, 3 gaTd FH O YR FeAT 9T fR 3T 3T INREE HEN| AT 30 FdeT g,
FTAR 8 4 A @@ 3 @ ¢, W F W AN F AGR 9T @ §, 39 TSCEAR H
FACT A & AT WHR o A & har @1 A 3 e el 38 F3 &7AT gl HLm|

T IR o A A F AR A g Wl gl deenen & fAv gAR S fAdea g,
3 AF F AT el FTER AT H RATTT 97 & 30T € 1966 H I3 GG F IS
ey v v, S @
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gRamT o, feATe @ oI e B & g o 9 W faew g3 §, W g wW@d
3T A § TIEAF FUR W AR d G BRI faE Siedr gam Bl
gafeT # WHR T T fAdes FE aear § 6 WHR Sfee & deamar & fawr | faur
I 3o 3RT AT B T&ER WY

AT S, # W A & USHi H Fo IfFdA FE R T ST FHACT HIAT
EaT §l U H IR §, @A §, 26 WS AT IS ¥@ F A §| WHR H RAE &
qafd® 70 &3 @ 20 FU yfafd W ERT #d §l e, S R fawear &
FROT 3T 3T A F ST T T &1 3 & W IR ART & Tsgahia TAURT g e
St @ o dfFaal w6 O g3 58 A & gl & B qwel e Raew gl ded & wew
W IF §1 30 WeA ¥ IS erd AR wgwfy A Fo dfFaar F @t ween agem 3w
&er &1 T 3R e FAfa # qud gu e ari-

@il P AT qY-aET W STeF Il &
AT H1 gzl @ Ruw fogv Smsh v wa fodd &1
I & oIooll a8 §9 Sid &4 YHT S gl

= SHiadl # 3egiel I &1 guid far R Og avied e & 9GS FeE & T
IS A AT & TFEAE I B RAE #H ¥g gamr g R dsde vd e S
FAEAT hell g€ €, 3AF1 FROT FAT §1 IS Alad TN F, dEOR A, ATGY F g
TR B S § R 3% IERiE a) fedr S g1 36 Rufa @ avie et ot 7 R g,
30% 9 G o of TG HIGWT &l dehR f6dT| I dfoaal H A6 & AFeT IGeT aAgdl

TAeIel &l Fgl ¥ IFd ¢ gleaar &r

¥ g FiT 82 ¥ god 9 §, O & & 300 9@ FS FWAT ofeT IR &TAr

FRT, ST g $r HIAT ST A TWHR P @I gl 3Th I H Fgl g:-
el & &gl ¥ & ¢ gefar &
FAET FIT Tcd & TNy HT §H HAAAr &l
IR R FT & I deld 8-
SRT o el af | €T §H Gk &I
ust S 9y # IR # 3@ & g
FE S Yoo Fer faurer 31mer 3|
FEI g, TIEN gie F gH e
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3.00 P.M.

oa Ufd &1 gl feagex Y & fFar g, 39 gARN ¥ee afr feufa #
.. (FFauW). . .

Id H A e Gl §, I F FAEFA, @l f Stwerge, SRR HoAgEAR
IR ASTR-ER Wl F IR HosH HRAWOT F P @AY A6 §, FEfAC FH 3H
3iffever w1 FAEIT A W THd| YegaE|

M MNeg FAR FYI GoR YeRN) © AIR, U4 FY HeHAGH Isgaid &
HMRAOT F Gare T W Ao F oS Hawr owr §, gwd v A o sga e
gl

ATy, AEARHA USeUfd S & 3IfRIYor TR i 3qerieedl 3T ararf@eanid @
Th cEddsl gidr &, oae SRT eu Y Sedr e Ra-dearwr T qerr s g1 &
ITRANOT FF FF FAdET Tgad HT RN F § HR TASTT AT FIAT T & 3 Igad & a6
Tgd forem 3R FhelIs Feqy F gl

AAR, R ABHGOT A S Fr A AR TGl FAS B I FT W R A
fSsh €1 e aran &1 #gens, ST 3R HTchaTe % ded U YT W FIS AT g4 sH
RO F AR AT S| BT, FHRIM AHb Aol W WHR o FT ol ald gl H
HITAT T I &, afched I35 T NI 3R g2 & doe doeaT &1 afFd 37T 39 AT
AT § WISC 6T §| TE I FAAT WISC g §, FAiw 365 feat o @ oAt F Iswmw
1 ARE AR fowd Hdad Fao " T 9fd G T Aol &R 1 yraue 3@ A #
feham 9/ ®1 Sgd 3reST @ 3R feISeT # 365 fod # & @ R & aomy oA 265
et off Iel I $o & & AT WHR HIg Trolell Tl IR 7 AMFGOT F 3FH 3ifRT
Far Srar, df aE o & IREr F fORa WER H O dodr AR dedax # o s
AIR, el & [iar et T8 & & 365 foafl & @ @ o & Asiqlr 1 Adew v @
H 10 §9IR ¥UT Us AfFd & fEd # 3a §1 39) 10 g9l ¥9¢ & 365 ¥ f3ags #xd §
ar 3@ afFT fr SAF A Had 27 AT I B 27 U ufd e U & 3@ =ufEa
& IHCA H 3Mehold &, SHd AH F EeRT Gl #X G H WHR dTgdl oed A
AT W W &1 TaT 9T AT A9 HT Felem Al F o187 0 H 919 oy 715 3R 70
FUS Wl 20 FOC H §fAw AGT H 30 SfawT-Ioe & W B

3R & Fel ITAA W, A AAT 75 FAZ W1 20 ITWF F 27 FA & T H I
fSieal e 1 3@ AGMS & SR # A &1 Ig HGS H a Ak g, EHA dh 40
FT fhell, T H AT ¥ Near @A aer O 65 93 fFall, & 100 &9 fFar 3k
T # {evsx 350 T & foer| 3T
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U HT AT e &1 S U F I g @l &l 305 AF H Ig ear &1 o719 der &
W F 20 T 227 T & 9 FA A A aen afFd ww e A o 7
TlE ThdT! IR A & T T & AT el e & REAd 787 | 5 &1 389 el
Gl &I dhd @gl JaI! AGA, 3R Ig WER "FAALN" Aiotell F oH A H SFoldl
W R, A A AG GHST T gHR FE o G B SA A A W@ &1 Sgd Ireor
21T 3R FAEARH Useuid #Agled & NAHNUT & WaN 38§ g & off cgaear s &
St SThr & 265 R H THh 0T IFT B AsEIR A & 9T @ &, 3Th AU JsER
gt @I, o e # ggd deddre Tl

AT, AEGMS F Shaed & Fae dar &< e &1 & A&7 Fg d@dr & WER &
TARAT FAT §, Afdhed A T AT & AGARAT T37 & T § b JNT i WIR o Agams
HIST JTHAT FN F §U G F TS AL & 300 St & & AT AR T T 81 a@r A
§gd R IS T kAL AL, AR AN SISO H FolE § HoHAE A E,
HeHAG X § I F5 el ¥ 39 Shad F oA A H PRAT WS §1 RAT
SIET RS 3FAsa A WU w1 fo@r| 3EA Slige & T H Hehed AT I HRAT
e e g S & 96 36 a1 B ARE H Fhou fodm AT & gAR qu H A A
gar F W, dfdd e g fawve ool & gord der oldd, e, gEAl 3R
S @ A9 foigal aiae &Aooy &, 1 TSR & 58 W Ko g0 e =@ifge?
FT HRAWT FH WER H 3H R FS e sgad 78 W Afgr A2 AIR, SE-o9
o Ryl et gt &, U # Fo a o e ofed @ #1 & nud drw e ose
9o deeT § T

"ol # 9 3dT el T ¢,
foRely o A3 W &, A SeoT ST &,
e o g0 3R A B FES o qq,

g6l & Aol W FAE dgol STl gl

HAGeR, 3TST & Tcishdle R AlEe T THEIT & ST @M g1 3l AR A & a3
3AhEd A fhsadd T o S g1 3T IR T A ARG A A Yer g€ @, A s
R @ YeT e ard el B FH 9 F S @ wiev R R Al 3Rl &
I f @E F 3R TG TR AT, o U & gleld AR Saer A g o €
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AT, Iqad Sfd, 3Eqiad Sieeifd, OBC & @edmr & favu, 3 f[Hem 3R
Hes & AT A 3@ AT A F$ D AR AL S| IS T & IR qA F T 3w
ST W TS qE F AEgE WA ¢ R giRd Sifd, egfad Seenfd 3R backward
communities and minorities & oRT, TSART WK 85 HHAG & FAT &, T A &
AReH fTeH & Toe 7 Tl R & Ya-@fogEr § 1 HEm gy, ar JE g9 Far
¢, SfFcat & wafad e F QU AFwa af @ Jerr §, e ae dE v R W
& WHERT & 7oA A UG dahl YA Hgedqul HASI el T B, ofdhl $H d9HF &
Foamor IR [Fm & RS AT 38 FARAVOT F gH W F AT Aol sTF vomar o
UPA TFR & HEHA & R oo T aof F #RT WHER & A= 3T o [AffesT
Aot @ Special Component & 3iddld 3T d& 72,000 &S AT =140 fear &1 ITg
72,000 FE FIAT, S SC-ST & g 3R 3aTh FedoT W T gl AT 2T, UPA
I WER ganr ol 5wl ¥ a8 dar Neler & f&Far o w1 &1 59 gAr & & el
TSgHsS Well & IS X, G & @Y Hoel 95 & oy f1 SR wWw 9,
39 @AY 1 el # SC/ST & ok & fAU ST 745 &5 T9AT I@ 7T AT, 38!
divert & Wl #H @ & Y& fhAT 7| gTelifer TXHR o Ig HiAcHT fhar a1 &k
g 38 98 & a9E ol SC/ST & edol I A3 W @d &1 JY 61 AH &
33l T 3 AAC H A EIN §, ofher Por Femh g A s aRfefaar § Rosc/sT
HR backward communities & ¥id WWHR H ST ¥@ §, O 3T Sielar HegH T T
g, 98 919 # 39k T A Fee aear § 3T ARAeN IR FTAEABT F g A ged H
PR 57 JAHVOT 7 A& FT TS T HaA cfordl & AT YA N Alceh Hell FIT AeT
g FHUfEE & e gE w & % gH afodl & gHed @ av €, IR ufEE A oelh ik
g deX 3T 3N 2 & TF gHY &7 efadl 1 S gHEE g €, o 3 U W gl
IIF 5 Tghd A R UPR F AL 3T arenm B

WA Iod F6T HES FIsH o SIS F fwd wHg 3w aiq i ”ar sgwa @
& fo @l AR e fhaar € sreor F&@ A g, S99 d% 3@ A6 e ardt H Ahd
BT AL gHN, 9 dh 38 Flfe BT oM U H IS F, TWoEh H, HAGR H FAG Al
Thl &1 ST WA Yod o161 AEd 3FESH Sl H g6 YT FE AMad g W@ g fb i
AT SC & fAT &t §, ST & fAv s« §, 0BC & fav st €, minorities & fav
gt &, weaker sections & fAU &&cll §, 3ol 3aehT QU oM & Aol O @ B

3yFHMfa S, U & Weol Burddew & SC, ST 3 O0BC &I 50 or@ d&deT @rel
g3 gl WHR A AR T F AT PS AT 61 FA=T §, 3Tl IR H P ST AR
et fopar § o6 gH
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g W ¥ P [AAY 3HIA gowey, difd g7 37 50 g IHTT B A HT A
Fh, 300 ASHR & Th, 3o AGRAT & Th, Iadh SNad-TX P FdT 3867 HT HIALT
FX Tl

AR, $H W AGHAGH Isgaid St & fHewor At §, Ig o A Soar g1 50
e BT ARD ST & & oM FH P W ¢ AN A F qgd AR FA A, IR IeeR
geRr 1 BIg &, o & & 9Ed TN Y W § @ AT 6 93 YA W AsYes FEH W
IR AR 3T §¢ T &l dS06 A Th afold & e & fhsay fhar mar, qfed &
Aisgal # AR g FuT A AN & a1 3 R & & a1 o 3E s A gewr AW &
TE| TAT T W T @R doT @ IR gfd & IRaR H FE TgrIar &7 g7 Thil
gRaom # Wl sgd @ gea g8 §l AR A v afad, seAfd 9Rar @ e
Wmsﬁaﬂaﬁwmﬁaﬁﬁﬁwg‘é—sﬁaﬁaﬁmmwma&rﬁ
g €, O aford @A & ot & ol o @l qpud F AR daT & W &l 59 A
IR IR & NIRRT 5 afod, Mo, HFEeR dos & el & e @ P S
THR A RE T §H 31T T ToR =181 37 gl

IS o & H FE gE A ogee dmr § R nfeand iR dsges s IwaR @ o
daR el off ® § 3R 8 a7 W & gaAl Fepfd oo g8 & - ey &gt 7 e,
nfearly HUsT 7 YgA - TWHR FEch ¢ o §H APl B T W ! IR TH A
SO T ¢ omwan, fean gear IO@ RN W FUST ST Ggedm, o SEE IO
TEpla AT @l el AaaR, Tar A @ e ¢, gafaT Afaar oo & A wer
¥ o P W Ao A F N I e AR A B AET 4§ s w0 v
A BTl SHh Jellar o F 52 Wie Wog desh & &9r, 52 e A.@.@. & onr g,
ST 3 F & P H WG AGE, AT HEINT I g, 3 hedor AR Heg F P a1d
g sq Mewor F AoR AT I B

AT, SHS AY-WY Hse HAAA U H 1979 & &1l 1980 H RN w&d &
aE, 1993 #H WA oF] fRAT IRT IR IS M Zcc U S FT YRl N Bl FA A
FH TET Goled U §AR & & W &, T Azl AL H RO F 3R | 27 W&
RIdee ¢ & 919 ar sy, J8 W Uos @A & aen & Rfeed 767 [rar =, 936
Jgdld gl #T I R R ®e & &9 Rosr §, 9 backward &1 3R0TTS WS, I,
AeiR#, Aure™, sREs AR oeedy 0 e §, Sl WA dF #Hse were H RO
F AN A & AT backward communities @ ugdll & @
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A TS| AT 3T w2 F Tod afd F et w RiTed FE R Swen, sadr ggae {6
#r Srueft, 3R fore A8 g5 Suelt af 39 T YeR & oneT fGAm o aehar §, TE e
T 931 Tl 36T §AR N H Seddl & HHA gl A Gl WHR & Al §F Tg IR
ARAT § T o3E qq H OWEE F 52 Wi oy @AW & oAnl A 27 qw@e Rede
ARl #, dUrEd gerat # g Imer H AERe & WUR W) oS o @ g, o geet
H 3 g g Ber ¥, 3EH eler dr R, 3T R T Ghod §AN & H THN
F TR AT ARU| 5oioh [AFT & T, 3% Feaor & fow 3R st AT Ae=mt &
3R 9T §H backward &9 & 31 Sl & YAE & Tohd &l

FSTAR, SRS, 3dedle, AR Agms - ¥ g7 & TFa ol gaeaw §, o g
gee IS &Y AR A Tl ¥, W ARAT A 3Fd ¥ IS g A & AT TE
mm%%mﬁma@ﬁwwmgmmmmmﬁmé?aﬁv
AR HT G HAT A1, ofhed 5 & F§ 1 @@ 76 §R 3 TIC H Eieren 250
Tagd & ded AT, a9 F g & oo off ooy & =@ a9 & S99 &b §, =9
I N T T § F 1 I 76 §OIR WIS FAY F Gl UFH QAN F AT [FU =
F FAMR 3T A HT AT o AHA § Al Sehl THAWEN HT Fa7 Teed g, FAT diorere 82
$HF IR A IS goU ok A 1 AT ST TR FAR & B Sgd 9 T g
AT B TR FACT el F T WHR A 37 AfRewor F FE ufdsgar A @rh g #
IIF AEIHA F WHR A Tg Feoll T8l § o ST I3 | S 3RY-9ca/d,  ar|
FH FCAR & HE A A9 9 ¢, 3o Fau H AR T@eo didbad H Feren & fow g
e AR W 3E a1 hT HIRAA HEN RN, SH AT B OGAE AT G IR G HgHA
& U 50 oSeaR q HFd el T RN HEr g

HRCT, NAFAE F g A TR AR & A da1 @ S ) Mo @y F Fq-
FER F ANA HMAR FFY o9 @71 JHier-aret Sefidiersy agl aram| Hqgr off 39 Sofieer &
S 7 #Hiewr foar AT qE wA oA . ReFRAE @Ee 3H ofis & W) A g8 H
BIelld &1 3egial 8t W1, dg1 & gl & g o a@n, AW uifafedhel Tiéfe & wordisr o
HYAT-ITAT HNAATA, 3TA-310 Fa U, oAfched AT o STFH-FRAR HT FATAT F g
%ol H WEN Whol g1 g Fhl gl Uh el Headl aidihR AT & & TS - FH 3§ W
YA G B, ofdhel e WgATT & FUR W S e Ot SeEneT e ar, A see-
FHAN T FH JET f3AGS AAT, A H FASAN § 6 gH AT STEA-RAR HT FHAEd
FT TT e Ald § FoN Fhd ¥ FTH-FAR & FeU F F @WER F @ dR | T
ST AT § o d8T W Igd 99 YA W AsYes FRT, AYes Teew AR A &
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Y HEHE § T & Tel W AsYes FRC H HEE 8 e ¢, Al Rorder ferdr §
dael IR WHC| FH TWE F dg1 W ASYes TSed & UMele & AT § oot RordereT
ferar § Fad o o, R fromedr 40 Wi §, JfF Rodis @adr & Faw
WHe| AR, SR F AR gl SEd AR AYes FRC & ALT, dHAS Ford & @,
ABARES & @eT gA ol & e & faw 3mv) 3ege Al i & o9 oRa & @fdus 7
WA T ST AR IS A FAHEH F OHUR W OANNEOT G f cIaedqr F gaun
fhar & A SE-eAR T WER & e F o FE gl MUl AU g T WER 39
W A FAE PG H HGAT & WUR W 3w Rade e W fEr
HIR, 30 W I a6 1§ AR A& g3 g

ANt 3qEHAfa : FIT S, IR Ul T g Usw i o SeeT arer €1 39 3mIehr
aiét & U daodl 16 fAde a9 g1 39 wE O R 16 Fee oF AfGw, g3 FE RS A€
gl

Mt Neg AR WYY @ AGR, I 1 30 SN L (FFEUE) ... H I &
AT T gl

At sqwemafy ;AT egA 7@ Bl 3T VR YW FHI Ao GG o o o, H soier
urSeh St @I A FgT @ el gl

M Neg FAR FIT : YoFdle AIR, S HGH hael gom, 98 ek & g
A Tefig vao & : Haar 39w e gl

M Ao FAR FIT - A BAel W oA & oG & o gEN AeFR, H Tg gl
qEaT § o FgEAfeA Iegafa S T RATSOT ¥ Uk A & H THN K eI It A
gRom &, A &l AewE, # I FEAT dRal § fF R U & afed, oS, AR,
AGANE & AT 3T 30 3R 39T FeqE T W@ &1 STH-FWAR T AFe, dLeG
& HqE AR g F SR A Feell TRl § R A gk AsPes Fiee ey Wi WS
HAFeH IS Sel H Ferdl & el F1 effer e T g1 300 Q & & aferd efed
¢, P8 @Ae & oW safed €1 # s AT § WEN @ ¥ Fded Fen @ §
T 2er fawer oRfEufadl & R @1 &1 ¥ o1 T, FEIS, MR,
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HTdehare, FAdeds, HIEG ST & H TR gAEW g1 TE a9 o wEr § R el
g & fou 7R wwEr g1 afea g & 85 Hadr ag e fowe we.E., wE.d 3R
@@, F e afaa g €, 36 Feawr IR ReEm F PT Wer & o= a8 8,
SHH gH Sge BN gl H aTREd T §, HNT T § WHER F 6 ag Aehed AT
& fow, gu & e A wr & fw, T & gfod, B, FAeR ges & [em 3R
FHAOT & AT IAT AT T S dlehcdd T Holqd el ol HH | A, 39
A el F1 A feAqT TH W HE F A AT 919 F FACT QT SN FeFeR &
W WA, F§ # AT W@ AR g

¥ gAA §9 &I, AT 9T &I,

el & geAe, Fel I &,

et 3R ERrE @ s F AR,

fagelt & grdt aas s &Iy

AAR, A T AlpT fG27T, 39T qgA-agd TG

Mt I Fear AR (RWER) : SuEwHla Feled, THE Ed-UgRA & 9y, &g
T WFe U3 RemE & Ay AgRAT Asguia ot & ARSI W 3 AT 0RE A W@
BU g@ & WY Fgo dRAT § F H FH @ FA ¥ 5 @wo F g, A @ Ava,
feRImgleT, 3epforadl 3R Iféae Fatg & FAoR3ige Fel arem JfRAVOT gga gAa FIfr A&7
ATl Agled, §HP o9l § % 95 WER gae BAldss §, aspd A% g, & BArgs
g, O grd 7 aF fFedcafang @ IS &1 ARaw ¥ & wiw Remet aifge, g 3@
HAS H G 3]

o sumemufy - A, oo AN

At el e FEH : WER H EH FE W & Usgdfd S & Hg H ared a1 31 A
H awder # 300 JFAWT & SR FH a1d w&, W AT R 3 o et @ Atwa go
@ E AR Al W aheard g5 & T 38% 3 @ Ae & FE 99 Ghar g1 A T
W G § AN W & F FH T, FAlH AN god Y qgd FA g1 AP FART oy H
gFd §gd HA 1 ST W & I ARAT § F FA 9FT H A AN ST g qhIA| AT
A Efaaer St o Isgufd S & ey W Fnhr grdifee e & 3R e St A wie
A U, S P GAIT §U SEH YLE P IAD ST W EH A I I & B G FW-IW
ST A R, F A Far & Fifher F Fer, FH Wor F Wer A&, A W@ FoFarer
g

it sgwsmafa U @9 Fo Fe feaml
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ot el IR WA - ARlew, S99 F@Eged, Tg 3R AT | oo aRad & aE,
3ER ol T dierer § B TS, A EY A AR dhens g5 A T W 3R A
3 T &-

"EHS AT AT F gifhE @ ey R,
ag ot Feraed RT e arem Hewart

Hged, # 3 sgufd St & HHMYOT WX AT g1 ... (FEUE) ... H usgufd St &
HIRATTOT W 1T g1 HTT HRAGOT FY GG I’ WA, A gar e 3nh feadh FgAR
ey &% AT wW A /E wh g AfForaarl w1 S 3ifRenyor & 3mar g1 g ot TR
& T 3mr & 3 99 NUA THRRABS WHR A Took T ¥ A, ey W
B @ A, Uh glg HE HoAH Seed AR gET A HIE H W ARCH| 3ol 400
957 & RO F1 3T 3Tl g3 RUE dUR @S| @R IR R F @rell o[ arR-giw
el F A RAE 30$ g8 &1 Agst 56 o1 F A€ F g olir, s qeai @ feaw
S|

FEET, 30 W A, NUN 3H EPH H A W B3 A 9gH A4 wars| 9 i @
g, e o & AT fr § F TTR FAS W, T By FERE ® G896 F 9gd WS
ST, o & el T R gH AT WA T AT SFCdT W @, T SFCAlAT o8 W
W® 8, 3T G AR S AT FE & €, SHR AN gAN HAoIGY @1 Sl gl Wy @
FARA A RAE A 39 &7 ATl AT AGA & &G, FIH §IMA & §1¢, Tg g3 T aIr
e, @ aR A, M-t IR TADN g3, 3T G AN I Heed $ Ged W A T,
AT 3H W IMST A IS TRIA eohed ROIC AET 2T

FEET, W Bl H difafewer JHATA FAT B doh g &1 Rerawd aed T@ W
g, foeae wga ¥8t W A §, 30 W A A F Fo goAars gt aren g1 T Ay
FHIE W GAHA FIE THR § g Roeli$ A9 @I & & 37 g 9asd & S 341 9”1 W)
1950 % USRI ST & IRT, St AsPes Fe MR W W 3 §, I ITHEECIAAT
o A g, 39 W W Rears AfFw? gar gor § fF aRa wWER 386 for R ae @
AT AR ST @ § IR Reres wed A agl Fer, Fedd Wed A agl Fe oAl
A 3R a1 afod f v AE g ¥, d@w AG g3 ¥, AT 3@ A B FHead
@ S|

A, FE W ReraA dgd 98 g §, H WER § o aar § B et F
gfordt @ ugel ASYes FEC F Goll UIed AgT AT, 3o TE Gofl AT AT 36 WA 3ol
ammma’raﬁg‘é?ﬁl
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AT VP Singh TS & HF # HAutdt & g8 gor fm wm, 39 @HEg ar 39
SO SAET g M, Y I SO F oS FE § I E? g@d 9 T § F FeN
FAA o A9 RAE F 957 7, 201 3R 202 W AT J579a I & garel F Farm g &
39 U A 21 a@ 3@s afdd § 3R 11 o ARew cfad 1 @ dww o B, usA
AT g8 TR AT (TR FA) H ROl § Ig 919 &1 39 B9 RE F7 s @l
lﬁﬁ?ﬁm@f@aﬁmgﬁ?mmmﬁ?censusﬁmﬁﬁin
principle A & a1d § & Fq@ewEr & afoad § & a8, Sogal # afoq & & adn
Ty @y Fee F FE §, FoR FAG A Fer ¢, O Auawst AR sasdt & o afow
€1 FE religious discrimination 8| 39 #olgs & A W HHA Hesa R W Bl
I 91d W Ay wARE AR T #AG &l F & gl 3w e ¢ F ag
unconstitutional & 3R @R1-341 W & religious &l @S 1S, 3P BR
revoke #T| IMUH $H W GG &1 g, a 3T census & dd 38 & PR AT
forar ST & census & AUET g ST ST §, df Y gdT TeEm| 3 d §F cfeld H el
I & gAR @S wig anh efog F A ¥ 3R 3o A0ET Sifa & 3MUR W gneh, ar
F& g7 39 SHAIUET, HRE census I T hE RE ¥ 59 Hed FI & C@rm| IJg
g el & B a8 f

I HEE A N age Hr §, @A H g1 Aeed, # @ @war §
TS §A ST Fsledl A Ffeidig W IRETT A AW I §, Al FAoled A g W IR
IRETVT & H GAR WY HIg AT I, AN A FaRd AG FEN W A A Vo 4,
Uegg A ¥ enifauet & ¥ HiaeT dd W@ gl FAT T enfaqul el T SEr
FgasId €2 O 9 % BEr, dAs-ws iR e f AW @Esa §? Rerd 9Ed,
3T g MST & 39 FEPF & dgd H IEY Hel SNehed H HA I W &1 39 3F A
# gfadt & a1d WA §, AARAST f ad W §, Rfead f ad WA §, AT 39
3% fodl & o &7 & W@ &1 S U F gfod R ANET & ofier Jur 3T g
T o YT ST AT SISl PN TAST AT § AR FASTR & HH HET|

RersRa Tgd, 3T wead Ay ff ® € s Fae & 67 g9k WIS For
A fHhar g, e fhae gass & @ ) 98 U S aid @ R g @el o o
mmﬁmlm,sﬁsﬂaﬁrﬂ?artisan%.ﬂmg.Wg,aﬁ%.m
g, apr § 3N ae$ ¥, 9 Reg o § 3R Fuoww o €, 3 anRawd s ¥ 3R sRem o
g, IO 3T ForArhr FA A b, F o ganss
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I Bl IS ek 9 #H, #RISg S Afd e &, Ay 9 o fawfdd I
#, S g8l & artisan §, A &, d6 8N GARS W W &, e W W@ g1 A9 AS
A, sRE A AR oA A T ST, AR T WG F AT FoAe dqTe oer §, AR T
EIEE F S Seflel dlel 9T §, TS W A W El MU 3R N ede A feam &
3R 39 efedt iR sEpforadt # a1 R g

Heled, # IO IMC a1 FEH FATH FT gl T WX H AT g & A
S SRTAR T T§ §1 300 o 97 W gA1T g3 ¢, 38A o 39 F$ Aded & o gl
# 39 & Ig FeT W § & 3R WeR Mot wem, o T v o Wosr @

Regedel 1 d@ & Jg gger Al § & WeR & @ U A 3= concern show
fham o/ §, Sl gAedl femr W §1 ST Q W A A ER W o¢M g3 §, d@ F
Acged W M g ¥, FAR AT, Al FAR W W g ¥ B ToF TWHN AR IR Fom
WHR o, dg 98 ARG & HR&TT F Farel g1, I 9 AR g@d WA F1 Farer &,
I 3HH HFFOT Al T @ 8, Afhel HgaRar Tsgufad S & fdemor &, v 3k glar
# A% gs &, T W61 N &9 SS9 gA AW ¥ Fed &, @ ¥@ wed § oSk
f9gR & T g7 TET &, oW1 I el AT 81 T &, oifehel MU TRIR H, Uk TSSO
H 3HR FS Horh AG @ gl

AEET, AR F e gAY WeR WHR & property seize @A & Hlefel
TAH T HTHONT FH B § S sgieew §, S Ao & § dad A 1 S &
38 W FIR &S @M, & 38 AFdfcd s R @91, FE Flofel Sofrdl gl SHBT IHefehor
g o wE @RVl ¥E A MR § OO 36 A & Feied & A US de ¥
SAET AT IMAT| 3T §H @l of Soloid of off ¢ AR 37 9 §H aleT &H H I} &l

#EIe, 3 e ¥ faums & bz f FANCT & Fard W A Fear aedr § & e
fenfer &1 shaTel WA 8 W &1 &F 9T, S TEfole Siedl §, Askiiae wriedl §,
Fr WMeR o, va g, fra aRkTufa # @@er #r maneuvering & fow 3R 3a@r 39T
Rad & o & fow e 3Fead &1 WMeER &1 3FaRIT & scod F o vl &2 &
SEAATS ThdT, TR WcH Ih §ART WK o .. . (SHIYIA) . . .
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3. #eew vae (RER) : 7 39 IE suggest T I@d & T &1 T MPLAD
A g2

o Ireh TR AW ;g HE W E B ¥ QIR W e g8 s9Ra g1 39 9w
msﬁm@mﬁw%lma@aﬁ%lmmﬂsﬁaﬁa—ﬁm&a@aﬁmm
¥, 6 A W A AN, AUH TgAT FIRY G IAT AT AT & GH5 A A W, -
FTT FH AT FeT 3R AR W AW 3§ seRa & gAY % moral authority ¥,
THEAT  FIS WHR Tad! ¢, P HH T §, Pls AT T g FH IqF H A
AT 3R AT R A HE AET F DA 3oT W gH AT Fe F gF I 7 §,
&1 e Aol g @ & R 3w R gfear & S message ST T €, 369 A A% o
aidf &1, 7 % 3w uifermie &, afew 5@ qow &1 o FEanT & W 2

HeeH, # IR AR TAH @l €|
AN 3TN : Ig AT SART AGT g, 3MUP Tk 3R HAFR el arer gl
ot el IeTaR W - A gl WAl & WY I O oA A gl

MR. DEPUTY CHAIRMAN: Shrimati Vasanthi Stanley. She is to speak in

Tamil.

SHRIMATI VASANTHI STANLEY (Tamil Nadu) :* Hon"ble Deputy Chairman

Sir,

"0! my prosperous Tamil! 1 salute you. You are my life; You are honey
to me. 1 dedicate my life and breath to you. If you wane, my life
will also deteriorate, if you reach a high position, the benefits

will be showered on me also.*

I salute our Tamil Goddess. 1 salute our revered leader, Dr.
Kalaignar. 1 express my sincere thanks to our party, Dravida Munnetra
Kazhagam (DMK) and to the House for giving me the opportunity to express
my views on this Motion of Thanks on the President"s Address, if 1
remember correctly, I would like to state that our founder leader and the
great learned man Peraringar Anna also had given his maiden speech on a
Motion of Thanks on the President®"s Address. This is a very good
opportunity for me to speak on such an important Motion of Thanks on the

President®s Address.

Hon’ble Member spoke in Tamil.
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Sir, 1 am really thankful to you for providing me this opportunity.
Those who are very well-versed with the Constitution of India know very
well that the President®"s Address is the address of the Government. The
Government is speaking through the President. The President®s Address
lists out the achievements of the Government. It mentions what has been
achieved by the Government so far. It also mentions what the Government
is going to do in future. On behalf of this House, | would like to
express my sincere thanks to Her Excellency the President of India for

delivering a wonderful speech.

First, as per the convention of delivering obituary references, the
President of India expressed her deep concern for those who had lost
their life in the natural calamity that struck Ladakh. We also express
our deep sorrow for the people who had lost their life in that natural
calamity. But, 1 would like to quote a few lines from the President's
speech delivered last year. | quote paragraph number sixty five of the

President®s Address delivered on 22rd February, 2010.

Following the elections in Sri Lanka, we will continue to work with
the Government to enhance our partnership. India will contribute to the
humanitarian and rehabilitation efforts for the Tamil minority and long

term re-construction in conflict-affected areas.

There is a saying in Tamil which states, "Those who have faith will
never be abandoned. This 1is the axiom of four scriptures®. But the
assurance given to protect the Sri Lankan Tamils was not Tfulfilled.
Rupees one thousand crore were given by India as assistance for the
rehabilitation of Tamils. However, the Tamils in Sri Lanka have not been
rehabilitated completely. In addition to their distress, the Sri Lankan
Government is extending its tyrannical hand to tightly strangle the necks

of Tamil Nadu fishermen. This kind of treatment adds fuel to the fire.

Sir, 1 do not want to go to the agreement of 1977. In 2008, a joint
statement was issued at New Delhi by India and Sri Lanka. In that
statement, the Sri Lankan Government said that the Indian fishermen who
cross the India-Sri Lanka maritime border would be sent back to India
safely. But, on the contrary, the Sri Lankan Government attacks and kills
our fishermen regularly if they cross the maritime border. We have raised
this issue many times. This kind of situation does not happen in any part

of the world. We have spoken many times for their welfare. Our leader, on

452



behalf of the Government of Tamil Nadu, has written many letters to the

Union Government. ...(Interruptions)...
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SHRI RAJIV PRATAP RUDY: The Home Minister and the Government.
---(Interruptions)... We are all hearing ...(Interruptions)... We are all
hearing what  she speaks. ..-(Interruptions). .. We all know .
---(Interruptions)... 1 understand. ...(Interruptions)... The fishermen®s
issue is a very pertinent issue. 1 am listening to you. 1 want to know

whether your senior Minister is listening to you. ...(Interruptions)...

SHRIMATI VASANTHI STANLEY: You please listen to the rest of my speech

also. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You are wasting your time. ...(Interruptions)...

SHRIMATI VASANTHI STANLEY: No. I am not condemning that issue.
---(Interruptions). .. You please listen to my speech.
---(Interruptions)... We have constantly raised our voices for the
welfare of our fishermen. Our Chief Minister is writing regularly to the
Government of India. The Union Government also took many steps
immediately. Mrs. Nirupama Rao, the Foreign Secretary of India was sent
to Sri Lanka as a result of which one hundred and three Indian fishermen
were released from Sri Lankan prison. We do not deny this fact. But |1
would like to express with grief that it is our duty to record in this
House that the Sri Lanka is still continuing its attacks in spite of all

our efforts. I would like to quote a song from a Tamil film:
"They go one day and return some other day,
Each day is distressful in their life, in search of their livelihood.
They risk their life to satisfy their one-inch size stomach
Their life is easily taken for granted by others."

Tamil Nadu Ffishermen are risking their life for earning their
livelihood. They should not become targets of any kind of attacks in
future. The Sri Lankan Government have to be warned strictly not to
involve in further attacks against our fishermen. The Union Government

have to take many steps accordingly.

Next, 1 would like to speak about the Commonwealth Games. The
opposition parties are not enemies. So many obstacles were placed in the
path of the conduct of Commonwealth Games. Infrastructure is criticized.
So many charges of corruption were leveiled by many. But our Prime

Minister, Dr. Manmohan Singh said that Caesar should be above suspicion.
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He was prepared to take
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action against Mr. Kalmadi after the conduct of the Games because that
was not the time to take action against corruption. That was the time to
prove our capability in the international arena. Therefore, he gave a
call to be united in the conduct of the Commonwealth Games. As per his

guidance, the Games were conducted remarkably.

Our sportspersons proved their mettle in these Games, by obtaining
second position in the medals® tally. Earlier, India used to score an
average of only forty medals in sports events. But, now India has proved
its capability in the sports arena by winning 164 medals in Commonwealth
Games, that is, India won 101 gold medals, 27 silver medals and 36 bronze
medals. Now India can feel proud in the world arena that we can organise
even Olympic Games in India. The conduct of Commonwealth Games has proved

this point.

Next, I would like to speak about the passing of Women®s Reservation
Bill, it is always dangerous to cross half of the well. On behalf of
women, 1 would like to raise a few points with regard to the passing of
the Women®s Reservation Bill. In Rajya Sabha, Women®"s Reservation Bill
was passed in the face of so many obstacles. But the Bill is pending in
Lok Sabha. Appropriate steps need to be taken to pass the Bill in the Lok
Sabha also. 1 would like to quote a few lines from one of my poems.
"Politics is not the property of men®"s pockets to smell in thirties and
threes; Not only 33, O woman, u can reach even cent percent if u try."
This is my poem. But the reality is different. Politics has become a
business "of the men, by the men and for the men®". Polices is in the
hands of men only. Many obstacles are placed repeatedly to prevent the
passing of the Women"s Reservation Bill. 1 would like to humbly entreat
each political Ileader for the passage of this Bill. We have become
Members of Parliament without these reservations. More and more women
have to take part in politics. Therefore, 1 request you to pass Women"s

Reservation Bill in Lok Sabha also.

Next, I would like to speak about the price rise of essential
commodities. Due to increase in the prices of essential commodities, the
poor are suffering a lot. We would also like to share our concern for
their misery. In Tamil Nadu, the State Government purchased palm oil,
rice, dhal and sugar from the open market at higher rates. More than
4,000 crores of rupees have been spent by the Tamil Nadu Government for

such purchase and then supply the essential commodities and to distribute
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them through public distribution shops at a subsidised rate.
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India has progressed due to Green Revolution. India occupies the
first position in the world in production of rice, wheat and milk. At
this juncture, it has to be accepted that the prices of essential
commodities are also increasing. But at the same time, we also have to
appreciate the efforts taken by the Government. Even in Malaysia, rice
costs Rs.40 per kilogram. But in India, one kilogram of rice costs Rs.35.
Essential commodities have to be distributed to the poor through public

distribution shops.

Hoarders of essential commodities have to be punished. Under the
Essential Commodities Maintenance Act, more than 6,000 cases have been
filed against hoarders in Tamil Nadu. More than a hundred cases have been
registered against hooligans. But some more provisions need to be added
in Essential Commodities Maintenance Act to ensure more power to the

State Governments to take stringent action against the hoarders.

Next, 1 would like to speak about the welfare of farmers. For the
first time in India, the State Government of Tamil Nadu had waived off
the loans of farmers amounting to Rs.7,000 crore. The State Government of
Tamil Nadu is providing free electricity to the poor farmers. Old
pumpsets are also replaced freely to the farmers. More than one hundred
and fifty four “Farmers Markets®" (Ulavar Santhai) have been set up to
enable the farmers to sell their products directly to the consumers.
Farmers® welfare is ensured to a great extent in Tamil Nadu. At this
juncture, | would like to point out that more financial assistance has to

be given to the State of Tamil Nadu for its welfare activities.

Next, | would like to speak about global recession. In 2007-2008,
economic depression stifled the entire world. But India is immune to this
recession and is able to sustain a growth rate of 8.6%. In China,
inflation nas grown from O to 7%. But, in India, Inflation has gone down
from 20% to 8%. Therefore, India"s performance is appreciated by the
neighbouring countries in the field of economics, in internal security,
in the protection of farmers and in controlling inflation. That is why,
other nations such as England, France, China and America support our
demand for a permanent seat in the United Nations Security Council. In
American Senate, a resolution has been passed to recommend India to
secure a permanent seat in the United Nations Security Council. This
proves the pride of India in the international arena. We have to be

thankful to the UPA-II1 Government, our Prime Minister Dr. Manmohan Singh
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and the able leadership of Soniaji, for uplifting India®s stature in the

international arena.
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Next, 1 would Ulike to speak about -corruption. When the word
“corruption® is mentioned, all the opposition parties join hands in
casting aspersions wholly on our party Dravida Munnetra Kazhagam (DMK).
All are trying to tarnish the image of our party Dravida Munnetra
Kazhagam (DMK). Central Bureau of Investigation (CBl) is investigating
the case independently. The Supreme Court of India is supervising the
functioning of CBI. Public Accounts Committee is examining the issue. In
addition to this, the one-man committee under the chairmanship of Justice
Shivraj Patil also is examining this issue. The Minister concerned has
submitted his resignation. Moreover, he has been arrested. The CBIl has
conducted several raids also. Besides, the entire winter session was
disrupted to hamper the functioning of the Government.
---(Interruptions)... Now the Government has agreed to set up a Joint
Parliamentary Committee (JPC), as per the demands of the opposition. Our
party has enabled the citizens of India from Kashmir to Kanyakumari to
talk at an STD rate of Re.l per call. Before the introduction of 2G
spectrum, we were paying Rs.13 even for an incoming call. Now the rate
has been reduced to five paise. This facility is provided due to the
performance of our party. Just because CBlI has filed a case against a
political leader and that CBI has arrested him, it does not mean that he

is guilty. So many political leaders have been arrested in the past.

After all the investigations, our colleague will prove his innocence.
Our leader Dr. Kalaignar has said that our party itself will take action
against the minister concerned if he is found guilty. Our party, Dravida
Munnetra Kazhagam (DMK) has faced so many obstacles in the past. We have
faced Maintenance of Internal Security Act (MISA). During the regime of
Mr. M.G. Ramacnandran, we were in the opposition for mere than 13 years.
Our leader Dr. Kalaignar has led us successfully after overcoming all the
obstacles. Now elections are to be held to the state legislative assembly
of Tamil Nadu soon. We will clear all the obstacles. We will prove cur
innocence. We will assume power in the state of Tamil Nadu for the sixth
time, by winning the forthcoming elections. With the forthcoming assembly
elections in mind, many opposition parties are casting aspersions on our
party. 1 would like to emphasise that the charges that have been levelled
against us are based only on assumptions. None of the charges has been
proved. Once again, | thank you very much for giving me the opportunity

to speak on this Motion of Thanks on the President®s Address.
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4.00 P.M.

AN afF 3 (TERE) : 3UENNRY S, F ¥ 5§ Ued & Useuly dgedm ¥
HIFAOT W W AT Gegare GEAE W oTE g W gl fauer & Adr 3R 3ve qEy |t &
T H ggd A X FA &1 H 5§ AdS W ggwr § F ae gAR e F oanyar
mm%mﬁagatwmmmﬁmﬁraﬁﬁﬁlm
Tegafd AQIGAT & HRANOT 1 §H LS ST §, df 3TH JAW Dol 1 FAET § AR
G & W S gAMfaAT §, 37 A a1l A FNFR AR g SH a1 R ARG ST 7
o g fF9 G ¥ 3T THAT I Tohd & 3R gH ATHAVOT A 59 Tfeaor ¥ & &
g % 3uH e & &0 §, a R FE a9 fsaar J@ W a@ddr g1 g aer
e B AT G B we FA ¥ AN we suoluE ¥ N s & A oww oA E,
3 g @ & A F A Tge] BT §, Afdhed FEfFEA ¥ gAR Fg qust ag wHSEr §
3EH T AR § F WHR & g@rT AT TsgUid AT F IR S 9 ey IS &, €
3 oy |

3EHAfd S, # Sarer aen & aseufd Agledr A 3w dfeTSor & w9y fAsdieRar
IR AEE & Y TAH a1 TER H Fl 3wl WHR F FHET T eAltadl H FRRS
U, 3% g f TR & AR Y o 93 TS FT @ W@ R I @A J§ & 6w
Uk ¥ §H 3EA TG {1 9% AEEHIfd @, G AENS @, dR Al Slad #F Herar
@1 a1 g, =R inclusive growth & & g, ¥R 3aRe 3R gl geen & g=ifaar
a1 g, Useufd Aglear o oererer @l vt a9 Sure @ 39 if@wwor § oose
T ¥ T@HR R g

Sl GUR T FRA , 3 TF T F w9 F 3ol T &1 AR 3R AGTS F
AN # Tegufa AT A e HTRSMWOT I FH TWEN A S wrw wrafAEA F:y E,
e 39 I H AUt & @ Farel & Saw & faw A g FE @E & F Ood 3o wwy
¥ Heehfd AR @ et & geg ®ar &1 vy w § R wsgufad #glear @ e
FfFeTwoT F o Toseafear & 3@ a0 B FTER A &, # wHerar € 5 g et @,
50 ol P 3TN TAEIT HLT QY|

"o af v HfeAEA & IERT §1 qU H IR vh FEE S @0 AR Ay
2011-12 & AP TWHR H TARAFAT 30 R gief-

AR @ Ahell, AT &9 & dod T Hedl & IHE & A 3Nl T TEd
qg AT

S
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Ioglel 3T HET &~

A WER A EHT W ogfage wea st arelr R nfiE gfy A TwarR @
oAl & arelr Ferehfa & s [faa g

Tl 3egle 39 9 H E&eR R & #gms ad, geehfa @ osas @ & Ay
3ogiel HAeEha 3R weg uerRlt F Ted A ¥ Fved & AT WER g@n 3e1w U FHeAr
& fawm # of AR @ @erl A FHESrr § & oA HHewor sgd & w@EaaeT g
Ardsiiaeh faaRer gomel % fAv wwe 3R AE F S Hew €, @@ AR W S S W@ &
A €, 3o U @R o S #ew feRor fear §, a9 @@ & S 2002 # a1 AR 3EA
S qfg A& A g

3ES WY @ WY U H GAGA Hed 550 U gfd fFded & serw 1000 i
fodee fRam amm 3R A 1 A HeT 630 TUU W S 1100 T Yid fFdee fhar
AT, FHh IS ARHG TG AT, Ik FHAR AT St AEMS & A AT §, 3R §H TR g
FAT &, FIE G TEAT IGAT &, aF fFAe I’ AF A Seqrachar 3R @y et @
IFRF IcueT & 50 FATHT F AU gl

wHell N YR we & v fREE @ feEfed #Rer sgd el or 3R gdfee
WHN & S FAT Ao qorm, 386 IS FAewe @ o B o e o @ g et w 9,
AR B ¥ Wl F Remed dar @ 3R F 3 Shad F YR S, % U ol ar
& S GRS AT §, dE 3 T T A

WHR o P & &1F # 9T 35 ok IS AU & fader fhar 1 st o1 ghaumw
g, 3% ReE &R A IR g§ & Tsgufd Ageam F v HfFemwor F wer § F AL
WHR A= FI 3ol 3UST & AR Hed o & fov yfdsg 81" qH 30 o1 &
gl ¥ & 30 e 35 93 AEH & WY 7 Hao 34 A F FER TR, afew @
WHR & TALT S NARFATT §, 3T TR@T A Y 39 AfRAWT 7 Far B

e AR @l 9 & aX H Tseufad ARIGAT o WHR i gEl wrafAdar & & 7
@A S A AN AR Heafaser H wHAl F BRI 3ol FEEIBN H GHEA H
IR X RAueEr a¥ f&ar g

W g & AT 7 wvermR, AATH Qe & FAT Fed 9 & A Afsar 3R
SHAEH & A H Sl dE NE & Haol 36 W ¢, Usguld HGIGdT o 56 HAEIT HI a3
Feffrar & TR 3R 3OF g & T U wfdsear & off SR fRar &1 Tseufa

HElGTT o del § fh GARY STelcl FATHA & ghaR &1 THA HAdold TG & o gH U AH-
U WHR TG0 &, Fad Sfeldr H

462



A & T 6 Ig WHR 3 AT Bl 3egiad 30T gl § & "WER el T F gevea
doth Reat ¥ @eAd ¢, 9% 9 $AE @ & IS FAE W 3 W A O F T
frar ar uo g o R A-FeEl ale ¥ AR T gl AN WER SH AT H
TARAFAT F IUR W g A & fov gfdsg &l

3YTAATT ARG, 3ealel AP gl § fh "WHR W Flel YT HI Igdld el AR 39
g o A iR @ S ae & AU Ay e, fdve Sf-20 & @ e
FE W W 21" 5T YPR TSeafd AQedT « S a1d Fer §, 399 Ig TISC glar § & 3=
el et & WaAR Fer g AR [Agwt & ot g9 §, 3O auw Jde F T SRR weR
3o arel ¥l e e & afd A sev e F v useufd Agear A S T e g,
St 8 g9 Ageaqut WrAfASAT 3% fFemyor F & g ¥, 3WH inclusive growth #
ST FE TS §l T ST SHI-SY § R P ast g A F TR W A R A
g1 St gfager faegeardy #Y W@, 3HA AT gA W o U1 §, A 9gd @ IS T A
T AN o, g WHR A, HRAAY F IGH AHAT fRAT §1 S inclusive growth @
A FE M §, q8 NoFa @ ¥ & I9 aF gAR qu A, St T wa &, A S HqA
FHAEAN §, 3 AT FAG GEN, ST dF 3ehl HNEISAC g AEr g, a9 a% e
inclusive growth & a1d g7 & § 3N e @uar g7 d@ad €, 98 QU & & Wehell
gl 3gia 3rusr fRevOT F g Fer & O NfE REhHr F AT FAaT F v 93 Ry Iw
aﬁﬁm%lﬁﬁmﬁwﬁwmﬁﬁm%ﬂwﬁvsﬁwaﬁeﬁ
HETHAT &, 3HA QU FGE 56 WHR H a86F § 3N AR H 56 a8F & GIod el
2 FRleT, e qRFhr &1 o AT & g€ AP & B, 3§ o I R weh 2l
gl 36 9 H M FTERT & fF $T deR A FE REd @ g OF e Sere
FEFH F AIH § TS # RE T AT a7 9§ e § 39 aF A¢ G g1 Feed,
3egledl JTHT 81T F oEed HEAT H1 G Far § & 3PR g T &E @ S TR
I 30T AR § dr AT & H S e SRAr §, 3 gy F T HERIgSAr B
2004 # S sRA HT F FEFA Y G, IE g & ThA @, Al s@R I’
F TYT AP GGl I IJEHRAT §, Fdifeh oG b AT &F HT S g § I 3T S
T &, d€ G Feodll, d9 T ART St AT HRA g, 3Hh Ui A€ deel dehdl g
IUAATY FEled, T d W e, Tareg, Ao9R 3R e f S gEe §, 39
T I & AU S o gART FAFA §, 3FH AR AN & oFf a H AEeTHAT B

AP 95 G ¢ T aogufd AQledm A WHER & 30 FeA F AT AWy T S
JrAfAeRdr & §1 deliele Siided s cIadrd «igl §, Sfed Uh 39T gl ¥Se™R i a9 I9
A g 38
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I HT FHAT €T IWT AT & S &7 ol Adolieieh Siiad & § aF &7 $s gady
T & v Fgr A& 3T §l gHA ST o aeR femr & & gA A Jar Y, oA
AT AT AT HY, Jolch SNdel-TR PN Slh kel I 9O HL 3R safew Isgafa
ARl F W Teel H FE A F AW F AT A §| 3ewe FT § R S
AR el off R & faw, & wwear § & S ae@ S0 A9 &, o vE ereraR HEd
AT Follel H HETSAT g1 HdRe U4 TFHcd [QFAIReT & aid o 3egis 3797
AfVOT A Y ¥ Ty A A U ¥ e & v 3w w0 § & gAR e uifa
@, T oifd off ® IR T T o Rl Re F @A 7 g 3 3iger o A g s
e fiet W 3eg € g T aid FE &1 Mo a-dd gust @ U # Rffed yeR &
Jdearg H Al gedl W HGT AT STeM &1 SHGIT §H aEl & 56 d1d & €I &all §
& P9 e & &7 33U ¢ & 3 O dg [Fl R & 3dig @, 3dehag @ Al
Jeamadre, g, @ & g PG e 7 nadear &, dsf g & o e § 3Ee &
A dF GEA H PAAE F TR §, Fh T dF FAR G F G WA ATEA /X
€t gl o g T 1 @ q e F AG 9T FhT &

sqEafy Fgled, @R A S Jiwdr wafRwar §, a9 ey Afa F an # F
Tsgafd Agled o Fel & AR Red wgrl Aol & @ o IS @ afer AR 3ER
WI-AY AW @iEr 3, afdewd wRiar, qd R, Ay oRir afgd @el &= & @y ema
& TOY IS @ AIfeUl FEE T & WY 3ol kT ¢, H P W W g - AT TWHER
ARa & fdl & fv s doul &1 R o oW & fAr TR & @l gaa s
gl 3R FAERN AU AR caw T H Fordr & & fAw Sh-20, e 3R g @l
# 3O HASIT AR F WY, WEUEE) [URYRT & SUd gU FA fRAr g1 oA I
& 3roel worge fager A & seied T o g& oot @gwd Tsg gRanm gRwe A sf srger
AFH A P THA, AT §A 9N B AeHH g gl

MR #H, # wgem g 6 gARN iR cuEHr W & Ay wem et &
o § Afed Ry # muR g o SEd ¥ #ge A oerer R aeedfa dEear & osw
fFHAYOT & T A A9AT F & F 9 Fga F T FE 9T | IRd F5 WA a1 @
S &1 QAfther 6 o 3R T qse & A A AT & Fer T § F ARS Tl &7
e g, el B ol @ar|” Tgufd Feledwm & ARANUT WS oA gEdE A
afaddy S o v fRar g, s@er A wAST Far § AR v HfAw W FAT gu o w9
TcH &%

464



" g WA 3T gk Ay &,
Y goael ¥ o el F Al

T #H ol AT WER F FE W g I AN I Fgd AR TH AP e, 0|
SFAE T @ 4 ANl A, WER H e gen IR 3w ReEfad gw fr S
AT B, TSR B SR AT 8, SeTehl HePISOll el T JHGRIRT g1 Godare|

SHRI SHASHI BHUSAN BEHERA (Orissa): Mr. Deputy Chairman, Sir, | rise
to speak on the Motion of Thanks on President"s Address. This is my
maiden participation in the discussion of this House to which 1 was
elected last July. It is misfortune, because the last Winter Session lost
in hullah-gullah. So, we missed the entire Winter Session because of the

fight between JPC Vs. PAC.

As a new Member of this House, 1 could not understand that if at all
we could reach to this point, what is wrong in doing the same in the last
Session itself. Anyway, | am proud to be a Member of this House, because
this is a permanent House, has a very rich heritage and has adorned with
a lot of dignitaries/personalities of national and international repute.
I compliment all those persons who have adorned this House. 1 compliment
my seniors who represented Orissa in this House. | am proud to represent
Orissa in this House and owe my gratitude to my leader, Shri Navin
Patnaik, President, BJD, and Shri Pyarimohan Mohapatra who is the leader

of BJD in this House.

Anyway, the brighter side of democracy made it possible to resume
this House even if an entire Session is lost. Sir, the hon. President has
welcomed the dawn of democracy in Egypt. People got victory over the
tyranny of Hosni Mubarak. So, people are always great. In democracy,
governance must be in the welfare of the people. But, unfortunately,
after 64 years of Independence, | don"t think, UPA-11 is doing justice to
Aam Aadmi. The hon. President of India is the most dignified institution
in the pyramid of democracy. | am sure, the entire House has the highest
respect for the President of this nation. But, | regret to say that the
President™s Address to both the Houses seems very unrealistic as if the

whole of the content is drafted by the ruling party.

Anyway, the Motion of Thanks moved by Shri Janardan Dwivedi spoke the
real truth and the attitude of the present Government. | remember what he

spoke. We cannot be very ideal or took the place of God in pulling out
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corruption completely from the society or cannot be demon to stay with
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corruption. So, he was justifying the middle path that this type of
conformity from the governance is dangerous. So, you are not serious to
root out corruption from the society. The President®"s Address dealt with
numerous problems of the nation in 67 paragraphs and appreciated the
Government. But, 1 regret to say that the Government is merciless in some

of its actions and also not impartial to justice.

1 am giving you the example of Orissa, my own State. Whole of the
Orissa State had suffered from unseasonal rains and the farmers have lost
their crops. But, till now, we have not received the help of even a
single rupee, though a Central team had gone there to evaluate the losses
to the farmers. Whereas, in the similar situations in the State of Andhra
Pradesh and Maharashtra, they immediately got Rs. 400 crores and Rs. 600
crores. We are not opposed to the help given to the States of Andhra
Pradesh and Maharashtra. ...(Interruptions)... Okay, that was a promise.
But we were not even promised to provide relief. Earlier, in the year
2008, the hon. Prime Minister had visited our State and had assured to
provide a relief of Rs. 200 crores. But, we got only Rs. 25 crores. And,
that too, we have received a letter to refund. Ultimately, we got only
Rs. 98 crores only from the CR fund. This kind of discrimination is not
fair in a democratic country. Ours is a federal structure. 1 would like
to say in this House that the regional parties, which are in power in
other States, should also get justice. So, unlike other States, no
immediate relief was given to the farmers of Orissa. This is the attitude
of the Central Government towards the States that are ruled by non-

Congress parties.

Now, from the State, 1 come to the national scenario because | have
come here to serve the nation. What is the position of our country? What
is the living standard of our people? As per a national review, seventy
per cent of our population lives merely on Rs. 20 per day. Under such
circumstances, how can we think of a inclusive growth and a better
prosperous India? And, there is no plan to improve this position. This is
the plight of a common Indian. Despite being plagued by such a deplorable
condition, the Government is not free from corruption. There is no plan
to check corruption. The Government seems to be a record achiever in
corrupt practices — 2G scam, CWG scam, Adarsh Housing Society scam. And,
the Prime Minister speaks of the JPC with reluctance! 1 will not go into

the details of that because that matter would be discussed in the JPC.
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There 1s no
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plan to make India self-sufficient. ..._(Interruptions)... It is my maiden
speech and | must speak. Our country is suffering from economic crisis.
Our 1identity, in the world, is that of a borrowing State. We are
borrowing from the World Bank. We are borrowing from many other
international agencies.” Under such circumstances, how can you improve
our economic condition? The Indian economy is getting disastrous day by

day. We are just borrowing from different agencies.

Whatever actions are being taken are not sufficient to improve our
economy. Very recently, we heard of some ill-gotten moneys that are there
in the foreign banks. The Government is shying away to get back this
money from the foreign banks. They are taking the plea that "we are
having a treaty; so, we cannot get it back™. 1 don"t understand that if
more than Rs.20,00,000 crores are lying in the foreign banks, how come
the Government is sitting silent over this and taking the plea of having
an international treaty. In this way, the Government of India has no
concern over what the citizens of this country are saying. Prosperity of
the poor people of this country is also being ignored. So, this is the
present scenario. The Government is callous about the economic growth of
this country. We are moving ahead with the development spirit. What is
that development spirit? We are developing cities only. We are forgetting
the rural India where 85 per cent of our population lives. We are
thinking only about cities. If you concentrate on developing cities only,

how the 85 per cent of our people who live in rural areas will prosper.

So, in every respect, you are neglecting the majority of our
population, who has strong faith in democracy. If you neglect them, how
will they get justice? You are neglecting their health, you are
neglecting their education and you are neglecting their food security
system. Health-care services are yet to be accessible to the common
people. It has not reached all the citizens of India. Education still
remains a dream for the tribal people. They are not getting proper
justice from the Government. Those who are at the Centre are not doing
justice to the common people. Primary education is still a dream for the
tribal people and the Scheduled Caste people. No special arrangements, no
special plans and projects are there for iImproving the educational
prospects of the Scheduled Caste and the Scheduled Tribe people of this
country. We take pride that our Constitution was written by Dr.

Ambedkarji, but we are forgetting the philosophy of Dr. Ambedkar. So,
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this is the present scenario.
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Mr. Deputy Chairman, Sir, now, 1 come to the poor people®s food
habits and other things. Their food security is also at stake. Lakhs of
tonnes of foodgrains are rotting in this country. But the Minister of
Agriculture and the Minister of Food are not taking the moral
responsibility. The  Government is also not taking the moral
responsibility. On the one hand, farmers are committing suicide, on the
other, lakhs of tonnes of foodgrains are rotting in the godowns due to
lack of storage facilities. It is a very shameful matter. If this is the
scenario, how can this Government give a good governance to the common

people and the poor people? So, this is about the food security.

People talk of drinking water. It is also a matter of shame. The
common people are not getting pure drinking water and we are talking of
inclusive growth of this nation! Day by day, drinking water is also being
commercialized. Sir, water conservation is another problem. Water of all
the rivers of this country is polluted. Natural drinking water was
earlier available to the common people in plenty, now it is a question
for the poor people of the country as to whether they will get free clean

drinking water.

Mr. Deputy Chairman, Sir, ours is an agro-based country. We have no
sincere plans for improving the agricultural production of our country.
Where are we going? We are losing our traditional agricultural system. We
are forgetting our traditional agricultural system. We are going for
Genetically Modified Crops (GMC), genetically modified food crops but we
are not clear about the GMC. Sir, the Government is not thinking of
having any clear agricultural policy for this vast country of 120 crores
of people. Out of that, more than 80 per cent of the people of our
country are dependent on agriculture. But there is no plan to improve our
own traditional agricultural system. Sir, this is the present scenario of

agriculture in our country.
(THE VICE-CHAIRMAN (Prof. P.J. Kurien) in the Chair)

Sir, the foodgrains are rotten in the godowns and we are suffering
from the rising prices. We are not able to control the rising prices. We
are not thinking of the poor people, the people who are living below the
poverty line. How can they purchase onion at Rs. 60 per kg or at Rs. 80
per kg, dal at Rs. 100? I am reminding you that in the past a Government

had to go on this very issue of onion only. This Government also has no
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care for the poor man®s food or poor man®s needs.
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Sir, for economic growth of the country, iIndustrial development is
required. But we are neither planning for agriculture nor we have a clear
planning for industry. Yesterday, the hon. Leader of Opposition, Shri
Arun Jaitely, told us that there is a lot of neglect as far as industrial
development of Orissa is concerned. Orissa is neglected by the Central
Government and every time whenever we are trying to develop the economic
resources of our State with our own mineral resources, we are not getting
the support of the national Government. Sir, Orissa is a mine-rich State.
Not only Orissa, 6 other States like Jharkhand, Chhattisgarh, Andhra and
Karnataka, etc., are also mine-rich States. These States are having lot
of mines. But they are not being supported by the national Government to
develop or to explore their mines for industrial development. This is the

sorry state of affairs.

Sir, they are, in general, peaceful States. They are having a lot of
poverty. But while they are managing their affairs with their own
resources, they are suffering from Left Wing extremism problem; they are
suffering from law and order problem. You know about the recent event
that one Collector from Malkangiri District is still with the Maoists and
the Government is trying for the last seven days for his rescue. Their
demand is to set free all those prisoners who are serving imprisonment in
criminal cases. Sir, we are forced to agree to their demand. They are not
the Left Extremists of our State. These are Left Extremists from the
neighbouring States. So, this cannot be termed as a State problem. You
cannot say that this is a State problem. It is a national problem and
therefore the national Government has to check it. This is a law and
order problem with which a poverty-stricken State like Orissa has to bear

with.

Then, Sir, if I talk of Railways, if 1 talk of communication, things
will produce a more serious picture for the backward States. Our State
has given much more revenue to the Railways. But when the poor States
like ours are submitting projects worth Rs. 1800 crores, we are getting
only Rs. 600 crores. All development projects are being given to the
developed States and not to the poor States. So, in that respect also, we

have been suffering.

Coming to SCs and STs, just now, the hon. Member from the BSP was
saying a lot of things about the SCs/STs and their problems. In many

States, 80 per cent of their population consists
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mainly of SCs, STs and OBCs. Orissa is one of those States. Special
packages must be given to these States by the Central Government to aid

development there and improve the situation there.

I shall not take more time, Sir. | wish to conclude with these words.
I doubt whether a Government drowned in corruption, away from Indian
culture and no concern for the poor be able to deliver good governance. 1|
doubt that and, therefore, | do not support the Motion of Thanks moved by

the Government.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Mr. Shashi Bhusan.

That was your maiden speech. Now, Mr. D. Raja.

SHRI D. RAJA (Tamil Nadu): Sir, the President®"s Address does not
carry any conviction. It does not give any confidence to the nation and
to the people. The UPA Government is haunted by the specter called
spectrum and corruption. The UPA Government is caught in a quagmire of
corruptions and scams. All the priorities which the President"s Address
has listed out are nothing but the failures of the UPA Government in the

past.

Sir, 1 would not like to take up the issue of corruption at this
point of time and go into the various facets of the scams relating to 20,
CWG, Adarsh Housing Society, the latest S-Band spectrum distribution or,
for that matter, the land and mining mafias looting the country®s wealth
in different States. But I would like to draw the attention of the House
to certain fundamental questions with regard to corruption. 1 think the
ruling coalition, and particularly the Congress Party, will have to do a
very serious introspection. Somewhere, the Congress Party has lost its
own legacy. At the time of framing the Constitution, when an amendment
was suggested to the law regarding Ministers declaring their assets on
assumption of office, Dr. Ambedkar had not agreed to that amendment. He
had rather expressed a strong hope that public opinion in India would
eventually check and put an end to corruption. That is what Dr. Ambedkar
had said in the Constituent Assembly. Mahatma Gandhi pointedly referred
to corruption as a demon. When Shri Lal Bahadur Shastri was the Minister,
the Santanam Commission was constituted and that was the Tfirst ever
commission on corruption. When such is the history, how come the Congress
Party has lost its legacy? It is for the Congress Party to do some very

serious introspection.
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Sir, now, what is happening is that the President®"s Address has
categorically made it clear that this Government will continue the

reforms and this Government will continue the neo-liberal
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economic paradigm of development. But what is the result? The result is:
A crony capitalism is being built in India. Crony capitalism as a nexus
between the business houses and the political establishment in power was
considered as an important phenomenon in 1997 East Asian economic crisis.
Our own Prime Minister, Dr. Manmohan Singh, has raised the issue of crony
capitalism some time ago. But somehow even our academics have not taken
this concept of crony capitalism to interrogate the nature of Indian
State today and the nature of Indian Government. The use of money power
and the indulgence of corporate houses became transiently visible after
the nuclear deal. ...(Interruptions)... Sir, the Parliament has witnessed
one of the worst and most vulgar display of money 1in transacting
parliamentary business during the last year of UPA-1 rule. The present
UPA Government seems to have determined to continue the tradition of
crony capitalism without any disregard for constitutional obligations,
not to its own election manifesto. Therefore, several stories of
corruptions and scams are coming out one after another in the recent
period. Sir, it was Madam Indira Gandhi who once said that corruption was
an international issue. But we are not bothered about countries like
Italy or Korea or Philippines where mafias or syndicates rule the roost.
We are not even worried about what is happening in the United States of
America where the corporate houses run the business of democracy through
a two-party political system. We are living in a truly democratic country
with a strong history of people®s participation in elections. Therefore,
above countries can afford to sustain scams, business games and market
manipulations, but we, in India, have the poorest among the poor, or
adivasis or dalits or women and minorities who are alienated from the
mainstream of development policies. This is the result of economic reform
that we have been pursuing. Sir, it is the Prime Minister who admitted
during his media interaction that the global recession has not affected
India as expected. But he must have acknowledged the fact how it could
happen 1in |India. It was because we have very strong public sector
undertakings; we have banks in public sector and we have insurance
companies iIn public sector. Again, | am giving credit to Madam Indira
Gandhi who nationalized banks. But what is the Congress Party doing
today? In the name of FDI and 1in the name of private-public
participation, you are promoting privatization everywhere and this Iis
where we have strong difference with the Government and its policy

direction, and 1 strongly appeal to the Government that it is time that
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Government will have to go for a mid-course review of its policies and
mid-course correction of its policies. Otherwise, India will get into a

lot of troubles in the coming days.
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Sir, having said that, 1 must move on to some other issues because
today, the workers, on a call given by eight trade unions, including
INTUC led by our colleague, Mr. Sanjeeva Reddy, have gathered in lakhs at
Jantar Mantar. | wish Jantar Mantar will not become another Tahrir Square
of Egypt and Government should take serious message that workers are
giving today. They have not come for their economic demands; they have
come on certain policy matters. They are demanding that we should not go
for disinvestment of public sector undertakings, particularly the profit-
making public sector undertakings. In the name of neo-liberal policies,
you are just handing over the public sector undertakings on the platter
to private sector. This 1is detrimental to country®"s interest and
country®s progress. This 1is the cry of Indian working class, both
organised and unorganised. That is why, they all along came over from far
away places - from Kashmir, Kerala, Manipur and from all parts of the
country. Unless the Government takes note of these activities, it will be
Government®s peril. That is why, 1 would like the Government to realise
that things are not good. Something is rotten in the State of Denmark. 1

think, something is rotten in the UPA Government.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Not in India.

SHRI D. RAJA: Something is rotten in UPA Government because the fish
is rotting from the head and it is rotting from the top level of
political hierarchy. This is what Shakespeare said, '"Something is rotten
in the State of Denmark." Here, | can say that something is rotten in the
UPA Government. What 1is that something which 1is rotten? The UPA
Government should introspect. The UPA Government should think over what
is going on. What is wrong with its policies? Why are you talking about
financial inclusion? Why are you talking about economic inclusion? Why
are you talking about inclusive growth? It means there is no economic
inclusion, there is no Tfinancial inclusion and there is no inclusive
growth so far. You are admitting that fact. That is why, | am saying that
the Government should realise what is wrong with the policies. The

Government should go for mid-course correction.

Sir, having said that, | must be thankful for the Address of the
President because out of 67 paras, only one para has been dedicated to
the welfare of 85 per cent of the population in our country. This shows
the priority of the Government. The Address did not mention anything

about the
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welfare of OBCs. It did not mention anything as if they do not exist in
this country. Either the Government is oblivious to this fact or they do
not have any programme for the welfare of OBCs. Nothing new has been said
even for the welfare of SCs/STs, minorities. The Government cannot
repeatedly harp on the post-matric scholarship scheme for the SCs/STs
which was started again by Dr. Ambedkar in 1944 as a Member of Viceroy"s
Executive Council. Don*"t we have any programme other than this
scholarship scheme? Have we spoken about skill impartation to these
disadvantaged sections? | am asking everybody. It is not a party issue.
It is not an issue of the Communist Party alone. It should be an issue
for every party, every Indian that how to make our country prosperous and
progress. Sir, where is the programme? Everyone 1is aware that the
SCs/STs, OBCs and minorities form 85 per cent of the workforce in the
country. Then, why 1is there no programme from this Government? They
acquire skills through informal means. The National Skill Development
Programme is a non-starter so far and has no focus and the Government
does not have any priority for it. Thirty-five Ministries — | don"t know.
Dr. Mungekar can correct me — have been excluded from the SC/ST Sub-Plan.
Then, what is the use of having a Planning Commission which has no focus

for inclusive growth?
DR. BHALCHANDRA MUNGEKAR (Nominated) Its 43 Ministries.

SHRI D. RAJA: Okay, 1 stand corrected. Forty-three Ministries have
been excluded. How can it be tolerated? Forty-three Ministries have been
excluded from the SC/ST Sub-Plan.

What for this Government is there in office, if SC/ST people are let
down like this? Sir, the word "inclusive growth® has become a buzzword of
this Government whereas there is neither inclusion nor growth. There are
no funds earmarked for SC/ST Sub-Plans, no programmes outlined, no policy
and no vision. | must say that the SC/ST Sub-Plans are mere paper actions
where no funds are given to the related Ministry. What is the use of
"inclusive growth®" without any funds? A mere increase of a few hundred
crores in the Budget will neither help in achieving "inclusive growth®
nor in empowerment of 85 per cent people. They get poorer, and, this is

the problem with the Government.

Sir, the President"s Address talks about the empowerment of weaker

sections of the society. Where 1is the empowerment? The atrocities
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committed against the SCs and STs are on the rise, and, there is no

mention about the action taken by the Government on this front.
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Sir, more number of deaths take place due to caste clashes in our
country than deaths which take place in Jammu and Kashmir or which take
place due to religion-based clashes or even Maoist-related violence. Why
is the Government shying away to address caste clashes? The Government
should admit it. Why is there an increase in the atrocities committed
against SCs/STs? Incidents like Mirchpur happen next door to Delhi, in
Haryana, and the Government does not talk about it. This is the pathetic,
wretched condition of SCs and STs in this country and this is the

Government®s response to the problems of SCs and STs.

Now, I come to the issue of Forest Rights. Sir, the Government talks
about the Forest Rights Act and the Government has spoken a lot on the
balance between economic development and ecological environment. Sir, the
Government®s statement regarding the supposed balance between the
environment and development is nothing but an eye-wash, and, you can very
well check 1it. Between August, 2009 to July, 2010, a total of 535
projects were approved and only six were rejected. If Mr. Jairam Ramesh
contradicts it, 1 will stand corrected. Only six projects were rejected,
Sir. We have before us the example of Posco project, where the Ministry
gave clearance against the reports of its own experts and the Statutory
Committees in direct violation of the law. This is the balance that is
being put in place. With regard to the Forest Rights Act, 1 can give
statistics which show the figures claimed by the Government and also the

different situation on the ground.

Sir, there is another important issue. The Government talks about the
Left-Wing-Extremism but what is its strategy to counter the Left-Wing-
Extremism. 1 have spoken a lot on this issue in the past. Again, | am
asking. In Chhattisgarh, in the name of fighting Left-Wing-Extremism, my
Party people are put in prison. More than nine leading Party cadres, who
are elected Members to Panchayati Raj institutions, who were candidates
in the Parliament and State Assembly Elections were arrested. How could
the Government arrest them and put them in prison in the name of fighting
Maoism. My Party was founded in the year 1925. We have accepted this

Parliamentary democracy,
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and, we are working under Parliamentary democracy. My Party people are
being targeted, arrested and put in prison. | took up the issue with the
Chief Minister of Chhattisgarh, and, asked as to how this could happen in
a BJP-led Government; how can you tolerate such things to happen in a
democracy like ours? This is atrocious and we cannot agree to such a
strategy and tactic to fight Maoism or Left Wing Extremism. In the name
of fighting Maoism, you cannot arrest genuine activists. There is an
example of Dr. Binayak Sen"s case. How can a genuine Human Rights
activist be charged like this and dragged into judicial process like
this. What will happen to our democracy? What will happen to our future?

This is what all parties should think over.
Finally, Sir, 1 have to comment on certain foreign policy issues.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please wind up.

SHRI D. RAJA: One is the issue of fishermen. I can quote how the Sri
Lankan Government has been harassing our Indian fishermen in violation of
all international conventions, particularly, the UN Conventions on Sea
and Safety of Life on Sea. If Government of India cannot take up these
issues strongly with the Sri Lankan Government, if it cannot protect our
own Indian fishermen, what is that we are talking about global zonal
cooperation, SAARC level cooperation and better relations with our
neighbouring countries? It is a very serious issue, Sir. It is not a
problem concerning Tamil Nadu only. It should be an issue for the entire
nation. ...(Time-bell rings)... Our fishermen need protection and no
country can deploy its army to fight our fishermen. 1 think, the Foreign
Ministry and the Government of India, the Prime Minister personally

should take up this issue.

Then, Sir, the President"s Address does not speak about any political
solution to the problem of Sri Lankan Tamils. ...(Time-bell rings)... In
the last President"s Address, there was a mention that the Government of
India will strive for a political solution to the problem of Sri Lankan
Tamils. But there is no rehabilitation of their families. There is no
political solution. How can it happen? At the time of war, since Foreign
Minister is here, 1 believed that the Government of India had let down
the Sri Lankan Tamils, the Government of India betrayed the Sri Lankan
Tamils; and now the Government of India failed to make a mention about

the Sri Lankan Tamils and goes on supporting the Rajapaksa Government at
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all international fora. How can we agree to such things? These are the
issues which the Government will have to seriously think over. The Sri
Lankan Tamils issue must be one of the priorities of this Government.

Finally, Sir.
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5.00 P.M.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Look at the display board.

SHRI D. RAJA: Finally, Sir, on the issue of Telangana, | think, the
Government cannot delay. Yes, Sri Krishna Commission gave a report and
that report has been shared with all political parties. But, what is the
stand of the Government? We would like to know what is the stand of the
Congress Party which is heading the Government in Delhi, which is heading
the Government in the State of Andhra Pradesh. Otherwise, you can"t put a
State in turmoil, in a political uncertainty. The Government will have to
take a stand, will have to decide what it is going to do on the question

of Telangana. Thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you very much. Next is
Mr. Dua, but Mr. Baishya is requesting if he could speak first. Okay, now
Mr. Baishya. 1 think, there is a time constraint. Rajaji took nine

minutes extra. But Baishyayji, please try to be brief.

SHRI BIRENDRA PRASAD BAISHYA (Assam): Thank you, Mr. Vice-Chairman,
Sir, for giving me an opportunity to speak in this House. | am grateful
to Mr. Dua also. Sir, in her Presidential speech, the hon. President has
given emphasis on certain issues like inflation, price rise, black money,
improvement of functioning of the Public Distribution System, progress of
talks with insurgency groups of the North Eastern Region, implementation
of law relating to protection of environment and forests, several

measures for National Ganga Basin Authority, etc.

Sir, inflation has become a very serious problem in our country. Poor
people are suffering a lot. People are not getting anything from the fair
price shops. Price rise is increasing day-by-day. All the time, the
Government of India says that the price rise will come down from the next
month, but that next month is never coming. Prise rise is going up day-

by-day and poor people of our country are suffering like anything.

Sir, the Government has given a very handsome growth of economy in
the country. We welcome it. But the per capita income of our poor people
is not increasing. Not only that, the number of people living Below the
Poverty Line is going to increase day by day. There is economic growth.
But the poor people are not getting any benefit from this economic

growth. There is a huge gap
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between the per capita income of poor and wealthy people of our country.

This Government has totally failed in responding to these problems.

Sir, 1 would like to speak about Public Distribution System. The hon.
President has given a lot of emphasison the improvement of Public
Distribution System in our country. Frankly speaking, there is no doubt
that the Public Distribution System can play a vital role in controlling
the price rise in our country. But I am very sorry to say that the Public
Distribution System has totally failed in our country. The functioning of
the Public Distribution System 1is very poor. There is large-scale
corruption in the Public Distribution System. There is nexus between the
officers of the Food Corporation of India and black marketeers. Due to
this nexus between the officers of the Food Corporation of India and some
businessmen, black marketeers, the Public Distribution System is totally
collapsing in our country, in the North-Eastern Region, particularly
Assam. There 1is a large-scale corruption in the Public Distribution
System. The Government has totally failed in controlling this corruption.
This Government has totally failed in cutting the nexus between corrupt

officials and dishonest businessmen.

I request the Government of India to take strong measures against the
culprits who are doing unhealthy things in the Public Distribution
System. The Government should take serious steps. Otherwise, the poor

will never get any benefit from the Public Distribution System.

Sir, In her Address, there is a mention of progress in talks with
insurgent groups of the North-Eastern Region. It is a welcome thing. But
talks should be based on permanent solution of Assam, permanent solution
of the North-Eastern Region. Talks should not be held only for the sake
of talks. We want a permanent solution to this problem. We suffered a
lot. The only solution to this insurgency problem of Assam and the North-
East Region is political dialogue. Through political dialogue only we can
solve the problem of insurgency in Assam and the North-East Region. |
request the Government of India to start political negotiation with all

the insurgent groups of the North-Eastern Region and Assam.

In her Address, the hon. President has said, "My Government attaches
highest importance to the implementation of laws relating to protection
of environment and forests." This is not applicable at all to the North-

Eastern Region. Due to wrong policies adopted by the Government of India,
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the environment and forests of the North-Eastern Region are facing a

serious threat. The hon. President
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has given emphasis on the protection of environment and forests. But I am
very sorry to say that due to wrong policies adopted by the Government,
we suffered a lot. It is known to everybody that by violating all the
environmental norms, 168 hydroelectric power projects have been
sanctioned in lower Arunachal Pradesh. Without getting environmental
clearance, 168 Memoranda of Understanding have been signed with different

companies for hydroelectric power projects.

Without getting the environment clearance, 168 Memorandums of
Understanding have been signed in Arunachal Pradesh. Sir, Lower Subansiri
Project is a great threat to the environment and forest of our country.
The dam site 1is an important biodiversity spot. Sir, due to the
construction of this dam, the whole forest reserve of our region will
submerge under water. Sir, on the one hand, hon. President said that we
are going to implement all the laws to protect the environment and
forests, but, on the other hand, by violating all the norms, they have
sanctioned 168 projects in Arunachal Pradesh. Sir, Lower Subansiri
Project dam site is an important biodiversity spot. If this project is
continued and a dam is constructed, the whole forest reserve will
submerge under water. These forest reserves are Tale Valley Sanctuary,
Tale Forest Reserve, Panir Forest Reserve in Arunachal Pradesh and
Subansiri Forest Reserve in Assam. These will totally submerge under
water. It means, lakhs of hectares of forest reserve will submerge under
water only because of this project. Not only this, Sir, this site is an
elephant corridor. If this project comes up, it will destroy the elephant
corridor. Not only that, Sir, this project will affect the dolphin
population also. Sir, this project totally violates the Indian Wildlife
Protection Act, 1972. On the one hand, we are speaking about the
protection of the environment and forest and, on the other hand, by our
own policy, we are destroying forest and environment in the North-Eastern
Region. In her Address, the hon. President has mentioned many measures
for Ganga River Basin Authority. But, Sir, 1 don"t understand why
Brahmaputra and Barak rivers are not getting any priority. ...(Time-bell
rings)... Sir. it is known to everybody that due to floods, every year,
lakhs of people become homeless. Due to floods, lakhs of hectares of
cultivable land is totally destroyed in Assam. But, the Government of
India is not showing any interest in solving this problem. Sir, I would

like to say one thing. If the Government of India is really serious, they
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should declare the flood and erosion problem In Assam a national problem.
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Sir, the Government has announced rural electrification. They have
announced ambitious plans. They are giving free connections to houses
belonging to the persons living below poverty line. But, Sir, please look
at the North-Eastern Region. Thousands of villages are there; lakhs of
people are there. They are staying without electricity. They are staying
without kerosene. Because they do not have the purchasing power, they
cannot even buy kerosene. They live in darkness and this Government has
totally failed 1in rural electrification in North-Eastern Region.
---(Time-bell rings)... Not only that, Sir, there is large-scale
corruption in rural electrification in the North-Eastern Region. | urge

upon the Government to go in for an inquiry. ..._.(Interruptions)...

Sir, 1 have one more thing. Only one minute. Sir, in the year 1985,
after the successful ending of the foreign national movement of Assam,
the then Prime Minister of India, Shri Rajiv Gandhi, had signed an accord
with the leader of the Assam Movement. But, in the last 25 years, due to
the negligence of the Central Government, this accord is not implemented.
Sir, one thing is, all the time, we are speaking about the security,
integrity and sovereignty of our country. But, in the last 25 years, the
Government of India has totally failed to protect Indo-Bangladesh border.
Still, Indo-Bangladesh border is porous. Sir, the Bangladeshi people are
infiltrating into Assam. The Government of India is not stopping them.
This is a threat to the integrity and security of our country. If the
Government of India is really serious about the integrity and sovereignty
of the country, they should seal the |Indo-Bangladesh border.
---(Interruptions)... Sir, with your permission, | will take 30 seconds.
We do not need any slogan on black-money from the Government. The
Government is not at all serious to get this black-money back from the
foreign bank. If the Government is serious, they should take measures. If
the present law is not allowing, the Government of India should go for a

constitutional amendment.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That"s all.

SHRI BIRENDRA PRASAD BAISHYA: 1 fully assure the House that my party
will totally support this type of constitutional amendment to prevent the
black money in the country, to get the black money back to the country.

Thank you very much, Sir.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Baishyaji. Now,
Shri H.K. Dua.

SHR1 SHANTARAM LAXMAN NAIK (Goa): Sir, up to what time we will sit?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Up to 6 o" clock; that is
already decided. When we decided to have a lunch-break, we decided to sit

up to 6 o"clock.

SHRI H.K. DUA (Nominated): Thank you, Mr. Vice-Chairman, for giving
me time. | have heard the debate, during the last two days, on the
President"s Address, Members of all shades of opinions have expressed
their opinions on the President"s Address and the various issues
confronting the country. In a nation of one billion people, there are
bound to be differences of opinion, but | do find that despite the
acrimony witnessed during the last several months in the country, despite
the different views expressed iIn the House and outside, there is no
difference of opinion among the leadership of various parties and the
people that this country should emerge as a major economic, political and
military power of the 21st Century. There is no difference of opinion on
this central aim which has emerged after 64 years of freedom. This is not
an arm chair dream of any one political party, but this is the national

aim.

Everybody, whether on the Treasury benches or on the Opposition
benches, realizes that the country has achieved the potential of becoming
a major power of the 2l1st Century. The world is also acknowledging,
possibly, the world is acknowledging more liberally, than we are doing
ourselves, considering a sort of cynicism and cynical mood that has
developed over the last few months or, over the last few years. But are
we, as a nation, doing all what needs to be done to emerge as a major
power of the 21st Century? And if we examine this question, in detail,
the answer will be "No" all that is sought to be done, all that needs to
be done, we are not doing. If we have to build the nation into a big
military, political and economic power, befitting the nation of a billion

people, then we need to do much more.

And one of the things which we need to develop is to evolve a
national consensus on some essential issues. This kind of attempt has
been made, often weakly, during the last few years to evolve a national

consensus on some issues, but these efforts have not succeeded. The time
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come now, Tairly in the beginning of the 21st Century, to evolve a
consensus over some issues on which the parties should sink their
differences and evolve a consensus and approach which facilitate
achieving that potential aim which we can possibly achieve. What are
those issues? Considering the time at my disposal, 1 will be brief, Mr.
Vice-Chairman. Issues of national security, for instance, deserve a
national consensus, and | do not find anybody, in this House, who will
put any obstacles in evolving a national consensus on the security
issues, both internal and external. But there are formidable challenges
to national security. Terrorism is one; nobody can differ on the need to
combat terrorism. In the last few months there has been no real big
terror strike. But that does not mean that the threat of terrorism has

disappeared from the country.

One weapon which the terrorists have, which we can"t anticipate, is
the weapon of surprise. They can strike anywhere they like, at any time
they want, unless there is a danger to them on a crucial occasion. The
vigilance which the President"s Address speaks about fairly in the
beginning of the Address is necessary. But that should have the backing

of all shades of opinion and a national consensus which Is necessary.

Another is the Maoists threat. It is not, in a sense, a threat that
can not be tackled. Over all, there are 160 or 180 districts affected by
Maoists threat. Out of them, 60 districts have been identified very
sensitive. Even 60 is not a small number. There are 160 pockets where the
threat is very much in existence but not very serious. The Maoists threat
to the State is very serious and can"t brook a partisan approach. It has
to be a national approach. Not only the parties have to cooperate with
each other but also the Central and the State Governments, irrespective
of the denomination which governs where have to cooperate to find a way
to tackle this national menace. The Maoists also strike a surprise.
Dantewada was one where 76 people of the CRPF were killed one night. Now
they have the temerity to kidnap a District Collector in Orissa and keep
him in custody. He is a public-spirited officer which is a very rare
breed these days. He is popular among the people and that popularity
itself is nagging the Maoists. They captured him and wanted some people
to be released. 1 am glad that he has been freed and some praise should
go from this House for a brave officer like him. But the essential

message which comes out clearly is that the Maoists are not relenting in
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efforts to disturb peace in the country and they want to strike wherever
they want. They do spring surprise, once in Chhattisgarh, another time in
Jharkhand and the third time in Orissa, and tomorrow they can do it at

another place also.

Sir, 1 will keep it brief. There is a need for national consensus

also.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Your time is going to be over.
Only seven or eight minutes are left now. ...(Interruptions)... What can

I do? There is so much of time constraint.

SHRI H. K. DUA: 1 will cut it short, Mr. Vice-Chairman. | am sure,

you will give me marks for patience.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Take two more minutes.

SHRI H. K. DUA: There is a need for consensus on Kashmir. 1 am
afraid, that has been lacking and even if some consensus was evolved a
few years ago, now 1 Ffind that it 1is disappearing and there is no
political consensus. But the fact is that we have been promising autonomy
to Kashmir over the years. Successive Prime Ministers have promised
autonomy. Mr. Narasimha Rao had promised autonomy +to Kashmir; Mr.
Vajpayee had promised autonomy to Kashmir; and the present Prime Minister
has promised autonomy to Kashmir, and I don"t think that we should relax
on that aim. How the consensus can work in Kashmir is evident from the
President®s Address acknowledgement of the mission of All-Party
Delegation which visited Kashmir and came back with the iImpression that
it was possible to evolve consensus on Kashmir. The message will go much

deeper if all the parties agree on Kashmir.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, Duaji .
SHRI H. K. DUA: 1 will cut it short. 1 will take just two minutes.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): I am unwillingly telling you.

I am also helpless.

SHRI H. K. DUA: Just a couple of minutes more and I will be done with

that.

On Foreign Policy issue, you require a different Foreign Policy for
the 21st century from the earlier one. It is no longer a bipolar world.

It is multi-polar world. I think that a consensus on Foreign
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Policy will help the Government to deal with the rest of the world. But
one other thing needs to be done and I would like to lay emphasis on it
in my concluding remarks. We need to have a consensus on how to run this
Parliament; how to bring about judicial reforms which are very badly
needed and how to bring administrative reforms because they are the key
to the governance of the country. | am sorry to say this — | am a new
Member comparatively — that the way the Parliament has conducted itself
for some time does not enjoy the support of the people. The judiciary is
also losing support of the people when the cases are not decided for

twenty years and sometimes thirty years after a person is no more.

At the district level, at High Courts® levels prestige of the courts
has suffered, and somehow, the Supreme Court lately is also hitting the
headlines for wrong reasons, which | don"t have the time to elaborate. On
the judicial reforms which have been promised in the President®s Address,

I hope, the political parties will support. Thank you, Mr. Chairman.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Duaji, in fact, an erudite
person like you should be given more time, but I am helpless. There are

three speakers and the time allotted is 17 minutes.

DR. MANOHAR JOSHI (Maharashtra): Mr. Vice-Chairman, Sir, the
President has given priority in her Address to the rising prices. She has
said in her Address, "My Government®s foremost priority will be to combat
inflation and, in particular, to protect the common man from the impact
of rising food prices”. | am thankful to her for giving priority to a
very important subject. But, Sir, we must try to understand that the
major contributors to inflation are: milk - 20 per cent; eggs, meat and
fish - over 20 per cent; rice - 10 per cent; wheat - 6 per cent and so
on. Therefore, it is clear that the reasons for rise in prices have to be
properly understood. The reasons have been given, but I am not going into
the details of it due to lack of time. The people of this country know
how much prices have risen. The price of onion, a few days back, had
reached Rs. 100/- per kilo. In the same way, the prices of essential
commodities have also risen. There is a simple remedy to control the
prices, but it has not been suggested in the President"s Address. What is
necessary is to look after the people living Below Poverty Line because
they do not get even one-time food to eat. | remember, when | was the
Chief Minister of Maharashtra, 1 could control the prices of five

important items for the poor
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people, that is, rice, wheat, sugar, vegetable oil and tur dal. | must
say that | could do it and the rising prices were brought under control.
IT the Central Government is serious about controlling the rise in
prices, certain items must be given subsidy. If the Government gives
subsidy in the interest of the poor men, 1 am sure, nobody will object to
it. She has also talked about corruption in her Address because this
corruption issue has affected each and every person in our country. Her
Address says, '"Our citizens deserve good governance; it 1is their
entitlement and our obligation. My Government stands committed to
improving the quality of governance and enhancing transparency, probity
and integrity in public life". 1 would like to know whether it has
happened or not. What has happened in the Adarsh Society scam and the
Commonwealth Games scam? In both these cases, there was no transparency
and no integrity on the part of politicians and also the bureaucracy.
Therefore, it was necessary that the Adarsh Society scandal and the
Commonwealth Games scandal be brought under the JPC, which has been

established.

I do not know why this was not done. But both the scams have hit the
common man. Sir, | must say that these two scams are not the only scams,
but there are a number of other scams in the country which are yet to
come to light. Now, discussion alone is not enough. If such scams are to
be avoided, what is required is that the Government becomes stern, if the
Government does not become stern in such matters, the number of scams is
bound to go ahead. Therefore, it is absolutely necessary that the JPC
also goes into the Commonwealth Games scam. In fact, it is not an

ordinary scam; it can also be called Maha wealth Scam.

1 would also like to touch upon the issue of Ram Mandir because,
unfortunately, on this issue, everybody has become silent after the
Judgement of the Allahabad High Court. The Ram Jhanmabhoomi was divided
into three parts. Two parts came to the Hindus, and one part, that is,
one-third of the land was given to the Muslim Organisation. Everything
was proved to show that there existed Ram Mandir; a Shiva Linga, which
was found of importance, had Om Nama Shivaya written on it. The Allahabad
High Court Judges also has referred to it. But after the land was
received by the Hindus, who had been agitating for it for a number of
years, | do not know why the construction work at Ayodhya has not

started.

496



Sir, the hon. President has also referred to the shortage of
electricity. She has said, "My Government is committed to enhance the per
capita consumption of electricity, especially in rural areas."™ Sir, Iin
the entire speech, 1 find that important issues have been touched, but,
unfortunately, no remedies have been suggested. As a matter of fact, the
President®s speech is to give the direction of the Government on various
issues. Now, for electricity, in my State, that is, Maharashtra, they
have come up with a project called Jaitapur Project. But it is surprising
that such projects, which pose health hazards to people, are started in
my State. In fact, people have objected to it because they say that this
is a harmful project, and also the irrigated land has been cleared by the
Government for the project. Therefore, the people do not want this
project. If the shortage is there all over the country, such projects

should be started not just in the State of Maharashtra.

The President also mentioned about terrorism. She has stated that the
maintenance of law and order is the primary responsibility of State
Governments with the support of the Central Government. She has said,
“Terrorism, Tfundamentalism, ethnic violence and Left-wing extremism

continues to pose immediate challenge." Sir, it is absolutely true that
this has become a challenge to the country. But why does this happen?
This happens because the Government®s actions, unfortunately, are very
slow. After the death sentence was awarded to Kasab by the High Court,
who was responsible for 26/11 attack in Mumbai, people are confident that
he will be declared a convict in the Supreme Court also. But will the
death sentence be operative? As | mentioned in the morning, during the
Question Hour, Afzal Guru"s sentence has also not been executed since the

last five years.

People are, slowly, losing faith in the Government. If terrorism is
not checked, people would feel unsafe and they would remain unhappy with
the Government. There is the well-known case of Yashwant Sonawale, the
Additional Collector, who was trying to stop adulteration of diesel with
kerosene and who was burnt alive by the goondas. This is the law and
order situation in the country! 1 feel extremely sorry that, even after
such an incident, people say that administration in the country has

improved. This is really shameful for all of us.
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Sir, lastly, there are a few issues concerning the State of
Maharashtra which have been pending with the Central Government. Firstly,
it is the Money Lending Bill, 2010 passed by the State of Maharashtra
which has been pending with the Central Government for its approval and
for the assent of the President of India. This Bill is in the interest of
the poor. Money lending is dangerous and, unfortunately, this has not yet
been put an end to in our country. Actually, Sir, there are five Bills
pending with the Central Government for the last five years. The Central
Government has not been clearing these Bills and it has also not been

given the reasons for that.

Then, statutory boards for development of certain backward regions in
two or three States had been created. But the Central Government is not
prepared to accept a statutory board for a backward region like Konkan
and it does not give importance to this backward region. What is the
reason? | want to know why the Konkan region of Maharashtra is being
neglected. The other region for which the Government has not accepted a
statutory board is North Maharashtra. The Government should come forward

with statutory boards for these two regions.

Lastly, the issue on which 1 have been continuously speaking in this
House 1is the issue concerning the border between Karnataka and
Maharashtra. On this issue, a suggestion has been made to the hon. Prime
Minister to call the Chief Ministers of both the States to find solutions
to the pending problems. But it is not being done. In the meantime, Sir,
this House would be surprised to know that in a part of Karnataka,
including the Belgaum area and so on, gram panchayat elections took place
recently. ..._.(Time-bell rings)... I am just concluding, Sir, in a minute.
Those gram panchayats, where people were in favour of the Belgaum area
coming to Maharashtra, and where people voted against them, were
dissolved. What type of democracy does this Government want? If somebody
votes against them or if an institution expresses its opinion against
them, they want that particular body to be dissolved. This is great
injustice with the State of Maharashtra. The locals there are being
forced to use Kannada. The local signboards have already disappeared.
They are allowing signboards only in Kannada. The Government is imposing
Kannada-speaking teachers on students in all schools. Even courts are
being given directions that arguments in courts must be 1in Kannada

language. Sir, this is not at all acceptable and, therefore, immediate
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action should be initiated to declare this area as the Centrally

Administered Area till the decision of the hon. Supreme Court comes.
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With these words, | conclude my speech, Sir.
SHRI P. RAJEEVE (Kerala): Sir, we have been waiting eagerly.

THE  VICE-CHAIRMAN (PROF. P.J. KURIEN) : Please sit down.

---(Interruptions)... Please sit down. ..._(Interruptions)... No, no. Not
now. You will get the time. ...(Interruptions)... That is unfair. The
Minister is waiting to make his statement. ...(Interruptions)... Why do
you do this? ...(Interruptions)... It will not go on record.

SHRI PRAVEEN RASHTRAPAL: Mr. Vice-Chairman, Sir, 1 am waiting for my
turn since 4 o"clock. Finally, I have been asked to speak at 5.30 p.m.

and 1 would continue up to 6.30 p.-m.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no, you cannot do that.
You can speak only for ten minutes. ...(Interruptions)... There are seven
more speakers from your party. ...(Interruptions)... Speak for only ten

minutes, please.

SHR1 PRAVEEN RASHTRAPAL: Sir, today |1 have the opportunity of
listening to various speeches; yesterday | was not that lucky but 1 went
through the written script from the library and found how the Leader of
the Opposition misguided the House in my absence. In fact, | wanted his
presence today, but he is not there. He started his speech at 2.45 p.m.
and in the very first sentence he said, "There is today an integrity
deficit. There is a leadership deficit."” That was the sentence by my
friend, Shri Arun Jaitley, when he spoke as the Leader of the Opposition.
After 5-6 minutes, he is making another statement and | quote: "Each one
of us present in this House on two issues has always had a great personal
respect for the Prime Minister, Dr. Manmohan Singh. Even his critics and
some of us as his critics, at least, always concede two USPs in his
favour. He 1is personally an honest man. He 1is a very distinguished
economist and these are two aspects for which he rightly earns the
credit.” Now, you tell me, Sir, if the second opinion given at 2.50 p.m.
is to be believed, the opinion given by my friend, Jaitley, at 2.45 p.m.
should be deleted from the script that there 1is deficit in the
leadership. Further, he is quoting Gujarat and saying because he is a
Member from Gujarat and 1 am also a Member of Rajya Sabha from Gujarat.
So, only 1 can reply from this side. Or, my senior colleague, Mr. Ahmed

Patel, can reply, and he took objection to that yesterday; and, my
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senior leader who is the leader of the party, is also senior in Rajya
Sabha; he is the topmost political party leader in the Congress party. He
told Mr. Jaitley, "My dear friend, you just check the facts." And, he did
not answer. So, today, 1| have brought all the facts as far as Gujarat is

concerned and 1 would inform the House about that.

Mr. Jaitley said and 1 quote: "The biggest investment exercise in
India is in vibrant Gujarat. The total amount of the MoUs is running into
lakhs of crores of rupees. Even half of them are implemented..." He
himself is admitting that even if half of them are implemented; he knows
that all MoUs signed 1in vibrant Gujarat all these years are not
implemented, which I will prove if you allow me to speak up to 6.30 p.m.
"Even if half of them are implemented, it will be a great step forward.

Ninety countries of the world were represented.” Sir, Gujarat NRIs come
to Gujarat from all over the world during winter, because they cannot
afford to stay over there in the icy climate. So, they come and attend
such vibrant Gujarat! Only five Heads of State attended. But, he is
giving the figure saying that 90 countries attended.

---(Interruptions). ..

st s $AR FOR (F[ERIA) 1 T8 W Head of the Nations as guests 3T
¥, @l gt & Ambassadors 3T | ... (Interruptions)...

SHRI PRAVEEN RASHTRAPAL: 1 do not mind that. But even a man like Mr.
Jaitley, who is a Supreme Court lawyer 1is saying that, 'Your
Government..." When I am addressing the Chair and say ‘'Your
Government...", it is the State Government. He says, '"The only Government
which was not represented was your Government'”. He means to say that the
Government of India was not represented there in the "Vibrant Gujarat

Seminar".

I am asking from your good self, Sir, whether the Chief Minister of
Gujarat has sent an invitation to the hon. Prime Minister of the country
to attend the Vibrant Gujarat. 1 also want to know whether he has sent
the invitation to the hon. Finance Minister, hon. Commerce Minister, hon.

Minister of Industries to attend that. 1 have a proof, Sir.

ot ReT FAR O : FEH invitation AT Ul ... (FEUE). ..

SHR1 PRAVEEN RASHTRAPAL: Even the Leader of the Opposition there was

not invited. Even the Members of Parliament ...(Interruptions)...
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Mt RAe FAR F©f : @R invitation AT UMl ... (FFAUE)... President
Fr o invitation f&ar ar| ... (cgauwT). ..

At gefior ISgUTE - d5 SEN, JEERT turn TN, OF SIEE| ... (STEYUT). . .

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You can reply at your time.
...(Interruptions)... You will get time to reply. ...(Interruptions)...
You will get a chance. | will give you time to reply. Sit down.

..-(Interruptions)... Why do you worry? You can give very good reply. Sit

down. ...(Interruptions)... 39l reply & fIv egA  felEm, #  daml

..(cgauT) ... If he is misleading, you can also do that. Sit down, don"t
worry. ...(Interruptions)... No, no; We have shortage of time. That is
the problem. _.._(Interruptions)... Mr. Rashtrapal, you continue. Your

time will be over in five minutes. ...(Interruptions)...
SHR1 PRAVEEN RASHTRAPAL: 1 spoke to somebody in Gandhinagar. ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have only five more

minutes.
SHRI PRAVEEN RASHTRAPAL: No, no; what is this?
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is all.

SHR1 PRAVEEN RASHTRAPAL: 1 have got a list of all the MoUs above
5,000. There are 98 entries from the Central Government. 1 want to inform
this House how the Central Government is represented there. Bank of
Baroda - 15,000; Bank of India - 12,000; Canara Bank - 10,000;
Corporation Bank - 15,000; Dena Bank - 10,000; IDBI - 10,000; Indian Bank
- 5,000; Indian Overseas Bank - 5,000; Oriental Bank - 5,000; State Bank
of India - 50,000 MoUs; Syndicate Bank - 5,000; UCO Bank - 6,000; Union
Bank of India - 6,000; National Aluminium Company Limited - 12,000; 10C,
BPCL, HPCL, ONGC, etc. - 17,700 plus 12,000; National Highway Authority —
8,500; and the total amount of this 1is nearly Rs. 2,09,200 crore.

...(Interruptions)... These are all Public Sector Undertakings.
ot ReT FAR TON : W AT FTE A ... (AU . . .

sqgsmeer (W, @, FRIT) : IBT... Why do you disturb? You will get
a chance to reply. ...(Interruptions)... T8H &l gl ...(UAURT). ..

SHR1 PRAVEEN RASHTRAPAL: What 1 mean to say is that all these MoUs
are signed by Public Sector Undertakings, like ONGC. Who is ONGC? Who is
10C? ...(Interruptions)...
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At a5 FAR Taoft © ONGC #T HH Tgel & T T &l ... (FFAUM). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Rashtrapal, you please

continue. ...(Interruptions)...

ot AT FAR TN : ONGC & A dgl 96l ¥ ° @l &l ... (FqaUw). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): We want to finish 1it.

Tomorrow, 1 will give you time to reply. ..._(Interruptions)...

SHRI PRAVEEN RASHTRAPAL: Sir, everybody was making reference to the
CAG in the Spectrum Scam. My Gujarat friends should tell me whether there
was a scam named as “Sujalam Sufalam. Is it true that there was a CAG
Report on it? Is it true that there was a Report of PAC of the Gujarat
State Assembly? ...(Interruptions)... Is it true that the PAC was headed
by a learned lady MLA,

Dr. Chandrikaben Chudasama?

Mt Ao FAR wTOf - W, gEA FE A WFA F AU A § ... (FaUwE) . ..
"gAH FhHHAT H FAE dd gE FE H A0 F, g FE A fAwea A gl
.. (FaUeT) . . .

SHRI PRAVEEN RASHTRAPAL: This 1is Parliament. Don"t talk of party

here. Parliament is supreme. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Rashtrapalji, you speak on the
subject. Don"t divert. Speak on the President”s Address.

..-(Interruptions). ..

SHRI PRAVEEN RASHTRAPAL: In the PAC of the Gujarat Assembly, majority
of the members were from the BJP. In that Report, there was no note of
dissent but the Chief Minister of the State did not allow that Report to
be produced before the Assembly. Even today, 1 warn, let that Report be
presented by them. Sir, I am a revenue officer. My senior colleague, Mr.
N. K. Singh — he is not here — and Dr. Mungekar is supposed to know.
There are many retired officers here. So, what is CAG? CAG is doing audit
of our work. A revenue officer, an income tax officer, a central excise
officer, a customs officer is a quasi-judicial officer. He will make
interpretation. He may make mistakes iIn his assessment order. CAG will
point out. He will be given a letter. He will explain. If you remove a
Government officer from his job on the basis of CAG report

--.-(Interruptions). ..

503



A e FAR ol @ A T a1 Sl W@l ... (FEU) ... T Hed B OIFERE
W Ll -..(cHaU). .. ’
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You continue, Mr. Rashtrapal.

You address the Chair and speak. ...(Interruptions)...

SHR1 PRAVEEN RASHTRAPAL: 1 am addressing you, Sir. If anybody who is
implementing the law is making a mistake and that mistake is pointed out
by the CAG, he will be warned. He will be directed to improve his work.
If you remove a Government officer from his service because of CAG, 50
per cent of Government officers will be out of job. CAG is CAG. They do
audit after two years, three years or four years. That is the mistake and
even in the present CAG of Spectrum, three types of losses are calculated
and the important thing is notional loss of revenue and that Rs. 1,76,000

crores is not given by Mr. A to Mr. B. One of the Indian Prime Ministers
has said, @Xcae # @ g gd §1 30X oad drell IR ¢ ar &l arelm 8 IefgeX 2|
...(cgaueT) ... If you are naming that this much money has gone to X, Y, Z,

you give the name of A, B, C who has given that money to that party and

both should be prosecuted. That is my demand. ...(Time bell rings)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude.
---(Interruptions). ..

SHRI PRAVEEN RASHTRAPAL: Hon. President in her speech has referred to
probity and integrity. That is not only for Indian Prime Minister. That
is not only for Central Government. Right from Sarpanch to Prime
Minister, everybody should be honest. That is the intention and so I am
asking here that if Mr. Shashi Tharoor has resigned, if a Chief Minister
of Maharashtra is removed from his post by our party, it is only because
there is flat in the name of his relative. He himself has resigned only
because he owns a flat. Another Minister has resigned. Four to five
Ministers have resigned. What happened to Karnataka Chief Minister? Right
now, their own party man, a very senior ex-Chief Minister of Maharastra
has complained against Karnataka as to what action has been taken. Even
as directed by BJP, the Chief Minister of Karnataka has refused to
resign. He said, "I am not going to resign". 3@l &1 fRaT They are giving
advice. On the one side, they give a certificate that he is an honest and
on the other side they give a certificate that he is efficient and the
best economist in the world and then you are criticizing the same
Government under the name of corruption. Who says? You cannot say. Mr. A
may be corrupt, Mr. B may be corrupt, not the Government of India.
Lastly, ...(Interruptions)... Lastly, they do not know the meaning of
black
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money. The definition of income in income tax is one should put some
effort, and then only he will earn an income. One has to put an effort to
earn income. But according to the law of land one has to pay taxes. If my

salary is Rs. 50,000 at present, | am thankful for that increase.

My salary is Rs. 50,000. So, 1 am putting effort — 1 attend the
Parliament, 1 shout sometimes, | tell truth which people do not like. My
friends are angry. But, | am putting an effort and | am also paying tax.
There are a few people all over the country who earn money, but are not
paying tax. So, where to keep money? They keep money at home or they keep
with moneylender or some of them put in foreign banks. So, if Income Tax
is not paid on money earned in our country is known as black money. What
is wrong in it? Our Government is trying to bring back money. But, in the
last 20 years, have they not ruled for seven years. Was Third Front
Government not there? How much money they have brought from foreign
countries? If they make wrong allegation against the leader of my party,
I can give names or anybody®s name from NDA. 1 know, because 1 had
visited Geneva as an Income Tax Officer. | had visited Switzerland as an
Income Tax Officer. 1 know the names of people who have kept money there.

But, 1 cannot...

SOME  HON.  MEMBERS: Let him reveal the names of people

---(Interruptions). ..

THE VI1CE-CHAIRMAN (PROF. P.J. KURIEN): Please, sit down
---(Interruptions)... Time is over ...(Interruptions)... Rashtrapalji,

your time is over ...(Interruptions)...

SHRI K.N. BALAGOPAL (Kerala): Sir, we want the names of those people.

---(Interruptions). ..
At ferr $AR Ol @ W, AFH §4C S0 .. (GFAUE). . .
SHRI PRASANTA CHATTERJEE (West Bengal): Sir, the House should know

the names of those people ...(Interruptions)...

SHRI SAMAN PATHAK (West Bengal): Sir, we want to know the names

---(Interruptions). ..

Mt F . eureqr (FeeH) : gH oI ATAT & IR H Fd0| ... (STAUA). . .

SHRI P. RAJEEVE: Sir, we want the names of those people whom he has

referred ...(Interruptions)...
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please take your seat
---(Interruptions)... That is over ..._.(Interruptions)... It is over. It

is over ...(Interruptions)...
SOME. HON. MEMBERS: Sir, he must tell the names ...(Interruptions)...

SHRI PRAVEEN RASHTRAPAL: Sir, I am concluding ...(Interruptions)...

Sir, it is the last point ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. It 1is over

---(Interruptions)...

SHRI PRAVEEN RASHTRAPAL : Sir, it is my last point
---(Interruptions)... I am concluding ...(Interruptions)... I am
concluding ...(Interruptions)...

SHRI PRASANTA CHATTERJEE: Sir, you direct him to disclose the names

---(Interruptions). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): There is a way of getting it.
I will tell you that ...(Interruptions)...

SHR1 PRAVEEN RASHTRAPAL: 1 am concluding...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You can formally ask since he

made it here ...(Interruptions)...
SHRI PRAVEEN RASHTRAPAL: 1 am concluding ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Conclude, please

---(Interruptions). ..
SHRI PRAVEEN RASHTRAPAL: 1 am concluding, Sir ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude. Please
complete. Do that ---(Interruptions). .. Please conclude
---(Interruptions). .. Rashtrapalji, please conclude now

---(Interruptions). ..
SHRI PRAVEEN RASHTRAPAL: 1 am concluding ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, do that

---(Interruptions)... Rashtrapalji, please conclude.

SHRI PRAVEEN RASHTRAPAL: Sir, the last speaker made a reference to
Mandir ...(Interruptions)... Sir, I will take only one minute

---(Interruptions). ..
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THE  VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay one minute
---(Interruptions)... I will answer that ..._(Interruptions)... 1 will
come back to you. Now, Mr. Rashtrapal, one sentence and you have to

conclude ...(Interruptions)...

SH'R1 PRAVEEN RASHTRAPAL: Sir, the last speaker made a reference to
temple and he said that it is proved that it was a temple. I am asking a

question.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. Don"t go to that. Sit

down ...(Interruptions)...
SHRI K.B. SHANAPPA: Sir, what is this? ...(Interruptions)... Is it
relevant here? ...(Interruptions)...

SHRIMATI MAYA SINGH (Madhya Pradesh): Sir, you should not allow all
this ...(Interruptions)... Is he speaking on the President®s Address?

...(Interruptions). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That is over. Don"t go to

controversial issues ...(Interruptions)...
Why do you rake up all these controversies? ...(Interruptions)...

SHRI PRAVEEN RASHTRAPAL: He said that it was a temple. So, why was it

demolished? ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Rashtrapalji, you speak on the

President®s Address ...(Interruptions)...

SHRI PRAVEEN RASHTRAPAL: Then, why did you allow him, Sir?

...(Interruptions). ..

THE VI1CE-CHAIRMAN (PROF. P.J. KURIEN): That is over
...(Interruptions)... Why do you go into that? ...(Interruptions)...

SHRI PRAVEEN RASHTRAPAL: Why did you allow him to speak on that, Sir?
.. -(Interruptions)... Thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, Shri Ram Jethmalani

...(Interruptions). ..

SHRI K.N. BALAGOPAL: Sir, he said that he was a senior officer and
visited Switzerland. He knows all the facts. He is ready to divulge. 1
would like the Chair to direct him to divulge all the facts. This is one

thing.
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The second one is, now, he is a responsible Member. But, when he was
an officer of Income Tax, he used to keep all the facts as secret. As a
Government servant he did a wrong thing. There are two things. He openly
said, "1 know many things. But, | am not saying so." So, your ruling on
this is necessary. In spite of knowing all the facts, he is hiding the

facts.

SHRI D. RAJA: Sir, he should provide the list of people

---(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Listen. It is up to the Member
to reveal the information that he is having. As per rule, the Chair
cannot ask anybody to reveal something he knows. The Chair cannot ask. It
is up to him. Now, Shri Ram Jethmalani ...(Interruptions)... You can

proceed. You know how to do it.

SHRI RAM JETHMALANI (Rajasthan): Sir, could you kindly tell me how

much time that 1 have?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The point is, we have extended
the House up to 6 0" clock. So, you can start and speak for five minutes.

Then, you can continue the next day. Or, if the House agrees...
SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): No, no.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Why no, no? You are not the

House. Don"t say like that. Why no. no. If the House agrees, we can allow

you to finish your speech. ..-(Interruptions). .. Why not?
---(Interruptions)... After that there is a statement by the hon.
Minister.

SHR1I RAM JETHMALANI: Sir, I am entirely with you. If you want me to

do it tomorrow, 1 will do it tomorrow.

SHRI P. RAJEEVE: Sir, we want the names of those people.

---(Interruptions). ..
ANad ART /e : W, 839 & AT 6.30 I do W &fav| 3T half-an-hour

F TAT a7 QAU .. (SFIAU) . . .

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That 1is what 1 said.
---(Interruptions)... All of you are speaking simultaneously. How will 1|

understand? ...(Interruptions)... Please sit down. ...(Interruptions)...
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SHRI PRASANTA CHATTERJEE: He may speak tomorrow also.

e 7 e @ W, WS goaH 39N T QU W o QT AR FewT w1 owEy
half-an-hour §gr QfAT| ... (cgauwRT). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Why not we do that?
..-(Interruptions)... The main Opposition Party is saying that he should
be allowed to finish today; then, the Minister can make a Statement.
...(Interruptions)... Why don"t you agree to that? ...(Interruptions)...

Mr. Rajniti Prasad, your name is also in the list. There are a number of

speakers. IfT you want to speak tomorrow, you allow this.
...(Interruptions)... After that the Minister will make his statement.
...(Interruptions). ..

SHRI TIRUCHI SIVA: So, the statement will be at 6.30!

...(Interruptions). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): So what? What is the
difference between 6.00 and 6.30? ...(Interruptions)...

SHRI P. RAJEEVE: What about clarifications? ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Jethamalani, you have 15

minutes. There is half-an-hour, but there are two more speakers.

..-.(Interruptions)... No; no. That is now decided. 1 have given the
ruling. ...(Interruptions)...

SHRI RAM JETHMALANI: Okay, Sir, 1 will Tfinish it within 15-20
minutes.

Sir, | have read this text of the speech of the distinguished
President. But 1 must confess with some amount of regret that the only
passage which brought me some relief from my pessimism was on page 4,
where it is said that our citizens deserve good governance; it is their
entitlement and our obligation. That is the only sentence with which |
agree in the whole document. We do deserve all this. But the question is:
Have we got it? My regret is that good governance has ceased to be
available to the citizens of this country and the things are getting
worse. During the Freedom Movement, we started telling the people that
there is a foreign thief who is stealing all our assets and that is why
our country is poor; let the thief go and rivers of milk and honey will
flow through the entire length and breadth of the country. Even that did

not happen. In the 1970s, again, the poor nation was treated to the
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slogan of X g3, and the poor man, in his innocence, succumbed to the

slogan and parted with his sovereign powers into the hands of those who

raised that slogan. Many
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6.00 P._M.

years have since gone by and 1 regret, today, that the condition is that
every night, in this country, 2.5 million small children go to bed
without a morsel of food in their stomach. They are digesting the lining

of their own stomach to be able to survive.

Sir, we are being treated to figures of rising GDP, but, by
definition, a GDP has nothing to do with what the poor man gets and how
the poor man lives. And, Sir, the figures vary. The Government puts the
figure at about 36 per cent but there are United Nations Organisations
and other independent organizations which put the figures as high — some
of them 56 per cent and some even go to the extent of about 70 per cent.
Sir, this is the state of poverty in this country. Large number of people
are living in conditions in which an animal or a beast will revolt. Now,
Sir, what is the solution of this problem? The solution of this problem
is to understand what really is happening and, Sir, this is one word of
cheer which 1 wish to share with this House that this country is not
really poor but it has been made poor by corrupt people in positions of
power. | do not wish to name the Parties to which they belong, perhaps,
the existence of these bad characters is almost a universal phenomenon

and no Party may take even credit for being totally free from it.

But, Sir, the fact remains today that the money which has been stolen
from this country is of the order of about $1500 billion, amount which if
brought back into this country and distributed in this country will give
two-and-a-half lakhs to every Indian family. Your poverty will stand
removed. You will have a tax-free Budget for the next 30 years. Your
national debt shall stand liquidated overnight. This is the amount of
money which has been stolen from this country. The question is: What are
we doing to get at this money? Sir, 1 happened to have made, at least,
some kind of a special study of this problem, because | am dealing with
it even in my professional capacity outside the precincts of Parliament.
Sir, we passed the Money Laundering Act. We passed it because the United
Nations wanted us to pass this law, after what happened to them in New
York as an act of terrorism. Sir, the BJP Government went out of power in
early 2004. We found that though the Money Laundering Act had been passed
earlier, even the rules under that Act were not framed when the new
Government took over. 1 agree that framing of rules, creating of

institutions which work out that law does take some time but 1 don"t
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believe that there was even justification for so much delay in framing

the rules
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and 1 find fault to that extent with the then Government in power. But,
Sir, this Government took over in 2004. Up to 2005, nothing was done to
frame the rules until a United Nations body, a group which has the
responsibility of going round the world and finding out to what extent
the money laundering legislation is working throughout the world and in
every country, landed here in India and found to their dismay that the
Act was merely a dead letter, it was not in force, it could not be
enforced because even the rules were not framed. They sat here and saw to
it that the rules were framed and the Act became workable and the Act
became workable for the first time in 2007, by which time the rules came
into existence. Sir, there are some honest people in this country. If
there were not honest people in this country, this country would have

perished long ago.

There was one humble Income-tax officer who was investigating a case
and he wrote to the Swiss that 1 want information about this
accountholder. If you have any more information than 1 already have got,
please share it with me. Sir, this was in 2007. In 2007, an honest
officer on the other side in Switzerland, Switzerland which is known for
their preposterous habit of claiming what they call “client
confidentiality”, refused to give any information about the bank accounts
of their clients and yet that honest officer wrote back that please, let
me know: Are you examining a case of pure tax evasion or are you
examining a case of money laundering under the Money Laundering

legislation, which has been inspired and mandated by the United Nations?

Or are you examining a case of money-laundering under the Money
Laundering legislation which has been inspired and mandated by the United
Nations? Sir, this was in 2007. From 2007 till today, the reply has not
gone that “we are investigating a case of money-laundering®, and 1
regret, | regret that I saw the performance of the Finance Minister the
other day when he called the Press Conference to explain what is
happening to the foreign money. | thought that he will give us some good
account of what the Government is doing. But all that he told us was that
in that account when that small officer asked for information from
Switzerland, there were 8.6 billion dollars and the Finance Minister told
the Press Conference here, "I am sorry that the money has disappeared;
only 50,000 dollars remain.® Sir, the question 1is, what did you do

between 2007 and 2011 when you are
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telling the country that out of 8.6 billion dollars of the people®s
money, only 50000 dollars remain now in the account? Who is responsible

for it, 1 ask?

Sir, something has got to be done about this. Something has got to be
done about this. 1 have come here to pray, | have come here to plead with
you, and, if you like, 1 will come and touch your feet but for God"s
sake, give up this hypocrisy that you are out to get black money. Please

get into action and do what the law requires.

Sir, we are a poor country. We should be concerned with stolen
property. But, unfortunately, the more rich countries are more concerned
about the wealth which they have lost. The Germans got into the action.
The Germans paid a bribe of 475 millions to an employee of the
Liechtenstein Bank and they got a complete list of those people, those
people who have committed theft of this property from all the countries
of the world. That officer, that employee, bribed employee gave the list
to the German Government, and, Sir, | have with me the declared statement
of the German Finance Minister in which he said that “"we have got the
names of these dacoits; we want to share them with every Government in
the country and we will not ask for a penny; we will not put any
conditions; only tell us that you want this information and we will give
it to you." Sir, we had a very, very honest public servant who was our
Ambassador in Germany. He heard it. He did not wait for his Government to
tell him to go and collect that money. He went and collected the names
from the German Government and the names are now in the possession of the
Government of India but the Government of India refuses to give those

names saying that we have received them under a condition of
confidentiality.” In other words, Sir, the poor people of this country
are dying of hunger, it is their money which has been stolen. We know the
names of the thieves who have stolen that money, the Government knows the
names but it will not tell the owners of the property whose money it is
and who has taken that money away from; and why the poor man is today

languishing in hunger and dying of hunger.

Sir, false statements are being made. For God"s sake, stop making
these false statements and tell the people of this country, tell the
people of this country that "we have got these names.®" The names might
shock you, the names might topple your Government, the names might mean

that other Opposition parties may also get into trouble. Let them get
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into trouble but the people of India must have their value, they must

have their property back. That is what 1 want. The poor people must
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have their money back. You have not written. Sir, one person alone in the
city of Pune had 8.6 billion dollars in his name, and, as 1 told you, the
Finance Minister that day was very hearty, and he was smiling away
saying, '"'Oh! All the money has disappeared; now only 50000 dollars have

remained."

Sir, money may travel from one bank to another, but money leaves its
footprints. Once you follow the correct procedures, you will get the
names. You may not still find the money intact, but you will be able to
trace the money and find out where it has gone. And once the people found
responsible for it are put in-where, at least, one Minister of the
Government today is — the Tihar jail, this money will come out and India
would have solved the problem of poverty which has been shadowing us and
which has been making our lives miserable for so long. You are not doing
it.

1 would like to make some suggestions. 1 am glad, my friend, the
Foreign Minister is here. He knows how much respect and affection 1 have
for him, more affection than respect. For God"s sake, get at this money.
You will get it once you ratify the Convention against corruption. Why
have you not ratified the Convention against corruption? You have signed
that document but you are not willing to ratify it, because there are
some honest people who have signed that Convention but then, when they
studied it, they said, "My God! This will lead to confiscation of all the
money." But they are flirting with what? The newspapers say today that
you are now Fflirting with the creation of a system of amnesty, that you
want to settle with these criminals and you will take from them 30 per
cent and allow them to retain all the property. While you are flirting
with amnesty schemes now for these great criminals, you have to only sign
and ratify the Convention and the Convention has easy methods of getting
all the information about it. Why are you not ratifying the Convention
against corruption? Will you sign it? Are you prepared to give an
assurance that you will sign it? Are you prepared to say that you will
not have any amnesty system for these great dacoits, that you will
prosecute them, you will send them to Tihar jail, you will send them

where they belong? Then, the people of this country will be satisfied.

Sir, you have given me so little time. 1 don"t wish to go into it
but, as 1 said, 1 have come really to appeal to you that this country can

overnight become rich by sending a few people to jail. Whoever they are,
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don"t bother. Please, take care of the interests of the poor people who

have voted you into power.
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One small point, Sir. One of my great obsessions in life — and 1
don®"t know how little time I have to live — another unattained agenda for
the rest of my life is to establish peace and friendship with our
neighbour, however unreasonable our neighbour, Pakistan, is. That is the
only way that we would save money. We have to purchase armaments, we have
to go around the whole world and think of nuclear power and things like
that. We are poor because we are spending money on armaments which should
be spent on the amelioration of the condition of the poor people. There
have been occasions when settlement of the problem was ripe but,
unfortunately, this Government seems to think that when the enemy becomes
slightly vague, we should stop talking to him. Diplomacy requires that
when the enemy is in trouble, when it is a little weak, then strike the
best bargain that you can. Your ex-Prime Minister has promised that where
autonomy of Kashmir is concerned, sky is the limit. These are the words.
---(Time-bell rings)... For God"s sake, the PDP produced an excellent
document at a recent seminar which took place in Delhi. Read that
document. When 1 read it, | said, "My God!" | wrote an article that this
is the starting point. Make this as a starting point of the negotiations.
Engage them in a conversation. Sir, as 1 told my friend, the Foreign
Minister, 1 have now invited the representatives of the Bar of Pakistan;
350 lawyers who are wedded to peace are coming to this country. 1 hope

that you would sit with them, talk to them and sort out these problems.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Jethmalani, instead of 15

minutes, you have taken 19 minutes. Please, conclude.

SHR1 RAM JETHMALANI: Sir, my apologies to you. For every minute, |

apologize. Thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, statement by Minister,
Shri S.M. Krishna.

STATEMENT BY MINISTER

Efforts by the Ministry of External Affairs to assist Indians during
recent crises in the Gulf and Middle-East, Indian fishermen apprehended

in Sri Lanka and Indian students in Tri Valley University case

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): Sir, this is

some kind of a consolidated statement about the efforts of the Ministry
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of External Affairs to assist Indians during the
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recent crisis in the Gulf, in the Middle East, Indian fishermen
apprehended in Sri Lanka and Indian students in the Tri-Valley University

case. ...(Interruptions)...

SHRI S.S. AHLUWALIA (Jharkhand): If we are not seeking clarifications
now, let it be pending for some other date. He can lay it today and we

can seek clarifications some other day. ...(Interruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, we want some clarifications on
Libya and Bahrain. ...(Interruptions)... So many Malayalees are trapped

there. ...(Interruptions)...

SHRI S.S.  AHLUWALIA: Are we seeking clarifications today?

---(Interruptions). ..

SHRI P. RAJEEVE (Kerala): |1 have already raised and the Chair

allowed. ...(Interruptions)...

SHRI D. RAJA (Tamil Nadu): Are we seeking clarifications today or

some other day?...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): It is for the House to decide.

I have not received any name in any case. ...(Interruptions)...

SHRI P. RAJEEVE: | had asked for it and the Chair allowed.

---(Interruptions)... | want some clarifications. ...(Interruptions)...

SHRI S.S. AHLUWALIA: We are also interested to know through the
statement what he is saying. But most of the people in our country are
worried about what is happening with the Indian labours in Libya and
especially the Tfishermen cf India who are being harassed by the Sri
Lankan Navy. The point is that. If he can assure the House, instead of
giving a big statement, that he will take up the issue to bring all the
Indians who are held up or stuck up in Libya, it will be better. There is
a lot of problem going on. There is no control and the law and order
situation is very bad. The life, property, liberty and everything is at
stake. Is the Government of India doing anything to bring them back to

India?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): So, you want him to lay the
statement and reply clarifications. Okay, you lay the statement and reply

some clarifications.
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SHRI S_M. KRISHNA: 1 lay a copy of the Statement on the Table of the

Hosue.

Sir, 1 rise to share with the House information on the efforts
undertaken by my Ministry to assist Indians entrapped in recent crisis

situations abroad.

The Hon"ble Members of Parliament are aware of the recent changes in
Egypt. Upon request of the Indian community in Egypt, three special
flights were arranged by Air India, which carried around 670 Indians from
Cairo to Mumbai. This was not “evacuation®™ and Government only
facilitated arrangement of the special Tflights of Air India to Cairo

which brought back Indians desirous of returning to India.

Libya, Yemen and Bahrain are witnessing violent political protests.
In these countries, there is a significant Indian community most of whom
have gone there to earn their livelihood and have been contributing to
the growth and development of the host country. The Governments of these

countries have also acknowledged this fact.

There are around 18,000 Indians in Libya; 14,000 in Yemen and over
350,000 in Bahrain, who are reportedly safe. Our Embassies have been in

close and regular contact with the Indian community.

1 have personally been in touch with our Ambassadors in these
countries and have conveyed that all measures should be taken for the
safety and welfare of our nationals there. The Ministry and our Embassies

concerned nave set up round-the-clock helplines.

We also held Inter-Ministerial meetings to take stock of the
situation in the region, its impact on Indian and Indian origin community
in the region and contingency plans required for them. We are putting in
place clans for possible evacuation by land, air and sea from Libya. We
have also issued travel advisories for our nationals to avoid non-

essential travel to Bahrain, Yemen and Libya.
We will continue to closely monitor the situation in these countries.

On the issue of safety and security of Indian fishermen in waters
between India and Sri Lanka, allow me to reiterate, at the outset, that
the welfare, safety and security of our fishermen have always received

the highest priority by Government.
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Hon"ble Members are aware of the two tragic incidents in January this
year in the waters between India and Sri Lanka, which resulted in the
death of two of our fishermen. The Ffirst fisherman was killed after being
allegedly fired at by the Sri Lankan Navy and the second died after being

allegedly strangled on the seas.

As soon as the news of the deaths of our fishermen was received, the
Government had immediately taken up the matter with the Government of Sri
Lanka both in New Delhi as well as in Colombo. Expressing our deep
concern at these incidents, we emphasized that resort to firing or use of
force iIn such situations had no justification. We requested the Sri
Lankan Government to seriouoly investigate these incidents and ensure
that they do not recur. We also emphasized that they should scrupulously
adhere to the October 2008 Joint Statement on Fishing Arrangements in

letter and spirit.

To underline the seriousness with which Government viewed these
developments, Foreign Secretary visited Sri Lanka from January 30-31,
2011, to convey Government®s strong concern over the killing of our
fishermen. She also called on His Excellency President Mahinda Rajapaksa.
A Joint Statement was issued during her visit where both sides agreed
that the use of force cannot be justified under any circumstances. The
Sri Lankan Government reiterated their commitment to ascertaining the
facts behind the incidents though they denied any responsibility in the
two incidents of death of our fishermen. Both sides agreed that the
October 2008 Understanding on Fishing Arrangements had led to a decrease
in incidents and that there was need to discuss further arrangements so
as to strengthen the safety and security of the fishermen. It was decided
that the next meeting of the Joint Working Group on Fishing would be
convened at an early date and contacts between the fishermen associations

on both sides would be encouraged.

I had also taken up these issues strongly with the Sri Lankan
External Affairs Minister Prof. G.L. Peiris when 1 met him on 7th
February 2011 on the margins of the meeting of the SAARC Council of
Ministers in Thimphu, Bhutan. I not only conveyed our deep concern at the
violence against our fishermen but had also stressed the need to ensure

that these incidents do not recur.

Hon"ble Members would also be aware that in two recent but separate
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incidents this month, a total of 136 Indian fishermen were surrounded by

Sri Lankan fishermen at sea, apprehended and
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handed over to Sri Lankan Police. Our fishermen had strayed into Sri
Lankan waters close to Jaffna and Point Pedro. Some of our fishermen were

injured in the skirmish at sea.

On receiving the news of the arrests, Government took up the matter
immediately with the Sri Lankan Government. 1 personally spoke to my Sri
Lankan counterpart on 1st February and conveyed our deep concern at Sri
Lankan nationals taking law into their own hands. 1 requested for their
immediate reiease. In response to my request, the Government of Sri Lanka

released the fishermen on 18th February.

I would also like to point out to this august House that almost all
instances of arrests and harassment to our fishermen seems to have
occurred in Sri Lankan waters, when our fishermen stray across the
International Maritime Boundary Line (IMBL). White this by itself does
not provide any justification for use of force against our fishermen, we
need to be conscious of the sensitivities on the Sri Lankan side and of
the many Sri Lankan fishermen who have, after a long hiatus, started

fishing in that area.

In fact, it is keeping in mind the humanitarian and livelihood
dimensions of this issue, that the two Governments on 26th October 2008
had issued a Joint Statement on Fishing Arrangements under which both
agreed to put in place practical arrangements to deal with bona fide
fishermen from either country crossing the IMBL. It was agreed that there
will be no firing on Indian fishing vessels. Whlie the incidents in 2011
have no doubt caused much consternation and concern in India, It is also
pertinent to point out that after October 2008, there has been a
significant decrease in 2009 and 2010 in apprehension of Indian fishermen

and use of force against them in 2009 and 2010.

Both our countries have agreed that the Joint Working Group on
Fisheries will meet iIn March this year. We would also encourage the
fishing associations of both countries to continue with their informal
contacts since such contacts have proved to be mutually beneficial. |1
hope that, in the days to come, our countries move forward to ensure that

our fishermen can fish with safety and security.

Hon"ble Members would be aware that the US Government closed last
month Tri-

Valley University in California for alleged immigration fraud and other
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irregularities. The university was
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authorised in February 2009 to admit a limited number of foreign
students, but did not enjoy state accreditation. Approximately 1500
Indian students, constituting 95% of the enrolment at the University,
face an uncertain academic future. The students were on valid visas or

authorization.

US authorities questioned a number of Indian students and 18 of them
were initially detained and then released with radio monitoring devices
on their ankles, pending completion of the investigations for possible

involvement in the irregularities.

The Government, as well as our Embassy and Consulate Generals in the
United States, are fully engaged in addressing the welfare and the
academic future of the affected students. 1| have personally raised this
issue with the US Secretary of State Hillary Clinton. Foreign Secretary
also conveyed our concern to US officials during her recent visit to the
United States. While we recognise the right of every government to
investigate and prosecute fraud, we have asked the US Government that the
students, who are themselves victims of fraud, should be given adequate
time and opportunity to transfer to other universities or adjust their
status and, if they desire, return to India honourably. We have also
strongly protested the radio collars as unacceptable, which should be

removed immediately.

Despite the fact that a significant number of students at the
university were dispersed across the United States and had not registered
their contact details with the Indian Mission, our Embassy and Consulates
were able to contact a large number of students and have provided all
possible assistance to them, including through direct meetings with them,
by organising a free legal aid camp and issuing appropriate guidance and

advisories.

The US authorities have begun progressively removing the radio tags
and have assured us that innocent students would have adequate
opportunity to readjust their status or transfer to other US

universities.

The Government expects that the United States would take steps to
prevent such universities from exploiting foreign students. Government
would also advise Indian students to exercise due diligence in applying

to foreign universities.
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1 am confident that this unfortunate development will not affect the
excellent cooperation between India and the United States in higher

education, which includes the presence cf over
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100,000 Indian students at US universities, who enjoy a strong reputation

for academic accomplishments and responsible conduct. Thank you.

SHRI P. RAJEEVE: Sir, recently | got a telephone call from Libya that
118 Malayalees are trapped in Benghazi in a medical centre. Before that 1
got three issues and 1 have already given a letter to the External
Affairs Minister. Ten minutes back | got a telephone from Libya that 118
Malayalee nurses are trapped in a hospital. Actually it is a house-
arrest. There is no proper security for them. Is the Government ready to
send emissaries there and what are the arrangements the Government has
made for the safe return of these Malayalees and other people from this

place?

SHRI S.S. AHLUWALIA: Sir, there are three specific questions. One is
about the Indian population living in Libya, about their safety and safe
passage of those Indians who want to come back to India. Is the
Government providing any facilities to them? The way you have given
facilities in Egypt, the same way are you giving facilities to Indians,
especially the labour class who are working there? In hospitals also,
nurses are working, doctors are working and a lot of Indian contractors
are also stuck up there. How are you going to bring them back? Second is
about the Tri-Valley University in California. What about the fate of
these students? They all belong to middle class and they are mostly from
Andhra Pradesh. They have gone all the way there for higher studies.
Their parents mortgaged their ornaments, their lands and their houses to
send their children for higher education to this University. | don"t know
who has given the credibility to this University. They were fixed with
radio caller tags on their legs. The way they were dealt by American

Administration is very unfortunate.

This is very unfortunate. First of all, all the collars should be
removed. Secondly, 1if this university 1is a fake university, these
students, as per their qualification, should get admission in other
university and the Government should assure their parents that they will

make all the necessary arrangements.

About this Sri Lankan situation, Sir, what guarantee or what surety
the Government is giving to the fishermen of India who are facing
problems from the Sri Lankan Army? Day in, day out, this torture is going

on and whereas after three decades, we have started ferry from Tuticorin
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to Sri Lanka again when we saw that yes, there was a safe passage, but

still, our fishermen are not getting safety
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there. So, in the Indian waters, they are facing this problem. What are
our Coast Guard people doing? What are our Navy people doing? Why are
they not protecting our people? It becomes the duty of the Government to

see that how they are going to be protected. Please assure the House.

SHRI PRASANTA CHATTERJEE (West Bengal): It has been recorded very
recently that about 200 Indian nurses have been caught between the
crossfire and stranded in a hotel in Libya for weeks. So, we want to know
what steps have been taken, what is the arrangement for the ill-fated 200

nurses without any loss of time?

SHRI TIRUCHI SIVA: Sir, torture of fishermen has become the order of
the day. The Chief Minister writing to the Central Government and the
Central Government being in touch with the Sri Lankan Government has not
brought an end to these incidents which have caused much agony in the
minds of the people of Tamil Nadu and that too when we had much hope when
our Foreign Secretary visited Sri Lanka that there would be an end to
this problem. But, even after her visit, the incidents of arrest and the
using of force on our people by the Sri Lankan Navy while they are
watering in Indian waters have not stopped. And, especially they did not

go near Jaffna, but people are entitled to fish in the Katchatheevu.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, put the question.

SHRI TIRUCHI SIVA: Yes, even after all these things, even when they
are not violating the limit, the force which is being used by the Sri
Lankan Navy on the fishermen is continuing. Our Foreign Affairs Minister
has given so many assurances. | appreciate that they are taking action.
But, still, it is continuing and it is causing much agony and anguish in
the minds of the people across the coastal border of Tamil Nadu. We
expect from the hon. Minister that a solution must be found to this

problem.

SHRI D. RAJA: 1 have only three questions. On the safety of our
Indian workforce in Middle-East countries, the statement clearly mentions
that there are around 18,000 Indians in Libya, 14,000 in Yemen and over
3,50,000 in Bahrain. It is a huge workforce and their safety is our

concern. We
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welcome the steps taken so far by the External Affairs Ministry. But, it
is not enough. 1| think, the situation is getting worse there and the

Government will have to be proactive.

Then, 1 would like to ask about students. First, their radio collars
should be removed. But to secure their future, the Government will have
to find a solution by talking to the authorities there. It is a fake
university; a fraud university and we are talking about bringing foreign

universities to India. 1 am not getting into that.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Don"t divert the subject.

SHRI D. RAJA: But, what is going to happen to the future of those

students? The Government should think over this aspect.

Thirdly, regarding the issue of fishermen, I think, the Sri Lankan
Government is going against all the Conventions, for instance, the United
Nations Convention on the Law of the Sea, the International Convention
for the Safety of the Life at Sea, and the International Convention on
Maritime Search and Rescue. All these Conventions are there. So, what is
happening between India and Sri Lanka on the surface of sea, all these
Conventions are being violated by Sri Lankan Navy and Sri Lankan Army.
Here, my pointed question is that Katchatheevu Agreement, 74-76, needs to
be reopened. You can say that it is a bilateral treaty and we can"t do
anything, but India-Sri Lanka Accord was signed by Rajiv Gandhi and

Jayewardene.

The Supreme Court of Sri Lanka quashed that Accord. If Sri Lanka can
act like that, India can very well ask for reopening of Katchatheevu
Agreement. This 1is my understanding. It is bilateral agreement, and,
therefore, if one party is aggrieved, it has every right to question the

agreement and ask for its reopening.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Shantaram Laxman Naik.

Please put a specific question.

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, especially, in Bahrain, there
are thousands of Goans. Therefore, my ouestion is when you decide to
evacuate people from there, whether the procedural problems will be
there. Sir, 1if the concerned Governments demand for procedural
formalities in each and every case, it will become very difficult.

Therefore, will the Government
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approach these countries to have a joint procedure for the purpose of

evacuating our people?

SHR1 JESUDASU SEELAM (Andhra Pradesh): Sir, while thanking the hon.

Minister for his statement ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please put a specific

question.

SHRI JESUDASU SEELAM: Sir, I would like to seek a few clarifications.
Sir, the students from Andhra Pradesh studying in the Tri-Valley
University are very meritorious students and they have brought good name
to the country. | would like to ask the hon. Minister as to how much time
it is likely to take to get back the seized certificates. The students
have to seek admission in other universities but their certificates are
seized by the higher authorities. | would also like to know as to how
much time it will take in removing the radio collars from ankles of all

the students, and, how their status would be restored and reviewed?

SHRI B.S. GNANADESIKAN (Tamil Nadu): Sir, thanks to the intervention
by the hon. Minister, the arrested fisherman has been released. 1 have
one specific question relating to the Joint Statement on Fishing
Arrangements of 26th October, 2008, in which both countries agreed to put
in place practical arrangements to deal with bonafide fishermen from
either side of the country crossing the international maritime boundary.
Now, even in 2011, the fishermen are Tfired, killed and arrested. What
practical arrangements have been arrived at? What was the understanding

between the Government of Sri Lanka and the Government of India?

Secondly, a delegation of Members of Parliament from Tamil Nadu met
the Prime Minister during the UPA-1 term. What we all agreed is that some
identification has to be given to the boats of all Indian fishermen, and,
the identity cards should be given to the Tfishermen. 1 want to know

whether any such consideration is pending with the Government. Thank you.

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, the statement by
the hon. Minister says, "It was decided that the next meeting of the
Joint Working Group on Fishing would be convened at an early date and
contacts between Tfishermen associations on both sides would be
encouraged'”. Sir, this particular date should be fixed and the fishermen

associations should be called immediately. Both countries should sit
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together to form a permanent machinery. Sir, the State of Tamil Nadu is
going for elections. During that time, even a small incident can create a
lot of
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problems. There was a reported case of killing a Nagapattinam fisherman.
This case should be investigated by the local police and the CBI. Sir,
both countries should come forward to investigate as to what is the real

thing behind it.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay. ...(Interruptions)...

Please sit down. Now, Mr. Tarun Vijay ...(Interruptions)...

DR. E.M. SUDARSANA NATCHIAPPAN: Sir, it 1is vregarding Libya
---(Interruptions)... Sir, the labourers who have ...(Interruptions)...
should have some security. Their Tfamilies should be contacted and

compensation should be given.

SHRI TARUN VIJAY (Uttarakhand): Sir, the Indians facilitated to
return from Cairo were charged twice the usual fare charged by Air India.
In that light, 1 would like to know whether in this contingency plan to
facilitate evacuation of Indians from Libya, the Government will charge
them the same way, that is, twice the usual fare, Sir, they are workers
and they may not be in a position to pay that kind of a fare. What are
the contingency plans to evacuate Indians from Libya, Bahrain and Yemen,
and, how much they would be charged or what are the fare structures for

them?

SHRI T.M. SELVAGANAPATHI (Tamil Nadu): Sir, the Minister has said
about possible evacuation of people from Libya. 1 am in constant touch
with some of the Tamils who are family friends in Libya. The situation is
deplorable. The airports have been completely closed. They want to come
out of the country. There is a serious situation. The Minister has
contemplated possible evacuation. There are 18,000 people. It 1is an

emergency. Please draw a contingency plan.

SHRI K.N. BALAGOPAL (Kerala): Sir, how are we going to evacuate these
peoole from that country? They are in very big number. Bahrain is also
there in the statement. At the time of Kuwait war, there was a massive

effort by the Government. Even the President ...(Interruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Put your question.

SHRI K.N. BALAGOPAL: The Presidents are not there. 1 don"t know

whether our Ambassadors can go ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no, put your question
only.
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SHRI K._N. BALAGOPAL: Sir, how can we bring them back? And, what is

the long term strategy of the Government? ..._(Interruptions)... About
Universities, Sir, ...(Interruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): That"s okay -

---(Interruptions). ..

SHRI K.N. BALAGOPAL: Fake universities are there, Sir. They are
cheating the students. Whether the External Affairs Minister will take an

account of the universities. ..._.(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Don"t go into details.
---(Interruptions)...

A THFI Feg (GR) @ W, H vw & FAvua Y@l ORa AR e # oand
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no, this is not the time
to go into that. ...(Interruptions)...

N TH FIS T : W, e ¥ FFHSNT & HROT Ig Wead 3 W &, g A Aot
A |

SHRI  TIRUCHI  SIVA: Sir, I have a very specific question

---(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have already asked.

---(Interruptions)...
SHRI TIRUCHI SIVA: Please, Sir. It is very important.

One person from Tirunalveli was working in Libya. He is feared dead
and his family is crying to, at least, see his face. When the Government

is taking rescue operations to evacuate ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, yes, it should be done

immediately.

SHRI TIRUCHI SIVA: Sir, necessary steps should be taken in this

regard also.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): I agree.
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SHRI MOINUL HASSAN (West Bengal): My specific question is, will the
Minister assure the House by which time the US authorities will
completely remote the radio tags from the legs of innocent Indian

students?

SHRIMATI  VASANTHI  STANLEY (Tamil Nadu): Sir, every time our
illiterate fishermen cross the border, they are fired by the Sri Lankan

authorities.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Put the question.

SHRIMATI VASANTHI STANLEY: Is there any sort of a floating device
which shines during the night also? Has the Government ever contemplated
over demarcating the boundary line? Instead of issuing ID cards and all
that, which will not be practically useful, will it be possible for the
department to think of a floating device which will be shining during the

night also so that our fishermen do not cross the boundary?

SHRI K.V. RAMALINGAM (Tamil Nadu): Has the Minister got any proposal
to reopen the Katchatheevu agreement? That will help the Government of

India to save the Tamil fishermen.
SHRI S_.M. KRISHNA: Sir, a number of questions ...(Interruptions)...

SHR1 D. RAJA: Sir, Mr. Elavarasan also wants to ask.

---(Interruptions). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No more questions please.

---(Interruptions)... No, no. This is too much.
SHRI S.S. AHLUWALIA: Sir, only one AIADMK Member has raised his hand.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): He 1is raising his hand now

only. ...(Interruptions)... He raised his hand only now.

SHRI S.S. AHLUWALIA: Sir, only one Member from the AIADMK party has

raised his hand.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay, 1 don"t mind if the
Minister yields. He has raised his hand only now. He could have asked

earlier. 1 always want to accommodate everybody.

SHRI A. ELAVARASAN (Tamil Nadu): Sir, what are the steps that the
Government is considering for a permanent safeguard to the fishing rights

of Indian fishermen and their safety?
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SHRI S_M. KRISHNA: Sir, a number of points have been raised by way of
seeking clarification on the Statement that 1 have placed on the Table of
the House. Sir, let me assure the House and the entire country through
you that all Indians in Libya are safe as of now. We are taking effective
steps to get them evacuated from Libya. An Inter-Ministerial Committee
has been formed with the Foreign Secretary chairing that. An emergency
room has been set up. We have given the details on our website, so that

anyone who needs clarification from anywhere can get it free through it.

A question was raised about the safety of nurses. 1 am given to
understand by authoritative sources, through our Ambassador, that nurses
in Benghazi are safe and secure. Our Ambassador has personally spoken to

them and they are now in the Benghazi Medical Centre.

We are lining up ships in Libya, so that we can evacuate them from
Benghazi and Tripoli. One question was whether we were going to charge
anything. This is evacuation, so naturally we are not charging anyone. As
a result of that, nobody should be under that misapprehension that some

charges are being levied on them.

There are 18,000 Indians in Libya. Every ship perhaps can
accommodate, depending upon the size of the ship, 800-1,000 people. We
will have to think in terms of a larger scale operation than just sending
our two ships there. I can assure this hon. House that the Government of
India will do everything that is possible to evacuate every Indian safely
and bring them back home. In fact, one ship has already reached Egypt now
from where it will go to Libya. Other means are also being worked out, to
bring them by land to where the ports are and from there they can board

the ship.

With reference to Sri Lanka, | had a meeting with the Foreign
Minister of Sri Lanka in Thimphu when I went there to attend the SAARC

Ministerial Meeting. | had conveyed to the Sri Lankan

538



authorities 1in no uncertain terms that employing force to prevent
fishermen from crossing International Maritime Boundary Line was
certainly not acceptable and it had to be discontinued immediately. 1 am
very happy that the Sri Lankan authorities have realized that it is not
fair to treat fishermen in the manner in which they were being dealt with
earlier. 1 am given to understand that it is the Tamil-speaking Sri
Lankan fishermen who accosted the Indian fishermen who had crossed over
to Sri Lankan waters. But Tfishermen don"t have any consideration for

International Maritime Boundary Line.

Because their object, their focus is that they are zooming in on
fishes, on their catches. So, in the light of this, 1 have suggested to
the Sri Lankan authorities that they will have to think in terms of a
more humanitarian approach in dealing with the fishermen. After all, they
are poor and for their livelihood, they depend upon the catches that they
get at the end of the day. 1 am sure, Sri Lanka will realise the

pertinence of the argument that we have advanced.

Now, with reference to our students in Tri-Valley University, there
are about a lakh of students in the United States. Now, there are some
bogus universities even in the United States and Tri-Valley has turned
out to be one of the bogus universities. The Federal authorities have
started a Tull scale investigation and as a result of that, these
students who have been radio-tagged are part of that investigation
mechanism which is going on. There was only one ether alternative
according to what 1 understand of the United States laws — either they
end up in detention or they come out with radio collars. So, the students
themselves opted that they would like to be outside with the radio collar
rather than getting into a detention camp. But, we have been making every
effort. When 1 was in New York, 1| did talk to the Secretary Clinton.
Then, 1 have discussed in detail about the placement of these students
who have been cheated. 1t is for no fault of the Indian students. They
have gone there on a valid visa and they have been lured into getting
admission to this university which turned out to be a scam of the
university. Sir, this is supposed to be a university which is being run
in a tin-pot. Whereas the brochure poses a huge building, but on the
ground, there is absolutely nothing. There is no infrastructure. There
are professors whose names have been lent from other universities. It is

surprising that out of these 1500 students, a majority of them are from
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Andhra Pradesh who have
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come from other universit;es in the United States into this university.
So, | have suggested to Secretary Clinton and subsequently, the Foreign
Secretary went to Washington DC after my telephonic talk with Secretary
Clinton, she met with the Secretary and she has suggested that cur
students will have to be absorbed by other universities. Mr. Vice-
Chairman, Sir, the semester system is on in the United States. So, it
will take some time before all these 1500 students are relocated in
various other universities, but, let me convey to this House that the
Government of India will leave no stone unturned in order to see that
their educational prospects do not get adversely impacted. Our Consular
General in San Francisco is in constant touch with the various students
and the representative organisation of students and our Ambassador also
is in touch with the Federal authorities in Washington DC and because of
this intervention, | am hopeful that our students would be relocated in

various universities. Thank you very much.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please ...(Interruptions)...
No further clarifications, ...(Interruptions)... You missed one point.

How much time will you take to evacuate our citizens from Libya?

SHRI S.M. KRISHNA: Sir, it is an extremely difficult proposition to
spell out the time frame within which, you know, we could get all Indians
evacuated from Libya. But this much is certain and this much can be said
on the Floor of this House that the Government of India is serious, is
concentrating its entire effort in order to see that at the earliest

possible time all of them could be brought back to India.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The House stands adjourned to
meet tomorrow at 11.00 A_M.

The House then adjourned at forty-six minutes past six of the clock till

eleven of the clock on Thursday, the 24th February, 2011.
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